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 Wednesdsy,  August  29,  998/Bhodra
 १,  १९४8  (Bahk)

 The  Cok  Scdha  met  at  Cteren  of  the

 (Chath

 {Mfr,  Srrarez  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 ISSUE  OF  LICENCES  TO  PHIVATE
 PARTIES  FOR  PRODUCTION  OF

 CEMENT
 +

 481.  GHRI  SHYAMNANDAN
 MISHRA:

 GHRI  JYOTIRMOY  BOSU:

 द. ह  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCEENCE
 AND  TECHNOLOGY  be  pleated  to
 state:

 (a)  whether  it  fs  a  fact  that  de-
 cision  to  gtant  licence  for  production
 of  8  million  tonnes  of  cement  in  the
 private  eector  has  been  taken  and
 hcences  for  a  capacity  of  8  million
 tonnes  have  already  been  issued;

 {b)  i  00,  the  parties  to  wham  the
 beences  have  been  issued  and  their
 eberes  in  the  liences  separately;

 {e)  what  proportions  of  the  present
 eepacity  are  being  owned  by  these
 parties;  and

 a
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY
 झ्  ERIAL,

 DEVE-

 ieee.
 D

 ):  (a)  to  (d),  A  stite-
 ment  is  laid  on  the  Table  of  the
 House.

 Statement

 (a)  The  present  capacity  of  ro
 ment  tdustry  le  49९6  tekh  tonnes
 white  the  demand  at  the  end  of  the
 Sth  Plan  is  estimated  at  sdout  280
 tekh  tontes  calling  for  en  instelitd
 capacity  of  abcut  380  Jakh  tonnes,  on
 the  basis  of  85  per  cent  utilisation  of
 cfpacity,  hie  would  mean  fhet  an
 &gaitionel  capacity  of  about  89  takh
 fonhee  will  have  to  be  created  by  the
 end  of  5th  Pion.  As  a  result  of
 Various  steps  taken,  it  is  expetted
 that  a  cepscity  of  about  29.8  takh
 tannes  will  be  put  up  in  the  Central
 Public  Sector  by  the  Cement  Carpo-
 vation  of  India  afd  about  30  lakh
 tonnes  in  the  State  Sector  by  State
 Industrial  Development  Corparations
 etc.  An  additional  capacity  of  over
 70  lakh  tonnes  is  propased  to  be
 created  in  the  Private  Sector  to  cope
 with  the  anticipsted  demand  by  the
 end  of  5th  Plan  Licences  and  Lettarp
 of  Intent  for  a  capacity  of  82,1  lakh
 tonnes  have  been  issued  to  the  private
 parties,

 (9)  and  (ec),  Position  is  stated  in
 Ratements  I  and  0  leid  on  the  Table
 of  the  House.  [Placed  m  Library.  Sue
 No,  LT3598/¥3)]

 ९७)  Clearance  under  ह... / ०:  Act
 wherever  pecesery  was  obtained
 None  of  these  eases  was,  however,
 लॉसाइर्कों  to  MAT.P

 Gi]  SHYAMNANDAN  MOSHRA;
 How  meny  of  these  expanatan
 echemes  of  big  business  houses  were
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 rejected  earlier  by  the  Cabinéd—the
 Geoveramest—an  the  plea  that  thia
 indugtry  was  an  easy  one  and  thet
 new  entrepreneure  could  came  in?  MN
 a0,  what  led  to  the  change  in  the  atti-
 tude  of  the  Government's  lifting  the
 ban  on  the  big  houses?

 SHRI  PRANAB  KUMAR  MNU-
 KRERJEE:  Sir,  the  names  of  the
 companies  mentioned  in  the  Annexure
 were  the  pending  applications  which
 were  rejected  earlier  by  the  Cabinat
 Committee  on  Economic  Coordina-

 tion  as  it  was  thought  that  cement
 was  an  easy  industry  in  which  the
 private  sector  entrepreneurs  other
 than  larger  houses  ahould  come  in
 this  sector.  But,  Sir,  it  was  found
 that  during  these  years,  the  private
 eector  other  than  the  larger  houses
 did  not  come  up  in  this  induatry
 mainly  because  of  the  reasons  that  it
 is  a  bighiy  capital-intensive  industry
 with  8  long  geatation  yeriod  and  with
 a  low  rate  of  return  Because  of
 thesa  reasons,  the  Government  re-
 vised  ite  decision  and  apPiications
 were  cleared  which  were  earlier
 rejected.

 SHRI  SHYAMNANDAN  MISHRA:
 My  question  bas  not  been  answered.
 My  question  was:  how  many  cases
 were  earlier  rejected  by  the  Govern-
 ment  on  the  plea  that  this  was  an
 easy  industry  and  that  new  entre-
 preneura  could  come  in,  How  many
 of  them  are  rejected  earlier?

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  have  atready  answered
 that  al}  of  them  were  rejected.

 SHRI  SHYAMNANDAN  MISHRA:
 My  second  question  is  this.  Ia  it  not
 a  fact  that  with  the  Invastlble  re-
 sources  available  to  the  private  aector
 being  mirimal  they  would  not  be  able
 to  find  about  Rs.  880  crores  or  20
 that  would  be  require@?  Haa  the
 Miaistry  isdicated  the  sources  of
 the  Snances  that  would  he  available
 to  the  private  sector  for  implement~
 ing  timir  schemes?

 AUGUST  cy  1978  On! dtuwen  a

 SHR2  2४5४४  EUMAR  जाँ-
 KEHERJEE:  They  will  have  sasistence
 from  the  Snancial  fostititions  and

 ofhar,
 न  Aedes

 render  &nancial
 fmistarm  Moreover,  me  of  those
 units  are  cubstantially  expanding
 their  existing  unite,  And  it  ४  known
 that  cost  of  expansion  per  unit  ४
 much  less  than  the  cost  per  unit  in
 new  undectaking,

 SHRI  SHYAMNANDAN  MISHRA:
 Are  not  the  resources  with  the
 private  sector  minimal  and  if  90  how
 are  they  going  to  be  made  available?
 If  only  Ra,  5  crores  are  available  the
 rest  of  about  Rs.  380  crores  or  ao  are

 to  be  provided  for  by  various  financial)
 institutions.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  0.
 SUBRAMANIAM):  They  have  ap-
 plied  on  the  basis  that  they  have
 got  ampie  resources,  In  many  casea
 they  take  assistance  from  the  ex-
 isting  financial  institutions  aiso.

 Letters  of  intent  have  been  jeaved,  All
 these  things  will  be  sorted  out  when
 they  come  uP  with  positive  proposals.

 MR.  SPEAKER:  Shri  Jyotirmoy
 Bosu~absent.  It  ig  very  unusual.
 507  R.  S.  Pandey

 SHRI  R.  S.  PANDEY:  With  regard
 to  establishment  of  cement  industries
 and  indigenous  production,  aince
 Mr.  Subramaniam  is  keen  to  intro-
 duce  joint  venture  may  I  know  whe-
 ther  he  has  taken  into  consideration
 the  question  of  the  scarcity  of  cement
 in  the  country  as  a  whole  and  whether
 it  has  gone  into  the  black  market?
 In  order  to  see  that  the  scarelty  is
 reduced  and  production  comes  up
 more  and  more,  are  you  gving  to
 introduce  the  issue  of  iicaaces  to  the
 States,  to  the  Public  Sector  unite  etc.
 in  order  to  ७6७  that  oroduction  is
 incteased  in  the  है...  Plan  so  that
 thete  is  no  blackmarket  {  cemsat?
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 jgpued  to  a  mumber  of  state  {industrial
 development  प्प्फ्ुततबर्धियाध 8  and  they
 thamgalves  in  their  turn  may  enter
 imo  some  joint  sector  with  different
 parties.  Various  measures  are  being
 ६8४९७  to  inctease  the  production  of
 cement  in  the  country.  It  is  known
 to  the  hon.  Member  that  there  are
 various  factors  including  the  power
 cut  whicb  have  contributed  to  dec-
 reased  cement  production  which  was
 beyond  our  expectations,

 SHRI  JAGANNATH  RAO:  He
 has  stated  that  MRTP  Commission
 goes  into  it;  recently  the  Chairman
 of  MRTP  Comission  stated  that  all
 cases  are  not  referred  to  them  but
 that  the  department  itself  disposes  of
 certain  caves  If  they  are  referred  to
 the  Commission,  objective  agsas-
 ment  could  be  made  May  I  know
 from  him  what  are  the  cnteria  for
 Teferring  th  to  the  Comvnission’
 What  are  the  cases  which  the  Depart-
 ment  itself  decides?

 SHRI  C  SUBRAMANIAM:  I  would
 requeat  him  to  put  a  question  to  Com-
 pany  Affairs  Ministry  who  deal  with
 MRTP  Commission.

 SHRI  INDRAJIT  GUPTA:  He  said
 this  was  an  industry  having  low
 returns  In  the  case  of  commodity
 which  is  in  short  supply  as  is  known
 to  everybody  how  Government  is  of
 cpinion  that  there  are  low  returns  in
 this  industry  when  this  very  commo-
 dity  is  in  euch  great  demand  through-
 out  the  country  and  ig  vital  to  the
 entire  nation?  In  respect  of  large
 housea  which  have  applied  and  which
 have  been  given  either  letters  of
 intent  or  licences,  how  many  have
 applied  for  expension  of  existing
 units?  How  many  have  applied  for
 altagether?

 SERI  C,  SUHRAMANIAM:  Many  of
 them  are  expanaion  cases.  Bome  of
 them  are  new  uniis.  If  he  wants  the
 figure,  I  wilt  give  a  Uttle  later,  I  may
 tell  him  thet  preference  is  given  for
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 ezpermion  es  it  is  more  econcaical
 ia  given  to  expan-

 sion  cases,  Gecond  preference  ie
 given  to  utilisation  of  alag,  because
 slag  ts  going  waste  now.  The  hon.
 Member  knows  that  price®  are  con-
 trotied  and  if  it  is  blackmarwet,  it
 does  not  go  either  to  the  company  or
 to  the  conmamer  but  tt  je  the  middle-
 man  who  makes  profits,  Thie  is
 another  source  of  generation  of  black
 Money  and  that  is  why  ali  these
 questions  have  been  ceferred  now  $०
 the  लोत  Commission.  That  Com-
 mission  is  looking  into  i.  But,
 now,  the  A.CC.  which  is  sup-
 Posed  to  be  the  most  efficient,  at  the
 present  price  level,  are  lasing,  |  am
 told,  at  the  level  of  one  lakh  a  day.

 wee  प्रदेश  में  कामन  बौर  व्यवस्था  की
 स्थिति

 +4382  Wh  fee  कुमार  शायरी  :  क्या
 यह  संती  सह  बताने  की  पा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  में  राष्ट्रपति
 शासन  लागू  होते  के  बाद  कामत  और
 व्यवस्था  की  स्थिति  में  सुधार  हुमा  है;

 ३.  Bee  ३०
 F(a)  क्या  सरकार  का  विचार  उक्त

 राज्य  मे  कानून  कौर  व्यवस्था  की  स्थिति  मे

 सुधार  करने  के  विचार  से  पुलिस  प्रशासन  में
 भी  कुछ  धा मूछ  परिवतिर्त  करने  का  है;  धौर

 (ग)  यदि  हा,  तो  इस  सम्बन्ध  में
 कब  तक  निमेष  कर  लिया  जायेगा?

 ae  पंडाल  में  राज्य  मंत्री  गयी  कर्ण
 चना  पिता.  (क)  जी  हाँ,  भ्रम

 (ख)  तौर  (ग).  उत्तर  प्रदेश  सरकार

 पुलिस  बल  की  कार्यकुशलता  तथा  कारगर ता
 में  सुघार  करने  के  लिये  प्रान्तीय  ह1.1:: 4

 पुलिस,  बल  तथा  था सूचना  शाला  का  पूस-
 चैन  कर  रही  है।  प्रान्तीय  कस्
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 GOT RS बस  दौर,  आसूचना  लखा  के  बुबवेहप

 से  क्षम्दश्शित  लेय  के  शीट  धोतीं  कदे
 जूते  हो  का है

 शबी  लिख  Bg  त्तास्त्री  चमन,  पहली
 बात  तौ  मंत्री  जी  से  पड़  बावनों  चाहता  हूँ
 कि  राष्ट्र प्रति  हान  की  स्थापना  के  बाद  से

 कायम  शरीर  व्यवस्था  में  सुधार  सभा  है  उसके

 'उदाहरण  ब्याहे ?  कौर  हे  कौन  से  पास

 हैं  जो  राष्ट्रपति  शासन  में  बरते  गये  धौर

 जिन  को  लोक  प्रिय  सरकार  अपने  झ्ायरण
 में  नहीं  ला  सिटी  बी  ?

 भी  ुष्न  चार  वृत्त  आपने  प्र्  कि
 कपा  उदाहरण  है  इसके  कि  स्थिति  सुधरी  हूँ  a
 wa  मसला  साम्प्रदायिक  दंगों  की  बात

 छोजिय,  पा  इससे  जो  एसोसेशन  हुए  है  i  इस
 दरमियान  काफ़ी  एजोटेशन  हुए  जो  शान्तिपूर्वक
 हुंग  स ेनिकल  गये  कौर  चाहे  पाप  विधियों
 ऐनिमेशन  की  बात  लीजिये,  पहले  एसोसेशन
 था  लेकिन  प्रेजीडेंट  रूल  के  वाद  लड़कों  के

 इम्तहान  भी  हो  गये  विश्वविद्यालयों  में  भ्र ौर
 जो  विश्वविघालय  बन्द  थे  वे  खुल  गये  ।
 धौर  इसी  तरह  जो  काइम  था  उसके  भाड़े
 ले  लीजिये,  या  जो  दौर  ऐक्शन  है  गुंडों  के
 खिलाफ  रिकवरी  orm  फ़ायर  नार्म्स  है  |  यही
 आंकड़े  होते  है  जिन  के  भ्राधार  पर  निर्णय  पर

 पहुंच  सकते  है  कि  कानून  कौर  ब्पवस्वा  की
 स्थिति  सुधरी  है  या  नहीं  a

 भी  शिव  कबीर  शास्त्री  :  गया  उपाय
 दिये  जो  लोक  प्रिंटर  सरकार  नहीं  कर  रही
 थी  धौर  जिन  को  राष्ट्रपति  शासन  में  किया
 थ्या  ?

 ची  उष्ण  चण्ड  पस्त  :  यह  कहता  कि

 पहले  उन्होंने  कोई  उपाय  नही  किये  भ्र ौर  हम
 ने  जाकर  वहां  जादू  कर  दिया,  ऐसी  बात
 तो  नहीं  है।  पुलिस  के  ऊपर  निगरानी  रखी

 गयी,  'ह्य  कदम  ऐसे,  उठाये  गये  जिस  चले

 बैक  पक  20,  38738  Oral  Answere  है

 जज  a  सुधार  हुए  |  |.....! े 2 हें
 जौ  .  ी,  पी?  ु  ato  के  के  के
 क्लर्को  sar  हत्या,  लेकिन  राज  ay
 ML  OI  A  री!  झलाहाढाइ
 होग णा पुर  दिश्वरिज्राफ्यों  में  भी  सुधार  हुआ
 है,  खचेमऊ में लड़कों में  लड़कों  के  दृस्तहांन हो  गये

 हैं  |  तो  प्रीति कुछ  घुमरी है  |  भ्र ौर हम  के

 कराने  यह  तहीं  है  कि  होते  ,  हे  महीने में
 सारी  बीजे  बदल  सकती  हैं।  अगर  पने
 सवाल  ऐसा  पूछा  कि  घर  उत्तर  दें  ना  कहते

 तो  भाष  कहते  कि  सुधरी  क्‍यों  नह्ढी  ,  धौर  कमर
 हां  कह  दिया  तो  कहते  है  कि  कंचे  सुमरो।

 of  शिक्ष  करार  शास्त्री:  दूसरी  बात
 में  यह  जानना  चाहता  हूं  कि  पिछले  दिनों

 समाचार  पत्तों  में  यह  पढ़ा  कि  पुलिस  दल  में

 अनुशासन  दौर  कार्यकुशलता  के  किये  एक
 कमेटी  नियुक्त  की  है  कौर  उस  कमेटी  ने  कुछ
 सुझाव  दिये  है।  यदि  हा,  तो  बम  उन

 सुन् नावों  पर  आचरण  प्रारम्भ  हो  गया  ?

 की  शूज  धम्वपम्त  उस  कमेटी  ने  घुमाव
 दिये  हैं  उत  की  जांच  ही  रही  है,  प्रौढ़  कभी  34
 पर  ग्राचरण  नही  शुरू  हुमा  है  |

 SHRI  BISWANATH  ROY:  In  view
 of  the  present  situation  regarding  the
 law  and  order  in  U.P.,  may  I  know
 whether  the  recommendations  of  the
 Police  Commigsion  which  submitted
 {ta  report  several  years  ago  are  under
 consideration  of  Government  for  {m-
 plementation?

 MR.  SPEAKER:  That  is  an  entirely
 different  matter.  That  ia  not  arising
 out  of  this

 की  Glo  राम  गोपाज  रेड्डी  :  ाख्दी

 जी  के  प्रश्न  से  यह  भाव  उत्पन्न  द्वारा  है  कि

 कहां  कमलापति द्वि पाठी  जो  दंकजाम  नहीं  कर
 सकते  दे  दृढ़  बताते  उन्होंने  स्याम-पञ्च  दिया  |
 में  मंत्री  जी  से  जानता  चाहता  हूं  कि  करो  रिपोर्ट

 ड्  ज्  फी  फिम्पेदारी  |... क  कूचए  लेकर

 उन्होंने  इस्तीफा  जिया  हैं  या  पती  धर्म-

 बता  के  कारण  इस्तीफा  दिया  है  ?
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 हा  मेहीविंद :  यहँ  सवाल  [7 ह  में
 कय  कैसा  होता  है  ?

 SMBI  M,  RAM  GOPAL,  REDDY
 The  hot.  Member  was  cesting
 pertons  on  Shri  Eamelsge  Tripath!,
 I  watt  to  know  from  the  han.  Min
 ister  whether  he  bad  cesignéd  after
 taking  cespondfdility  on  himself  for  the
 revolt  of  the  PAC  or  on  eccount  of
 bis  impotency.

 भी  qzer  बिहारी  वलचपेसी  :  तिरा  7
 जो  को  Ta  करने  ह...  बहुंत  वहां  ६  हैं।
 माननीय  रेड्डी  जी  को  क्‍या  फ़िर  हो  रही  है
 त्रिपाठी  जी  की  |

 थी  ‘Wee  पं  ती पोल  रेडडी :  मे  जानता

 चाहता  हूं  कि  दस्तो फा  मात तोय  कमलापति
 जी  मे  इसलिये  दिया  1:  इंतजाम  नहीं  कर
 सकते  थे  या  इसलिये  दिया  कि  पौ०  गु०  सी०
 रिवोल्ट  की  जिम्मेदारों  उन्होंने  झपने  ऊपर
 सी?

 ध्रध्यलष  महोदय  मत्ती  जी  जवाब  देना

 चाहे  तो  दे  ।

 (कोई  उत्तर  नहीं  दिया  गया)

 ची  राम  रतन  शर्मा  :  मंत्री  महोदय  ने
 प्रश्न  का  उत्तर  देते  हुए  बतलाया  कि  उत्तर
 प्रदेश  में  कानून  कौर  व्यवस्था  में  सुधार
 डूबा  है  राष्ट्रपति  शासम  के  बाद  में  ।  मैं  मंत्री
 जी  से  जानना  चाहता  हू  कि  उत्तर  प्रदेश  में
 जाम  तीर  से  बुन्बलंखंड  इलाके  में,  जब  से

 राष्ट्रपति  शासन  हुआ  तब  से  फैली,  चोरी
 और  कत्ल  में  प्रति  माह  बढ़ोतरी  हुई  है  धावा

 हीं  ?

 aor  महो शव  :  कोई  खास  विशेष

 इलाके  का  पूछ  रहे  है  या  रोवर  झोल  सवाल

 qe  रहे  है  t

 a  कृष्ण  करता  रात  :  बुदेसखंड के भाकेड़े के  धाकड़
 मेरे  चास  नहीं  है,  लेकिन  कती  प्रौर  नौकरी
 के  शॉक  जो  हैं  जाके  अमुत्र  पिछले  बर्ष

 8  जून  F235  भंग  तक  जो  आंकड़े  ने
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 सौर  जो  इस  ग  16  दूत  ते  is  भयंकर  तक
 के  ote  i  हन  की  हुँ संता  इसे  प्रकार  है  =

 सकती  पिछले  बेटी  680  चौरे  इस
 बच  553

 रोटेरी  पिछले  वर्ष  i04:  भोर  इस
 बं  959

 SHRI  MADHURYYA  HALDAR:
 The  hon.  Minister  is  advocating
 President’s  rule  in  UP  in  order  to
 establish  law  and  order  there,
 to  which  we  do  not  agree.  But  there
 has  been  r€pfesion  of  Harijane  and
 the  movement  of  a&ticultural  la-
 bourers  in  UP.  May  I  know  to  what
 extent  the  agitation  of  agricultural
 labourem  for  better  emaliments  and
 the  reprefsion  of  Harijana  has  been
 responsible  for  the  law  and  order
 situation  in  UP?

 SHRI  K.  C.  PANT:  I  do  not
 exactly  know;  I  do  not  have  the
 figures  in  respect  of  the  two  kinds
 of  agttations  which  the  hon.  Member
 has  referred  to.  But,  of  late,  except
 for  one  case  in  the  district  of  Jaun-
 pur,  there  has  been  no  other  case
 reported  regarding  atrocities  on
 Harijans.  Ag  far  as  I  know,  there
 has  beet  no  agrarian  unrest  that  baa
 come  to  notice,  at  least  to  my  know.
 led  ge.

 Incentive  to  <mall  units
 +

 9483,  SHRI  8,  V.  NAIK:
 SHRI  VIKRAM  MAHAJAN:

 Wili  the  GGinister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  the  incentivas  that  are  being
 offered  to  the  industrial  unlts  in  the
 aector  viz.,  sector  with  capital  invest-
 ment  below  Rs.  |  Iakh;

 (b)  the  approximate  number  of
 units  in  this  sector;  and

 (c)  the  outlines  of  plao,  i¢  any,
 prePared  in  thls  behalf?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL
 OPMENT  (SHRI  ZIAUR.  BERMAN
 ANSARI):  (a)  Several  incentives  are
 given  for  promotion  of  sBall  scale
 industries  but  no  separate  or  addi-
 tional  incentives  are‘  offered  to
 fndustrial  units  with  capital  invest-
 ment  below  Rs.  |  lakh.

 (४७)  The  number  of  small  scale
 units  with  capital  investment  less
 than  Ra.  ]  lakh  will  be  known  only
 on  completion  of  a  census  which  ja
 being  organised.

 (c)  No  separate  plana  have  been
 drawn  up  in  regard  to  small  acale
 units  with  capital  investment  below
 Rs,  3  lakh.

 SHRI  8.  V.  NAIK:  The  _  hon.
 Minister  haa  stated  that  no  separate
 plans  have  been  drawn  up.  I  would
 like  to  bring  to  his  kind  notice  a  re
 port  which  has  appeared  in  the
 Tribune  ob  May  20,  973  which
 reads:

 “The  Industrial  Development
 Ministry  has  decided  to  grant  new
 entrepreneurs  in  the  small  _  scale
 industry  capital  cost  upto  a  maxi-
 mum  of  Rs  15  lakhs  to  enable
 them  to  set  up  employment-orient-
 ed  industries.  Mr.  A  L.  Nanjappa
 said  the  new  scheme  recently  ap-
 proved  by  the  Ministry  could  be
 taken  advantage  of  by  the  new
 entrepreneurs,  particularly  the
 educated  unemployed”,

 This  has  been  atated  in  the  month  of
 May  ‘1973.  Since  the  Minister  says
 there  is  no  separate  plan,  may  I
 know  what  this  new  scheme  men-
 tioned  by  the  Director  of  Small  Scale
 Industries  is  about?

 SHRI  ZIAUR  REMAN  ANSARI
 As  a  matter  of  fact  the  concept  of
 tiny  units,  as  a  Third  Sector,  has
 been  incorporated  in  one  of  the  re-
 commendations  of  the  Con:mittee  for
 drafting  legialation  on  small  acale
 industry,  i.e.  the  Bhatt  Committee.
 But  thia  is  stiji  unéer  Government's
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 consideration  and  no  decision  has
 yet  been  teken.

 SHRI  8,  V.  NAIK:  Obvioualy,  the
 Direclor  bas  stated  comething  cons
 tradictory  ta  the  directives  of  the
 Minister.  Bince  there  have  been
 varied  proposals  ia  regard  to  indus-
 trially  very  weTy  backward  areas
 which  have  not  been  classified  aa
 industrially  very  backward,  will  this
 scheme,  when  it  is  formulated  and
 finalised,  be  made  applicable  to  those
 areas  with  high  unemployment?
 Will  this  be  applied  to  those  areas
 which  are  industrially  very  very
 backward  but  are  considered  indust-
 rially  backward  only?

 SHRI  ZIAUR  RAHMAN  ANSARI:
 I  have  already  said  that  a  decision  as
 to  whether  this  concept  of  a  new  sec-
 tor  of  tiny  unit  industries  should  be
 accepted  and  auch  a  sector  be  created
 has  not  yet  been  taken.  Of  courde,
 after  Government  896  a  decision  in
 this  regard,  the  case  of  backward
 areas  will  be  taken  into  account.

 SHRI  VIKRAM  MAHAJAN:  In
 view  of  the  fact  that  there  is  high
 unemployment  in  the  country’  and
 its  rate  is  going  up  by  6  per  cent
 per  annym  while  the  population
 growth  rate  is  5  per  cent  per  annum.
 what  steps  is  the  Ministry  taking  to
 increase  the  rate  of  growth  of  small
 industries  and  why  it  has  not  given
 sufficient  incentives  so  far  to  mcrease
 the  rate  of  growth?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  0.
 SUBRAMANIAM):  I  am  sure  the
 hon.  member  is  aware  that  as  far  ag
 the  small  scale  sector  is  concerned,
 the  growth  has  been  quite  significant.
 Aa  a  matter  of  fact,  it  is  at  the  rate
 of  l]  per  cent  per  year.  Therefore,
 I  do  not  agree  with  the  hon.  member
 that  the  growth  fa  not  adequate.
 But  of  course,  thia  could  be  further
 accelerated.  But  tlie  §  queation
 here  {s  whether  within  the  sMall
 scale  sector  itself  you  will  have  a
 sub-8ector  called  tbe  tiny  sector,  It
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 is  with  reference  to  this  thet  some
 recommnendation  haa  been  made  in
 one  of  the  reports.  But  genetally  it
 is  opposed  by  all  State  Governmenta;
 we  should  concentrate  on  the  entire
 small  ecale  industry  rather  than
 create  another  tiny  sector  within  it.

 भी  हुफमचणर  कछवाय  :  मैं  मंत्रों  नहों-
 दय  से  जानना  चाहता  हूं  कि  क्या  पह  बात  सही
 है  कि  जो  छोटे  उद्योग  हैं  उम्र  को  उत्पादन  के

 लिए  जिस  राज्य  मात  की  भा वश्य कसा  है  वह
 कठिनाई  से  मित्रता  है,  कौर  धकक्‍्सर  मिलता
 नी  तहीं  है  समय  के  ऊपर  ,  जिस  के  कारण  उन
 का  विकास  नहीं  हो  रहा  है  ?

 शी  जिया  हमानप्रन्साशे  :  जहां
 तक  रा  मैर्टरिप्रत  का  सवाल  है,  यह
 बात  सही  है  कि  बहुत  से  ऐसे  स्टेज  रा
 मैटीरियल  हैं  जिन  की  हम  को  परेशानी

 है  कौर  उन  के  बारे  में  दिक्कत  होनी
 है,  लेकिन  जितना  र।  मैटीरियल  लेबल  है
 उस  में  सं  हम  स्माल  स्केल  सेक्टर  को  काफी
 जाता  में  देते  हैं  ।

 ओ  था  राम  ाहिकार  :  सरकार  बहे  जोरो
 से  प्रचार  करतो  है  कि  हम  पिछड़े  क्षेत्रों  में
 छोटे  छोटे  उद्योग  घन्टे  बोलेगे,  लेकिन  देखा  यह
 जाता  है  कि  जहा  पर  बडे  उद्योग  हैं  वही  पर  छोटे
 उद्योग  लग  रहे  हैं।  मैं  जानना  चाहता  हैं  कि
 क्‍या  सरकार  ऐसी  कोई  एसी  नीति  निर्धारित
 करते  जा  रही  है  कि  उद्योगपतियों  को  तब  तक
 लाइसेंस  नहीं  दिया  जाएगा  जन  तक  वह  उन
 की  पिछड़े  नाकों  में  खोलने  के  लिए  तैयार
 नहों।

 शी  जिमाउरै(रमान  धन् सारी  :  माननीय
 सदस्य  को  कुछ  गलत  फहमी  है  t  सरकार  ते
 यह  कभी  नहीं  कहा  है  कि  सरकार

 खुद  जमात  त्केलसेक्‍्टर  के  उद्योग  खोलेगी  ।

 हम  हन्सेल्टिव्श'  देते  हैं  उन  नये

 ंस्टरप्रेयोर्स  से  को  जो  स्माल  स्केल
 सेक्टर  ry  इडस्ट्रीज  लगाना  चाहते  हैं।  उस  के  लिए
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 हम  उनको  इन्सैन्टिव्श  देते  हैं  कौर  वह
 इम्सेन्टिव्श  सबको  मालूम  हैं।  जहां  तक  बड़े
 कारखानों के  क्षेत्रों  स्माल-स्केल  इंडस्ट्री
 यूनिट्स  2:  लगाने  का  सवाल  है,  वह  भी

 हमारी  पालिसी  है  कि  जहा  पर  भी

 बडी  इंडस्ट्रोड  लोफेटेड  हैं  वहां  पर  हम  ऐसी
 ऐन्सिलरी  इंडस्ट्रीज  इेब्रेल:  करेज  उत  बड़ी
 इन्डस्ट्रोड  के  साथ  लग  सके  ।  इस  में  ज्यादा

 एम्प्लॉयमेंट  पोर्टेबल  भी  क्रिया  किया  जा
 सकेगा  |

 SHRI  VASANT  SATHE:  In  view
 of  the  tremendous  potentiality  for
 providing  employment  in  the  tiny
 sector  of  industries,  that  1B,  cottage
 industries  where  the  maximum  aelf-
 employment  is  possible,  such  aa_  in
 the  handicraft  or  the  hendloom  sector
 which  the  hon.  Deputy  Minister  is
 fully  acquainted  with,  will  the  Gov-
 ernment  prepere  8  comprehenaive
 plan  at  least  in  the  ffth  five  year
 plan  so  that  this  sector  ia  taken  care
 of  independently  and  given.  the
 wherewithal  and  protection  in  terms
 of  raw  materials  aa  well  as  a  gyaran-
 tee  in  marketing,  and  thus  really  pro-
 vide  large  scale  employment?  Will
 such  g  plan  be  prepared?

 SHRI  C.  SUBRAMANIAM:  There
 are  three  sectors:  one  medium  and
 large,  the  second  is  the  small  scale,
 and  the  third  one  is  the  village  and
 cottage  industries  The  small  scale
 industries  do  not  cover  the  village
 and  the  cottage  industries.  There  is
 a  separate  section  for  that,  which  fs
 covered  by  the  Khadi  and  Village
 Industries  Commissiory  and  the  rural
 industries  programme.  All  the  stepa
 which  the  hon,  Member  mentioned
 would  be  taken  care  of.

 SHRI  VASANT  SATHE:  It  is  the
 tiny  sector;  which  other  finy  sector
 you  have  in  mind?

 SHRI  C.  SUBRAMANIAM:  If  he
 reads  the  quesWon,  he  will  find  that
 the  hon  Member  who  tabled  the
 question  ceferred  to  the  tiny  ह्ल्त्ज्ण्व
 that  is,  those  industries  with  canita
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 investment  belog  Rg.
 a

 whould.
 be  categorised  as  the  इश्णीएिट'
 within  the  smaj}l  scale  cectos.  The
 ००३७७  industte  and  the  rural  Indus
 ह... ३  arg  ceperate  and  they  are  being
 l00%ed  after  and  all  the  encuurage-
 ment  ts  being  given  to  those  asctors.

 DR,  RANEN  SEN:  May  I  know
 whether  the  hon.  Minister  is  aware
 of  the  fact  that  one  of  the  difficultina
 of  this  tiny  sector  of  the  small  scale
 induetnes  is  the  competition  from  big
 industries  as  a  result  of  which  quite
 a  large  number  of  tiny  sector  indus~
 tries  in  the  stall  ecale  industries  are
 going  out  of  existence,  ag  for  example,
 the  electric  lamp  and  bulb  industties
 in  West  Bengal  wherein  40,000  work-
 ers  are  engeged.  May  I  know,  in
 view  of  the  fact  that  there  is  cam-
 petition  from  the  big  industries,  whe-
 ther  any  step  has  been  taken  to  save
 such  industries  from  the  stranglehold
 of  competition  from  the  big  Indus-
 tries?

 SHRI  C  SUBRAMANIAM:  May  I
 submit  that  this  does  not  arise  out
 of  this  question?  But  I  can  inform
 the  hon.  Member  that  we  have  reserv-
 ed  i24  industries  only  for  the  sma}]
 scale  sector  and  the  big  industries
 are  not  allowed  to  enter  it,  and  we
 are  examining  further  Industries  for
 the  purpose  of  being  completely
 reserved  for  the  small  scale  sector.

 DR.  RANEN  SEN:  I  have  specially
 mentioned  the  lamp-bulb  industries.
 He  may  be  permitted  to  anawer  it.

 MR.  SPEAKER:  This  question  was
 not  within  the  scope  of  this  main
 question  and  he  stil  replied  to  it.

 DR.  RANEN  SEN:  He  can  reply  in
 toto  without  suppressing  any  facts

 MR.  SPEAKER:  What  js  meant  by
 in  toto?

 DR.  RANEN  SEN:  It  means  in  full;
 I  referred  to  the  lamp-balb  industries
 in  Wee,  Bengal.

 AUGUSP:  29,  we
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 SERJ  a  SUDBAMANIAM:  I  have
 alveedy  aneWered  this  question  099७
 before,  This  is  unde  the  efnaidgrn-
 tlon  of  the  Government  and  a  Com-
 mittge  ia  gojng  into  the  matter,

 Allegations  made  by  All  fndia  Con-
 federation  of  Governmint  Officers’
 Almpdation  agnest  Gegsmmest  fer
 theiz  palicy  of  Rtavasintive,  झप पफ  ता- sion  of  trath,  misnae  cof  mam  media,

 etc,

 484,  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  reports  of  the  proceedings  of  the
 All-India  Confederation  of  Govera-
 ment  Officers’  Association  in  which
 an  allegation  has  been  made  that  the
 Government’s|Administration’s  _res-
 ponse  to  the  present  grave  crisis  is
 “prevarication,  suppresslon  of  truth,
 misuse  of  mass  media  etc.”;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  to  these  resolutions  and  al-
 legatlons  of  the  A.LC.  of  Government
 Offtcers’,  Association?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  Government
 have  seen  a  news-item  in  the  Hindts-
 tan  Times,  dated  the  3nd  July,  1978,
 which  contains  some  statements  made
 by  the  All  India  Confederation  of
 Central  Government  Officers’  Asso-
 ciations.  According  to  this  newa-
 item,  the  Confederation  is  said  to
 have  made  some  allegations  of  a  very
 general  nature  againat  the  administra-
 tive  system  without  mentioning  any
 specific  issue.

 Attention  is  also  invited  to  the
 reply  given  to  Unstarred  Question
 No.  8807  on  the  28nd  August,  1678.



 77  Ont  Ammen  BEADRA

 थे  aries  shee  :  चित  मुद्दे  को  काफे-

 डुने  उठाया  है  क्या  उनकी  जांच  करने

 के  लिए  लास नमे बोई कोई  व्यवस्था की  है?  बयां

 यह  सही  है  कि  जीता  दिलों  में  कई  धाई० ९०
 एस०  अफसर  शादी  बिहार  बाद  ऐश  के

 द...  जूतों  कें कके गए हैं, गए  हैं,  o  ,

 cern  महादेव  यह  इससे  पैसे  मिलता

 है  |  कहां  एकड़े  गये  है...  eee

 शी  भागों  कंदर  :  उनके  NT  आरोप

 है।

 Sem  सहोदणयः  कहां  से  कहां  चले  जा

 रहे

 PROF.  MADHU  DANDAVATE:  The
 question  is  simple  but  the  allegations
 ate  very  complex;  you  80
 them,

 MR.  SPEAKER;  |  wovld  gladly  ac-
 cept  this  advice  if  I  were  not  sitting
 in  this  Chair.

 श्री  भाषी रण  संवर,  इस  वास्ते  उन्होंने  इस

 कौर  संकेत  किए  है  कि उनके  खिलाफ  कार्यवाही

 हो  रही  है।  कई  धण्िकारी  जो  टेक्निकल

 स्थान  हैं,  उन  में  वे  बैठे  हुए  हैं।  उनके  खिलाफ

 कार्यबाई  ही  रही  है।  इसलिए  वे  इस  सम्बन्ध

 से.

 foes  महोदय:  ऐसे  एली ग्रे शन  लगा  रहे

 है.  (इंटर पर् ंड)  किसी  तरह  से  तो  रेलवे

 बनाता  ही  पहनेगा  इसको  |

 थी  नंदू  लिमये,  रेलवे  है  ।

 ere  महोदय:  बता  दीजिये  मान  लेता

 हूँ

 जी  राज  निवास  मिर्धा  :  कांग्रेस  ते  जो
 जो  प्रस्ताव  पास  किया  है  उस  में  कोई  विशेष  मुह
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 हस  eng  चलए  जिनके  'बारेमें  कोई  जांच  हो  या

 हार्य दा ही  की  जाए।  उन्होने  सामान्य  तौर  ऐ

 1 ह. ॥  भो  प्रशासन  है  उसके  बारे  में  सपने

 विस्तार  व्यक्त  किए  है'।  कई  बातें  उठ  में  ऐसी
 भी  है  जिस  पर  सरकार  समय  सत्य  पर  विचार

 करती  रहती  है,  प्रशासन  सुधार  प्रयोग  ते  उन

 पर  विचार  कियाः  है,  अभी  वेतन  आयोग  ते  जो

 धपती  रिपोर्ट बी  है  उस  में  भी  कई  एक  मुद्दों  पर

 झपने  दिखाई  व्यक्त  किए  हैं।  सामान्य  तरह  के
 जो  ये  सुझाव  हे  उन  पर  हमेशा  विचार  होता

 रहता  है  |  कोई  विशेष  सुझाव  दिया  हो  जिस

 के  बारे  में  कोई  जांच  की  जाए,  ऐसा  प्रतीत  नही

 होता  ।  हि

 भारतीय सदस्य  का  कहने!  है  कि  कई  टैकतीकत

 अधिकारी  ऐसे  हैं  मन  के  खिलाफ  कार्यवाही  की

 जा  रही  है।  मेरे  ध्यान  में  ऐसा  कोई  मामला  नहीं

 है.  कि  टैक्नीकल  भ्रमणकारी  के  खिलाफ  कोई

 कार्यवाही  की  गई  है  या  किस  प्रकार  की  कार्यवाही
 से  मकसद  माननीय  सदस्य  का  है  जिस  का  इस
 प्रकार  का  प्रतिवेदन  भेजने  से  सम्बन्ध  है  या  धन्य

 किसी  तरह  से  है  इसका  मुझे  पता  नही  है।  लेकिन

 कोई  ऐसी  कार्यवाही  किसी  टैकनीकूस  धप्चिकारी

 के  खिलाफ  की  गई  हो  ऐसी  मेरी  जानकारी  नहीं

 है  1

 ह 16  भागीरथ  अंदर:  मेते  पह  पूछा  या  कि

 कई  टेक्निकल  पद  ऐसे  हैं  जिन  पर  भाव  Yo

 Gao  के  अफसर  बैठे  हुए  है

 COTM  महोदय  :  बढाएं  कसे  इसले  इसका

 सब्बन्पर  बनता  है  |

 भी  मधु  लिये:  मैं  सफाई  दे  देता  हू  रे सें केंट

 करते  हैं  ।
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 थी  भाषी रथ  बेघर:  प्रतिवेदन  भें  पचती

 योजना  से  सब  र्कीति  बातों  क।  भरी  संकेत  किया

 गया  हूँ।  क्या  उतर।  मंत्री  महोदय  जांच  कराएंगे

 भौर  कराएंगे  तो  किस  लग  से?  प्यार  यह  आंच

 नही  कराई  जाएगी  तो  हो  सकता  है  कि  पांचवी

 योजना  इससे  प्रभा  वित  हदो  |  c इसलिए  रावत  को

 इस  पर  गम्भीरता  से  विचार  करता  चाहिए।  मैं

 जानना  चाहता  हूं  क्र  क्या  थाप  गम्भीर  रता पूर्वक
 इस  पर  विचार  कराने  की  व्यवस्था  करेंगे  ?

 क्रि  राम  निवास  सिर्फ़:  प्रशासन  के

 विभिन्न  जो!  पहलू  है  शौर  समस्याएं  हैं

 उन  पर  सरकार  निरंतर  विचार  करती

 रहती  है  भ्र ौर  पांचवी  योजना  के  संदर्भ

 में  भी  इस  सारी  व्यवस्था  पर  बात

 की  गई  है।  यह  तो  ऐसा  प्रश्न है  जिस  पर
 निरंतर  विचार  किया  जाता  रहा  है।  कोई  विशेष

 बाल  जो  भसिबषेदन  में  हो  उसके  बारे  सें  माननीय

 सदस्य  कुछ  बताएं  तो  में  निशिचर  उत्तर  दू।
 प्रतिवेदन  में  जनरल  रोक  की  बात  हैं,  न  कोई

 विशेष  सुझाव  है  भौर  न  कोई  विशेष  घास  ।

 कन्फेडरेशन  के  प्रतिनिधि  सरकार  से  मिलत  रहे

 है,  केबिनेट  सेक्रेटरी  से  वे  मिले  है  कौर  उन  से

 विचार  विभ्  चलता  रहा  है।  ऐसी  बात  नहीं

 हैं  कि  जो  उन्होने  कहा  है  वह  सरकार  के  ध्यान  में

 रहो  वा  उस  पर  विचार  त  किया  जा  रहा

 हो ।

 SHRI  A.  P.  SHARMA:  In  their
 resolution,  it  appears  they  have  held
 out  a  threat  that  according  to  th
 a  serious  aituation  is  developing  in
 the  administration  prior  to  the  com-
 mencement  of  the  fifth  plan  and  if
 the  situation  is  not  analysed,  there
 would  be  failure  in  the  law  and  order
 situation  and  things  wovld  become
 very  gserions.  May  I  know  what  is
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 the  specific  reason  for  thats,  aolding
 out  such  a  threat?

 SHRI  RAM  NIWAS  MIRDHA:  The
 resolution,  as  I  said,  ls  of  a  very
 general  nature.  It  ctarte  with  a
 general  descriftion  of  the  present
 situation.  It  says,  there  has  been  a
 serious  deterioration  of  law  and  order,
 there  is  a  growing  sense  of  insecurity,
 the  public  distribution  system  is  in
 the  danger  of  collapsing,  ete.  The
 Government  does  not  propose  to  take
 any  serious  note  of  the  threat  or  908 -«
 sible  threat.

 शि फूल  खुद  वर्मा  मती  महोदय  का
 जबाब  सुना  |  ऐसा  लगता  है  कि  यह  जवाब
 में  कुछ  शाने  देना  नहीं  चाहते  भौर  जानबूझ
 कर  ऐसा  कर  रहे  है।  जहा  तक  पांचवी  योजना
 का  समझा  हैं  कनफैड्रेशन  ने  स्पष्ट  रूप  सें  यह
 चेतावनी  दी  है  फि  पांयवी  यो  जन)  जो  बनने
 जा  रही  है  वह  बुरी  तरह  प्रसाद  हो  रही  है
 धौर  उसके  कारण  देश  के  प्रकार  ग्र राज कता
 फैलेगी,  कानून  भौर  व्यवस्था  को  सम्भालना

 मुश्किल  हो  जाएगा  ।  उन्होंने  स्पष्ट  आजिज
 लगाए  है|  मन्नी  महोदय  ने  उसका  कोई  उत्तर

 नहीं  दिया  हूँ  झीर  दिया  है  ती  गोलमोल  उत्तर
 दिया  हूं  ।  कतफैड्रेणन  ने  जो  आजिज  लगाए  हूँ
 उनके  बारे  मे  ड्राप  क्या  कार्य वाई  कर  रहे  हैं  ?

 झील  महोदय  :  श्राप  भी  लगाते  रहते
 है  कौर  उनका  जवाब ये  देते  रहे  हैं।  वही  उन्होंने
 लगा  दिया  हूं  ।

 शो  झफूसचाद  वर्मा  :  इसका  कोई  जबाव

 नहीं  कराएगा  ?

 थी  हुकम  जल्द  कछवाय  :  दाज  लगाया
 हैँ  उन्होंने  झोर  स्पष्ट  कहा  है.

 (1) अ  श्ट्ल  श्च्त्व  वर्मा  :  तीन  जुलाई,  973
 के  बम्बई  के  (इंडरप्शगंस)

 धूप  सहोदर  :  आउट  करने  से  काम  बन
 जाता  है  ?

 t
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 यो  कुल चन्द:  हिन्दुस्तान  शहीद

 का  हवाला  दे  रहा हूँ,  तीन  जुलाई  973  का

 हवाला  दे.  (इंटरप्शंज)

 झील  बहो बय:  जो  प्रश्न  हूँ  उसका

 जवाब  श्री  चुका  है  |

 भरी  नस्ल  बन्द  वर्ना  :  पेसेफिक  कौर

 रेलवे  पूछा  हूं  मैने  ।

 किया  महोदय'  यह  प्रश्न  इस  में  नहीं
 उठता  हैँ  1-अच्छा,  मानवीय  सदस्य  हफ्ता

 प्रश्न  दोहरा  दे  ।

 शी  फूल  सम्  वर्मा  :  झच्यलल  महोदय,

 गवर्मन्ट  झा फि सज  कानफंडरेशन  ने  जो

 चेतावनी  दी  है,  उस  में  उसे  कहा  है  कि  पाचवी

 पच-वर्षा  प  योजना  बुरी  तरह  से  प्र सफल  हो
 रही  हू  (व्यवधान  )--असफल  होगी,  क्योकि

 रास्ती  शीर  व्यवस्था  को  सम्भावना  मुश्किल

 हो  जायेगा  उक्त  ने  ये  स्पष्ट  चाजिज  लगाये

 हैं।  मैं  ने  पूछा  है  कि  सरकार  इसके  बारे

 में  क्या  कार्यवाही  कर  रही  है  ।

 aT  महोदय  :  भी  पांचवी  पच-

 वर्षीय  खोजता  चात  नही  हुई  हूँ  ।  वह  प्रगति

 माल  चालू  होगी  t  बह  पहले  ही  #से  ध्रसफल

 हो  गई  है  ?

 श्री  फल  नद  वर्मा:  उस  ने  कहा  है  कि

 ऐसी  स्थिति  निहित  हो  गई  हूं  कि  पांचवें

 पत्र-वर्षीय  फौोजना  असफल  हो  जायेगी  t

 राय  इस  प्रश्न  का  उसर  दिलवाइये  |

 झच्यलल  महोदय  :  पांचवें  पंचवर्षीय

 योजना  दमी  शुरू  नहीं  हुई  हूं  |  मिनिस्टर

 साहब  उत्तर  किस  बात  का  दें  ?
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 भी  र्स  ara  मा  :  तो  फिर  यह  कोच
 कैसे  एडमिट  हो  भया  ?  मुझे  उत्तर  दिलाया

 जाये  |

 धन्य  महोदय  :  भी  मधु  लिमये  |

 Increase  in  Crimes  in  Delhi
 2

 °485.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Prime  Minister  has
 recelved  any  communication  from  an
 M.  P.  or  MPs  about  the  increase  in
 the  crime  wave  in  the  Capital;

 (b)  If  so,  the  main  contents  of  the
 communication;

 (c)  whether  the  matter  will  be  left
 entirely  to  the  Home  Munistry,  Delhi
 Administration  or  will  C.BI.  and
 other  Intelligence  Agencies  assistance
 is  being  offered  to  complete  investi-
 gation  etc;  and

 (d)  if  not,  what  other  steps  are
 contemplated  in  the  nature  of  follow-
 up  action  or  for  expediting  investiga-
 tion  and  prosecution?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  6.  PANT):  (a)  Yes.  Sir.
 Such  a  communication  has  been
 received  from  a  Member  of  Parlia-
 ment.

 (b)  The  main  contents  of  the  com-
 munication  are  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.

 (c)  and  (d),  In  most  of  these  cases
 investigation  has  been  completed  by
 the  Delhi  Police  and  the  cases  filed
 in  court  for  trial  Delhi  Police  have
 also  initlated  effective  steps  for  exPe-
 diting  investigation  of  complaints.
 While  in  the  cases  referred  to  in  the
 communication  the  need  for  associa~-
 tion  of  central  agency  has  not  been
 felt,  when  required  and  asked  for  by
 Delhi  Administration,  necessary  assia-
 tance  is  made  available  by  the  C.BI.
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 Settumene

 The  maih  coffnts  of  the  communal.
 cation  sent  ty  the  Member  of  Pari
 ment  are  as  follows:

 (i)  A  cigoing  from  the  Mindiu-
 tan  Himes,  dated  28na  July,
 1978,  captioned

 ent
 pumps

 eut  perhits  from  :

 (il)  A  copy  of  a  letter  from  Shri
 MM  है,  V.  Venketa  Rao  of
 Calcutta  in  which  Shri  Ven-
 kata  Rao  has  given  details  of
 the  desth  of  Smt.  Jegarmatha
 Reo  atd  wjuries  to  हिंताल
 Jagmundtha  Hao,  bis  néphew,
 when  they  were  robbed  while
 travelling  in  a  three-wheeler
 secoter  rickshaw.

 (iii)  A  copy  of  8  letter,  dated
 0th  July,  398,  from  a
 veteran  journalist  in  which
 mértion  bas  been  made  of
 widely  publicised  casea  of
 the  recent  past.

 (iv)  A  clipping  of  the  Indian  Ex-
 press,  dated  ilth  July,  1978,
 captioned  ‘Ex-student  leader
 held  for  dacoity’.

 oft  मधु  लिमये  :  'रामजानो  में  जुर्म  सौर
 अपराध  तेजी  से  बढ़  रहे  है  कौर  सारा  वायुमंडल
 अब,  सन्देश  कौर  प्रवास  से  जहरीला  बन
 गया  है  ।(ध्ययषक्षान) यह  हसने  की  बात  नही  है  |
 ये  लोग  ऐसी  जगह  रहते  हैं,  जहा  गड़बडियां
 कम  होती  है...  (व्यवधान)  इस  लिए
 हल्ला  करने  की  बात  नहीं  है  (ध्यान )
 शायद  महोदय,  क्‍या  बात  हूं  कि  भेरे  बड़े

 होते  ही  हन  लोगों  पर  स्वर  चढ़ने  लगती  हूँ  ?

 झध्यसा  बहो बय  :  बाहर  तो  गड़बड़
 होती  है  AVG  भ्रत्दर  क्यों  गडबड  करते  हैं  ?

 शमी  मधु  लिये  :  जो  पत्त  प्रधान  मती

 महोदय  को  लिखा  गया  था,  उस  में  उन  की

 तवज्जह  हिन्दुस्तान  टाइम्स  की  एक  रपट  को
 झोर  दिलाई  श  थी;  जिस  का  हवन  था  :
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 ह... 2  कत्पसचिसिद  शैरमिद्स  1... ह  हीं  ०  atfhe
 पीच ०”  |  उस  ee  में  we  we  दोषों  पोर

 भूतपू्  मुहिमों  पर  तरह  तरह  के  आरोप
 लगाये  नये  थे  ।  मंत्री  महोदय  ने  कहा  कि  इस
 की  जांच  पूरी  हो  गई  हूं  ।  कया  वह  इस  च
 का  प्रतिवेदन  या  सारांश  सबक  के  1... उ
 रखेंगे,  ताकि  पता  चले  कि  ये  तीन  कौन  बड़े
 सो  हैं,  कौन  भूतपूर्व  मंत्री  हैं  भ्र ौर  क्या  गोत-
 माल  हा  है  ?  (स्वान)

 भी  कर्ण  सत्ता  पंत  :  इस  शारे  में  पहले  एक
 अतारांकित  प्रश्न  पूछा  गया  था  भौर  उस  के
 उत्तर  में  यह  सूचना  दे  दी  गई  थी  कि  मह
 न्यूज  आइटम  ome  किसी  एक  व्यक्ति  के
 बारे  में  है,  जो  प्रासोक्यूट  हो  चुका  है  फार
 झकास  झंडा  ऑप्रेशन  are  इम्मोरल  ट्रैफिक
 एक्ट,  956  t  लेकिन  वह  अदालत  से  छूट  गया।
 उस  के  बाद  दिल्ली  एडमिनिस्ट्रेशन  ने  सभी
 ग्रसित  की  है।  लेकिन  तब  से  उस  के  चि साफ
 इत्सोबत  एक्टिविटी  की  कोई  कंप्लेंट  पुलिस
 रिकार्ड  में  नहीं  है

 भी  भी  मु  लिमये  :  हिन्दुस्तान  टाइम्स
 की  रपट  में  जिन  तूमो  का  जिक्र  किया  गया

 है,  क्या  उन  के  बारे  में  कोई  जांच  की  २६  है  प्रो
 क्या  मंत्री  महोदय  उस  का  प्रतिवेदन  या  उस  का
 सारा  सात  के  सामने  रखेगे  ?

 श्री  कृष्ण  खनी  चल:  मै  इस  सवाल  शौर
 जबाब  की  बंप्रेजो  में  पड़  ही  देता  हुँ  | सवाल

 यह  था  :

 “whether  his  attention  has  been
 drawn  to  an  article  published  by
 the  Hindustas:  Times  dated  Zand
 July  under  the  caption  “Pimp
 Pumps  out  permits  from  VIPs"  and,
 if  so,  the  reaction  thereto,”

 कौर  जवाब  एस  प्रकार  या  :

 “Yes,  Sir,  The  news-item  refers
 to  a  person  who  had  been  prcse-
 cuted  for  an  offefce  under  the  डिफ्छ*
 peession  of  Immoral  Traffic  Act,
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 i068  and  wes  scpuitied  =  6  Aince
 then,  there  bas  been  no  complaint
 of  Ulege!  activity  against  him  ac-
 eor@ing  to  the  polled  records.  The
 other  allegetions  in  the  article
 could  not  be  verified  for  want  of
 sufficient  detalles.”

 लेकिन  उत्तरी  एक  दो  बातों  के  बारे  में  मैंने

 शाण  सबेरे  पूछा  दा  ।  उस  थें  एक  रेफरेंस  है  कि

 किसी  रिटायर्ड  हैड  हात्स्टेबल  ने  कोई  बैस्ट

 हाउस  छीला  कौर  उस  पर  रेड  हया  फ्लोर  जिस

 पुलिस  आफिसर  मे  रेड  किया,  उस  को  भाई

 पी०  एस०  बनने  से  रोका कबा  |  ऐसी  बात

 नही  है।  इसी  ने  रेड  किया था,  जिस  के  Cr icd

 पर  पहले  केस  हुआ  था,  हु  प्रोफेसर  प्रमोट

 हुजरा-भई  Yo  एस०  बन  गया  हौर  वह

 भ्र भी  रिटायर  इमा हैं  a  इसमे  लिखा  हूँ

 “While  the  cases  Were  never
 heard,  the  Pohce  Officer  concerned
 retired  recently  withqut  ever  hav-
 ing  made  the  IPS  grede”

 कहा  है  कि,  यह  अाफिसर  भाई  ची०  एस०  में

 प्रोमोट  FUT,  वह  केस  प्रासीक्पूट  हुआ,  वह

 व्यक्ति  एक्जिट  हो  नग्मा  शौर  ह...  की  ग्रसित

 चल  रही  है  q

 थी  सु  लिख  :  प्रयास  मली  को  जो  कागजात

 भेजे  गये  थे,  उन  में  एक  वेटरन  जर्नलिस्ट  का

 भी  पत्र  था  |  उस  में  उन्होने  कई  कैसी  का

 जिक्र  किया  था  |  एक  लड़के  से  दिल्‍ली  मति-
 सिटी  के  कैंपस  में  एक  ढकी  पर  बलात्कार

 किया  था  उस  के  चि साफ  ठोक  कार्यवाही

 ही  हुईं  It  फिर  वह  1... ड  a  री  में  पकड़ा

 युवा  ।  इस  के  हर  साक्ष  इस  जर्नलिस्ट  ने

 मेरी  तबीयत  हस  पति  की  भोर  गी  दिखाई  थी

 कि  1... &  जिरोना  शाइरों  बौर  बहुत  का  जो

 maar  है  रुचि  जौर  उस  में  क्वीन  बों  को
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 क्मेर  दिशा  गया,  लेकिन  बहिनी  तक  खन  को

 बहान  मंजी  के  लर  में  चलने  के  जुर्म  में  रूह

 कर  के  रखा  गया  |  जद  यह  प्रधान  मंत्री  के

 लिए  aver  है  कि  इस  तरह-  नुस्यवचान)
 मैं  इस  तरह  के  हल्ले  से  दबने  बाला  नही  हूं  ।

 MR.SPSAKER:  This  has  notbing  to
 do  with  it.  (Interruptions).

 SSRI  K  P.  UNNTIRISHNAN:
 What  is  this?  (Interruptions).

 MR,  SPEAKER:  This  question  was
 raised  in  the  House  and  it  was  dis-
 posed  of.  You  are  raking  it  up  again.
 The  Minister  rephed  to  your  question.
 Now  you  are  going  out  of  the  way.
 The  Question  was  allowed  in  the
 House  and  it  was  replied  in  the
 House.  (Interreptionsz).

 भरी  ह.  लिमये  यह  क्‍या  कर  रहे  है,

 बेरी  समझ  मे  नही  पता  है.  (इंडरत्संश)

 भी  बचत  साधे  मिस्टर  मधु  लिमये  की

 यह  झ्रादत  है  कि  किसी  भी  सबाल  में  घुमा
 फिरा  कर  प्रधान  मंत्री  का  नाम  ले  आए,  वह
 समझते  है  कि  वह  बड़े  सूरमा  बनते  हैं..

 (अंडर पांख  )

 थी  ag  fiend  :  [  मैंने  प्रधान  मंत्री  के
 पास  यह  पत्र  भेजा  था  (इंडरप्यस)
 प्रत्यक्ष  महोदय,  मेरा  प्रश्न  यह  है  मैं  ने  पत्र

 द्वारा  प्रधान  मंत्री  को  इस  के  बारे  में  गिद्धा  है,

 एक  वैटेरत  तनेलिस्ट  ने.  (इंटरच्लंश)

 नदी  कृष्ण  बन्द  पस्त  अध्यक्ष  महोदय,

 <8  पराधशियृत्रण  :  लोहिया  की  की  प्रीत्मा

 को  शाति  मिल  रही  होगी
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 कौ  oq  flee:  re  बार  सर  लोहिया

 जीता नाम  न  लोजिए  t  वे  इस  लोक  से  चले

 गए  हैं  Me  ..  (इंडरव्मंत).  .

 MR,  SPEAKER:  Order,  please.
 थौर  कुछ  काम  ही  नहीं  है  सिवाय  इस  के

 कि  ऐसे  शन  पूछना,  (इं८रच्चल)

 Y  have  not  allowed  that  part.  I  have
 said  this  a  number  of  times.  When
 it  came  last  time,  I  again  explained
 the  position,  There  are  certain  pro-
 eedures  which  should  be  followed.
 (Interruptions).

 SHRI  SAMAR  GUHA:  Mr.  Shashi
 Bhushan  made  an_  observation  that

 "लोहिया  जी  ककी  श्रात्पा  को  शांति  मिल

 रही  होगी”

 This  should  not  go  on  record.  My
 submission  to  you  is  that  this  should
 not  go  on  record.  This  has  absolutely
 no  relevance.

 प्रत्यक्ष  महोदय  :  इस  में  क्या  इतराज

 है  ?  “डा०  लोहिया  की  आत्मा  को  शक्ति  मिल

 रही  होगी”  इस  में  क्या  बात  है  ?

 हरी  समर  गृह:  डा०  लोहिया  'का  नाम  इस

 में  कैसे  जाता  है  ?  (इंटरप्शंस)

 झगर  प्राय  ने  ऐसा  ब्रेवीडट  बना  रखा  है.

 (इंटरप्शस)  .इस  तरह  से  हाउस  को

 चलाना  सर्किल  हो  जायगा.  (इंहरप्शंस)

 प्रत्यक्ष  महोदय  :  यह  प्यार  कहा  कि

 Bro  लोहिया  कौ  आत्मा  को  शांति  प्रीत  रही

 होगी  तो  इस  में  क्‍या  बात  है  ?

 श्री  समर  गृह

 If  you  alicw,  I  have  nothing  to  say.
 But  by  that  you  will  be  creating  a

 bad  precedent
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 MR.  SPEAKER:  What  is  unparila-
 mentary  about  it?

 SHRI  SAMAR  GUHA:
 relevant.

 It  is  not

 MR  SPEAKER:  What  is  unparlie-
 mentary  about  it?

 SHRI  SAMAR  GUHA:  It  was  ir-
 relevant  and  unjustified  on  the  part
 of  the  hon.  Member  to  make  that
 observation,  There  was  no  relevance
 whatsoever,

 MR.  SPEAKER:  What  sense  do  you
 derive  out  of  it?  How  is  it  unparlia-
 mentary?  On  what  basis?

 SHRI  SAMAR  GUHA:  Many  names
 in  future  will  be  dragged  in  here....
 (Interruptions)  Many  of  our  leaders
 in  the  country  will  be  maligned  here
 in  future.  Lf  you  allow  this,  you  will
 be  setting  up  a  bad  precedent......
 (Interruptions).

 SHRI  A.  P.  SHARMA:  Mr.  Samar
 Guha,  why  should  you  not  control  a
 member  of  your  Party  from  making
 irrelevant  and  baseless  allegations
 here?....  (Interruptions)  You  please
 control  Mr.  Madhu  LImaye.

 SHRI  K  C.  PANT:  Two  questions
 have  been  put,  The  first  is  about  the
 case  of  a  rape  in  the  University  cam-
 pus.  Now,  the  case  is  in  the  court
 and  is  pending  trial.  The  same  per-
 son  was  referred  to  in  the  context  of
 a  dacoity  case  in  the  Delhi  University
 Cafetaria.  There  again,  the  Police
 arrived  on  the  spot,  arrested  the  per-
 sons  involved  and  the  case  has  been
 registered.

 With  regard  to  the  third  case,  he
 mentioned,  the  cases  are  being  prose-
 cuted  in  a  court  of  law  for  trespass-
 ing  into  the  Prime  Minister's  house
 and  for  recovery  of  confidential  Gov-
 ernment  documents  and  it  will  be
 very  improper  for  any  of  us  to  sug-
 gest  that  there  should  be  any  direc-
 tive  to  the  court....  (Interruptions).

 MR.  SPEAKER:  The  case  is  already
 sub  judice,
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 थी  मधु  लिये  :  मेरा  श्याम  यह  नहीं
 समझे  हक़दारों  में  धाया  था  कि  चार  मे  से
 कौन  छोटे  गए  हैं.  .  (vawetia)...

 MR.  SPEAKER:  After  this  side,  I
 am  aing  to  that  side.

 of  शंकर  दयाल  सिह  हमारे  मित्र
 माननोय  सदस्य  श्री  मधु  लिमये  जी  ने  जो  कहा
 कि  राज़दानों  मे  भय  है...

 SHRI  SHYAMNANDAN  MISHRA:
 Ia  that  a  question,  Sir?

 MR.  SPEAKER:

 क्राप  पली मेट्रो  करिए  t

 sft  मधु  सिमटे  झष्यस  महोदय,  मेरे
 जश्न  का  उसर  नहीं  श्यामा  ।

 अध्यक्ष  महोदय  श्री  शकर  बयान  सिंह,
 श्राप  एक  मिनट  ठहरिए।

 थी  मघ  लिमये  =  ध्रध्यक्ष  महोदय,  चार
 में  से  एक  के  बारे  मे  केस  है,  वह  सबजुडिस  है,

 यह  मैं  जानता  हु  लेकिन  क्या  यह  बात  सही
 हैं  कि  फोन  को  बिलकुल  छोड़  दिया  गया  है  ?

 (इंटरच्बांस)
 MR  SPEAKER:

 max  प्लीज,  श्री  शकर  दया लत  माह

 थ्री  हाकर  दयाल  सिह.  दिलती  में
 अपराधों  मे  वृद्धि  के  संदर्भ  में  मेरे  मित्र  मे

 यह  प्रश्न  पूछा  है  जिस  में  यह  कहा  है  कि
 दिल्ली  में  भय,  सतीस  कौर  शध्रपरा  ध  का  जहरोता
 वातावरण  भर  गया  है  मै  इसे  मानता  हू
 कि  भर॒  गया  है।  लेकिन  इस  की  जवाब-
 देही  ऐसे  माननीय  सदस्यों  के  ऊपर  है  i  में
 सरकार  से  जानता  चाहता  हू  कि  दिल्‍ली  में
 जो  अपराघ  की  भावना  इतती  बढ  कई  है  उस
 में  क्‍या  राजनैतिक  दलों  का  भो  हाथ  है  या

 नहीं  मौर  किन  राजनैतिक  दलो  का  हाथ  है
 तथा  सरकार  उसके  प्रति  क्‍या  कार्यवाही  कर

 रही है?

 SHRI  SHYAMNANDAN  MISHRA:
 Ja  this  a  question,  Sir?  The  entire  time
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 ws  exhausted  like  this  while  we  are
 trying  hard  to  catch  ycur  eye

 MR,  SPEAKER:  The  ton  Member
 has  asked  a  question  Jct  him  reDiy.

 ओ  दीवान  ह... ।  मिथ *  क्या  यही  सवाल
 है  ?  फिर  हा  लोग  पूछेंगे  कि  इस  में  फला  व्यक्ति
 का  हाथ  हूं  ?  हम  लोग  पूछेंगे  कि  क्या  मिनिस्टर

 साहब  का  हाथ  इस  में  है।  इन  ऐक्टिक्टीज  में

 बॉ लिनिसटर

 इनवाहव्ड  है  ?  यह  कोई  बात

 हु

 झष्य क्ष  महोदय  बाप  को  भी  जबाब
 देंगे  ।  (इंटरप्शान)  बाप  गर्मी  मे

 बयो  जाते  है  ?  क्‍यों  शाति  छोडते  है  जा पह

 शर बयाम  ह. 1... 3  कमी  कितना  टीम

 हम  लोगो  का  नष्ट  होता  है  ?

 प्रत्यक्ष  महोदय  देखिये,  इन  बानों  में
 सारा  बात  गुजार  देने  है,  दूसरों  के  प्रश्न  की
 जारी  ही  नही  बाती  |

 श्री  मधु  लिमये  सिम्पल  इन्फर्मेशन  के

 लिये  सवाल  पूछते  है  वह  भी  पूछते  नहीं  दिया
 जाता

 oat  महिला  हन्फर्मेप्न  की  क्‍या
 बात  है,  दूसरे  रगडो  मे  फस  जाते  है,  जिस  का
 नतीजा  पह  होता  है  कि  कौर  प्र  धन  रह  जाते  है  t

 थ्रो  छृष्णा चर  नम्त  झष्यस  जौ,  दिनो
 देश  को  राज घातों  है,  अनेको  राजनीतिक  दलो
 के  यहा  हैड-क्राउंस  भी  है  कौर  समय  समय
 पर  यहा  तरह-तरह  के  परान्टोलन  भी  होते
 है---इस  लिये  यह  सही  है  कि  विरोधी  दलों  का
 साथ  भी  रहता  है.  (ब्यवचात)

 SHRI  SAMAR  GUHA:  I  mse  on  a
 point  of  order  Can  the  hon  Minster
 refer  to  a  political  party?

 थी  झटक  बिहारी  घाल पेरों:  सवाल

 दिल्‍ली  मे  भ्रपराधों  को  वृद्धि  के  बारेमें  है
 शाप  मे  सप्लोमेन्री  की  इजाजत  दी
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 कि  Henman |  राजनीतिक  योंकि की
 जिम्मेदारी  &  t  मंत्री  महोदय  कहते  है  कि
 विनती  में  सत्यापन होते  हैं, उस  से  अपरात्र  बढ़ते
 हैं  ।  शकित  जो  बलात्कार  होते  हैं  उस  को
 सत्या चह  से  कमा  an  है

 (Jaterreptions)

 MR.  SPEAKER:  I  am  going  40  close
 the  Question  Hour.  The  Question  Hour
 is  over  now.  I  am  not  golng  to  allow
 any  more  questions.

 SHRI  SAMAR  GUHA:
 one  point  of  order...

 Sir,  I  rise

 SHRI  SHYAMNANDAN  MISHRA:
 The  Chair  has  wasteg  our  valuable
 time.  (Interruption).  This  haa  been
 done  with  a  purpose.  We  have  been
 shut  ovt  from  asking  supplementaries.

 अध्यक्ष  महोदय  :  इसे  झाभरेचिस  मेम्बर
 का  जौर  कोई  काम  नहीं  है,  सिवाय  चाय
 पर  इल्ज़ाम  लगाने  के---

 I  am  not  going  to  tolerate  this  ir-
 responsible  remark.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  unfortunate  that  the  Chair.

 MR.  SPEAKER:  Please  sit
 now.

 down

 यह  श्ानरेविल  मेयर  रोज  हसी  तरह  से  करता

 है।

 SHRI  SHYAMNANDAN  MISHRA:
 Supplementary  from  the  opposition
 has  been  prevented  by  the  Chair.

 MR.  SPEAKER,  Yoy  got  double  the
 time.  You  are  so  ungrateful.  Thia
 Member  is  not  to  cow  down  the  Chair.

 SHRI  SKYAMNANDAN  MISHRA:
 Unjust  behaviour  of  the  Chair,
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 MR.  GREAKER:  4  dn)  aot  to  learn
 behaviour  from  you.  Please  sit.deWn,
 -..  (Interruptions)  All  the  time  deing
 like  this.

 Now,  the  ‘Shart  Notice  Question.

 SHRI  SAMAR  GUHA:  On  a  point
 of  order,  Sir,

 MR.  SPEAKER:  The  Qeestion-Hour
 igs  over.  There  is  no  question...

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  the  Speaker  should  be  impertial
 and  he  should  not  entangle  himself
 in  these  things.  If  he  himself  becomes
 a  party,  how  can  the  House  he  con-
 trolled?  I  would  request  you  not  to
 get  agitated.

 MR.  SPEAKER;  I  am  not  a  super-
 human  I  am  also  a  man  like  yau.

 SHRI  SHYAMNANDAN  MISHRA:
 Parties  are  more  important  than  in-
 dividuals.

 MR.  SPEAKER:  |  am  not  here  to
 learn  it  from  you.

 SHRI  SAMAR  GUHA:  On  g  point
 of  order,  Sir  (fnterruptions).

 SHRI  A.  8.  SHARMA:  No  point
 of  order.

 SHRI  SAMAR  GUHA:  I  am  50
 going  to  hear  these  multi-Speakers.
 There  is  only  one  Speaker  for  me  and
 I  am  going  to  make  my  submission
 on  my  point  of  order...  (Interruptions)

 SHRI  A.  P.  SHARMA:  Bow  can
 there  be  a  point  of  order  now?  There
 cannot  he  any  point  of  order  during
 Question-Hour  (Interruptions).

 MR.  SPEAKER:  Please  sit  down.

 SHRI  VIKRAM  MAHAJAN:  §&ir,
 the  Questton-Mour  was  already  over.

 MR.  SPEAKER:  May  I  request  you
 to  plesse  allow  me  to  Listen  @  bis
 point  of  order?  (Jsterruptions),
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 SHRI  BHAGWAT  JHA  AZAD:
 There  is  nothing  before  the  House.
 How  can  there  be  any  point  of  order?

 SHRI  PILOO  MODY:  There  are
 all  manner  of  ‘S—premunptive
 on  the  Congress  Benches,

 MR.  SPEAKER:  Your  point  of  or-
 der—on  what?

 SHRI  VIKRAM  MAHAJAN:  On
 what  is  he  raising  a  point  of  order,
 Sir?

 MR.  SPEAKER:  Will  you  please
 sit  down?  When  I  am  asking  him  to
 tell  me  his  point  of  order,  why  are
 you  interrupting?  (Interruptions).

 SHRI  A.  P.  SHARMA:  You  have
 all  along  ruled  that  during  Question-
 Hour  and  before  the  Question-Hour
 there  can  be  no  point  of  order.

 aft  मधु  लिये  :  ग्राम  कोई  व्यवस्था  का
 प्रश्न  आपके  सामने  रखना  चाहता  है,  या  बाप
 उनको  सुनिये  गौर  उस  पर  फैलना  दीजिए  |
 ये  इतने  लोग  फैसला  देने  वाले  क्‍यों  खड़े  हो
 गहे है

 MR.  SPEAKER:  Will  you  please  sit
 down  or  nol?  Mr.  Lakkappa,  please
 sit  down.

 if  this  is  an  attempt  to  interrupt
 and  not  to  allow  him  to  raise  his  point
 of  order,  I  will  not  allow.

 SOME  HON.  MEMBERS:  Accord-
 ing  to  the  Rules.

 MR.  SPEAKER:  I  have  allowed
 him,  I  may  ask  him  on  what  matter
 he  igs  raising  the  point  of  order.  But
 you  are  not  allowing  the  proceedings
 to  go  on.

 Yes,  Mr.  Guha,

 श्री  भागवत  ह्ञाप्राजार  अध्यक्ष  महोदय,
 सदन  के  नियम  के  झतृप्तार  एक  विजय  समाप्त

 हो  चुका  हूँ,  दू  सरा  विषय  कभी  नही  पाया  है-
 हस  में  प्वाइंट  सफ  ऑफर  कसे  oT  जायेगा  |
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 SHRI  PILOO  MODY:  He  is  not  a
 Speaker-presumptive  but  on  the  Cong-
 gress  Benches.

 को  भागवत  का  भ्राजाबव  :  श्राप  सदन
 के  नियम  के  मनु  सार  इस  को  नही  कर  त_कते  हैं  q

 एक  विषय  पर  कभी  बात  हुई  है,  दूसरा  सभो
 प्रारम्भ  नहीं  हुभा है। .  .  (व्यवधान)

 प्रत्यक्ष  महोदय'  यहा  तो  स्वीकार  की
 जरुरत  हो  नही  है  !  ऐसा  मालूम  होता  है
 कि  झपट  में  झगड़ा  कर  के,  स्टिक  चला  कर
 फैसला  किया  करेगें  t

 (Interruption)

 MR.  SPEAKER:  May  I  know  on
 what  his  point  of  order  is.

 SHRI  SAMAH  GUHA:  My  point  of
 order  relates  to  the  last  question...

 SHRI  A.  K.  M.  ISHAQUE;  But  the
 Question  Hour  is  over  now.

 MR.  SPEAKER:  Please  let  me  lis-
 ten  to  him,

 SHRI  SAMAR  GUHA;  As  soon  as
 that  question  was  put,  I  stood  up...
 (Unterruptions),

 MR.  SPEAKER:  Order,  please.  If
 they  do  not  like  it,  it  is  a  different
 matter;  it  is  very  easy  for  me,  and
 if  they  can  pull  on  without  the  &pea-
 ker,  I  am  going  to  withdraw  into  my
 Chamber.  Otherwise,  they  must  obey
 the  Chair.  After  all,  this  House  must
 go  by  certain  procedures  and  by  cer-
 tain  rules;  if  there  is  going  to  be
 only  the  law  or  the  rule  of  shoutiog,
 then  there  is  no  help.  The  hon.  Mem-
 ber  has  drawn  my  attention  to  the  fact
 that  he  has  a  point  of  order,  and  I
 have  allowed  him.  I  am  asking,  him
 on  what  matter  he  is  raising  his  point
 of  order,  but  I  find  that  hon.  Mem-
 bers  do  not  allow  me  even  to  listen
 to  him.  This  is  a  very  bad  practice  to
 interrupt  others  like  this.  Now,  Shri
 Samar  Guha.  On  what  is  he  raising
 his  Point  or  order?
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 SHRI  SAMAR  GUHA:  Q.  No.  485
 had  been  put  and  was  being  discussed.
 I  tried  to  draw  your  attention  to  one
 Temerk  made  by  the  hon.  Minister
 in  reply  to  the  question  that  was  rais-
 ed  by  another  hon.  Member  here.  The
 hon.  Member  had  asked  a  question
 about  political  parties.  The  main  ques-
 tion  categorically  relates  to  increase
 in  crime  wave  in  the  capital.  If  there
 is  an  agitation  or  a  civil  disobedience
 movement  or  a_  non-co-operation
 movement,  that  cannot  be  called  a
 crime;  these  movements  have  been
 going  on  al]  over  the  country  not  only
 now  but  for  the  last  25  years...

 SHRI  PILOO  MODY:  80  years.

 SHRI  SAMAR  GUHA:  These  move-
 ments  have  never  been  described  as
 crime,  These  are  not  culled  cnme.
 When  a  question  was  put  whether  they
 were  due  to  the  other  political  parties,
 the  hon.  Minister  said  ‘Yes,  there
 were  certain  movements  and  others’.
 But  how  does  he  bring  in  these  other
 political  parties  when  their  move-
 ments  are  in  the  nature  of  civil  dis-
 obedience  movements,  and  in  the  na-
 ture  of  non-co-operation  movements,
 and  bring  them  into  the  category  of
 crime  that  have  been  committed  by
 political  parties?  Do  you  consider  that
 such  a  question  is  relevant?  If  Delhi
 has  become  the  capital  of  crimes  in
 India,  under  the  umbrella  of  the  Ccn-
 tral  Government,  is  it  that  the  Op-
 Position  leaders  are  to  blame  for  this?
 Would  you  permit  such  pernicious
 questions  to  be  asked  casting  blame
 on  all  the  Opposition  parties?  Is  such
 8  question  permissible?

 MR.  SPEAKER:  In  _  the
 that  goes  on  it  is
 difficult  to  hear.

 shouting
 sometimes  very

 at  झेल  बिहारी  बाजपे दी  :  इस  सवाल
 में  चर्चा  हुई  है  बलात्कार  की,  होती  की  शौर
 यहां  राजनीतिक  दनो  से  घसीटा  जा  रहा  हूँ
 धत्पाप्रह  फो  बलात्कार  के  स्तर  पर  रखा  जा

 रहा  है।
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 MR.  SPEAKER:  I  am  8077५  in  this
 House  the  hon.  Member  bas  been  al-
 ways  asking  questions  about  political
 parties  also.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  been  permitting  also.  We
 know  that,

 MR.  SPEAKER:  It  is  from  the  side
 of  the  opposition  that  they  have  been
 asking.  They  have  been  asking  from
 their  side  and  have  also  been  reflecting
 on  individuals  and  also  on  political
 parties  and  groups....

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  for  the  Chair  to  say  that.

 MR.  SPEAKER:  I  am  sorry.  Not,
 let  the  hon.  Minister  answer.

 PROF.  MADHU  DANDAVATE:;  Let
 him  give  the  answer.  But  |  would
 like  to  know  whether  in  independent
 India,  satyagralta  and  rape:  are  gaing
 to  be  equated  as  crimes.  For,  that
 is  the  definition  that  has  been  given
 to  crime  by  the  hon.  Minister.

 SHRI  K.  C.  PANT,  I  had  not  com-
 pleted  my  answer  when  |  was  inter-
 rupted.

 (Interruptions)

 MR,  SPEAKER:  These  interruptions
 should  stop.  Otherwise,  it  will  not  go
 on  record.  Reporters  cannot  hear
 what  is  being  said.

 SHRI  K.  C.  PANT:  My  partymen
 only  spoke  when  interruptions  came...

 SOME  HON.  MEMBERS:  No,  no.

 SHRI  K.  C.  PANT:  Even  now,  in-
 terruptions  are  coming  from  the  Op-
 position  side.  Why  do  they  not  listen
 patiently?

 SHRI  PILOO  MODY:  We  are  mak-
 ing  interruptions  and  they  make
 noises.
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 MR.  SPEAKER:  You  only  interrupt,
 otherg  make  noise!

 SHRI  छू.  C.  PANT:  The  only  dif-
 ference  is  that  he  makes  a  noise
 louder  und,  therefore,  it  is  interrup-
 tion.

 SHR]  SHYAMNANDAN  MISHRA:
 Are  these  remarks  in  order?

 MR.  SPEAKER;  Are  his  in  order?

 SHRI  K.  ९.  PANT:  What  I  was
 saying  wag  that  Delhi  is  the  head-
 quarters  of  many  political  parties  and
 many  agitations  have  taken  place  here.
 At  that  stage,  I  was  interrupted.  I
 certainly  diq  not  say  that  pohtical
 parties  were  indulging  §  in  criminal
 activities.  I  wags  going  to  say  that  the
 attention  and  energies  of  the  police
 are  diverted  to  a  large  extent  to  deal
 with  this  agitation.  I  have  figures
 here  for  some  months  which  show
 that  therd  are  almost  l2  agitations

 a  day  in  Delhi.

 (Unterruptions)

 This  certainly  is  a  contributory  fac-
 tor  (Interrupteons)

 SHRI  PILOO  MODY:  On  a  point  of
 information.

 MR.  SPEAKER:  Please  sit  down.

 SHRI  PILOO  MODY:  I  would  re-
 quest  him  to  yield.

 SOME  HON.  MEMBERS:  No.

 SHRI  PILOO  MODY:  May  I  take
 it  that  the  Minister  will  not  yield?

 (Interruptions)

 SHRI  K,  C.  PANT:  All  this  noise.

 (Enterruptions)

 SHRI  PILOO  MODY:  Why  don't
 they  sell  fish  outside?  (interruptions)
 Has  hooliganism  been  brought  here?
 (Interruptions).
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 MR.  SREAKER:  Are  you  properly
 using  your  language?

 SHRI  PILOO  MODY:  Deliberately.
 (Interruptions).  I  alwayg  use  accurate
 language  to  deacribe  an  accurate  situa-
 tion.

 (Interruptions)

 SHRI  K.  C.  PANT:  We  believe  in
 mutual  respect  in  order  that  the  House
 May  transact  its  busines  properly.
 But  I  must  say  that  when  there  are
 repeated  aliegstions  and  repeated  at-
 tempts  to  invoive  the  Prime  Minister,
 in  season  and  out  of  season,  whether
 it  is  relevant  or  not,  there  will  be
 some  reaction,  ]  would  request  my
 hon.  friends  opposite  to  be  guarded
 in  this  matter.  Where  it  is  not  re-
 Jevant,  there  would  be  some  reaction.

 (Interruptions)

 MR.  SPEAKER:  I  am  not  going  to
 allow  any  debate  on  this.

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order.

 SHRI  PILOO  MODY:  The  hon.
 Minister  in  his  reply  to  a  question
 said  that  a  great  deal  of  the  police
 was  diverted  towards  seeing  that  the
 agitations  and  satyagrahas  carried  on
 by  the  Opposition  do  not  lead  to  vio-
 lence.  I  feel  that  in  all  fairnesg  when
 he  gaid...

 SHRI  C.  M.  STEPHEN:  la  a  dis-
 cussion  taking  place  on  this?

 SHRI  PILOO  MODY:  If  he  is  to
 give  any  figures,  he  should  aleo  give
 figures  of  the  policemen  and  security
 People  that  are  employed  in  the  secu-
 rity  of  the  Prime  Minister  and  the
 other  Ministers  also.

 MR.  SPEAKER:  No  more  please.
 I  am  not  going  to  allow  any  debate  on
 this.  He  caised  a  point  of  order.  That
 is  all.
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 शी  श्वा नम् दन ज़िक्र:  सदन  की  व्यवस्था
 के  बारे  में  मेरा  प्रथम  है|

 हम  लोग  जब  कोई  प्रश्न  उठाते  है,  खासकर
 व्यवस्था  का  प्रश्न  जब  उठाते  हैं  तो  क्‍या
 किसी  मानवीय  मिनिस्टर  के  लिए  यह  मुनासिब
 है  कि  वह  हम  लोगों  को  हितोपदेश  दे  झोर
 चेयर  इसमे  इजाजत  दे  कि  बह  ऐसी  बाते
 कर  जिनके  साथ  इधर  सहमति  नही  ही  सकता

 है?  (ब्यवधात)

 My  precise  question  is  this.  When
 we  raise  any  point  of  order,  is  any
 hon’able  Minister  in  order  40  make  re-
 marks  which  do  not  relate  to  the  point
 of  order,  and  is  the  Chair  in  order
 in  permitting  that  Miasster  to  make
 remarks  which  are  not  relatable  to  the
 point  of  order?

 MR.  SPEAKER:  He  raised  the
 point  of  order  and  I  allowed  hun  to
 make  his  statement.

 SHRI  SHYAMNANDAN  MISHRA:
 Whether  the  Chair  is  in  order,  in
 permitting  a  Minister  to  make  remarks
 which  are  not  relatable  to  the  point  of
 order.  The  Minister  cannot  go  on  mak-
 ing  homilies  of  al]  kinds.

 MR.  SPEAKER:  The  remarks  were
 related  to  the  point  of  order;  (/nter-
 ruptions)  I  am  not  going  to  allow  any
 more  time  on  this.

 al  मधु  लिमये  :  मेरा  पोइंट  साफ
 धार  हूँ  ।  व्यवस्था  !

 शी  शंकर  बयान  सिंह  :  ऑयल  महोदय,
 बाप  ने  माननीय  पीलू  मोदी  श्र  माननीय

 एस०  एन०  मिश्रा  को  चुनो  |  मैं  चाहुंगा.
 कि  माततीय  मधु  लिमये  को  सुनने
 से  पहले  हम  लोगों  को  जूता  मे  qd  मैं  व्यवस्था
 का  प्रश्न  घ्  रहा  हुं  मौर वह  यह  कि
 जो  नियम  बनते  हें  उन  नियमों की  रक्षा  के

 लिये  भाष  हैं  इसलिए  मैं  भाप  से  व्यवस्था  का
 प्रश्न  उठाते  हुए  रहना  चाहता  हू  कि  यहां
 कल  संख्या  50  के  तहत  सप्लीमेंट्री  सवाल
 के  क्‍न्तमेत  लिखा  है  :

 “Any  member  when  called  by  the
 Speaker  may  ask  a  supplementary
 question  for  the  purpose  of  further
 elucidating  any  matter  of  fact  re-
 garding  which  an  answer  has  been
 g  iven.”

 उस  के  अन्तर्गत  भाप  ने  प्रश्न  संख्या  485
 पर  सप्लीमेंट्री  पूछने  का  मोका  दिया  झीर
 जब  मिनिस्टर  की  भोर  से  उत्तर  दिया  जाने
 लगा  तो  मैं  शाप  का  ध्यान  नियम  सकता  349
 की  झीर  दिलाना  चाहता  हू  जिस  में  कहा  गया

 हैः

 “A  member  shall  maintain  silence
 when  not  speaking  in  the  House.”

 मेरे  सामने  जो  माननीय  सदस्य  है  बड़े  ही

 बुद्धिमान  है,  सुयोग्य  है,  पढ़  लिखें  है,  फिर
 भी  वे  क्यो  नहीं  इस  को  पढ़ते है  ।  इन
 को  पढ़ने  का  शरीर  शोक  हो  तो  में  प्रति  ब्र
 शभ्रौफर  करता  हू  यह  किताब  उन  को  खरीद  बग
 दे  दूगा  (व्यवधान)  मै  यही  कहना
 चाहता  हु  कौर  मे  ने  कोन  सी  गलती  की  .
 (व्यवधान  )

 प्रख्यात  महोदय  :  इस  मे  बया  लिंग
 देनी  है  ।  इस  में  चेयर  को  यहा  रूलिंग  है  कि

 जो  कुल कह  ते  है  वह  टीक  है।

 थी  मधु  लिसये  :  अध्यक्ष  महोदय,  सेरा
 सवाल  सदन  की  व्यवस्था  के  बारे  में  है  t
 मेरा  जो  प्रश्न  था  वह  ऐसे  भ्ररराघो  के  आरे  में
 था  जिस  में  मेरी  टर्पोट्युड  प्रात  है  ।

 MR.  SPEAKER:  It  ig  over  now.
 The  Question  Hour  is  over.  I  am  not
 going  to  allow  any  more  time  on  this.
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 aft  मध्‌  सिमटे  :  मेरा  सवाल  मौरल

 टर्पीटयूड  के  बारे  में  या  राजनैतिक  आंदोलनों

 तथा  सिविल  ताफरमानी  के  बारे  मे  नही

 (rears  )

 MR.  SPEAKER:  If  you  are  not
 satisfied  with  the  answers,  you  send
 it  under  the  relevant  Direction;  I
 shall  examine  it.  I  am  not  going  to
 allow  it  when  I  have  already  declared
 that  the  Question  Hour  is  ever.  You
 may  send  it  under  the  relevant  direc-
 tions.  I  am  not  going  to  give  an
 off-hand  reply  Mr.  Bhegendra  Jha.

 eft  wa  लिमये :  ग्रुप  महने  अपनी  बास

 पूरी  कर  लेने  दीजिए  क्रिया  वजह  है  कि.  ,

 (व्यवधान  )  यह  लोग  उत्तेजित  हो  जाते  हैं

 जब  प्रधान  मंत्री  सदर  में  रहती  है  dew. .

 (ध्यान  )

 झच्यक्त  महोदय  :  {  am  not  going

 to  prolong  it.

 हरएक  लीडर की  इज्जत  होती  है।

 यह  नहीं  कि  भाप  किस  की  पगड़ी  उछालें

 धौर  वह  चुप  रहे।

 SHORT  NOTICE  QUESTION

 Us,  of  D.ER.  against  Hoardery
 Black-marketeers

 and

 8.N.Q.  No.  4.—SHRI  BHOGENDRA
 JHA:  Will  the  Minister  of  HOME
 AFFAIRS  bc  pleased  to  state:

 (a)  whether  State  Governments
 have  been  directed  to  use  D.I.R.
 against  hoarders  and  black-marketeers
 and  resort  to  de-hoarding  and  sale
 at  controlled  ang  fair  prices;  and

 (b)  if  80,  the  action  taken  so  far
 in  diferent  States  and  particularly  in
 the  States  under  the  President’s  Rule
 and  the  Union  Territories?
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DiK-
 SHIT):  (a)  and  (२),  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 In  a  communication  dated  Sth  June
 973  to  all  the  Chief  Ministers  of
 States  the  Home  Minister  impressed
 upon  them  the  imperative  need  for
 maintaing  the  smooth  supply  of
 sential  commodities.  He  had  suggested,
 amongst  other  things,  that  in  serious
 cases  of  defiance  of  law  or  mela  fide
 intention  recourse  #o  the  relevant  pro-
 visions  of  the  Maintenance  of  Internal
 Security  Act  would  also  be  equally
 justified  against  ‘»lack-marketeers,
 hoarders  and  other  anti-social  ele
 ments.  In  a  subsequent  communica-
 tion  to  the  Chief  Ministers  on  70
 August  the  Home  Minister  further  ad-
 vised  them  that  the  present  difficult
 conditions  created  by  high  prices  and
 shortage  of  essential  commodities  and
 artificial  bottlenecks  in  their  distribu-
 tion  warant  recourse  to  rule  l4  of  the
 DIR  and  a  more  libera)  resort  to  the
 powers  available  under  the  Mainte-
 nance  of  Interna)  Security  Act  for
 detaining  persons  whose  activities  are
 found  prejudicial  in  this  context.

 2.  Uptodate  information  regarding
 action  taken  by  the  State  Govern-
 ments  in  pursuance  of  the  Home
 Minister's  advice  is  being  collected.
 According  to  information  already
 available  action  taken  by  different
 States  is  as  follows:

 ASSAM

 District  Magtstrates  have  issued  or-
 ders  under  the  DIR  askbrg  tradera  to
 display  their  stock  returns  and  prire
 lists,  and  submit  periodical  stock  re-
 turns  to  the  District  autborifies.

 HARYANA

 The  Haryana  Prevention  of  Hoard-
 ing  Order,  1978,  has  been  promulgated
 under  the  D.IR.  775  persons  have
 been  arrested  and  42  cases  registered.
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 8  cases  have  ao  far  ended  in  convic-
 ‘ion.  386,69I.58  quintals  of  foadgrains,
 12%  bags  of  cement,  05  quintals  of
 sugar,  44  quintala  of  coal  and  4,50
 quintals  of  ghee  have  been  seized.

 MADHYA  PRADESH

 The  Madhya  Pradesh  Commidities
 Price  Display  Order,  i97l,  had  been
 promulgated  under  the  D.!I.R.  The
 Medhya  Pradesh  Essential  Articles
 (Bxbition  of  Prices  and  Prices  Con-
 trol)  Order,  973  has  also  now  been
 issued  under  the  Zssential  Commidities
 Act.

 ANDHRA  PRADESH

 5  cases  were  booked  under  the
 Eesential  Commodities  Act  and  other
 control  orders.

 MAHARASHTRA

 Maharashtra  Scheduled  Articles
 (Bombay  Rattoning  Area)  (Price  Con-
 trol)  Order,  973  has  been  promulga-
 ted  on  16-8-73.  under  the  D.I.R.  4
 cases  have  been  detected  and  are  be-
 ing  investigated.  During  ‘1973,  upto
 §th  July,  28]  black-marketeers  and
 477  hoarders  were  arrested  and  753
 persons  have  so  far  been  convicted

 MANIPUR

 One  person  has  so  far  been  arrested
 under  the  DIR.

 ORISSA

 Action  has  so  far  been  taken  under
 the  Essential  Commodities  Act  and
 other  normal  laws.  2  cases  of  hoard-
 ing  of  foodgrains  and  5  cases  of  hoard-
 ing  of  vanaspati  have  been  detected.

 UTTAR  PRADESH

 The  Uttar  Pradesh  Wheat  (Require-
 ment  to  Sell)  Order,  973  was  pro-
 mulgated  under  the  D.I.R.  on  3-8-
 1973.  So  far  J,07,480  quintala  of  wheat
 have  been  seized  and  २6  persons  have
 been  arrested  in  922  raids  conducted.
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 The  Uttar  Pradesh  Essential  Com-
 modities  (Price  Display  and  Control
 of  Supply  end  Distribution)  Order,
 97l  had  been  issued  under  the  D.I.R.
 During  the  period  from  -¢-78  to  3i-
 1-73,  097  persons  have  been  arrested.
 944  cases  have  been  detected  and  com.
 modities  seized  were  vyalued  at
 Rs.  8,40,545,00.  &  persons  were  also
 rested  under  the  Essential  Commodi-
 modities  Act.

 RAJASTHAN

 Action  was  taken  under  the  Essen-
 tial  Commedfties  Act  and  normal  laws.
 4  persons  were  arrested  till  the  end
 of  June,  1973.  42  licences  were  can-
 celled

 Union  Territories

 CHANDIGARH

 The  Chandigarh  Prevention  of
 Hoarding  Order,  1972  wag  issued  un-
 der  the  DI  R.

 DELHI

 The  Delhi  Specified  Articles  (Price
 Control)  Order,  97l,  was  issued  un-
 der  the  D.I.R  and  was  amended  on
 22-8-73  Maximum  retail  ang  whole
 sale  prices  of  2]  articles  have  been
 prescribed.  By  mistake  a  wrong  an-
 nexure  had  been  attached  to  it;  it
 may  kindly  be  treated  as  withdrawn.
 If  a  separate  question  is  put,  the
 information  can  be  given.

 ot  ोगिना  झा  :  अध्यक्ष  महोदय,

 जो  वित्तीय  दिया  गया  है  और  मी  महोदय
 ने  जिस  मुक़तदी  से  उस  ग्रतेक्‍्शर  को  वापस

 ले  लिया  है  इस  सम्बन्ध  में  मैं  जानना  चाहता

 हू,  कि  सरकार  में  जो  हब  तक  भारत  रक्षा

 कानून,  मेटे नस  साफ़  इंफाल  सिक्योरिटी  एक्ट
 कौर  दूसरे  कानून  के  मातहत  कार्यवाही  करने

 का  आदेश  दिया  है  उस  आदेश  का  मस्त ब्य

 क्या  मुनाफाखोरी  के  विरोध  में,  चोर  बाजारी
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 के  विशेष  मे,  जो  जन  सहयोग  मिलता  है  इस

 के  खिलाफ  है  ?  या  जो  कानून  की  प्रवड्ेलना

 करके  मुनाफाखोरी  करते  है  दत्त  क ेलिए  है  ?

 यह  जानने  की  प्र वश्य कता  इसलिए  है

 कि  प्रधान  मंत्री  ने  स्वतंत्रता  दिवस  के

 झवमरपर लाल  जिले  के  भाव  से,  राष्ट्र  पत्ति

 महोदय  ने  पूर्व  mar  पर  समस्त  देश  के  'जन-

 न  का  झ्र हवा हर  क्या,  उस  में  पहले  भी

 किया  लेकिन  उस  पच्चि  दिन  पर  फिया  कि

 जन-सहयोग  मिले  इस  बात  में  1: उ  मुनाफा-
 खोरी  बन्द  हो  |  बलीन  मंत्री  ने  बार  बार  उस

 को  दोहराया  कि  कृज्यप्र  रजिस्टर  हवा,

 जन-प्रतिरोध  जगे  जिस  से  मुमाफाबवीरी
 चसोगर-बाज/री  लाग  मे  कर  क  |  लेकिन  इस

 मी  आहवाहना  के  बावजूद  मुफ़्तखोरी,
 चार  बाजारी  बढतो  गई  कौर  कोने  भो  बिजली

 गई  1  अर  राज  स्थिति  यह  हो  गई  कि  कार्ड

 ो  एरियर  जिस  के  सिविल  झाषदनो  है,

 16  यह  सकता  कि  गले  सप्ताह  में  उस

 के  परिवार  का  बजट  [TI  बढ  जायगा-  अब

 महीने  या  साल  का  वाल  -ही  है  प्रति  दिन

 के  वात  है  |  ता  जा  करोड़ा  परिवारों  की

 पाकर  मारी  हो  रह,  है  घुले  ग्राम  प्रोर  जिन  बात

 के  लिए  सरकार  की  और  से  प्रधान  मंत्री  ते

 जव-महारस  का  आगाह  किया  है  ह आ  केवल  सरकार

 के  भरामे  यह  नही  होगा  ।  इस  स्थिति  में  मैं

 जानता  चाहता  हु  खास  उदाहरण  के  साथ

 जेसे  दिल्‍लो  में  मोदी  ‘Orer  मिल्स  में  बहुत  बड़े

 पैमाना  पर  पकड़ा  वाया  चोरो  को  माल,  झंझटों

 हाल  मे  जरिया  मिल  के  गोदाम  में  चोरी

 का  माल  पकड़ा  गया  ।  नी  क्या  जयपुरिया
 मिल  के  पदाधिकारी  गिरता?  दुए  है  *  झोर
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 खासकर  के  जो  धानी,  'उदिता  उत्तर  प्रदेश

 कौर  दूसरे  केन्द्र  शासित  757  है,  उन  मे  सन

 से  भ्रध्चिक  दिल्‍लो  में  मुन/फाखोरी  दौर  कानून
 मोड  कर  ज्यादा  गल्ला  रखते  बालो  को

 शि रफतार  करने  कंबजाय  क्या  सरकार  ने  जो

 अनेक  में  दिया  है  कि  कम्युनिस्ट  पार्टी,

 किसान  सभा,  खेत  मजदूर  भा,  दूध,  फ्रेंड  रोशन
 भाल  इडिया  ट्रेंड  यूनियन  काँग्रेस,  इन्होने

 जो  देश  के  प्रति  कर्तव्य  को  समन  कर  कौर  प्रधान

 मंत्री  के  जन  सहयोग  के  भहंदाहन  की  पृष्ठ-

 भूमि  में  जो  किया

 धष्यत्स  महोदय  :  कार  सवाल  पूछिये  ।

 शी  भोगेन्दर  झा;  तो  क्या  गृह  महालय  की

 बौर  से  प्रयास  मती  शौर  राष्ट्रपति  के  शाह-

 राहत  का  खुला  उत्तम  करके  कोई  उल्टा

 आदेश  दिया  गया  हूँ  !  कि  ओम्‌  नाफा खोरों
 के  खिलाफ  जन-सहयोग  करे  उसकी  णिग्फ्तार

 करो  ?  क्या  कोई  ऐ  था  आदेश  दिया  गया  है  कि

 मुनाफाखोरों  को  बचाने  ?  वक्तव्य  से  दिया

 गया  है  कि  दिल्ली  में  बहुत  से  सामानों  की

 कोमल  विवादित  की  गई  है  ।  क्या  यह  सही  है

 कि  बहुत  से  मिसालों  को  कीमत  जो  दर  इस

 समय  है  उससे  अधिक  निर्धारित  को  गई  हूं,

 कौर  इसके  लिये  एग्जीक्यूटिव  कौ सेलर,  श्री

 दो  पी०  बहल  वकास  बतौर  से  जिम्पेदार  है,

 या  केन्द्रीय  म  ब्रा लय  के  भाषण  मे  उन्होंने  ऐसा

 क्या  है?

 श्री  ‘SATART  दीक्षित  :  जंता  हमारे

 राष्ट्रपति  जी  मे  कहा,  प्रधान  मती  जो  ने  कहा

 झौरगृह  मवा लय  की  को  र  से  दो  बार  सूचनाये
 भौर  सुझाव  मे  जे  गये,  हमने  जहा  कही  से  हमको

 सूचना  मिलो,  उसका  स्वागत  किया  है,  धौर
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 तय  भी  हम  न  केवल  पनी  दादी  के  बल्कि  सभी
 दलो  के  जो  व्यक्ति  हैं,  जो  कार्यकर्ता  है,  उनकी

 झोर  से  जो  भो  सूचना  ऐ  सी  मिलेगा  कि  कही
 शि  अमित  माल  इकट्ठा  है  या  ध्रनुक्ति  भाव  से
 माल  बेचा  जाता  है,  उसका  स्वागत  करेंगे
 कौर  उसका  उपयोग  भी  करेगे  अन्तर  केवल
 इतना  रहा  है  कि  कुछ  दलो  के  व्यक्ति  स्वयम
 ही  उस  का  उपाय  करना  चाहते  है  श्लोक  लारे

 कानून  को  तो  कर  खुद  पने  हाथ  से  करता

 चाहते  हैं।  इनको  हम  रोकते  है  ।  दिल्ली  में  भी
 एमा  हना  |  हमको  सूचना  मिलो,  लेफ़्टेनेन्ट
 गवर्नर  को  सूचना  मिली  कि  अमुक  जगह  पर
 गोडाउन  में  पहला  है  हमने  उत  ने  कहा  किए

 बतलाइये  कि  कौन  से  गोदाउन  मे  कहा  वर  है,
 लेकन  उन्होंने  नही  बतलाया  t  हमारी  और

 से  तीन  भो डा उत  तेक  देखें  गये  |  वहा  कुछ
 जिला  नहीं  t  जब  चौथा  ग्रो टाउन  पाया  हो

 एक  दल'  के  कुछ  कार्य  कर्ता  स्वयम्‌  दौडे  और

 पहुंच  कर  ताले  way  दि  तोडने  लगे  ।  सब  उ  तकी
 रोका  गया  ।  पहले  से  भो  तफ्डेनेत्ट  गवनर  ने

 कह  दिया  था  कि  ड्राप  हमे  बतलाइये,  हम
 गोडाउन  मौजद  बर,  खोलोगे,  ताले  मोड
 शौर  तव  इन्तजाम  कायदे  से  करेगे,  लेकिन  ड्राप
 को  नहीं  करना  चाहिये,  क्योंकि  यदि  एक
 दफा  यह  हो  जाये  i  जहा  क  ही  भ्र।रमितता

 होती  हो,  सारी  जनता  के  लोग  स्वयम्‌  ही  सब

 कानून  तोड़  कर  उपाय  सगन  वाहे  तो  हम
 यह  उचित  तही  मानते  ह  कौर  इफको  रोकते

 लोहे।

 दूसरा  TH  मानवीय  सदय  ने  यह  किया

 है  कि  यहां  पर  नियन्त्रण  के  लिये  कोई  नियम
 बनाये  गये  है  या  सही  बनाये  गये  है  |  दालों  के
 बारे  मे,  कोर्स  गेन  अर्थात्‌  मोटे  अनाज  के  बार
 में,  यहा  कोई  निप में  डी  था  ।  ग्रा पफ फो  पता  £

 fa  दिल्ली  मे  बहुत  कम  चीजे  उगता  हे,  दाले
 तो  विल्कुल  नही  होती  2  |  झगर  मके  दारे  में

 ऐसे  यम  बनाये  जाये  कि  वह  जाये  नही  या

 हम  उसकों  बहुत  कम  के  दे  तो,  मुझे  बताया
 गया  उससे  कठिनाई  उत्पन्न  हो  कती  है  1
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 को  झील  बिहारी  बाजपेयी  :  यह  गलत

 थी  उमाशंकर  बोलिए  '  यहा  पर  बहुत
 भ्र धिक  दिले  बाहर  से  प्रति  है,  भोर  वह  बहुत
 प्रतीक  बाहर  भेजी  भी  जाती  है,  कितनों  यहा
 खर्च  होती  है  उनसे  ज्यादा  यहा  कराती  भी  है,
 लेकिन  जब  से  डी  शाई  शरार  लगाया  भया  शौर
 इस  सम्बन्ध  में  चर्या  हुई  तब  वह  विचार
 किया  गया  है  हाल  मे  Fr  दाल  मोटा  अनाज
 लोग  कितना  रख  मके  झोर  उनका  भाव  कितना

 हो  1  दुबके  बारे  में  जो  निश्चय  किये  गये  है
 या  किये  जायेंगे  बह  प्रकाशित  होगया  होगें
 या  हो  जायेंगे  |

 क्रि  भोग  झा  मोदी  की  गिरफ्तारी
 के  बार  मे  नहीं  बतलाया  गया  ।

 क्रि  'उतारकर  चिंतित  चार  गिरफ्ता-
 रिया  हुई  है  सीमेट  के  बारे  मे  कौर  वेजिटेबल
 घायल  के  बार  में  और  दो  फूडग्रेन्स  के  बारे  में  i

 एक  मानवीय  सदस्य  जयपुरिया  के  बारे
 में  क्या  हुआ  ?

 श्री  इज़्ज़त  गुप्त  जयपुरिया  ग्रोवर
 मोदी  के  बारे  मे  पूछा  गया,  उस  का  जवाब  नहीं
 दिया  गया  ?

 श्री  उभारकर  दीक्षित  33
 गोदो उन  देखे  गये.  डी  बाई  आर  के
 झ्त्दर  ।  उन  में  से  छ  के  अन्दर  एगेन्शल
 कोमोडिटीज  एक्ट  की  तहत  मुकदमे
 किये  गये  है  ब्रेंकाण्दा  स्टोरेज  करते  के  बारे
 मे  |  कुछ  मे  स्टाक  जितना  दिया  था  उस  मे  फर्क
 था,  इस  के  कारण  परे  गये  है  कौर  ७  चने
 से  ताल्लुक  रखने  वाले  है  ।

 शी  oe  खुद  कछवबाए:  मोदी  जयपुरिया
 का  क्या  छुपा  ?
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 1] ड  उनाह्षंक्षर  दो  क्षत  :  थोड़ी  को  वात
 तो  घर  हुई  हो  रही,  पहले  हो  चुको  है  बौर
 सब  कुछ  बतला  चुका  ह  जयपुरिया ग्या  के  बारे  मे

 (स्यान  )

 अध्यक्ष  महोदय  हर  दर्ज  Cat  मत कोजी  TI

 शो  उमाशंकर  दीक्षित:  किसी  के  बारे  मे

 कोई  प्रन्तरनही  हुमा  हूँ  ो  ने  होगा।

 (व्यवधान)

 अध्यक्ष  महो  दर  बाप  को  बार  बार  उस

 तरह  से  ऐसा  सही  करना  जाहिए।  यह  नसीबा
 गलत  है।  ग्रुप  मसबख हे  हो  जाते  है  गौ  फोर  कर
 के  सारे  हाउस  की  'डिस्टर्ब  करत  ह  1  जब  दूसरों
 तरते  पे  रिएक्शन  हाता  हैं  तव  श्राप  उसके  खि-
 लाए  शिकायत  बरते  के  लिए  खा  ह।  जाते  है  |

 aq  मांगें  छा  महतो  महोदय  ने  का  मूत  ब्रोकर
 व्यवस्था  केबारे  पं  जा  +हत  या  प्रेस  या

 है  उसके  बहुत  हो  भरकर  परिणाम  हा  सते है  |
 देश  के  लिएम  जाता  चाहता  i  कि  झगर  का ई
 मिलिटेंट  फियों  को  पाकेटमारी  करता  है  ,
 तो क्या उस  लोग  छाट  दे,  पाद  नही,  इस

 लिए  कि  उन  का  बह।ल  नटी  किया  गया  है  उसको
 पकड़ने  के  लिए  ?  वह  होम  सिस्टर  कोड  २  दे,

 जेफूटनेन्ट  गवर्नर  को  सब  र  डे  कि  हमारी  पाकिट
 किसी  नै  मार  ली  हैं  ?  उगर  कोर  फि  |  >  घर
 मे  संध  लगाता  हुआ  पक  र  जाए  ता  उस  का  धर
 के  लोग  स्वयम  ते  पकड़ें  जब  तक  थाने  से  दरोगा
 नहाये?  मेरा  हिसा  यह है  कि  अगर  27  2  ०
 की  पाकेटमारी  करने  बाने का  कड  सकते

 होते  2  लाख  की  चोरी  बासन  बाल  क्या  साधू  हो।
 गया?  2  क  रोड  को  चोरी  कने  वाला  क्या  गरीफ
 बन  गया  अगर  हम  सको  पकड़  है  तो  क्‍या

 उस  के  लिए  हमको  ि  रफ्तार  क्या  जाएगा?
 मै  आपके  माध्यम  से  जानना  चाहता  ह  के  क्‍या
 एकेडमी  करने  बाले  को  पकडने  वे  लिए  सरक  पर
 लोगो  को  गिरफ्तार  करता  To  करेंगी,  चोरों
 को  पकड़ते  के  बनिए  लोगों  को  गिरफ्तार  करता

 चाहेगी  ?
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 अध्यक्ष  महोदय  श्राप  भाषण  मत  कीजिए,
 सवाल  कीजिये  |

 श्री  भोगना  क्षा  मेरा  मोलिक  प्रश्न  है  जो
 मती  महोदय  के  उत्तर  से  पैदा  होता  हे।  जो  देश
 के  मुनाफाखोर  कानून  को  तोड  कर  गल्‍ला  रक्खो

 हुए  है  उन  के  सम्बन्ध  म ेमची  महोदय  ने  कहा
 कि  जितनी  सूचना  उन  को  मिली  उस  में  से  कुछ
 जगह  प०  गिला  नही  मिला  |  मेरा  ्रनुभय  है  कि
 जो  सूचना  ह्म  भेजेंगे  बहा  पत्नी  महोदय  खुद  तो
 जायगे  नहीं,  जा  अफसर  जाएगे  वह  उस  में  से
 हिस्सा  ले  जैसे  ।  जब  बह  हिस्सा  ले  लेंगे  तो
 चीजें  और  भी  महगी  हा  जाएगी।

 श्री  उमाशंकर  दीक्षित:  यह  ग्सबद्ध  है,

 अनुचित  है,  झसुद्ध  है  |

 थी  भोगना  ary  जिला

 अघ्यक्ष  महिला  ,  भाप  भाषण  मत  कीजिए,
 मै  बार  वार  वह  रहा  |

 क्रो  भोगा  झा  क्‍या  मंत्री  महोदय  को  पता
 है  कि  बिहार  के  मधवनी  जिले  म॑  प्रोक्‍्यारमेट,
 कमेटी  कायम  हुई  |  िग्ट्रिक्ट  डेवेलपमेंट  कमेटी,
 कन्सल्टेटिव  कमेटी  म  जिस  का  कल्पना  में  था
 सर  डिस्ट्रिक्ट  मजिस्ट्रेट  मेम्बर  थे,वर्वमम्मति  से

 अध्यक्ष  महोदय  म॑  इस  सब  की  इजाजत
 नही  दे  सत्ता  |

 शो  भोगे  झा  नबी  महोदय  ने  सत्य  कहा
 2  प्र शद्ध  वहाँ  |  जिस  से  भी  ग्रा  फिसल  बाडी
 का  में  कन्वीनर  हू,  डिस्ट्रटट  मजिस्ट्रेट  नम्बर  है,
 मै  कन्वीनर  को  हैसियत  से  कहना  चाहता  हू  कि

 डिस्ट्रिक्ट  ट्रीकयोरमेट  कमेटी  ने  सर्वसम्मति  से
 तय  किया  था,  उस  में  कांग्रेस  के  सदस्य  भी
 मेम्बर  थ  कि  गल्ले  को  पकड़  जाए.  |  बया  केन्द्रीय
 सरकार  की  और  से  उस  रोक  |  गया  है  कि  बिहार
 में  कानू  त  को  तोडकर  जो  लाग  पचास  क्व्टिल  से
 ज्यादा  गिला  रखते  हूँ  उन  का  न  पकडा  जाए  ?

 भ्रध्यक्ष  महोदय  में  दौर  ज्यादा  सुनने  के  लिये
 “यार  नही  हू  व्याप  थमाये  मिनट  में  ख  तम  कीजिए
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 थी  मोटेरा  झा  :  क्या  मै  जानता  चाहता  हु
 कि  प्रान्त  में,  जो  केल्प-शासित  राज्य  हैं  रम्पूनिस्ट
 पार्टी  और  किसान  समझो  के  कार्यकर्ताश्रो  को.
 कन्पेबल  हो मिसा ईद  विदाउट  मदर  श्र
 पैन्टेनेन्स  श्याम  इत्टर्नल  सिक्योरिटी,  ऐक्ट  के

 मातहत  गिरफ्तार  किया  गया  है,  गिला  चोरों
 का  प्रता  लगाने  के  लिए?  मैं  मत्  महोदय  से
 जानना  चाहता  हु  कि  कम्यूनिस्ट  पार्टी  ने  जी
 ध्रभिवात  चलाया  उस  के  जरिये  कितने  लाख  मत
 गत्ता  हासिल  हुआ  बौर  बाटा  गया  है?

 इस  से  बाजार  भाव  मे  कमी  बिहार,  दिल्ली
 शरीर  न्य  राज्यों  मे  क्या  हुई  है  ।

 अध्यक्ष  महोदय  इस  तरह  से  ता  हाउ मर
 को  चलाना  मुशकिल  हो  जाएगा

 भो उमाशंकर  शिक्षित  इन्होंने  एक  वात

 कही  ।  गिरहकट  से  मुकाबला  किया  लेकिन
 गिरहकट  के  साथ  पुलिस  खडी  नही  रहती  है  गौर

 पुलिस  ले  नहीं  जा  सकते  है  वे  ?  जिन  गोडाउन  मं
 सामान  था  धौर  जिम  को  सूचना  दी  गई  वहा

 खुद  पुलिस  मौजूद  रही  काम  करवाने  मे?  कैस
 ग्रा पत्ति  की  जा  सकती  हे  यह  समझ  में  नहीं
 झाना है  |  प्रखर  यह  कहा  जाएं  कि  कोई  लूट
 ले  जाये  तो  गरीबों  को  कमसे  भि तेशा  समझ
 में  नहीं  आता  हैँ  बाप  कहते  है  कि  हम  लूट  कर
 देगे ,  जिस  का  चाहेंगे  उस  को  देश  तो  किसी
 भी  सरकार  के  कानून  और  नियम  नही  बल  सकते
 है।  उन्होंने  विहार  कौर  ज्रान्घ्र  के  बारे  में  प्रश्न
 किये  हूं  सभी  प्रदेशों  से  मे  केपास  जो  सूचना  शाई
 थी  उसको  पै  ने  ब्यौरेवार  दे  दिया  है  यने  ध्यान
 में  प्राचीन  कुछ  जानना  चाहेंगे  सो  मै  पूछ  करके
 जरूर  उत्तर  दे  दूगा  t

 SHRIMATI  T  LAKSHMIKAN-
 THAMMA.  As  regards  part  (b)  of  the
 Question,  regarding  States  under  the
 President’s  Rule,  may  I  know  whether
 some  of  the  States.  like,  Andhra  Pra-
 desh,  instead  of  imposing  the  DIR
 against  hoarders  and  black  market-
 eers,  have  brought  about  reversal  of
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 certain  policies,  such  aa,  the  reduction
 of  levy  on  rice  from  75  per  eent  to  33
 per  cent  whieh  no  popular  Govern-
 ments  earlier,  including  the  Sanjiva
 Reddy’s  Government  or  the  Brahma-
 nanda  Reddy’s  Government,  had  done
 it.  This  ia  going  to  help  the  notorious
 rice  millers  to  do  black  marketing.
 Instead  of  taking  action  against  them,
 it  encourages  black  marketing  and
 smuggling  on  the  part  of  rice  millers.
 May  I  know  whether  the  Central
 Government  will  direct  the  reversal  of
 that  policy  and  stop  this  kind  of  a
 thing?

 थी  उमाशंकर  बीबी  मानो  सदस्या
 ने  जो  कहा  उनके  बारे  मे  वह  हमे  बता  दें  स्पष्ट
 तौर  से  तो  हम  तत्काल  इसकी  जाच  करेगे

 एडवाइजर  से  कौर  गले  के  जरी ये  से  कौर
 यदि  किसी  भी  कार्य  के  कारण  कोडिंग  फैलता
 होगा  या  जनता  के  हित  के  विद्ध  होता  होगा
 14  हम  द्वार  रुकेंगे

 SHRI  DHAMANKAR  May  I  know
 whether  the  Central  Government  have
 zssued  mstructions  to  State  Govern-
 ments  to  make  use  of  the  DIR  against
 hlack  marketee:s  and  hoarders  in
 toodgrains  only?  There  are  other
 commodities,  like,  cotton  yarn,  nylon,
 suk  rayon,  different  types  of  yarn,
 which  have  been  hoarded  by  these
 yarn  dealers  who  are  earning  ७  huge
 Piofit  of  30  to  200  per  cent.  I  want
 to  know  whcthe:  the  Central  Govern-
 ment  have  given  instructions  to  State
 Governments  to  use  the  DIR  and
 arrest  these  persons  who  are  indulg-
 ing  in  black  marketing  and  hoarding
 of  different  types  of  yarn

 SHRI  UMA  SHANKAR  DIKSHIT:
 In  the  statement,  we  have  definitely
 mentioned  the  purposes  for  which  it
 has  been  done.  The  first  letter  was
 issued  on  the  8th  of  June  We  have
 mentioned  there  that  essential
 commodities  are  to  be  dealt  with.  For
 instance,  sugar,  cement,  kerosene  oil,
 coarse  cloth.  are  all  covered  by  it.
 Only  the  easential  commodities  aie
 really  intended  to  be  aimed  at.  Yarn

 is  perhaps  also  included,
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 भी  सरल  बिहारी  evetd?  :  क्‍या  मत्ती

 महोदय  को  मासूम  है  कि  राव  नियत  करते  समय

 कुछ  राज्यो  मे  दौर  विशेष  कर  केन्द्रीय  प्रशासित
 दिल्ली  में  सम्बन्धित  प्राधिकारियों  ने  या  स्त्री

 म्रहोदय  ने  बड़े  व्यापारियों  के  साथ  प्रतिकर
 बाजार  भाव  से  भी  खर्च  माद  तथ  किय  कौर  वह
 नाटक  रचा  कि  भाई  कम  किये  जा  रहे  है  भौर

 उपभोक्ता क्र ों  को राहत  दी  जा  री  है।  क्‍या
 दिल्ली  के  सम्बन्ध  मे मारी  महोदय  को  शिकायत
 प्राप्त  हुई  है  पा  नही  श्र  नगर  हुई  है  उनमे  एक
 शिकायत  यह  भी  है  कि  जो  सिविल  सलाह  के

 'एडजेक्टिव  काऊसिलर  है  उनको  जब  तक  हटाया
 नहं।  जाएगा  तब  तक  दिल्ली  मे  बाजार  भाव
 निश्चित  करने  का  काम  कभी  ठीक  तरह  में
 नहीं  होगा?

 |. क  समा शकर  दीक्षित  :  यह  शिकायत
 हमारे  पास  कराई  धी  कि  जो  अखबार  में  भाव
 दिए  गए  थे  और  जिनके  बारे  में  पत्र  भी  हमें
 मिला  था  और  उसमे  यह  कहा  गया  था  कि
 बाजार  भाव  से  भी  ज्यादा  चले  भाव  बेचने

 के  तय  कर  दिए  गए  है  |  जब  हमने  ग्रंथ  वार  देखा
 तो  हमे  पता  लगा  कि  होलसेल  की  क्राइसिस
 तो  दी  गई  थी  बाजार  की  कौर  जो  फिल्‍म  किए
 गए  भाव  वे  रिटेल  के  दिए  गए  थे  1  यह  उचित

 नही  था  1  मा  तो  दांतो  रिटेल  के  देने  चाहिये  थे
 या  दोनो  होलसेल  के  देने  चाहिये  थे  ।  इसमें

 जान बू  कर  कोई  गातो  की  गई  है  ऐसा  हमे

 नहीं  लगा  (हंडरच्डांग)  कर्कट  फार्म  म  होल-
 सेल  के  है  भौर  दूसरे  मे  रिटेल  के  है  दौर  वहा

 एडजेक्टिव  काऊसिलर  का  नाम  लिख  दिया
 गया  है--

 एक  माननीय  सदस्य  :  किसने  लिखा  ?

 श्री  उमाशंकर  दीक्षित  :  जिन्होने  इसकी

 सूचना  दी  उसमे  यह  बात  दी  हुई  है--

 शी  सतपाल  कपूर  चौधरी  राम  तोरण  |

 भी  जमाकर  दोषी  ;  माननीय  सदस्य
 में  पूछा  है  कि  यह  सुधा  कैसे  ?  चीफ  सेक्रेटरी
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 जो  मिस्सी  के  है  उनके  पास  ये  लोग  गए  शौर
 लीफ  सेक्रेटरी  ने  कहा  कि  भाप  बीस  परसेंट
 कम  करके  बेल  ले  |  उन्होंने  कहा  कि  हम  आपसे
 निश्चय  करते  है  कि  रोज  एक  पोस्टर  निद्रा-
 लेंगे  सौर  भाव  उसके  प्रत्दर  हम  प्रकाशित  कर

 दे  गे  कौर  उसके  हिसाब  में  बेचते  रहे गे  ।  उसमे
 कोई  किसी  प्रक्रि  की  कानूनी  मजूरी  इरादी
 की  इजाजत  नही  थी,  कोई  वैसी  नही  दी  गई  |
 फिर  हमने  यह  कहा  कि  जो  हमारी  कोरोनरी-
 'टिग्ज  है  सरकार  के  द्वारा  चलने  वानी  सिखाये
 है,  सुपर  बाजार  है  धौर  एक  फ्लोर  सस था है
 जिसको  पयाम  साठ  शाखा ये  है  अगर  एक  बार
 भाव  तय  कर  दिए  गए  तो  लाभ  नहीं  होगा
 क्योकि  भाव  गिर  रहे  है  जब  से  इस  सम्बन्ध  मे

 कार्रवाई  हुई  है  कौर  केबल  दिल्ली  में  हो  नही,
 सारे  देख  मे  गिर  रहे  है।  इस  बात  को  मानसिक
 सदस्य  जो  निष्पक्ष  भाव  मे  विचार  करना  वा हे
 तो  वे  भी  मात ेगे  ।  उसका  काफी  प्रभाव  पड़ा

 है  7  हम  यह  नहीं  कहते  कि  सवाल  हल  हो  गया
 है  लेकिन  उससे  शान्ति  कौर  राहुल  मित्री
 है  शब  श्राप  देखे  कि  मूल  काफ़ी  पैदा  होगी
 बर पद्रह  दिन  के  बाद  प्राते  लगेगी  शरीर
 भाव  शौर  भी  गिरेगा।  भागे  कराने  वाली  फसल
 के  कारण  भी  वे  मिरस्ेहै  | ड  कब  प्रखर  हम  एक
 भाव  फिल्म  कर  दे  तो  यह  चीज  चलने  वाली

 नही  है  इस  वास्ते  यह  तय  किया  है  कि  प्रतिदिन
 शाम  को  पाच  बजे  हम  मालूम  कर  लेगे  भव

 जगह  भाव  शौर  उस  हिसाब  में  इन  संस्थानों
 के  द्वारा,  सुपर  बाजार  शौर  कोश्नोप्रेटिद  सोचा-
 इटज़  शोर  उनको  जो  शाखायें  है।  दूसरे  दिन
 उस  भाव  से  बेचेंगे  कौर  यही  रोती  आगे  भी
 चलते  वाली  है

 SHRI  K  LAKKAPPA  I  congratu-
 late  the  Home  Ministry  for  having
 taken  some  steps  But  I  would  hke
 to  ask  some  questions  I  want  to
 know  whether,  wherever  the  DIR  has
 been  used  against  hoarders  and  black-
 marketeers  not  only  in  essential  com-
 modites  but  also  in  fertillseis  and
 other  basic  needs  of  the  society,  the
 prices  have  come  down  Wherever
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 the  black-marketeers  and  _  hoarders
 are  infiltrated  into  governmental  or~
 ganiSations  and  machineries,  what  ac~
 tion  has  been  taken  to  intensify  the
 use  of  DIR  against  such  people  who  ar«
 also  black-marketeers  and  are  indulg-
 ing  in  all  kinds  of  anti-social  acti-
 vities?  I  would  like  to  knuw  in
 which  States  the  hon,  Minister  is
 intensifying  the  use  of  this  weapon  to
 bring  down  prices  and  also  to  bring
 to  book  the  culprits  who  are  infiltrat-
 ed  into  governmental  organisations
 and  machineries,

 SHRI  PILOO  MODY:  Against  stu
 dents  in  Aligarh.

 SHRI  UMA  SHANKAR  DIKSHIT:  I
 do  not  know  what  exactly  the  hon.
 Member  means  by  saying  that  those
 people  who  have  infiltrated  into  orga-
 nizations?  Which  organisations  and
 who  has  infiltrated?

 SHRI  K.  LAKKAPPA:  Black-mar-
 keteers  and  business  people....  (In-

 terruptions)

 SHRI  UMA  SHANKAR  DIKSHIT:
 So  far  as  we  are  concerned,  we  are
 intensifying  the  process  fairly,  equi-
 tably  and  equally  in  al]  States)  We
 have  written  very  strong  communica-
 tions,

 The  Chief  Ministers  and  the  Union
 Territory  Administrators  are  very  res-
 ponsible  people  and  they  are  doing
 the  best  that  is  possible  for  them  to
 do....  (Interruptions).  Of  course,
 conditions  do  differ,.  (Interruptions)
 Raising  the  hand  and  saying  ‘No,  no’-—
 well,  I  cannot  accept  it  because  I
 have  to  accept  the  evidence  of  our
 eyes  and  the  evidence  of  facts  that  are
 taking  place,  the  steps  taken  have  had
 some  effect.  I  do  not  say  that  you
 accept  something  where  the  facts  are
 not  clear.  But,  here  something  haa
 been  deliberately  done  and  persistently
 pursued  and  good  results  have  follow-
 ed.  Is  it  too  much  to  ask  at  least  not
 to  criticise  it,
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 SHRI  DINEN  BHATTACHARRYA:
 It  is  found  all  over  the  country  that
 so  loudly  the  Government  is  proclaim-
 ing  its  intention  to  stop  this  black-
 marketing  and  applying  the  DIR
 against  the  hoarders  and  the  black-
 marketeers.  But  the  prices  ere  going
 up.,.  (Interruptions)  There  is  no  use
 of  nodding  your  head.  To-day  I  have
 got  a  report  and  a  telegram  from
 Kerala  that  all  the  Railway-men  have
 stopped  working  from  today  because
 there  is  no  food  in  Kerala.  If  it  ia
 so,  what  action  is  the  Government
 taking  to  see  that  the  Kerela  people
 get  fond  as  also  the  Railway  men  are
 supplied  foodgrains?

 SHRI  UMA  SHANKAR  DIKSHIT:  I
 shall  convey  the  suggestion  made  by
 the  hon,  Member...

 SIRI  DINEN  BHATI'ACHARRYA:
 No  question  of  suggestion,  it  is  a  fact.

 SHRI  UMA  SHANKAR  DIKSHIT:
 to  the  Food  Minister  and  the

 Labour  Minister  ag  also  the  Railway
 Minister  But  I  have  no  information
 on  the  subject.

 SHRI  B.  V.  NAIK:  The  MISA,  the
 DIR  as  well  as  the  Essential  Commo-
 dities  Act  are  to-day  being  used  by
 the  official  machinery  againt  fairly
 powerful  vested  interests  in  our
 society  on  the  basis  of  information
 given  to  the  Government  by  Police
 informants.  But  today  these  infor-

 mants  feel  a  sense  of  neglect  because
 they  are  not  adequately  compensated
 as  in  the  case  of  smuggling  and  cus-
 toms  cases  of  gold  haulage,

 May  I  know  from  thc  hon.  Minister
 whether  it  will  be  possible  whenever
 any  informant  gives  information  about
 hoarding  in  a  particular  godown,  to
 give  him  as  a  reward  a  certain  amount,
 say,  10  per  cent  of  the  value  of
 the  goods,  so  that  more  and  more  of
 such  cases  may  be  detected  and  more
 and  more  black-marketeers  can  be
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 booked?  This  is  a  very  pressing  thing
 and  many  of  the  informants  have
 made  this  suggestion.

 SHRI  UMA  SHANKAR  DIKSHIT:
 The  suggestion  is  not  free  from  risk.
 The  principle  appeals  to  me  that  there
 should  be  some  appreciation  of  infor-
 mation  which  leads  to  good  results

 but  to  say  that  30  per  cent  of  what  is
 detected  should  be  given  as  rewurd
 is  reatly  not  proper.  However,  I  s¥all
 examine  the  question.

 SHRI  INDRAJIT  GUPTA:  I  «am
 sorry  that  I  have  to  bring  again  the
 point  which  has  been  mentioned  in  an
 earlier  question  but  no  reply  was
 given.  As  regards  the  case  vf  the
 Modis  I  understood  the  Minister  to
 say  that  it  is  an  old  case  which  tvok
 Place  long  ago.  I  do  not  know  what
 he  meant  and  what  his  conclusion
 was,

 Secondly,  the  case  of  Jaipuria  was
 mentioned.  It  is  a  very  recent  one,
 ]  think  only  three  or  four  days  ago,
 the  news  appeared  in  the  Press  that
 a  very  huge  quantity  of  unauthorised
 stocks  of  wheat  has  been  found  run-
 ning  into  lakhe  and  crores  ot  rupees.
 May  |  know  from  him,  in  spite  of  all
 these  directions  and  letters  that  he  is
 issuing,  when  such  things  are  taking
 place  here  in  the  capital  city  itself,
 what  action,  exemplary  action  or
 deterrent  action  if  any  do  they  pro-
 pose  to  take  against  those  people  like
 Mody  and  Jaipuria  and  why  are  they
 allowed  to  go  scot-free  and  not  cought
 red-handed?

 SHRI  UMA  SHANKA&R  DIKSHIT:
 Three  or  four  persons  aie  under  pro-
 secution  in  the  case  which  the  hon.
 member  mentioned  and  the  law  will
 take  its  own  course.  Notliing  will  be
 allowed  to  stand  in  the  way  of  its
 proper  conclusion,  Regaiding  Jai-
 puria,  I  have  no  idea  whose  godown  it
 wes.  If  there  is  any  irregularity  found
 all  concerned  will  be  dealt  with  in
 accordance  with  the  law.
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 att  शशि  भूषण:  डो०  भाई  Wo  शौर
 वर्षा  दोनों  साथ  साथ  जाये  है  प्रौढ़  उसको  वजह
 से  प्राइसिज  कम  हुई  है  इसलिए  उसका
 स्वागत  है  ।  लेकिन  डी०  झाई०  कार  उन

 बड़े  लोगों  पर  लागू  नही  हो  रहा  है,  उन  लोगों
 को  ६:16  पकड़ा  जा  रहा  है,  इन  प्रतिरोधों  से
 जिनका  सीधा  स सम्बन्ध  है,  बल्कि  बह  उसके

 मे ंशियों  ओर  दूसरे  छोटे  लोगी  पर  लागू  हो
 रहा  है  ।  प्राइसिज्ञ  का  सीधा  सम्बन्ध  ब्लैंक
 मनी  से  है  |  में  मंत्री  महोदय  से  यह  जानता

 चाहता  हू  कि  जैसे  अमरीका  में  कुछ  फेडरल
 ग्राफेसिज  है,  क्या  उसी  तरह  यहा  (इन् ट्रेशन,
 ब्लेक  मार्क  टीम  भीर  करप्णन  को.

 एक  माननीय  सदस्य  :  a,  वी,  सी  को  1

 क्रि  शशि  मुच:  राष्ट्रीय  श्रपगाघ
 घोषित  करके  उनके  सम्बन्ध  में  फौरन  डी०

 झाई०  कार  लागू  किया  जायेगा  |  मैं  वह
 जानता  चाहता  हूं  कि  डी०  भाई  करार  का
 राजद  इतना  लचोला  क्‍यों  हे  कि  वह  बड़े
 लोगों  के  विरुद्ध  इस्तेमाल  नही  किया  जाता  है,
 उसकी  धमक  बड़  बड़ें  न्लैक-माकेटियगं  त

 नही  पहुंचती  है  |

 श्री  उमाशंकर  दीक्षित  :  ढी०  आई०  कार

 लागू  कर  दिया  गया  हैं  ग्रौर  वह  सब  जगह  लागू
 है  ।  इस  बारें  मे  इनिशियेदिव  गृह  मंत्रालय  ने
 लिया  है  ।  हमने  यह  लिखा  भी  है  कि  जो  छोटे
 व्यापार  हो  या  थोड़ा  माल  हों,  उन  पर  नहीं,
 बल्कि  जो  खास  झीर  बड़े  प्राप्त  हो,  उन  पर
 विशेष  ध्यान  देता  चाहिए  |  हमने  विशेष  रूप
 से  इसी  बात  पर  जोर  दिया  है

 SHRI  SHYAMNANDAN  MISHRA:
 Why  is  it  that  very  few  arrests  have
 been  made  in  Delhi,  when  Delhi  hap:
 pens  to  be  a  very  huge  mandi  for
 foodgrains?  Sir,  only  six  arrests  have
 becn  made  80  far  in  Delhi.  And  then
 may  I  ask  whether  similar  action
 could  not  be  taken  before,  wh
 there  was  no  DIR  in  vogue?  Could
 you  not  take  action  under  MISA..
 (Interruption)
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 SHRI  INDRAJIT  GUPTA:  Essential
 Commodities  Act.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  sorry,  under  Fesential  Commo-
 dities  Act,  Could  not  similar  action
 be  taken  under  the  Essential  Commo-
 dities  Act?  Why  have  the  Govern-
 ment  been  holding  ita  hand  in  taking
 action  under  the  Essentis]  Commo-
 dities  Act?

 SHRI  UMA  SHANKAR  DIKSHIT:
 There  is  no  question  of  holding  our
 hand  at  all.  So  far  as  MISA  is  con-
 cerned....  (Interruption)

 SHRI  SHYAMNANDAN  MISHRA:
 Essential  Commodities  Act.

 SHRI  UMA  SHANKAR  DIKSHIT:
 It  is  a  collective  question  and  there-
 fore  I  will  refer  to  all  of  them.  [  will
 briefly  reply,  Sir.  to  the  question
 about  which  he  consulted  everybody—
 very  rightly  so...

 SHRI  SHYAMNANDAN  MISHRA:
 What  consultation?

 SHRI  UMA  SHANKAR  DIKSHIT:
 For  formulating  your  question

 SHRI  SHYAMNANDAN  MISHRA:
 Not  at  all.  I  am  not  as  omniscient  2s
 the  hon.  Minister,  I  could  confess,
 Sir.

 SHRI  UMA  SHANKAR  DIKSHIT:
 Sir,  I  ता"  pit  my  knowledge  against
 his  great  wisdom.  What  I  waa  saying
 was  this  We  came  to  the  conclusion
 that  under  Essential  Commodities  Act
 there  were  so  many  obstacles  possible,
 legal  and  others.  In  the  case  of  MISA
 the  advice  given  to  the  Delhi  Admi-
 nistration  was  that  if  a  case  was  sub-
 sequently  found  not  to  be  correct
 suits  for  damages  could  also  ve  filed.
 Another  thing  is,  in  6  cases  that
 have  taken  place  here,  the  matters
 have  been  concluded  within  5  days.  I
 thought  that  this  aspect  of  the  matter
 was  open  to  misuse  or  misunderstand-
 ing.
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 Therefore,  I  said  that  MISA  ebould
 be  used  only  in  known  cases  of
 mois  fide  intension  or  serious  cases
 because,  you  have  to  prove  that  such
 8  person  is  going  to  act  in  a  manne:
 prejudicial  to  the  maintenance  of
 supplies  and  so  on  which  relates  only
 to  the  future.  So  it  ia  not  so  much
 8  case  of  punishing  a  person  as_  to
 prevent  him  from  acting  in  future.

 After  going  into  all  that  and  when
 I  studied  the  matter,  |  found  that
 rule  i!4  of  the  DIR  haa  per-
 fect  provisions  for  dealing  with  all
 these  situations.  If  acted  with  res-
 traint,  no  misuse  is  possible.  That  was
 the  reason  why  on  the  last  occasion  I
 laid  stress  on  the  use  of  the  DIR.  That
 does  not  mean  that  the  States  cannot
 make  use  of  the  provisions  of  other
 laws.

 SHRI  SHYAMNANDAN  MISHRA:
 But.  what  is  the  answer  to  my  ques
 tion?  Delhi  has  got  a  big  mandi.  Why
 only  a  few  arrested  have  been  made
 here?

 SHRI  UMA  SHANKAR  DIKSHIT:
 I  shall  have  to  find  out.

 MR.  SPEAKER:  This  question  as
 already  taken  45  minutes.  If  I  had
 allowed  a  Call  Attention,  it  would
 have  taken  less  time.

 at  राम  हाथ  पांडेय  :  देश  की  वर्मा
 परिस्थिति  को  दृष्टि  में  रखते  हुए  जिस  में
 कि  भारों  संख्या  में  जमाखोरी  कौर

 मुनाफाखोरी  हो  रही  है,  हमें  इस  दात  की

 खुशी  &  कि  गह  मंत्री  ने  उस  के  विरोध  में  ठाकि
 इस  प्रकार  की  हरकते  न  हो  श्र  उपभोक्ता भों
 को  सस्ती  चीजें  उपलब्ध  हों,  यह  कदम  उठाया,
 किडी०्झाई०भार०केलिए  सब  प्रदेशों  को
 निर्देश दिया  i  जमाखोरी  और  कालाबाजारी  के
 झला दा  मिलावट  का  भी  एक  प्रश्न  है।  चीजें
 प्राप्त  हीं,  शुद्ध  ही  प्रौढ़  उचित  दाम  पर  मिरे
 इस  में  मिलावट  का  भी  एक  बहुत  भाटी  प्रश्न

 है  जैसा  शज्षि  भूषण  जी  ने  कहां  कि  जो
 दुकानदार  होता  है,  जो  कम्पनी यों  का  मालिक
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 होता  है,  जो  प्रतिष्ठान  का  'अधिकारी  होता  है
 बह  पकड़  में  नही  धाता  है  |  छोटे  छोटे

 मुहिम  कौर  गुज़ारते  पकड़  जाते  हैं।  इसलिए
 जब  ही  थाई  भ्रम  के  मातहत,  ऐसे  ध्रसासाजिक
 काम  करते  हुए  लोग  पकड़े  जाए  तो  क्या  उन
 की  प्रा पर्द  की  और  उन  के  बैंक  एकाउंट  को
 भी  कान फि स्किट  करने  का  फोई  प्रावधान  हैं  ?

 डी  धाइ  कार  में  जेल  भेज  देने  से  कुछ  नहीं
 होता  a  जेल  में  ज्यादा  सिक्योरिटी  है,  ars

 है  ।  इसलिए  सख्त  सजा  और  उस  के  साथ
 साथ  बैक  एकाउंट  शौर  प्रापर्टी  को  कालिफस्केट
 करने  के  संबंध  में  भी  क्या  बाप  डी  थाइ  कार
 में  कोई  प्रावधान  कर  रहे  हैं  ?

 शी  उमाशंकर  दीक्षित  :  डी  आइ  ग्राम
 के  भ्रमर  कोई  प्रति  प्रावधान  करने  को  भराव
 पकता  नहीं  है  |  हम  ने  तो  केवल  ध्यान
 दिलाया  है  सभी  मुख्य  मंत्रियों  का भर  सरकारों
 का  विनियम  4  के  अधीन  कार्यवाही  कानों

 चाहिए  यदि  माननोय  सदस्य  उस  को  पढ़  गे
 तो  उन  को  यह  मालूम  होगा  कि  लगभग
 सकती  परिस्थितियों  का  उस के  प्रकार  प्रावधान

 है  q

 aft  मूसचतद'  डॉग  :  मुताफाखोरी  झोर
 चोरबाजारी  के  खिलाफ  यहा  बातें  की  गई  1
 मैं  जानता  चाहता  हू,  किस  किस  पॉलिटिकल
 पार्टी  में  किस  किस  समु नाफ़ा लोर  के  खिलाफ
 शीराज़  तक  श्राप  के  पाम  शिकायत  की  या  किस
 एम  पी  ने,  किस  एम  एल  ए  ने,  क्सी  ने
 कोई  शिकायत  की  है  कि  यह  मुनाफाखोर
 है  भोर  इस  को  नही  पकड़ा  आपने  2  कोई  बाप
 के  पास  रिपोर्ट  इस  तरह  को  किसी  व्यक्ति  से
 या  किसी  पोलिटिकल  पार्टी  के  कार्यलय  से
 array  हुई  ?

 भी  उमाशंकर  द्रौह्तित  :  मं;  ५  कराई  को
 छोड  कर  कही  से  तो  मुझ  याद  नही  हें  की

 कुछ  भाव  लोगों  की  भाई  होती  तो उछ  के
 लिये  न्ल्ग  से  सवाल  करे  तो  मे  उस  का
 जवाब  दे  सकता हुं
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 SHRI  SAMAR  GUHA:  In  htis  house
 and  outside,  there  would  be  no  two
 voices  regarding  examplary  punish-
 ment  under  this  measure  against  the
 hoarders  and  black  marketers,  i
 would  like  to  know  from  Government
 one  thing.  D.LR.  arise  out  of  the
 provisions  of  the  national  emergency.
 Thia  can  be  used  particularly  in  re-
 gard  to  the  external  aggression.  In
 respect  of  the  Essentia]  Commodities
 Act,  if  deemed  necessary,  the  whole
 House  can  9888  an  amendment  for
 dealing  with  the  cases  of  hoarders
 and  blackmarketeers  and  give  them  8
 stringent  pimishment  It  would  only
 mean  violating  the  basic  principle  or
 the  coramitment  made  that  the  na-
 tional  emergency  provisions  will  not
 ०9९  used  for  the  internal  troubles.
 Why  should  the  provisions  of  D,I.R.
 be  applied  here  instead  of  bringing  in
 an  Ordinance  or  some  gtringent  Act
 for  dsling  with  hoarding  and  black-
 marketing  cases  in  essential  commodi-
 ties?

 May  [  also  know’  whether  it  is  a
 fact  that  the  DIR  has  been  applied  in
 West  Bengal  to  arrest  28  employees
 of  the  Food  Croporation  of  India?
 When  they  were  first  arrested  under
 the  ordinary  law,  the  court  made  a
 stricture  that  they  were  very  peace-
 ful  and  they  had  not  violated  any
 law,  and  when  they  were  being  re-
 leased,  DIR  was  applied  to  curb  their
 legitimate  trade  union  movement,  and
 they  were  arrested.  They  were  agi-
 tating  actually  against  the  hoarders
 and  blackmarketeers.  That  is  the  tra-
 gedy  of  it  that  they  were  arrested  for
 that.  |  would  like  to  know  whether
 this  is  8  fact.  and  if  so,  the  reasona
 therefor?

 SHRI  UMA  SHANKAR  DIKSHIT:
 The  hon.  Member  has  asked  two  ques-
 tions.  Firstly,  he  has  asked  why  the
 emergency  ig  continuing  and  has  not
 been  revoked  and  why  those  provi-
 sions  are  being  used  against  the  hoard-
 ers  and  blackmarketeerg  etc.  ]  per-
 sonally  believe  that  since  the  provi-
 sions  are  there  for  this  purpose,  and
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 since  the  emergency  declaration  can
 continue  long  after  the  end  of  active
 hoatllities  and  war,  good  use  of  those
 provisions  iy  being  maée,  and  the  hon.
 Member  should  rather  welcome  it.

 The  second  question  that  he  has
 asked  is  about  Bengal.  If  he  asks  me
 separately  about  what  has  been  done
 in  what  particular  case,  I  shall  find
 out  and  inform  him.  But  so  far  as  the
 Chief  Minister  of  Bengal  is  concerned,
 he  has  auggested  the  provision  of  life
 sentence  in  such  cases,  and  the  matter
 is  receiving  consideration.

 Secondly,  a  suggestion  has  been
 made  to  enhance  the  penal  provi-
 sions  of  the  Essential  Commodities
 Act,  and  we  propose  to  bring  १  up--
 T  do  not  know  whether  it  will  be  pos-
 sible  for  us  to  do  so  before  the  51  of
 next  month  or  not,  but--as  early  38
 possible.

 SHR]  SAMAR  GUIIA:  Let  him  do
 it  by  an  ordinance.  We  are  all  ready.
 We  shall  pasa  in  this  House  within  an
 hour  any  measure  against  hoarders
 and  blackmarketeers.

 SHRI  S.  M.  BANERJEE:  I  would
 like  to  know  whether  it  is  a  fact  that
 6448  volunteers  of  the  Communist
 Party  of  India  had  organised  anti-
 price  demonstrations  throughout  the
 country  and  they  did  help  in  dehcard-
 ing  of  foodgrains  and  other  essential
 articles  worth  about  Rs.  28  crores.  As
 a  result  of  this  agitation  State-wise,  |
 would  like  to  know  whether  the  hon.
 Minister  is  in  a  position  to  tell  us,
 how  much  quuntitv  of  essential  art!
 cles  was  brought  out  State-wise,  and  to
 what  extent  the  police  authorities  and
 other  officers  helped  in  dehoarding  the
 same,  or  whether  it  is  a  fact  that  in-
 stead  of  helping  i,  dehoarding,  the
 volunteers  were  arrested.  In  Delhi,
 what  was  the  total  quantity  of  articles
 which  have  been  dehoarded  as  a  re-
 sult  of  that?  The  hon.  Minister  has
 said  that  dehoarding  and  _anti-price
 resistance  should  not  be  done  and  the
 law  ehould  not  be  broken.  I  would
 like  to  laiow  whether  he  is  aware  that
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 the  Jaipurng  or  other  in  Delhi  are
 keeping  these  things  hidden  at  certain
 places,  and  if  the  volunteers  come  to
 know  it  and  dehoard  it,  whether  they
 are  committing  a  crime.  Should  the
 good  work  which  has  been  done  by
 the  volunteers  be  regarded  as  a  crime?

 SHRI  UMA  SHANKAR  DiIKSHIT:
 Answering  the  last  question  first,  it
 has  not  been  regarded  as  a  crime  but
 89  a  very  welcome  information  and
 has  been  hits  d  As  I  have  ssid—I
 have  alteady  g....,ered  the  question  in
 detail--the  only  difference  is  that  we
 do  not  allow  any  good-intentioned
 person  to  take  the  law  into  his  hands
 and  then  do  things  m  his  own  way
 meddling  with  the  law  of  the  country.
 That  ig  the  only  difference.  Otherwise,
 we  welcome  from  the  CPI  or  anybody
 else  such  co-operation.  There  is  no
 question  of  discrimination  of  any  kind.

 As  to  how  much  grain  has  been  got
 out  as  a  result  of  the  information,  that
 will  require  a  great  deal  of  research
 which  I  am  gorry  it  has  not  been  pos~
 sible  to  do,  and  we  can  only  acknow-
 ledge  that  information  has  been  re-
 ceived  and  if  received  further  will  be
 turneg  to  good  purpose.  That  should
 be  enough  for  the  purpose  of  the  hon.
 member.

 WRITTEN  ANSWERS  TO  QUESTION

 Memorandam  given  by  staff  Co-ordi-
 natlon  And  Steering  Committee  of
 Ministry  of  External  Affairs  for  De
 Novo  examingtion  of  problems  of  elass

 B  forelgn  servic,  officers

 +486.  SHRI  M.  M.  JOSEPH:  Wiil  the
 PRIME  MINISTER  be  pleased  40  state

 (a)  whether  the  Staff  Co-ordination
 and  Steering  Committee  of  the  Minis-
 try  of  External  Affair,  had  sent  any
 memorandum  to  the  Prime  Minister
 demanding  de  novo  examinstion  of
 the  problems  of  the  Class  B  Foreign
 Service  Officers  of  the  Ministry:  and

 (b)  if  so,  the  decision  taken  there-
 on?



 Cy  Written  Anewers,  BERADRA  7,  206  (BAKA)

 THD  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-

 (SHRI  RAM  NIWAS  MIRDHA):
 (a)  The  Ministry  of  External  Affaire

 who  are  concetned  with  the  subject
 matter  of  the  question,  have  received
 a  memorandum  addressed  to  the  Prime
 Ministar  in  regard  to  the  problems  of
 Class  ‘B’  Foreign  Service  Officera
 from  the  Staff  Coordination  and  Steer-
 ing  Committee  of  the  Ministry  of  Ex-
 ternal  Affairs.

 (b)  In  +1968,  a  Committee  on  the
 Indian  Foreign  Service,  (commonly
 known  as  Pillai  Committee)  had  gone
 into  the  structure  ang  organisation  of
 the  Indian  Foreign  Service,  includ-
 ing  Class  'B’  Foreign  Service  Officers.
 Most  of  the  recommendations  of  the
 Committee  have  been  accepted  and
 fmplemented  by  Government  with  a
 few  exceptions,  which  are  still  under
 consideration.  The  Third  Pay  Com-~
 mission  have  also  gone  into  the  pay
 structure  and  service  conditions  of  all
 the  Central  overnment  employees  in-
 cluding  those  belonging  to  Indian
 Foreign  Service,  Branch  ‘B’,  and  these
 afe  under  detailed  examination.

 Pay  and  Alowasces  to  artistes  of  Song
 and  Drama  division  ontside  Dethi

 *497.  SHRI  8,  M.  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Artistes  of  Song
 and  Drama  Division  being  sent  out-
 side  Delhi  will  get  all  the  advantages
 which  they  used  to  get  while  in  Delhi
 in  ane

 matter  of  pay  and  allowances;
 an

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRY  I.  K.  GUJ-
 RAL):  (a)  and  (b).  The  ctaff  artistes
 who  are  being  transferred  outaide
 Delhi  will  get  fees  and  allowances  at
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 fie  cute  rates  as  they  used  to  get
 while  in  Delhi  excep?  for  house  rent
 allowance  and  city  compensatory  ale
 lowance.  At  thelg  new  stations,  the
 steff  orttstes  will  be  paid  these  twe
 allowances  at  rates  applicable  to  the
 Central  Government  employees  sie-
 tioned  in  the  same  place.

 बचचियी  यी जद रा  में  मध्य  प्रदेश  की
 फैली  सहायता  देने  के  लिये

 निर्धारण  सिद्धान्त

 aga.  श्री  गंगा चरण  टी जित  er

 योजना  मंत्री  यह  बतामे  की  कपा  करेंगे  कि  :

 (क)  कया  पांचवीं  योजना  में  केन्द्रीय
 सरकार  द्वारा  मध्य  प्रदेश  राज्य  को  सहायता
 देने  के  सथ्यत्ध  में  कोई  सीमान्त  निर्धारित
 किये  गये  हैं;  कौर

 (ख)  यदि  हां,  तो  निर्धारित  सियासतों
 को  मुख्य  बाते  कया  हैं  ?

 योजना  मंत्रालय  में  रूप  मंत्रों  (शो
 मोहन  बारिया)  :  (क)  धौर  (ख),
 जिम  मानदण्डों  के  आधार  पर  पांचवी  योजना
 के  दौरान  राज्य  सरकारों  को  केन्द्रीय  सहायता
 आवंटित  की  जाएगी  उन  पर  योजना  प्रयोग
 क्षमा  विचार  कर  रहां  हैं  तथा  है (6  समय  उन
 पर  विकास  परिषद्‌  द्वारा  भ्रान्ति  रूप  से  विचार
 किया  जाएगा

 North  Eastern  Council  Meeting  at

 $489,  SHRI  PURUSHOTTAM  KA-
 KODAR:

 SHRI  N.  SHIVAPPA:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  North-
 Eastern  Council  was  held  in  Shillong
 on  the  22nd  June,  1973;
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 (b)  if  8  the  mabjects  discussed  at
 the  ;  and

 (ec)  whether  the  Council  sanctlaned
 Rs.  I6  crores  for  89९९७]  development
 echermss  in  the  region:  and  if  go,  the
 outlines  thereof?

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  the  House,

 Statement

 At  its  second  meeting  held  on  the
 22nd  June,  1973,  the  North-Eestern
 Council  considered  the  following  aub-
 jecta:—

 (l)  Rationaligation  and  develop-
 ment  of  the  railway  system  in
 the  north-eastern  region.

 (2)  Construction  of  new  intra=
 regional  roads  in  north-east-
 ern  India.

 (3)  Central  Scheme  for  road  con-
 struction  in  the  sensitive  bor-
 der  areas.

 (4)  Improvement  of  existing  intra-
 regional  roads  in  north-east-
 erm  India.

 (5)  Development  of  rope-way
 net  work  in  the  north-eastern
 region.

 (6)  Power  programmes  in  north-
 eastery,  India.

 (7)  Animal  husbandry  and  veteri-
 nary  schemes  in  north-eastern
 India,

 (8)  Jhum  Control,  Soi]  Conserva-
 tion,  Afforestation  problems
 and  projecta  in  the  north-
 eastern  region  ang  Barak
 River  projecta.

 (8)  Water  management  and  inter-
 State  multi-purpase  achemes.

 (10)  Potato  Research  Institute  in
 the  north-eastern  region.
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 (qd).  Regional  Medica)  College,
 2.  The  decisions  taken  by  the  Coun-

 cil  in  these  matters  are  at  varloug
 stages  of  consideration  including  fur-
 ther  detailed  studies  by  Sub-CommiSt-
 tees.

 3.  The  Council  made  recommenda-
 tions  to  the  Goverament  of  India  for
 consideration  ang  sepproval  of  Ra.
 6.84  crores  for  special  development
 scheme,  in  the  north-eastern  région.
 They  are  under  considerstion.

 Lingnistc  Tension  in  U.P.

 *490.  SHRI  SARJOO  PANDEY:
 Wil  the  Mintster  of  HOME  AFFAIRS
 he  pleased  to  state:

 (a)  whether  linguistic  tension  is
 raising  3ts  head  in  Uttar  Pradesh
 following  a  deciston  by  the  State
 Hindi  Sammelan  to  launch  an  agitation
 against  the  facilities  announced  by  the
 Uttar  Pradesh  Governmen;  for  the
 Urdu-speaking  children  in  Schools
 and  to  Urdu-speaking  population  for
 moving  applications  and  petition,  in
 Urdu  in  Government  Offices  ond
 Courts;  and

 (b)  if  so,  what  action  is  being  taken
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MiR-
 DHA):  (a)  The  Government  have  ro
 such  information.

 (b)  Does  not  arise.

 रेडियो  लाइसेंस  जारी  करना

 *491  wo  गोविन्द  हास  रिछारिया
 क्या  संचार  मंत्री  यह  बताते  की  कृपा  करेगे
 फि  :

 (क)  क्या  कुछ  खर्च  पूरा  सरकार  ने
 बिता  लाइसेंस  रेडियों  रखने  वालों  भगवा
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 ऐसे  दोनों  को,  'जिनके  लाइसेंस  खो  गए  हैं,
 रेडियो  लाई तस  अक़वामे  की  सुविधा  दी  घी)  ;

 (ब)  यदि  हां,  तो  क्या  सरकार  का

 चुन:  इस  ग्रकार  की  सुविधा  देने  का  विचार  है
 जिससे  डाक  तार  विभाग  को  राजस्व  प्राप्त

 हो  सके,  भौर

 (7)  यदि  हां,  तो  इस  पर  कब  तक
 मिर्ज़ा  होगा  ?

 संजा:  मंत्रों  (सो  हेमा तो  रत  बहुगुणा)  |

 (क)  जी  हां  ।  इस  तरह  को  माफी
 पिछले  बार  वर्ष  970  में  वी  गई  थी  ।

 (ख)  फिलहाल  ऐसा  कोई  प्रस्ताव  डाक
 तार  बोर्ड  या  सरकार  के  विदा  पराधीन  नहींहै  |

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 “विशेष  रोजगार  योजना'  के  दौरान  के

 काश  त्याग  के  लिये  बिहार  को  विधियों
 को  व्यवस्था  करने  में  विलम्ब

 #493.  शी  रामावतार  हारती :
 क्या  योजना  मंत्री  यह  बताते  की  कपा  करेंगे
 किः

 (क)  कया  बिहार  राज्य  को  निर्धारित
 राशि  त  मिलने  के  कारण  राज्य  के  किसी  भी
 जिले  में  “विशेष  रोजगार  योजना!  (स्पेशल
 एम् प्लाई मेट  स्कोर)  कार्यान्वित  नहीं  की

 नई  है;  शौर

 (ख)  यदि  हां,  तो  निर्धारित  राशि  देने
 में  बयान  के  oy  कारण  हैं  ?

 योजना  संत्रारूष  में  राव  संत्रो  (ली

 अरोहन  मारियो)  :  (फ)  जी,  नहीं

 (७)  प्रश्न  ही  नहीं  उठता  1

 BHADRA  a  3898  (SAKA)  Written  Answers  7

 Special  Quota  of  Cement  for  Major
 Projects  in  Maharashtra

 °493.  SHRI  ANNASAHEB  GOT-
 KHINDE:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  statz:

 (a)  whether  the  cement  received
 from  Bagalkot  Cement  factory  was
 sub-standard;

 (b)  If  so,  whether  the  Maharashtra
 Government  had  to  postpone  the
 completion  programme  of  Koyana
 Project  by  about  one  year  thereby
 causing  a  loss  of  about  Bs.  75,000  per
 day  to  the  State  Government;

 (c)  whether  Government  wil]  allot
 special  cement  quota  for  the  major
 projects;  and

 (d)  if  not,  whether  Government
 would  allow  the  State  Government
 to  import  required  quantity  of  cement?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ०.  SUBRA-
 MANIAM):  (x)  According  to  sample
 test  conducted  by  the  National  Teat
 House,  Bombay,  the  cement  produced
 at  Bagalkot  Cement  factory  conform-
 ed  to  the  specifications  prescribed  by
 the  Indian  Standard  Institution.

 {b)  Does  not  arise.

 (c)  The  request  for  special  quota,
 as  and  when  received  from  the  Gov-
 ernment  of  Maharashtra,  will  be  given
 due  consideration.

 (d)  As  the  present  chortage  of
 cement  is  essentially  a  rx¢sult  of  the
 power  cut  and  89  the  same  is  being
 restored  now,  the  production  §  lg
 expected  to  pick  up.  The  import  of
 cement  is  not  considered  necessary.
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 Lions  taltged  by  Theft  of  Copper  Wire  Gdidelines  for  doviding  Nitionsl

 "404,  SHRI  ARVIND  M  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  the  tots]  amount  of  loss  caused
 by  the  theft  of  copper  wire  on  the
 Tele-communication  channels  in  the
 country  during  the  last  three  years,
 year-wise;

 (b)  the  nunvber  of  culprits  arrest-
 ed;  and

 (c)  the  action  taken  and  the  mea-
 sures  taken  to  tackle  the  menace?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)

 I970-7I
 Rs.

 I97I-73  ¥972+73
 Rs  Rs

 2,97,09,2I%  2,08,52.568  I.$4,62,445
 (b)  As  all  the  cases  are  not  report-

 ed  by  the  Police  to  the  Circles,  it  is
 not  possible  to  get  the  complete  in-
 formation.

 (c)  q@  The  Chief  Ministers  of  the
 States  have  been  addressed  to  direct
 the  IGs,  Police  io0  bestow  special
 attention  on  the  problem  and  take
 effective  steps  to  prevent  copper  wire
 thefta.

 (ii)  Liaison  ig  being  maintained  by
 the  departmental  officers  with  the
 police  authorities  with  a  view  to
 expedite  investigation  and  prosecution
 of  the  culprits.

 (ili)  Amendments  to  the  Telegraphs
 Wires  (Unlawful  Possession)  Act,
 950  are  under  consideration  to  pro-
 vide  for  enhanced  deterrent  punish-
 ment  to  the  culprits

 (iv)  Copper  wire  is  belng  progrés-
 sively  replaced  by  copper  weld  wire
 and  ACSR  wire  which  are  not  prone
 to  theft.

 Awards  for  Films

 9495.  SHRI  H.  N.  MUKERJEE:
 DR.  LAXNONARAIN

 PANDEYA:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  Central  Committee
 for  National  Awards  for  Films  has
 expressed  concern  over  the  tendency
 of  the  Regional  Censor  Committees  to
 treat  Box  Office  return  as  the  crite-
 rion  for  National  Awards;  and

 (b)  if  so,  what  action  is  being  taken
 to  lay  down  proper  guidelines  for
 deciding  national  awards  for  @ims?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.
 GUJRAL):  (a)  Yes,  Sir.

 (b}  This  recommendation  will  be
 brought  to  the  notice  of  the  Regional
 award  committees  when  these  are
 coustituted  for  future  awards.

 Delht  Telephones  cosistering
 abnormal  Calls

 *496.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  COMMUNICATIONS
 ibe  pleased  to  state:

 (a)  whether  a  very  large  number
 ०4  Telephones  in  Deihi  are  register-
 ing  abnormal  number  of  wrong  ¢alls;
 and

 (b)  the  steps  being  taken  to  remedy
 the  defect?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (हप्ता  H.  श्र.  BAHUGUNA):
 fa)  and  (b),  No,  Sir.  The  incidence  of
 complaints  of  excess  billing  is  show-
 ing  a  downward  trend  even  though
 the  number  of  telephones  ls  increas-
 ing.
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 A  comparative  statement  te  plaopd
 on  the  table  of  the  Housq  indicating the  !  complaints  of  exeas
 recived  evety  month.from  January
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 397]  80  JU¥ne  4973  and  the  number  of
 telephones  wefking  in  the  month  of
 April  in  27l,  972  and  1978.

 Statement

 No.  of  telephones  working  9  Della  Telephones

 Ist  April  973

 Ist  April  4972  .

 Ist  April  3973

 Complaints  of  excess  bilang  received  month  by  month  during  79797  to  June  ¥  ihe complaints  of  ing  his
 #  I97I  to  June  4973  by  Deli

 Month  I97%  972  २973

 ]  663  639  537

 February  .  :  536  687  48

 March  '  ’  ‘  594  685  §22

 April  :  :  ‘  583  fae  332

 May  5t3  857  424

 June  दर  soo  639  344

 July  at  £93

 August  '  808  639

 September  '  736  729

 October  Sar  $63
 November  839  $13

 December  836  519

 Expension  of  M/s.  Jivajeerap  Cotton
 Mills  Lté.

 *497,  SHRI  INDRAJIT  GUPTA:
 Witl  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  70  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  application  of
 M/a.  Jiyajeerao  Cotton  Mills  Ltd.,  for
 the  expansion  of  their  Chemicals
 Division  at  Parbander  bas  now  been
 sanctioned;  and

 (b)  if  so,  whether  the  sanction  has
 been  given  despite  the  inquiry  pend-
 ing  against  this  firm  for  violations  of
 the  Companies  Act?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  No,  Sir.

 (b)  Does  not  arise.



 #  Written  Answers

 Eviction  of  Warijams  from  the  tendo
 in  Gunarwila  Area  in  Jhajjar  Tebsll

 fu  Haryana

 *498.  SHRI  S.  A.  MURGANAN-
 THAM:

 DR.  H.  P.  SHARMA:

 Wil!’  the  “Miniater  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  200  Harijan  families
 had  complained  to  the  Prime  Minister
 that  they  were  forcibly  evicted  dy  the
 Police  from  their  lands  in  Sunarwala
 area  in  Jhajjar  Tehsil  in  Haryana;

 (b)  whether  they  had  also  com-
 plained  that  their  women  were  insult-
 ed  and  several  people  :njured  in  the
 police  action  against  them;  and

 (०)  if  so,  what  action  has  been  taken
 to  redress  their  grievances?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIKS
 AND  IN  THE  DE”?  ARTMENT  OF
 PERSONNEL  (SHKI  RAM  NIWAS
 MIRDHA).  (a)  to  (od.  A  aeiegation  ot
 Harijans  from  Sunarwala  area  in
 Jhajjar  Tehsi]  (Haryana),  met  the
 Prime  Minister  sometime  ago  and
 presented  a  memorandum  containng
 allegations  that  they  had  been  evicted
 from  their  lands  by  the  authoritiea  of
 the  State  Government,  that  thezr  crops
 had  been  destroyed  and  that  they  had
 been  abused  and  heaten  by  the  police.
 The  matter  was  taken  up  with  the
 Government  of  Haryana,  According
 to  information  received  irom  the  State
 Government,  out  of  a  total  area  of
 about  3,000  acres  in  Jhajjar  Tehsil,
 proprietary  rights  in  respect  of  more
 than  2,800  8८7९३  have  already  been
 conferred  on  the  Harijans,  About  250
 acres  of  land  had  ‘been  given  to  a
 group  of  harijans  on  temporary  (year
 to  year)  lease.  They  have  been  agi-
 tating  for  tranafer  of  land  to  them-
 Selves.  The  land  in  question  was
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 छह  for  setting  Wp  of  a  Sainik
 Behool,  but  alnce  the  question  of
 establishment  of  Sainix  Achoo)  bas  not
 yet  been  settled,  the  State  Govern-
 ment  have  recently  decided  that  the
 land  in  question  may  be  used  for  the
 present  for  setting  up  a  Seed  farm.
 One  consequence  of  this  decision  is
 that  some  of  the  temporary  culttva-
 tors  would  not  be  able  to  cultivate
 the  land.  It  js  not  the  Intention  of
 the  State  Government  to  cause  undue
 hardship  and  they  have  decided  to
 renew  the  lease  for  another  year  in
 deserving  cases.  Every  effort  would
 also  te  made  by  the  State  Govern-
 ment  to  rehabilitate  these  persons  and
 provide  them  auitable  employment
 during  the  period  of  one  year  so  that
 when  their  lease  is  terminated  at  the
 end  of  the  year,  they  do  not  have
 cause  for  compiaint.

 Setting  up  of  Smal]  Industries
 Marketing  Corporation

 *499.  DR.  RANEN  SEN;
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  be  pleased  ४0
 state:

 (a)  whether  the  Task  Force  on
 small  industries  has  suggested  the
 setling  up  of  a  Small  Industries
 Marketing  Corporation;  and

 <b)  if  so,  the  deciaion  taken  there-
 on?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  Yes,  Sir,

 (b)  The  proposal  which  forms  a
 part  of  the  Fifth  Five  Year  Plan,  ir
 being  considered  by  the  Planning
 Commission,
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 Programme  podestahen  by,  Vitraw
 Sarabhat  Space  Centre  at  Thumba

 *800.,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SPACE  be  pleased  to
 state:

 (a)  the  salient  features  of  the  pro-
 grammes  undertaken  by  the  Vik¥am
 Sarabhai  Space  Centre  at  Thumba:
 and

 (0)  the.  progress  ‘made  so  far  in
 regard  to  Rohini-560  Project,  Satellite
 Launch  Vehicle-3,  PSN  (Propellant
 Liquid  Lab.),  and  AKD  (Aero  Dyna-
 mic  Division)?

 THE  PRIME  MINISTER,  MINMTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b).  Salient  features  of  the  pro-
 gramme  undertaken  by  the  Vikram
 Sarabhai  Space  Centre  at  Thumba
 arc  contained  in  the  Annual  Report
 of  the  Departinent  of  Space  for  the
 year  1972-73,  copies  of  which  are
 available  in  the  Parliament  Library.
 The  RH-540  rocket  has  been  flight
 tested.  As  regards  the  SLV-3  action
 for  the  nrocurement  cf  comoonents  as
 well  as  for  identifying  fabricators  has
 been  taken  Details  regarding  the
 progr-ss  made  in  the  Propulsion
 Division  (PSN)  and  the  Aero  Dynamic
 Division  (ARD)  are  also  contained  in
 the  Annual?  Report.

 Tralning  in  Computer  Overation  and
 Computer  Technology

 4724.  DR.  H  P  SHARMA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  adequate  facilities  for
 training  in  computer  operation  and
 computor  technology  are  avniladle
 within  the  country:  and

 (b)  aya  80,  ह?)  reasons  for  allowing
 People  to  go  dbroeg  for  this  training?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  Though  adequate  facilities  for
 basic  training  7  computer  science  and
 operations  exist  within  the  country,  a
 few  persons  have  to  be  sent  abroad
 for  training  in  the  fast  developing
 and  advanced  fields  of  computer  tecb-
 nology.

 Discouragiog  the  Manufucture  of  कहा-
 essentiak  Commodsties  by  foreign

 Companies
 4725,  SHRI  lon  K  JAFFER

 SHARIEF:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state:

 (a)  whether  Government  prop0ge  to
 adopt  ways  and  means  of  discouraging
 the  manufacture  and  marketing  of
 non-essential  commoditiea  by  foreign
 companies  and  their  branches  in
 India;  and

 (b)  if  go,  the  names  of  such  com-
 panies  which  have  been  called  upon
 to  consider  disinvestment  in  India?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (9)  Under  the
 revised  Industrial  Licensing  Pollcy
 announced  in  February,  1973,  foreign
 majority  companles  and  branches  of
 fnreign  companies  are  eligible  to
 participate  only  in  9  industries  which
 are  priority  industries  and  do  not
 relate  to  non-essential  ites

 When  the  Foreign  Exchange
 Regulation  Bill,  972  becomes  law,  all
 companies  having  a  foreign  equity  of
 more  than  40  per  cent,  will  require
 Govermment  apvroval  for  continuance
 of  their  activities.  Thia  wilt  provide
 an  opportunity  to  review  the  working
 of  branches  and  subsidiaries  of  foreign
 companies,  which  are  engaged  in  the
 manufacture  ant  marketing  of  items
 which  are  not  considered  essential  to
 the  economy  an4  appropriate  condi-
 tions  to  govern  their  future  activities
 will  be  laid  down.
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 wie  fed  द्वारा  की  तई  हू

 कालों  पर  हुजरा  व्यय

 4726,  बी  हुक  खाद  कछवा पव  :  क्‍या

 केदार  मंत्री  7  मार्च,  973  के  अतारांकित

 सरश्त  संख्या  2218  के  उत्तर  के  संबंध  में  यह
 बतामे  की  क्या  करेंगे  कि  :

 (क)  क्या  जानकारी  दस  बीच  एकत्र

 कर  सो  गई  है;  कौर

 (ख)  यदि  नहीं,  तो  जानकारी  एकल
 करने  में  विवाद  के  क्‍या  कारण  है  ?

 संचार  मंत्री  भो  चेखव  तो चर इन  बहु-

 गुणा)  :  (क)  यह  सूचना  प्राप्त  हो  गई  है  ।

 कार्यान्वयन  रिपोर्ट  को  एक  प्रतिलिपि  सभा

 अटल  पर  रखी  हूं  [  मंत्रालय  मे  रखी  गई  ।

 देखिये  1.1...  LT—5539/73]

 (aw)  set  ही  नहीं  उठता  ।

 Appointment  of  Officers  of  ALB.  ap
 Steff  Artixtes  on  Contract  Beals  after

 Retirement

 4727.  SHRI  MAHA  DEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCAST-
 ING  be  pleased  to  state  whether  some
 of  the  officers  of  All  India  Radio  are
 being  appointed  as  Stsff  Artistes  on
 contract  basis  after  their  retirement
 from  regular  service?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  Occasionally,  in  the
 past.  retired  officers  has  been  engsged
 on  casual  contracts  for  shart  durations
 to  meet  programme  requirements.
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 Offer  to  Delhi  Administratee  and
 Central  Suotal  Welfare  Board  to
 take  ovér  the  Management  of  Grith

 Kalyan  Kenéra

 4728.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  PRIME  MINIS-
 TER  be  pleased  to  state:

 (a)  whether  Government  hsve  of-
 tere  to  New  Delhi  Municipal  Com-
 mittee,  Declhi  Adminiatration  (De-
 partment  of  Education,  Social  Wel-
 fare)  and  Central  Social  Welfare
 Board  to  take  the  management  of
 Grih  Kalyan  Kendra;  and

 (b)  if  so,  the  response  from  these
 bodies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  On  behalf  of  the
 Grih  Kaylan  Kendra  Board  a  request
 was  made  to  the  President,  New  Delhi
 Municipal  Committee  and  the  Direc-
 tor  of  Social  Welfare.  Delhi  Adminis-
 tration  to  consider  the  question  of
 takIng  over  the  welfare  functions  of
 Grih  Kaylan  Kendra  Board  within
 the  area  of  the  New  Delhi  Municipal
 Committee  or  the  Un:zon  Territory  of
 Delhi  along  with  staff,  equipment,  etc

 {b)  The  matter  is  stil]  under  consi-
 deration.

 Land  Grabbing  by  Delhi  Adzinistra-
 tion  Officizls

 4729.  SHRI  M.  S.  SIVASWAMY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 {n)  whether  there  has  been  land
 grabbing  in  Delhi  by  the  influential
 officials  of  the  Delhi  Administratlon
 as  reported  in  the  press  on  7th
 August,  1978;  and

 (b)  if  so,  the  facts  thereof  and  the
 reaction  of  Government  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOMSEN):  (a)  The
 Delhi  Administration  has  intimated
 ‘that  there  has  been  no  land  grabbing
 in  Delhi  by  officials  of  Delhi  Ad-
 ministration.

 fb)  Does  not  arise.

 सरकारी  कर्मचारियों  के  सब  को  शात्यता
 देगा

 4730.  To  गोरिन्यदास  रिछारिया:
 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  सरकारी  कर्मचारियों  के  संघों
 को  मान्यता  देने  के  तिणेदय  किस  आधार  पर
 लिये  जाते  है  ;

 (@)  क्‍या  मान्यता  संबंधी  छपे
 लियम  मार्जनी  रूप  से  उपलब्ध  है;  श्र

 (at)  सरकार  के  पास  सानिया  संबंधी
 कितने  प्रावेदत  भ्रनिणित  बडे  है.  शौर  थे  कब
 से  पड  हैं  ?

 गृह  मंब्रासयतदा  कामिक  विभाग  में

 राज्य  मंत्री  (श्रीराम राम  निवास  मिर्धा)  :  (क)
 स्थिति  को  स्पष्ट  करते  वालो  एक  टिप्पणी  समा
 पटल  पर  रखी  है।  (मंत्रालय में  रखो  गई  |
 देखिये  weet/LT-5540:73]

 (ख)  जो  नही,  श्रीमान  ।

 (ग)  चूंकि  प्रशासनिक  कप  से  सम्बन्धित
 झलग  प्र  लग  मद् या तपों  प्रा्ति/विभा  हारा
 न्ागयता  प्राप्ति  के  आवेदनों  के  बारे  मरे

 विचार  तथा  प्रस्ताव  रूप  से  निपटान  किया

 जाता  द  शत:  इस  प्रकार  की  सूचना  इभ
 विभाग  के  पास  उपलब्ध  नहीं  है  t
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 tte  हिन्दी  सेवा

 4731.  Sto  'गोबिन्द  हाल  रिछारिया  :
 क्या  गृह  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया हित्दी  का  काम  कर  रहें
 सरकारी  क  में चा रियों  को  पयोधि  के  सीमित
 झवध्षरों  को  कौर  हिन्दी  के  प्रयोग  को  बढ़ावा
 देने  क  बारे  में  सरकारी  नीति  को  देखते  हुए
 सरकार  का  विचार  एक  पृथक  केन्द्रीय  हिन्दी
 सेवा  स्थापित  करते  का  है,  शौर

 (ख)  यदि  हा,  तो  क्‍या  इस  बारे  में
 कोई  विशेष  प्रस्ताव  सरकार  के  विचाराधीन
 है  ?

 मह  धन्रालपय  तथा  wifes  विभाग  में
 राय  रंजो  वत  रास वि वाश  मिर्धा)  (क)
 और  (ख)  केन्द्रीय  हिंदी  सेवा  स्थापित  करने
 का  कोई  विचार  बही  है।  किन्तु  भर्ती  के
 नियमो,  वेतनमानों  तथा  सेवा  को  अन्य  शदों
 को  एफ  जेता  बनाने  के  लिये  त्रस्त  विद्या  राम

 रहे  थे  पर  फेन्रीप  सरकार  हारा  उच्चतम
 न्याय तय  मे  हिन्दी  भश्विकारों  के  पद  की  भर्ती
 की  परीक्षा  के  सबन्ध  में  दिल्ली  उच्च  न्यायालय
 के  निर्णय  के  बारे  मे  दायर  की  गई  अपील  के
 कारण  प्रन्तिम  निर्णय  स्थगित  करना  पढ़ा  ।

 Production  In  Industria]  Units

 4732.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  _  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  327  on  the  i4th  March,
 973  rceguiding  Applications  from
 Kerala  for  Industria]  Licences  and
 state:

 (a)  how  many  of  these  units  which
 were  granted  licences  have  since
 started  production  and  the  iota)  in-
 vestment  thereon;  and
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 (b)  the  number  of  units  which
 have  not  yet  wed  the  licences  and
 the  number  of  units  at  different
 stages  of  production?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  Three  projecta
 have  gone  into  production  in  Kerala.
 A  Statement  is  laid  on  the  Table  of
 the  House.  [Pinced  in  Library.  See
 No.  LT-554/78}].

 (b)  6  projects  are  at  various  stages
 of  implementation  A  Statement
 showing  the  particulars  of  the  pro-
 jects  is  laid  on  the  Table  of  the
 House  (Placed  in  Library.  See  No.
 £T-554/73).

 Allocation  of  Finds  to  दिह ७६  Jadus-
 tries  Project  in  Kerala

 4738  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  Na,  8689  on  the  25th  April,  1973.
 regarding  loans  to  Kerala  under
 Rural  Industries  Project  and  state:

 (a)  whether  Government  have
 taken  a  decision  regarding  the  ailo-
 cation  of  Funds  to  that  State  for  ‘1973-
 74;  and

 (b)  the  number  of  units  to  be  bene-
 fited  during  this  period  and  the  total
 number  of  employment  opportunities
 likely  to  be  created?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yea,  Sir.

 (b)  About  80  units  creating  employ-
 ment  to  about  300  persona  are  likely
 to  come  up  during  the  year  ‘1973-74,
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 सूरत  सें  gehete  कनेक्शन

 47384,  भी  ख़बर  सिह  चौधरी  :  क्या
 संचार  मंत्री  यह  बता नेको ं  छुपा  करेगे  कि  :

 (क)  गुजरात  के  सूरत  में  टेलीफोन
 कनेक्शनों  के  लिये  कितने  आवेदन  प्राप्त  हुए
 हैं;

 (ख)  उनमें  कितने  “सामान्य/  तथा
 कितने  झपकीं  टलीफ़ोनलगाओों श्रेणी  के  झूमते-.

 बेत हैं  शीर  सूरत  सगर  की  टेलीफोन  कने  क्लोन
 की  आवश्यकता  का  पूरी  तरह  कब  तक  पुरा
 करना  सं  भव  होगा;

 (ग)  क्या  सूरत  शंकर  से  प्राथमिकता  के
 शभ्राधघार  पर  टेलीफोन  फर्तेक्शन  देने  क्त
 कोई  योजना  बनाई  गई  है;  कौर

 (घ)  यदि  हा,  तो  उक्त  योजन" कद  तक
 क्रियान्वित  कर  दी  जायेगी  ?

 संचार  मंत्री  (भीहेसक्तीनश्दन  बहुगुणा  ):
 (क)  6586

 (ख)  भो.  वाई.  टी.  श्रेणी  मे  प्राप्त
 जियो  की  सच्चा--  16  47

 सामान्य  श्रेणी  में  प्राप्त  जियों  की
 संख्या  —  4737

 विशेष  श्रेणी  मे  प्राप्त  प्र जियो  की
 eT —202

 सही-सही  यह  बताना  संभव  नही  है  कि
 मिस  तारीख  तक  उपर्युक्त  टेलीफोन  की
 मार्ग  ज़र्री  कर  दी  जायेगी  क्योकि  ये  ठ ेली फोन
 देना  ज्यादातर  विभाग  के  विस्तार  कार्यक्रम
 के  कार्यान्वयन  के  लिए  प्रावश्यक  निधि
 भोर  दूसरे  साधनों  पर  भीर  दूर-प्रचार
 उपस्कर  की  आन्तरिक  उत्पाद  क्षमता  जैसे
 स्वीटी,  ट्रांसमिशन  कौर  मंत्री  पर  निर्भर
 करता  है  ।
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 (न)  कौर  (५),  अतिरिक्त  लाइनों  के
 लिए  योजनाएं  तंवर  कर  सी  गई  हैं।  धारा  है
 कि  ये  लाइनें  नीचे  बताए  अनुसार  चालू  हो
 जाएंगी  :

 एक्सचेंज  लाइनों  की  संख्या  चालू  करने  की
 संभावित  तारीख

 सूरत  एम०ए०
 एक्स  ०-]

 500  लाइनों  सितम्बर,
 का  विस्तार  I974

 3000  लाइनों  मार्च,
 का  विस्तार  976

 rs00aTet  सितम्बर,
 का  विस्तार  977

 सुरत  (छठवाँ)  400  नई  दिसम्बर,
 लाइनें  975

 सूरत  (उधना)  200  लाइनों...  मार,
 का  बिस्तार  =  977

 सूरत  एम०  To

 एक्स  ००३
 I500  लाइनों  दिसम्बर,

 का  विस्तार  1976

 आशा है कि ये भावों प्रस्ताच वर्ष कि  ये  गावी  प्रस्ताव  वर्ष  1974-
 75  तक  को  मांगों  को  पूरा  कर  सकेंगे  ।

 सूरत  जिले  के  पियारा  में  डाकखाने  की
 इमारत

 4735,  थी  ब्रदर  सिह  चौधरी  :  कया
 संचार  मंत्री  यह  बताने  की  कपा  करेगे  कि  :

 (क)  ar  सूरत  जिने  के  पियारा

 (गुजरात)  में  डाकखाने  की  एक  इमारत
 बनाने  को  कोई  योजना  है;

 (ख)  कया  इमारत  के  निर्माण  हेतु
 भूमि  खा द  ली  गई  है  दौर  यदि  हां,  तो  कम,
 और
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 (ग)  इमारत  के  कब  तक  घन  कर  तैयार

 हो  जाने  की  संभावना  है  ?

 संचार  मंत्री  (सी  हेमक्तीनम्वन

 शहुभुणा)  :  (क)  जी  नहीं  ।  सूरत  जिले  में
 पियारा  नाम  का  कोई  डाकघर  वहीं  है  4
 तथापि  प्यारा  में  एफ  डाकथर  है  जिस  की

 इमारत  बनाने  &  लिए  जहीर  का  भधप्तिषहण
 कर  लिया  गया  है  |

 (ख)  जी  हां  .  जीत  का  धध्चिष्वण
 तारीख  i8-:969  को  किया  गया
 था ।

 (7)  दद्  परियोजना  के  लिए  इमारत
 बनाने  के  सिक्कों  को  मंजूर  किया  जा  जमा  है
 ओर  प्रारम्भिक  प्राक् कल ते  अमी  तेयार  किए
 जा  रहे  है  I  दस  प्रकार  की  परियोजना  रनों  पर
 झ्लामतौर  से  लगे  हुए  प्रतिबन्ध  घौर  धा थिक
 कठिनाइयों  के  कारण  इस  कार्य  को  हस  वर्ष
 झारम्ध  कर  पाना  संभव  नहीं  है  1

 सा पु दारा  गिरीनेगर,  गुजरा  सें  सार्वजनिक
 टेलीफोन  धर  को  ध्यक्त्या

 4736,  श्री  मर  सिह  चौधरी  :
 क्या  संचार  मंत्री  यह  बताने  को  कृपा  करें
 कि  :

 (=)  क्या  गुजरात  के  हांग  जिले  में

 सा पुतारा  गिरी नगर  में  एक  सार्वजनिक
 टेलीफोन  घर  की  व्यवस्था  करने  की  कोई
 योजना  है;  और

 (ख)  यदि  हां,  तो  टेलीफोन  की  व्यवस्था
 कब  तक  कर  दी  जाएगी  ?

 संचार  मंत्री  (भी  हेशबतीसस्थम  बहुगुणा g
 (क)  जी  हां  ।

 (ख)  उपस्कर  उपलब्ध  होने  पर  थाना

 हैकि बी  एच  लिक पर  पी  ०  सी०  को  ०
 मार्च  या  पेस,  1974  तक  खुल  जाएगा।
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 Preeedare  for  Becraitment  of  Sehe-
 @ulet  Caste  and  Scheduled  ‘Tribe
 Can@idates  egaime  Reserved  Seats

 87.  SHRI  ss  M.  SIDDAYYA:  Will
 the  PRIME  MINISTER  be  pleased  to
 State:

 (a)  whether  at  the  second  meet-
 ing  of  the  High  Power  Committee  to
 review  the  performance  in  recruit-
 ment  of  Scheduled  Castes  and  Sche-
 duled  Tribes  in  services/posts  under
 the  control  of  the  Central  Govern-
 ment,  held  in  November  8  a
 suggestion  was  made  by  a_  senior
 member  that  when  qualified  candi-
 dates  of  Scheduled  Castes  and  Sche-
 duled  Tribes  were  not  available
 against  reserved  vacancies,  tt  would  be
 wore  pratticable  if  the  D.G.E.&T.
 allowed  employers  to  issue  advertise-
 ments  in  the  papers  direct  calling  for
 applications  from  these  candidates
 rather  than  issuing  a  combined  adver-
 tleement  by  D.G.E.&T.  in  this  re-
 gard;

 (b)  whether  this  proposal  was  exa-
 mised,  and  if  so,  the  result  thereof;
 and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  N{WAS
 MIRDHA):  (a)  Yes,  Sir.
 ह ल

 (b)  The  suggestion  was  examined
 in  consultation  with  the  Directorate
 General  of  Employment  &  Training.
 The  position  is  that  a  consolidated
 advertisement  is  regularly  issued  by
 the  Directorate  General  of  Employ-
 ment  &  Training  every  fortnight  on
 a  all  India  hasis  and  in  ail  the  re-
 gional  languages  of  the  country  on  the
 pattern  followed  by  the  Union  Public
 Service  Commission.  Copies  of  the
 consolidated  advertisements  are  for-
 warded  to  al}  the  Employment  Ex-
 changes  and  Sotieduled  Castes  and
 Scheduled  Tribes  associations  recog-
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 nised  for  the  purpose  of  notifying  re-
 served  vacancies,  with  a  request  to
 bring  the  advertisements  to  the  potice
 of  suitable  candidates  known  to  them.
 It  might  not  be  possible  for  individual
 establishments  to  take  these  steps
 and  to  arrange  for  such  a  wide  publi-
 city.  The  advertisements  issued  by
 the  Directorate  Genera’  of  Bmpley-~-
 ment  and  Training  are  thus  more
 effective  and,  therefore,  no  change  in
 the  existing  procedure  was  conalder-
 ed  necessary,  The  poeiticzy  stated
 above  was  noted  by  the  Higb  Power
 Committee  at  a  subsequent  meeting.

 (c}  Does  not  arise.

 Ampast  Deposited  in  Foreign  Banks
 by  Sbri  Shanti  Prasad  Jain

 4738.  DR.  LAXMINARAIN  PAN-
 DEYA:  Wil]  the  PRIME  MINISTER
 be  pleased  to  state:

 (8)  whether  Shri  Shanti  Prasad
 Jain  has  deposited  a  large  sum  _  ०
 amount  in  foreign  banks;

 (0)  if  so,  the  names  of  banks  and
 the  city  in  which  these  banks  are
 situated  with  the  amount  deposited
 in  each  bank  and  the  total  amount
 thus  deposited  in  foreign  banks;  and

 (c)  the  actien  being  taken  for  the
 irregularities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  to  (c).  In  1958,  the
 Directorate  of  Enforcement  register-
 ed  8  ९89९  against  Shri  Shanti  Prasad
 Jain  for  maintenance  of  accounts
 abroad.  Investigatlons  revealed
 his  maintenance  of  an  account
 with  Deutche  Bank  Aktiengsell
 Schaff,  West  Germany.  The  money
 in  his  account  totalling  DM.  16,89,
 429.50  was  credited  by  some  firms  in
 West  Germany  who  had  Obiusinesa
 dealings  with  Shri  Jain  to  cCnable
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 him  to  imPort  some  maehinery.  The
 case  was  adjudicated  by  the  Directot
 of  Enforcement  under  the  Foreign
 Exchange  Regulation  Act,  2947  and  a
 penalty  of  Rs.  55  lakhs  was  imposed
 on  bi.  The  foreign  Exchange  Rc-
 gulation  Appellate  Board,  to  whom

 Jain  appealed,  reduced  the
 penalty  to  Rs.  5  lakhs.  Cross-uppeala
 were  filed  by  the  Director  of  Enforce-
 ment  and  Shri  Jain  in  the  Supreme
 Court.  The  Supreme  Court  set
 aside,  in  April,  l962,  the  orders
 of  the  Director  of  Enforcement
 and  o@fdeted  the  entire  penalty
 to  be  remitted  back  to  Shri  Jain,  for
 the  reason  that  in  the  nature  of  cir-
 cumistances  in  which  the  eccount  was
 opened  by  Shri  Jain,  no  relationship
 aa  between  the  banker  and  ita  custo-
 mer  had  been  created  and  that,  there-
 fore,  the  provision  of  Section  4(l)  of
 the  Foreign  Exchange  Regulation  Act,
 4947  was  not  attracted.

 Investigation  also  revealed  that  the
 account  maintarned  By  Shri  Jain  with
 the  American  Express  Company  in
 Tondo)  was  opened  with  the  amount
 of  foreign  exchange  released  to  Aim
 by  the  Reserve  Bank  of  India  and  it
 Was  maintained  during  the  period  of
 his  stay  outride  India.

 Barring  the  above  two  instances,
 the  Government  have  no  other  infor-
 mation  in  the  matter.

 Committee  to  study  the  Recommen-
 dations  of  Bhagwati  Comumlttee

 4739.  SHRI  CHANDRIKA  PRASAD;
 SHRI  ्,  K.  SINHA:

 Will  the  Minister
 be  pleased  to  state:

 of  PLANNING

 (a)  whether  Government  have  ap-
 Pointed  a  Committee  to  study  the
 recommendations  of  the  Bhagwati
 Committee  on  Unemployment  870
 suggest  modalities  for  their  inple-
 mentation;  and

 {b)  if  80,  the  comPoaition  of  the
 Committee  and  the  time  by  which  the
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 Committee  ts  likely
 report?

 to  submit  ats

 _THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir,

 (b)  The  Group  constituted  on  July
 li,  973  is  expected  to  submit  its
 report  within  two  months’  time.  The
 composition  of  the  Group  ia  given  In
 the  attached  statement.

 Srarement

 Composition  of  the  [nter-Indugtrial
 Working  Group

 C@aAIRMAN

 l.  Shri  M.  K.  K.  Nayar,  Joint  Secre-
 tary,  Planning  Commission.

 MEMBERS

 2.  Shri  8,  N.  Raman.  Director-
 General,  Employment  and  Train-
 ing,  Department  of  Labour  and
 Employment.

 3.  Shri  P.  K.  Kaul,  Joint  Secretary,
 Ministry  of  Finance.

 4.  Shri  Ab:d  Hussain,  Joint  Secre-
 tary,  Ministry  of  Industrial  De-
 velopment.

 5.  Shri  FP.  Pravhakar  Rao,  Joint
 Secretary,  Ministry  of  Works  and
 Housing.

 6.  Shri  8.  ऐश,  Murshed,  Joint  Com-
 missioner,  Minlstry  of  Agricul-
 ture.

 7.  Shri  A.  J.  D.,  Costa,  Chief  Engi-
 neer  (Roads),  Roads  Wing,  Minis-
 try  of  Shipping  and  Transport,

 8.  Shri  N.  Sethuraman,  Director,
 Ministry  of  Finance,  (Depart-
 prent  of  Banking).  New  Delhi.

 CoONnvEnoR

 Shri  A.  K.  Basak,  Deputy  Secre-
 tary,  Planning  Commission.
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 Bi  on  Flow  of  Foreign  Money

 4740,  SHRI  ए  GANGADEB:
 SHRI  N.  SHIVAPPA:

 Will  the  Minister  of  HOME  ASFA-
 TRS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  a  Bill  in  Parliament  to
 regulate  the  flow  of  forelgn  money;

 (b)  if  so,  when  at  is  going  to  be
 introduced;  and

 (c)  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFF'AIRS
 (SHRI  F.  H,  MOHSIN):  (a)  to  (c).
 Legislative  proposals  are  heing  finali-
 sed  for  the  purpose  of  imposing  res-
 trictions  on  the  receipt  of  funds  from
 foreign  sowsces  otherwise  than  in
 the  course  of  ordinary  bona  fide
 busineas  transactions.

 Broadly  speaking  the  legislation
 would  provide  for  three  types  of  con-
 trol  on  the  receipt  of  foreign  contri-
 butions:—

 a)  Outright

 dn  Prior  permission;  and
 prohibitions,

 (iii)  Intimation  regarding  receipt
 of  foreign  contribution.

 Representation  from  Indian  Economlc
 Service  Agsucistion  Regarding  Parity

 with  I.  A.  S.

 4741,  SHRI  VASANT  SATHE:  Will
 the  PRIME  MINISTER  he  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  representation  from  the  Indian
 Economic  Service  Associatio';  regard-
 dng  parity  with  Indian  Administra-
 tive  Service;

 (b)  if  90,  the  reaction  of  Govern-
 ment  to  the  points  listed  in  the  memo-
 randum;

 (c)  whether  Government  are  con-
 sidering  merger  of  IES  and  ISS;  and
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 (9)  if  ‘80,  at  what  stage  the  proposal
 ?

 THE  MINSTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AIFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  A  memorandum  has
 been  received  from  the  Indian  Econo-
 mic  Service  Assoolation  in  regard  to
 the  implementation  of  the  recommen-
 dations  of  the  Third  Central  Pay
 Cammission  in  which  it  has  been,
 tnter  ala  suggested  that  all  the  orga-
 nised  All  India  and  Central  Class  I
 Services,  including  the  India  Econo-
 mic  Service|Indian  Statistical  Service
 should  be  treated  at  par  in  the  matter
 of  yay  scales,  promotion  prospects  and
 conditions  of  service.

 (४)  The  views  of  the  Acsociation
 will  also  be  given  duc  co'lvideration
 while  processmg  tse  ;.commen..?  ons
 of  the  Third  Central  Pay  C'ommission.

 (c)  No,  Sir.

 (d)  Does  not  arise

 New  Method  suggested  for  Waste  Dis-
 posal  Problem  in  Calcutta

 4742.  DR.  RANEN  SEN:  Wil)  the
 Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state.

 (a)  whether  the  Central  Public
 Healih  Engineermg  Research  Institute
 in  Nagpur  hag  studied  the  waste  dis-
 posal  problem  in  Calcutta  city  and  has
 suggested  a  better  methog  of  waste
 disposal  in  the  city  for  the  next  25
 years:

 (b)  if  ७०,  what  are  the  new  metboda
 suggested  by  the  Institute;  and

 (c)  whether  the  Centre  will  give  any
 financial  assistance  to  Calcutta  Metro-
 politao  Development  Authority  to  ime.
 plement  the  new  methnd?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.  The  Insti-
 tute  waa  engaged  in  ‘1969-70  by  the
 Calcutta  City  Municipal  Corporation
 to  prepare  a  repori  on  disposal  of  city
 refuse  and  the  report  was  submitted
 to  the  Corporation.  It  includes  re-
 commendations  for  economica]  dispo-
 sal  of  the  waste  suitable  to  Calcutta
 -City.

 (b)  The  recommended  disposal  was
 sanitary  landfill  as  the  most  economi-
 cal  one  and  small  scale  compost  plant
 on  experimental  basis  to  determine
 the  actual  economics.

 (c)  Garbage  disposal  has  been  in-
 cluded  as  one  of  the  sectors  of  deve-
 lopment  schemes  under  the  Accelerat-
 eq  Development  Programme  of  Cal-
 cutta  Metropolitan  District  area,  Under
 the  existing  pattern  of  financing  this
 prograinme,  partia]  loan  assisiance  js
 given  in  lump  sum  by  the  Central
 Government  to  the  Calcutta  Metro-
 politan  Development  Authority
 (C.M.D.A.).  The  Sector-wise  alloca-
 4ion  of  funds  are  finally  made  by  the
 C.M.D.A.  If  tie  new  method  of  waste
 disposal  as  suggested  by  the  Institute
 fulfils  all  the  norms  and  _atandards
 qualifying  for  C.M.D.A.  assistance,  this
 may  receive  a  part  of  Central  aasist-
 ance  given  to  C.M.D.A.

 Sefzure  of  Forefgn  Carrency  in  Delhi

 4743.  SHRI  M.  M.  JOSEPH:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 fa)  whether  foreign  currency  worth
 Rs.  30,000  was  seized  by  Delhi  Police
 in  a  raid  on  38  May,  1973;  ang

 (0)  if  the  actlon  taken  against
 the  culprits?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  end  (b).  The  Daihj
 Paltce  atprebended  two  partons  op
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 the  la  June,  973  and  recovered  from
 one  of  them  foreign  exchange  amount.
 ing  to  U.S.  $3i,00  and  £400.  with
 the  permissio;,  of  the  Additional  Chief
 Judicial  Magistrate,  New  Delhi,  the
 seized  property  and  the  two  persons
 were  handed  over  to  the  Enforcement
 Directorate.  Statements  of  both  the
 persons  were  recorded  on  lst  June,
 ‘1973,  As  there  appeared  to  be  a
 Prima  facie  case  of  contravention  of
 the  provisiona  of  the  Foreign  Exchange
 Regulation  Act,  947  against  the  per-
 son  from  whom  foreign  exchange  was
 recovercd,  he  was  arrested  on  ist
 June,  498  and  produced  on  2nd
 June  973  before  the  Additional  Chief
 Judicial  Magistrate,  New  Delhi,  who
 releaseg  him  om  a  bail  of  Rs.  56,0001.
 with  a  surety  of  the  like  amount.  On
 completion  of  the  investigation,  appro-
 priate  action  against  the  accused  in
 accordance  with  law  wil]  be  taken.

 Kehabllitatton  in  Tribal's  displaced  dae
 to  industrialisatlon  fefagee  Settle-

 menis  and  Dama  in  Fifth  Plan

 4744,  SHRI  GIRIDHAR  GOMANGO:

 SHRI  SAROJ  MUKHERJEE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (8)  whether  his  Ministry  is  adopting
 any  new  schemes  and  poiicies  to  re-
 habilitate  the  tribals  who  will  be
 affected  due  to  the  setting  up  of  Heavy
 Industries  Refugee  Settlements  and
 Dama  in  the  Fifth  Five  Year  Plan  in
 the  country  as  a  whole  and  in  Orissa
 in  particular;  and

 (b)  if  so,  the  broad  outlines  of  auch
 new  schemes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,  H.  MOHSIN):  (a)  and  (b).

 A  Departmenta!  Committee  has  been
 set  up  to  identify  the  problems  faced
 by  the  tribala  uprooted  by  projects
 and  to  suggest  measures  for  their  7९०
 habdilitation.
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 Been  of  Cotters  of  Intent  for  ating
 ap  of  Ciguieitc  indentries  in  Pubdtic

 4745.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  similar
 Letterg  of  Intent  as  given  to  a  large
 number  of  units  in  the  Public  Sector
 for  setting  up  plants  for  the  produc-
 tion  of  synthetic  fbres/yarn,  have
 been  obtained  by  or  have  been  given
 to  such  public  sector  corporations  in
 other  industries  lilke  cigarettes  etc.;
 and

 (b)  the  reasons  for  the  negative  per-
 formance  of  the  corporatioaa/units
 in  the  matter  of  setting  up  the  plants?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  Government  are  enxtous  to
 accelerate  the  implementation  of  the
 various  letters  of  intent  and  industrial
 licences  issued  to  various  Public  sec-
 tor  corporations.  It  has  been  observed
 that  in  practice  the  setting  up  of  an
 industrial  undertaising  and  commence-
 ment  of  production  therein  takes
 about  $  to  4  years  time  from  the  issue
 of  a  \etter  of  intent.

 The  princiPal  reason  for  slow  #n-
 plementation  of  these  letters  of  intent
 is  the  fact  that  adequate  preparatory
 work  had  not  been  done  by  many  of
 the  public  sector  corporations/units  in
 respect  of  projects  for  which  letters  of
 intent  have  been  issued  to  them.

 नए  उद्योगों  को  उत्पादन  के  लिये  रियायर्ले

 4746.  भी  फूलवनी  बर्मी :  क्या

 लौछोनिक  विकास  मंत्री  यह  बताने  की  कृपा
 करे  कि

 (क)  क्या  23  मार्च,  l974  तक
 उत्पादन  कर  सकने  वाले  नये  कद यों गो  को
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 विशेष  रियायती  देने  की  सरकार  की  नीति

 है  ;

 (ख)  थों  मत  6-7  महीनों  में  देश  के
 नेक  भागों  में  कौर  विशेष  रूप  से  पूर्वी  उतरे
 प्रदेश  बिहार  शादी  मे  बहुत  से  नये  उपाय
 बिजली  की  प्रभुपलब्ता  के  कारण  या  तो

 चालू  ही  नहीं  हो  सके  उनका  चालू  होता
 इतना  व्तिस्बित  हो  गया  है  कि  उतने  उत्पादन

 3  मार्च,  978  से  पूर्व  प्रारम्भ  नही  हो
 सकेगा  ;

 (पे)  क्‍या  इस  प्रकार  से  प्रभावित

 हुए  नये  उद्योगो  के  विकास  के  लिये  रियायत
 देते  हेतु  सरकार  का  3]  मार्च,  974  तक
 की  समय  सीमा  से  छूट  देने  का  विचार  है;
 जौर

 (9)  यदि  हा,  तो  किस  प्रकार  की  है
 धौर  यदि  नहीं  तो  उसके  क्‍या  कारण  है  ?

 झौलोगिक  'विकास  vey  विज्ञान  श्लोक
 प्रौद्योगिकी  मंत्री  भी  सी०  सुब्रामण्यम)
 (क)  जो  नहीं  t

 (ल्)  से  (=)  प्रश्न  ही  नहीं  उठते  |

 Special  Allocation  for  Housing  of  Sche-
 duled  Tribes  and  Scheduled  Castea  in

 Fifts  Five  Year  Plan

 4747.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  hig  Ministry  has  made
 special  allocation  te  solve  the  housing
 problem  of  the  Scheduled  Tribes  und
 Goheduled  Castes  in  Fitth  Five  Year
 Plan;

 (b)  whether  Government  of  Oriasa
 has  sent  879  propose)  and  schemes  for
 tie  same;  and

 (6)  ह. 4  ७0,  the  alSocation  to  the  States
 hs  geBered  ant  0१0  oe  particulier?
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 MINISTRY  OF  HOME  AYPAIRS  (थ)  कौर  (ग).  केन्द्र  में  गृह  मंत्रालय

 जल
 F.  H.  MONBIN):  (a)  Hitth  संविधान  उपबन्धों  के  अनुसार  प्रा दि वासियों

 ear  Plan  al  in  the
 process  of  ecrutiny  ‘and  poate  fit  yet  के  हितों  की  देखभाल  कर  रहा  है  ।  वर्तमान
 bean  ‘finallged,  प्रबन्ध  पर्याप्त  हमले  मये  हैं  t

 (b)  and  (c).  The  Government  of
 Oriana  have  sent  proposals  for  giving
 aubsidy  for  construction  of  houses
 during  the  Fifth  Plan  period.  पभादिदासियों  की  धारित  wall  पर  विलुप्ति

 Allocation  for  this  scheme  to  Orissa
 or  any  other  State  have  not  yet  been  4749.  भी  हलात नी  भाई:

 finalised,  1  भो  धहादीपक  1...  शोब :

 क्या  धान  मंत्री  यह  बताने  की  कृपा
 झा दि बासियों  के  हितों  की  con  के  लिये  करेंगे  कि  :
 केस  में  एक  मंत्रालय  को  स्थापना  का  प्र  ताव

 (क)  कया  आदिवासियों  को  सरकारी
 4748.  थी  सात  भाई  :

 सेवा  न  मिलने  का  कारण  रोजगार  दफ्तर  भी थी  मनोरंजक  सिंह  शाक्य  :  का  राजग  स्तर

 है  शौर  यही  कारण  है  कि  उनके  निए  सुरक्षित a  जड़  प्र  जो

 कस
 क्या  गू  मत।  सह  जताते  के  कृपा  पदों  पर  उनकी  नियुक्ति  नहीं  कौ  जाता;

 करेंगे  कि
 कौर

 (क)  ह: 21  प्रवेश  राज्य  मे  शादी-  है
 वासियों  के  हितों  को  रक्षा  के  सिये  प्रबल  (खि)  यदि  हा,  तो  सरकार  का  अनेकों

 मंत्रालय  है  ;  सीमा  नियुक्त  करने  के  1612  क्‍या  कदम

 उठाते  का  विचार  है  ?
 (ख)  क्या  राज्य  सरकारों  के  मंत्रालयों

 पर  निप्र  रखने  के  लिये  सरकार  का
 विचार  केद्र  में  भी  गए  ऐसा  ही  पुथल  गुह  संजा लय  तमा  मासिक  विभाग  में

 मंत्रालय  स्थापित  करने  का  है;  कौर  राज्य  मंत्री  (९4  राम  निवास  वर्धा)

 (7)  यदि  नहीं  तो  इसके  क्या  कारण  (क)  जो  नहा,  आमाल  !

 हूं?  (ख)  प्रश्  नहीं  उठता  ।

 गृह  मंत्रालय  में  उप-जंत्री  (भी  एस०..  Cooratnation  between  Department  of
 uw.  मोहसिन)  :  (क)  प्रत्यक्ष  राज्य.  Space  and  the  Ministry  of  Cammani-
 में  आदिवासियों  के  हितों  की  रक्षा  के  लिए  cationa  for  Satellite  T.  V.  Broadcasts

 कोई  पाक  माता  नहों  है  ।  राज्य  4750.  SHRI  VISHWANATH  PRATAP

 care  में  SINGH:  Will  the  Minister  of  SPACE
 हए सर  के  विभागों  में  ्  क  विभाग  झाड़ी-  be  pleased  to  state  the  steps  being
 बासियों  के  हितों  की  देखभाल  करता  है  ।  taken  to  co-ordinate  the  efforts  of  the
 न  विभागों  की  राज्यवार  मचों  संभा  पाल  Departments  of  Space  and  that  of  the

 पर  रची  है  (were  में  रखो  गयी।  Ministry  of  Communicatlons  for  satel-
 lite  T.  V.  broadcasts  intended  to  be

 देखिये  संख्या  एच०  5542/73]  |  undertaken  in  the  near  Cuture?

 762  LS—38
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 THE
 OF  ATONIc  ENERGY,  MISTER  OF

 po;  Ed  os
 NOWIGTER  OF  सन

 TION  AND  BROADCASTING
 ANA  MINISTER  OF  SRACE  (SHR)-
 MAT]  INDIRA  GANDHI)  for  the
 Satellite  Instructional  Televlalon  Ex-
 periment  coordination  with  the  Min-
 istry  of  Communications  as  well  as
 other  concerned  agencies  of  the  Gov-
 erament  is  achieved  th

 ren
 Qyacus-

 si  0¢e  at  various  levels  among  the  min-
 tstries  concerned

 Commiesioning  of  Vessels  for  Oceano-
 Genearch  by  the  National

 Enstitute  of  Oceanography

 475  SHRI  RAJDEO  SINGH  Wiil
 the  Muuster  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleaseg  to  state

 (a)  whether  the  National  Institute
 of  Oceanography  have  put  into  com-
 mussiog  its  first  ocean-going  Research
 Veseel  for  oceanographic  research
 around  the  long  Indian  coasts

 (b)  if  so,  the  coverage  to  this  day,

 (c)  3६  not,  when  it  will  be  put  mto
 commission,  and

 (d)  whethe:  the  said  vessel  R  ्
 Gavashanti  along  with  the  crew  will
 accommodate  only  marine  scientists  or
 either  Scientists  of  Space,  Soil  and
 Petroleum’?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ८  SUBRA-
 MANIAM)  (a)  Not  yet,  Sir

 (b)  Does  not  arise

 (c)  By  muddle  of  3974

 (dy  Sctentuts  of  Space,  Sol  and
 Petraleum  wal}  also  be  accommodated
 dapeading  go  the  हड ०६ धाए छ0€.  and
 axccomma ge  ton
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 Stractane  of  antes  ‘vanes
 |  due  te  Srraming  of  Fushi-

 titties

 4758  SHRI  JAGANNATS  SOSHRA;
 Wil]  the  Minister  of
 DEVELOPMENT  AN  DP  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state,

 (a)  whather  wath  the  scrapping  of
 prohibition  in  many  States,  there  ४  an
 acute  shorta#e  of  alcohol  for  mdus-
 trzal  purposes

 (b)  7  80,  whether  any  assegxment
 about  the  .eqwrement  of  alcoho}  for
 mduatrial  purposes  has  been  made,
 and

 (c)  3४  so,  the  quantity  thereof  and
 how  Government  propose  to  meet  the
 demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  Tue  relaxation  of
 prohibition  i8  somc  States  haa  to  30776
 extent  mcreased  the  demand  for  fer-
 mentation  of  alcohol  There  have
 been  howevei  an  mcrease  in  demand
 on  account  of  growmg  requirements
 for  mduatmal  and  other  miscellaneous
 uses  this  year  The  <hortage  is  aggra-
 vated  by  less  productlon  of  sugar  and
 molasses  m  certain  part,  of  the  coun-
 try  due  to  drought  cond:tions

 (b)  Yea,  Sir

 (९)  To  meet  the  shortfall,  mnpart  of
 alcohol  has  been  resorted  to  during
 this  year  Durmg  the  current  suger
 year  1972-73  (November  4972  te-date)
 Government  have  so  fer  au
 the  import  of  about  17,000  tonnes  of
 aleohol  Since  indigenous  availabilty
 of  alcohol  haa  somewhat  agproved,
 mdications  are  that  further  «mgorts
 dur:ng  the  current  year  may  not  be
 necessary.
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 Daley  in  work  qm  Narery  Atouls
 Fewer  है... उ  in  UF.

 4753.  SHRI  GUKHDEQ  PRASAD
 VERMA:

 SHRI  SHIV  KUMAR  SHAS-
 TRI:

 सदा!  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 ¢a@)  whether  work  on  ४5078  Atomic
 Power  Stutinn  ३3  Uttar  Pradesh  bed
 been  delayed;  and

 ३6)  if  go,  the  reasons  therefor  and
 the  alternative  measures  the  Centre
 have  suggested  to  the  State  Govern-
 men  for  power  augmentation?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 No  Sir.

 (b)  Does  not  arise.

 weg)  में  धा दिदा ती  खेतों  को  घोषणा

 4754.  जी  सती  भाई:  कया  गृह
 मली  बह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  विम्ृश्न  राज्यों  में  ऐसे
 बहुत  से  क्षेत्र  हैं  जिनमें  30  प्रतिशत  जनसंख्या
 अआदिवाध्यियो  की  हैं  ;

 (ख)  क्या  उनमें  से  बहुत  में  क्षेत्र  को
 “झ्दिदातो  क्षेत्र  घोषित  यही  किया  नया  है;
 शोर

 (म)  यदि  हां,  तो  उनकी  रुपया,
 प्रिया  कया  है  ?

 W  मंत्रालय  में  उप-जेजी  :  (सी
 qu  qe  मोहलिक)  (")  जी  हो,

 व्पीमामू ।
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 (@)  हौर  (7)  सूचना  एकत्रित  की

 डा  रही  है  मौर  शीध्र  सदन के  |... 4  पर  रख
 रे  जायेगी  ।

 Unticenced  Radio  and  Transistor  Sets
 in  the  Country

 4755.  SHRI  B.  V.  NAIB:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  approximate  number  of  un-
 licenced  radio  and  transistor  sets  in
 this  country:

 (७)  whether  Government  propose
 to  abolish  Licence  fee  in  view  of  the
 impracticability  of  the  levy  and  cole
 lecwon  of  this  Icence  fee  and  the
 educative  value  of  radio;  and

 (c)  if  so,  what  will  be  the  total
 loss  of  revenue?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA);

 (a)  It  is  not  posable  to  find  out  the
 exact  number  of  unlicenced  Radio  and
 Tronzisiora  sets  in  existence  m  view
 of  the  scattered  ownership.

 (b)  No  Sr.

 (c)  The  question  does  not  arise.

 Commiszion  to  Enquire  the  Carrep-
 tion  in  the  Police

 4756.  SHRI  8,  V.  NAIK:  Will  the
 Minister  of  HOME  AFFAIRS  ba
 Pleased  to  state  whether  Centra)  Gov-
 etmment  propose  to  institute  a  high
 power  Commission  of  Enquiry  to
 enquire  into  the  eauses  of  Police  cor-
 ruption  and  to  suggest  remedies  there-
 on?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  No  such  pro-
 posa)  ig  under  consides‘ation  of  the
 Government.
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 Uaiformm  for  Pustmes

 4751,  GARI  B,  v.  NAIK:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  the  total  number  of  uniforms
 fiven  to  the  Postmen  each  year;

 <b)  the  washing  allowance  given
 to  them;  and

 (९)  whether  st  is  possible  to  give
 them  uniforms  of  durable  anti-crease
 material?

 THE  MINSTER  OF  COMMUNICA~
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Two  seta  of  cotton  uniforms  once
 a  year  at  plain.  stations,  where  no
 warm  uniforms  are  supplied.  Three

 sets  of  cotton  uniforms  in  2  years  and
 one  set  of  woollen  uniforms  once  in
 four  years  at  other  plain  stationg  are
 supplied.

 In  Hill  stations  where  summer  and
 winter  are  of  equal  duration,  three
 sets  of  cotton  uniforms  every  two
 yezsrs  and  one  set  of  warm  uniform
 every  four  years  are  supplied  In
 Hill  stations  where  duration  of  winter
 is  longer  than  summer,  three  aets  of
 werm  uniforms  every  four  years  and
 two  sets  of  cotton  un:forms  every
 fovr  years  are  supplied

 (b}  Rz  2  per  month  is  paid  towards
 washing  allowance  to  Postmen  who
 are  supphed  with  uniforms  by  the
 Government.

 (९)  No.  Supply  of  uniforms  stitched
 from  anti-crease  materia]  like  Tere-
 lene  will  involve  huge  expenditure.

 Applicationa  far  Grant  of  Pension  to
 Freedom  Fighters

 4758.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Micistry  has
 received  a  number  of  applicetionus/
 xveminders  from  the  freedom  fighters
 through  Members  of  Parliament;
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 (b)  if  so,  the  number  of  such  com~-
 musnications  and  the  action  ‘taken
 thereon;  and  ‘

 (6)  the  total  numbér  of  those  who
 have  started  recelving  pensiana,
 Statewise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFARS
 (SHRI  9,  H.  MOHMSIN):  (a)  and  (B),

 No  eeparate  record  of  applications]
 reminders  received  from  the  freedom
 fighters  (Arowgb  the  Members  of
 Parliament,  has  been  maintained  and’
 it  ia  not  Possible  to  furnish  the  infor-
 mation.  However,  recommendations
 observations  of  an  M.P.  are  given  due
 consideration  In  the  examination  of
 the  application.  A  reply  43  880  sent
 to  a  Member  of  Parliament  after
 appilcation  bas  been  disposed  of.

 (c)  Till  the  t4th  August,  973  pen~
 sion  had  been  approved  in  50,924
 cases.  It  generally  takes  4  to  3  weeks
 after  issue  of  sanction  order  for  the
 freedom  fighters  to  receive  pension.
 The  latest  information  is  not  avail-
 able  regarding  the  number  of  free-
 dom  fighters  who  have  _  actually
 started  receiving  pension

 Benefits  to  Freedom  Fighters  in
 Governmeat  eervice

 4759  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 {a)  whether  the  definition  of  freedom
 fighters  entitled  to  receive  pension
 and  other  benefits  includes  all  those
 freedom  fighters  who  after  spending
 more  than  six  months  fn  jail  have
 joined  Government  service  but  have
 not  completed  or  cannot  complete  30
 years  of  service  necessary  to  earn
 full  persion  benefits  (of  Government
 Service);

 (b)  If  not,  whether  these  freedom:
 fighters’  shortfall  in  the  years  of
 service  completed,  will  be  condoned
 as  a  mark  of  gratitude  for  what  titey
 did  for  the  nation;  ang
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 (c)  in  what  other  way  will  they  be
 -helped  by  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MONISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Under
 the  Freedom  Fighters’  Pension
 Scheme,  ine  freedom  fighters  includ-

 ing  those  who  arc  in  Government
 service  are  eligible  for  the  grant  of
 pension  as  and  when  their  annual
 sBcome  from  all  cources  falla  below

 "Re,  5,000  9.8.  subject  to  other  condi-
 ‘tiona  of  eligibility  being  fulfiled.

 (b)  and  (c).  The  State  Governments
 have  exclusive  jurisdiction  to  regu~
 Jate  the  terms  and  conditions  of  ser-
 vice  of  their  employees.  So  far  as
 the  Central  Government  employees
 are  concerned,  tie  age  of  superan-
 nuation  was  raised  from  55  to  58  in
 7962  The  age  of  superannuation  has
 t..  be  the  same  for  any  claas  or  caté-
 gory  of  employees  and  cannot  vary
 in  respect  of  individuals  on  grounds
 of  any  method  of  source  of  recruit-
 ment.  However,  extension  of  service
 beyond  the  age  of  suferannuation  is
 considered  where  such  extension  75
 found  necessary  in  the  public  interest.

 Post  Offices,  Public  Call  Offices  and
 Telegraph  Of8ces  In  Bhaga)pur
 and  Santhal  Pargana  Oistricta

 4760.  SHRI  BHAGIRATH  BHAN-
 “WAR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  the  number  of  Post  Offices  sn
 ‘the  three  sub-divisions  of  Bhagalpur
 District  and  the  Deoghar  sub-Divi-
 sion  of  Santhal  Pargana  District.
 Block-wice;

 (b)  what  are  the  programmes  for
 tthe  next  five  years  for  the  develop-
 ment  of  post  office  facilities  in  thls
 ‘area;  and

 (९)  the  pians  for  public  call  offices
 ‘and  telegteph  offices  in  these  areas?
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  information  is  furnished
 below:

 Bhagalpur  District

 Name  of  Block  No.  of
 Post

 Offices

 Jagdis  i  .  74
 ar  :  9

 Sanhau!a  ?
 हुडा  9

 Pi  ti
 Sehkund  .

 Ss  ij  I4
 Nathoxgar

 १2
 opalpur  8

 Bibpur  2
 Natgachia  3  4
 Banka  79
 nal  =

 20
 Sambhuganj  az
 Kotoria  5
 Belhar  ‘  F  7
 Barahat  8
 Baunsi  8
 Dhuraiya  4
 Raiam  .  7
 Chandan  7  9

 4२  oghar  Sub  Di.—Santhoi
 (Pagans  Dist,

 Name  of  Block
 Ng  ol
 Offices

 Deogimy  r  22
 Mohanpur  4
 Madhypuri
 Serath  :  2
 Palgjorj  नि  ®  24

 (b)  No  definite  programme  has
 been  fixed  at  present.  Post  Offices
 are  opened  subject  to  availability  of
 funds  and  subject  to  fulfiment  of
 the  prescribed  conditions,

 (९)  Number  of  Public  Call  |Tele-
 graph  Offices  planned  to  be  opened
 in  the  next  five  years:

 (i)  In3  ae
 Dives

 of  Bhagg)-
 pur  Dis  30

 (ii)  In  Sub  Division  of
 San  cganas  Distria  .  I0



 476  ह-2:1:%ब  MADHU  LIMAYE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Commissioner  of  Tirhut  Commission:
 ery  has  been  arrested  on  the  charg®
 of  murdeuzing  his  wife;

 (b)  whether  the  Bihar  Government
 did  not  take  any  action  to  probe  the
 mystery  of  the  “nussing  wife”  til
 her  l4-year  old  son  went  to  Calcutta
 and  sought  Centra!  intervention;

 (c)  whether  the  Prime  Minister's
 Office  has  intervened  in  the  matter;
 and

 (d)  if  so,  the  present  arrangements
 for  conducting  the  investigation  and
 prosecution  of  the  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN)-  (a)  Yes,
 Sir.

 (b)  No,  Sir  The  Bihar  Polkce  took
 action  without  any  Central  ir:te-ve"-
 tion  as  soon  as  they  received  informa-
 tion  creating  reasonable  doubt  of

 foul  play.

 (९)  No,  Sir.  The  Prime  Minister's
 Secretariat  have,  however,  forwarded
 to  the  Bihar  Government,  the  infor-
 mation  received  from  the  relatives  of
 the  decease-d  person.

 (d)  The  Government  of  B:har  have
 reported  that  the  case  ig  being  investi-_
 gated  by  the  State  CID  and  suitable
 arrangements  for  prosecution  of  the
 case  will  be  made  by  the  State  Govt.

 Steps  to  eurb  Inter-State  Crimes

 4763.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  steps  to  curb
 {nter-State  crime  were  discusseg  {n

 Written  Anowere  =  .08

 the  current  month  iy  New  Det;  ang

 (b)  if  ax,  the  fadig  theresa?  and  the
 decisions  arrived  at?

 सप्ताह  DEPUTY  MINISTEN  IW  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  मर,  MOHSIN):  (a)  and  (b).
 A  proposal  of  the  Jammu  and  Kesh-
 mir  Goverrunment  for  curbing  inter-
 State  crimes  was  discussed  in  the
 Northera  Zonal  Counci{f  meeting  held
 on  4th  August,  973  in  New  Delhi.
 The  Council  haa  recommended  setting
 up  a  working  group  consisting  of
 police  officers  from  the  States  cansti~-
 tuting  Northern  Zonal  Council  and

 one  offtcey  from  the  C  BI.  as  conve~
 nor  A  committee  of  Is.  GP.  of  the
 concerned  States  will  review  he
 work  of  the  Worklng  Group  and  will
 make  suitable  recommendations  to
 the  Council]  for  their  consideration.

 Iustallation  of  TY.  Stations  at
 Kanpur  and  Lucknow

 4763  SHRI  5,  M  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  furthe;  progress  haa  been
 made  regarding  estabhshment  of  T.V.
 Stations  at  Kanpur  and  ‘Lucknow;
 and

 (b)  whether  these  will  be  com-
 pleted  in  ‘1974  and  if  not,  the  reasons
 for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  ogress  in
 setting  up  of  the  TV  Station  at
 Lucknow  and  the  Relay  Station  at
 Kanpur  is  indicated  below:~

 SITE

 (a)  Tronsmitters  at  Lucknow  and
 Kanpur:

 Sites  have  already  been
 and  taken  ever.

 acquired
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 (b)  Studios  64  Lucknest:

 A  poriien  of  the  site  has  siteady
 been  acquired  and  some  more  land
 still  remalns  to  be  acquired.

 civi,  WORKS

 (a)  Transmitter  buildings:

 Technical  estimates  for  both  Luck-
 now  and  Kanpur  transmitters  have
 been  sanctioned.  Constriction  of
 ancilliary  buildings  at  Luckno'v  trans-
 mitter  site  is  in  progress.

 (9)  Studio  butidings  at  Lucknore:

 Estimates  have  been  prepared  and
 are  under  examination.

 TOWERS

 Orders  for  the  TV  Towers  at  Luck-
 now  and  Kanpur  were  placed  on  M's.
 Triveni  Structurals  but  subsequently
 the  tower  specifications  were  changed
 to  accommodate  a  second  TV  chan-
 nel,  Indents  placed  in  accordance
 with  revised  specifications  are  under
 neFotistion  with  the  firm.

 EQUIPMENT

 Most  of  the  equipment
 received.

 has_  been

 (b)  Due  to  delay  in  the  acquisition
 of  studio  site  for  Lucknow  TV  Sta-
 tion  and  construction  of  TV  Towers,
 the  Stations  sre  now  likely  to  be  com-
 edssioned  during  ‘1975-76,

 Alleged  US  Embassy’s  Secarity  Deal

 4764.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  Whether  his  sttention  has  been
 drawn  to  the  reported  news  in  the
 daily  Potriot  dated  the  29th  July,  I97%
 regarding  U.S.  Embhassy’s  Security
 Deal;

 (b)  if  so,  whether  a  private  detec-
 tive  agency  with  branches  all  over
 the  country  is  learnt  to  have  struck
 the  security  deal  with  U.S.  Embassy?
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 (ce)  whether  the  dgxncy  has  shout
 2500  persans  on  the  staff,  most  of
 whom  are  trained  in  U.S.A;  and

 (d)  whether  the  entire  Indian  etaft
 of  the  Embassy—from  Chowkidar  to
 Receptionist—are  eecured  ty  the
 Agency;  and  if  so,  the  steps  taken
 by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 SONISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSIN):  fa)  Govern-
 ment  have  seen  the  news-item  in

 question.

 (b)  to  (d)}.  Facts  are  being  ascer-
 tained.

 स्वरों  थ्री  संयलीशरण  गुप्त  की  स्थिति  में

 डाइ-टिकट  जारी  करना

 चरण  दलित  :

 क्या  संचार  मत!  यह  बताने  के  कृपा

 करेगे  कि  :

 4765  शो  गंगा

 (क)  क्‍या  सरकार  का  विचार  हिन्दी
 जगत  के  मुख्य  साहित्यकार  झोर  राष्ट्र  कवि

 स्वर्गीय  श्री  मंघती५रण  प्त  की  स्मृति  में

 डाक  टिकट  जारी  करनी  कोही  ;

 (ख)  यदि  हाँ,  लोके;  शरीर

 (सम)  यदि  नही,  तो  उसको  क्या  कारण

 हू  1

 संचार  मंत्री  भी  हेल<तीम्दन बहु  त्न)

 (क)  ,  (ख)  ६4  (ग)  फि लाट नी

 सलाहकार  सम्मिलित  को  वर्ष  974  के  दौरान

 डाक  टिकट  जारी  करने  के  कार्य  मरम्त  को

 दन्तीय  एप  देने  के  लिए  जछ  झूमती  दसेक

 होगी  तो  वह  प्र  राव  समिति  क;  विचारार्थ

 रखा  जाएगा.।



 Tir  Written  Answen

 चु  'कदम  शलाहुक्कवार  संगठन  हारा  मध्य
 प्रदेश  की  दाता

 4766.  श्री  गंगा  चरण  दीक्षित  क्या
 औद्योगिक  विकास  मंत्री  यह  बताने  को
 कपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  लु  उद्योग
 सलाहकार  संगठन  के  प्रतिनिधियों  के  किसी
 दल  ने  मध्य  प्रदेश  तालुक  मुख्यालयों  की  माता
 की  थी  धौर  मध्य  1... ड  के  पिछड़ें  जिसों  से
 नह  उद्योग  स्थापित  करने  के  प्रयोजनार्थ
 आवश्यक  मार्गदर्शन  एवं  सहायता  प्रदान
 करमे  के  लिए  बह  वहां  फे  उद्यमियों  से  मिला
 था,  प्रो

 (ख)  यदि  हा,  तो  उनकी  यात्रा  के
 क्या  परिणाम  निकले  ?

 ोचोगिक  विकास  मंत्रालय  सें  उप-
 मंत्री  (शो  ज़ियाउर  रहमान  अस् तारी)
 4%)  जी,  हां ॥

 (ख)  लघु  उद्योग  विक्स  सगठन  तथा
 अन्य  संबध  नात्मक  भचिकरणों  के  श्रछिकारियो
 के  एक  दल  ने  हाल  ही  में  उन  क्षेत्रों  का  दौरा
 किया  था  तथा  तकनीकों  झा धिक  दृष्टि  सें
 विकास  पएरिएॉजलाझों  का  पता  लगाने
 के  लिये  ल  क्षेत्र  के  87  भावों  उद्यमियों  की
 सहायता  ही  थी  |

 अनुसूचित  जातियों  am  ातसुचित  हम
 जातियों  के  दे  केन्द्रीय  wie  यूरो  में  पर्दा

 का  संरक्षण

 4767  ्य  रापोजत्यर  शास्त्री:  क्‍या

 आधान मंत्री यह ं  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  प्रनुमुचित  जातियों  तथा

 अनुसूचित  जनजातियों  के  लिये  केन्द्रीय  जाय

 न्यूरो  से  कुछ  य्  का  धारंझण  किया  गया

 है;  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ॥
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 {@)  पटना  स्थित  फेन्द्रोय  जांच  ब्यूरो
 पिछले  तीन  वर्षों  में  कितने  लोगों  को  नियुक्त
 किया  गया  है  ;

 (ग)  नियुक्त  किये  गये  लोगों  में

 प्रनुसूचित  जातियों  तथा  अनूसूचित  जन-
 जातियों  के  लोगों  को  ्रतग-धलन  संद्या
 कितनी  है;  कौर

 (8)  केन्द्रीय  जांच  ब्यूरो  में  आरक्षित
 पदों  पर  अनुसूचित  जातियो  तथा  बनुबुचित
 जनजातियों  के  लोगों  को  नियुक्त  त  करने  के
 क्या  कारण  हैं  ?

 %  मंद्रालण  50  कामिक  दिमाग  में
 राज्य  मंत्री  (भी  राम  निवास  महर्षि
 (क)  से  (घ).  सूचना  एकत्रित  की  जा  रही

 है  कौर  इसे  सदन  के  पटल  पर  रख  दिया
 जाहमा।

 संसद  सदस्यों  तबा  राज्य  विवान  मंडलों  के
 सदस्यों  में  से  स्वतंत्रता  सेनानियों  को  पेंशन

 दिया  जाना

 47686.  थी  रामा कतर  शास्त्री  :  क्‍या

 गह  सस्ती  यह  बताने  को  ख़ुदा  करेगे  कि

 (क)  क्‍या  बिहार  रकतत़ता  सेनानी
 सहायता  समिति  की  सिफारिशों  पर  सवाल
 परगना  से  निर्वाचित  लोकसभा  के  सदस्य
 तथा  स्वतंत्रता  सेनानी  थी  जगबीर  नारायण
 मण्डल  को  'ह्व्तल्नता  सेनानी  इन  की  स्वीऋति
 @  गई  है;

 (@)  यदि  हां,  तो  तोदन  देने  वाले
 अनन्य  स्वतंत्रता  सेनानी  मदद-सदस्यों  को
 पेंशन  नही  दिये  जाने  के  क्‍या  कारण  हैं;

 (ग)  क्या  बिहार  के  कई  दिखाएगा को
 स्वसंद्रता  सेनानी  केशन  की  स्वीकृति  दी  गई  है;
 शौर

 (घ)  यदि  हां,  तो  उसके  नाम  क्‍या
 हैं?
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 गह  मंज्रालव  में  उपयंत्री  :(भी  एफ०
 एल०  मोहसिन)  :  (क)  भभोर  (ख)  संसद
 सदस्य  तथा  विधायक  को  जो  स्वतंत्रता  सेनानी

 ये,  पेंशन  स्वीकृति  के  लिये  आवेदन  कर  सकते

 हैं  बात  कि  वे  योजना  में  निर्घारित  की  गई
 पावती  की  शर्तों  को  पूरी  करते  हों,  उनके
 झावेदत  पदों  की  जांच  की  जायेगा  किन्तु
 तब  तक  पेंशन  स्वीकृति  के बारे  में  कोई
 आदेश  जारी  नहीं  किये  जाएंगे  जब  तक
 उनसे  यह  सूचना  प्राप्स  नहों  हो  जाता  है  कि
 उनकी  वार्षिक  भाव  5000/-  रुपये  से
 काम  है,  श्री  जगदीप  नारायण  मण्डल  संसद
 सदस्य  को  गलती  से  पेंशन  स्वीकृत
 की  कई  थी।  हस  संसद  सदस्य  वे;  प्रतिरोध
 बर  पेंशन  रह  करने  के  भ्रादेश  जारी  किये  जा

 चुके  हैं  !

 (ग)  और  (घ).  राज्य  विधान  सभा
 के  सदस्य  पेंशन  स्वीकृति  हे  वाव  होते  हैं
 बत  ॥ उ  उनकी  माणिक  राय  5,000/-
 रुपये  से  कम  हो ।  इसके  ग्र ति रिक्स  यदि
 आवेदन  पतों  में  विशेष  रूप  से  यह  नहीं  कहा
 जाता  है  कि  प्रस्वेदन  एक  संसद  सदस्य  झयवा
 विधायक  होते  इस  तथ्य  को  जानना  सम्भव
 नहीं  है  जब  तक  कि  राज्य  सरकार  से  कोई
 जांच  रिपोर्ट  प्राप्त  नहों  हो  जाती  है  ।

 दिल्ली  में  स्वतंत्रता  सेनानियों  का  सम्मेलन

 की  रामा कतार  शास्त्री  :
 थमी  the  CITT  3

 क्या  गह  मंत्री  यह  बताने  को  कपा  करेंगे

 ध  :

 4769.

 (क)  क्‍या  9  कौर  Lo  ame,  973

 को  दिल्ली  में  स्वतन्त्रता  सेनानियों  छा  कोई

 सम्मेलन  भ्रामाजित  गया  गया  या  ;
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 (ख)  यदि  हां,  तो  सम्मेलन  में  भाग
 लेने  वाले  सेनानियों  की  संख्या  कितनी  यो
 नया  वे  लिन  राज्यों  से  जाये  थे  ;  कौर

 (ग)  सम्मेलन  में  रहित  प्रस्तावों  की

 मुख्य  बात  क्‍या  हैं भोर  सन्ध्या  की  'रुके
 बारे  में  क्‍या  बिटिया  है  ?

 गृह  मंत्रालय  में  उप-मंत्री  (सी  एयूएच
 मोहसिन।:  (क)  से  (ग).  सरकार  द्वारा
 अगस्त,  1973  में  स्वतन्त्रता  झाड़ियों  के
 कती  सम्मेलन  ब  कोई  झा फो जन  नहीं  किया
 गया  था  |  किन्तु  सरकार  ने  9  गर्त,  973
 को  दिल्लो  में  भारतीय  स्वतन्त्रता  सेनानियों के
 राष्ट्रीय  संघ  द्वारा  आयोजित  स्वतन्त्रता  लै नातियों
 के  सम्मेलन  के  बारे  में  प्रेस  पट  देखी  है  t
 प्रेस  रिपोर्टों  में  सम्मेलन  में  पारित  संकल्पों
 अथवा  भाग  लेने  बालों  की  माया  भ्र ौर  वितरण
 के  बारे  में  काई  स्पष्ट  संकेत  नहीं  है  ।

 बिहार  में  पिछड़  क्षेत्रों  का  विकास

 4770.  शी  रामायतार  शास्त्री  :

 wt  शब्द  शेयर  सिह  :

 क्या  योजना  मंत्री  यह  बतासे  की  झपा
 करेंगे  कि  :

 (क)  क्या  बिहार  सरकार  से  राज्य  के
 पिछडे  क्षारों  मे ंविकास  के  लिप  कोई  योजना
 केन्द्रीय  सरकार  को  प्रस्तुत  को  है  ;  कौर

 (ख)  यदि  हां,  तो  उसको  रूपरेखा
 कपा  है!

 योजना  मंत्रालय  में  राज्य  संगी  (भी
 मोहन  धारणा):  (क)  राज्य  सरकार  मे
 योजना  को  छोटानागपुर  ६16  सच्चाई  परयनों
 के  शारिक रण  द्वारा  छोटानागपुर  त  वा  सच्चाई
 परमनों  के  लिये  बनाई  गई  दांणवीं  पंज वर्क ोय
 योजना  का  मसौदा  भेजा  है  t
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 (@)  सभा  पटह  पर  रखे  गये  विवरण
 में  छोटानागपुर  तथा  स्याल  परगनों  के

 प्राधिकरण  द्वारा  प्रस्तावित  परियों  धप
 क्षेत्रीय  ब्यौरा  दिया  ग्या  है  ।--[प्राधान्य  मे
 रखा  गया  |  बेखिरदे  सख्या  एल  Za5543/
 73]  |

 Allocation  of  Cement  for
 Mabarasktra

 477  SHRI  ANNASAHEB  GOT-
 KHINDE:  Will  the  Minfster  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  ४९
 Pleased  to  state:

 (a)  the  allocation  of  cement  for
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 firat  two  quarter,  beginning  from
 January,  1078;

 (b)  the  quantities  for  which  the
 release  ordara  were  lstued  and  the
 actual  recejpts  thereunder  for  the
 said  quarters;  and

 (c)  whether  due  to  short  supply  of
 cement  the  works  on  the  major  हन
 gution  projects  in  the  State  have  suf-
 fered  a  severe  set  back?

 THE  DEPUTY  MIN3STER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b}  The
 quantities  of  cement  allocated,  release?
 and  actually  suppled  for  the  Irriga-
 tion  and  Power  Department  of  Gov-
 ernment  of  Maharashtra  durmg  the

 the  Irrigation  and  Power  Department,  first  two  quarters  of  973  were  as
 Government  of  Maharashtra  for  the  under

 (in  tonnes

 Penod  Allocation  Quantity  Actual  quanti  y
 Male  released  supplied

 Qr.  73  1,54,685  190,930  1,04,908

 07.  II  73  80,287  67,598  79729

 During  the  quarter  ‘N73,  an  addi-
 tional  quantity  of  33,800  tonnes  was
 released  to  the  Maharashtra  State
 Electricity  Bosrd  under  barter  arran-
 gements  with  the  Government  of
 Tami]  Nadu  in  lieu  of  Power  sup-
 plied  by  the  Maharashtra  State  Elec-
 tricity  Board  to  the  Cement  factories
 in  Tamil  Nadu.  Agalnst  this,  the
 actual  supplies  to  the  extent  of
 14,608  tonneg  were  made  during  the
 quarter  IJ|73  Thus  the  total  quan-
 tity  supplied  during  II  Quarter  978
 would  come  to  ‘79729-+-14608=
 94,337  tonnes.

 (९)  Dve  to  cevere  powér  cute  im-
 posed  by  the  various  State  Electri-
 city  Boards,  inadequate  availability
 of  coal,  power  and  strikes  in  some
 factories  etc.,  there  hoe  been  a  getie-
 ra)  shortage  in  the  availability  of

 cement  in  the  country  inchiding  the
 State  of  Maharashtra  Jt  ts,  there-
 fore,  not  improbable  that  works  on
 some  of  the  major  irrigation  projécis
 in  the  State  of  Maharashtra’  may
 have  suffereg  to  some  extent.

 Finalization  of  Fifth  Pian  शिणुएडडी
 for  Expansion  of  Alt  India  Badlo

 Network

 4772  SHRI  H.  N.  MUKERJEE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  Government  have
 finalised  Fifth  Plan  proposals  for  the
 expansion  of  All  India  Radio  network
 in  the  country;  and

 salient  features
 ca |

 (b)  if  so,  the
 thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DAHRAM
 SIR  SINHA):  (a)  and  (b).  The  Fifth
 Plan  proposals  for  the  expension  of
 AIR  network  in  the  country  ere  stilt
 under  consideration  of  the  Planning
 Commission  and  have  not  yet  been
 Snalised.

 Otrective  issued  to  Government  Ser-
 vants  not  to  participate  in  any
 Political  Movement  or  Activity

 4773.  SHRI  INDRAJIT  GUPTA:
 Will  the  PRIME  MINISTER  be  pieas-
 ed  to  state:

 (a)  whether  the  Department  of
 Personnel  had  issued  a  Circular  on
 l%th  February,  973  prohibitmg  ail
 Government  servants  from  participat-
 img  in  any  manner  of  political  move-
 ment  or  activity;

 (0)  if  so.  the  matters  in  respect  of
 which  the  said  Circular  alters  t'ie
 position  existing  previously;  and

 (c)  whether  it  applies  to  employees
 of  autonomous  public  sector  corpora-
 tions  and  quasi-Government  bodies
 also?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  (structions  were  tasu-
 @d  on  17  February,  1973,  regarding
 participation  by  Goverment  organised
 by  political  parties.  A  copy  of  the
 instructions  Is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-5544/73},

 (b)  The  instewetions  did  not  in  any
 Way  00058  the  position  under  the  rules/
 iostfuctions  which  were  already  in

 rig
 bat  aoustt  to  clarify  the  posi-
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 (c)  The  fmMmstructions  are  applicable
 to  Central  Govermment  servants  oaly
 and  hot  to  etpleyees  of  Autonomous
 Public  Sector  Corporations  and  quasi-
 Government  bodies,  who  are  not  Gov-
 ernment  wervants.  It  is  for  those
 organisations  to  adopt  these  instruc-
 tions  for  their  employeea.  if  they  so
 desire.

 Inquiry  into  Lathf  Charge  and  Tear-
 gassing  0७  CPF.  Gawsacreeés
 against  Price  Rise  in  Olt  Secre-

 tarlat,  Delhi

 4774.  SHRI  S.  A.  MURUGANAN-
 THAM:  Wili  the  Minister  of  HOM®
 AFFAIRS  he  pleased  to  state:

 (a)  whether  the  inquiry  ordered  in-
 to  lathi  charge  and  teargasaing  of
 C.P.I.  demonstrators  against  price  rise
 in  front  of  the  Old  Secretariat,  Delhi
 haa  since  been  completed;

 ib)  lf  so,  the  findings  thereof;  and

 (९९)  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  मर.  MOHSEN):  (a)  According
 to  the  information  received  from
 Delhi  Administration,  the  Magisterial
 inquiry  ordered  into  the  incident  is
 in  progress.

 (b)  and  (c).  Do  not  arise.

 Solution  of  Anéhra  Pradesh  Problem

 4775.  SHRI  &.  A.  MURUGANAN-
 THAM:

 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  any  further  effarts
 have  been  made  to  find  a  solution  to
 the  Andhra  Pradesh  polltical  erials;
 and

 (b)  if  so,  the  results  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  HOME  AFFAIRS

 (SHRI  F.  H.  MOHSIN):  (a)  and
 (b).  Efforts  to  evolve  8  solu-

 ‘tion  which  would  provide  maximum
 ySatisfaction  to  the  various  sections  of
 ‘the  people  of  the  State  are  continu-
 “Ings

 Police  Constables  in  Delhi  with
 Criminal  Tendencies

 4776.  SHRI  S.  A.  MURUGANAN-
 ‘THAM:  Will  the  Minister  of  HOME
 _AFFAIRS  be  pleased  to  state:

 (a)  whether  an  official  ‘survey  by
 ‘the  Delhi  Administration  has  revealed
 that  5  per  cent  of  the  Constables  in
 the  Delhi  Police  Force  have  either

 .criminal  tendencies  or  are  connected
 -with  criminal  activities;  and

 (b)  if  so,  what  action  has  been
 -taken  to  weed  away  such  elements
 -from  the  Police  Force?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  HOME  AFFAIRS
 SHRI  ्  H.  MOHSIN):  (a)  No,  Sir.

 (b)  Whenever  the  commission  of  an
 offence  by  a  member  of  the  Delhi
 ‘Police  Force  comes  to  notice,  the  per-
 son  is  dealt  with  according  to  law.

 “Necessary  deparmental  action,  inclu-
 ding  dismissal  or  removal  from  ser-
 vice,  is  also  taken.

 Talex  Network

 4777.  SHRI  8.  A.  MURUGANAN-
 -THAM:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  the  present  Telex-net-
 -work  in  the  country  is  not  adequate
 -to  cope  with  the  rapid  increase  in  the
 commercial  and  industrial  activities:
 and

 (b)  if  so,  what  steps  have  been
 ‘taken  to  expand  the  telex  network?

 AUGUST  29,  ०3]  Written  Answers  720

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  No,  Sir,  The  present
 Telex  net-work  covers  45  stations  and
 proposals  stand  sanctioned  for  25
 stations.  A  list  of  these  places  is
 given  in  the  statement  laid  on  the
 Table  of  the  House,  [Placed  in
 Library.  See  No,  LT-5545/73].  in
 addition  more  proposals  ४०७९८  being
 sanctioned  if  remunerative  and  tech-
 nically  feasible.

 Report  of  Committee  on  Small  Scale
 Lamp  Manufacturers  in  West

 Bengal

 4778.  DR.  RANEN  SEN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  the  Centre  to  go  into  the  problems
 of  small-scale  G.L.S.  lamp  manufac-
 turers  in  West  Bengal  has  submitted
 its  Report;

 (b)  if  so,  the  main  recommendations
 of  the  Committee;  and

 (c)  the  action  taken  by  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  The  main  recommendations  of
 the  Committee  are:

 (i)  The  Government  of  West
 Bengal  and  the  Directorate
 General  of  Supplies  and  Dis-
 posal  may  be  persuaded  _  to
 purchase  a  certain  percentage
 of  the  requirements  of  lamps
 from  small  scale  units;

 (ii)  Certain  components  both
 indigenous  and  imported  re-
 quired  for  the  manufacture
 of  lamps  may  be  _  procured
 by  the  National  Small  Indus-
 tries  Corporation  for  distri-

 bution  to  the  small  scale
 units;
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 (iii)  The  small  scale  lamps
 manufacturing  units  may  be
 exempted  from  payment  of
 excise  duty;  and

 (iv)  Manufacture  of  G.L.S.  lamps
 from  5  to  00  watts  may  be
 considered  for  reservation  in
 the  small  scale  sector.

 (c)  Action  is  being  taken  to  imple-
 ment  the  recommendations  of  the
 Committee.

 Progressive  Indianisation  of  Techno-
 legy  and  materials  used  in  different
 Projects  of  space  Research  Organi-

 sation

 4779.  SHRI  VAIYALAR  RAVI:  Will
 the  Minister  of  SPACE  be  _  pleased
 to  state  the  progress  made  in  impie-
 menting  the  Government  policy  of
 progressive  Indianisation  of  the  tech-
 nology  and  materials  used  in  different
 projects  of  the  Indian  Space  Research
 Organisation?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRON!—,  MINISTER
 OF  INFORMATION  “AND  BROAD.-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  The  entire  effort  in  our
 ‘space  projects  is  towards  achieving
 of  maximum  possible  Indianisation  of

 दर

 and  materials.  The  details
 are  given  in  the  Annual  Report  of  the
 Department  of  Space  for  the  year
 1972-73,  copies  of  which  are  available
 in  the  Parliament  Library.

 Facilities  to  Youngmen  for  Setting  up
 Industries

 4780.  SHRI  R.  N.  BARMAN:
 SHRI  MUHAMMED  SHERIFF:

 Will  the  Minister  of  INDUSTRIAL
 EVELOPMENT  AND  SCIENCE  AND

 NOLOGY  be  pleased  to  ‘state:

 (a)  what  facilities  Government
 provide  for  setting  up  small  scale  in-
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 dustries  for  self-employment  by
 youngmen  in  the  country;

 (0)  what  efforts  have  been  made
 by  Government  to  apprise  the  gene-
 ral  publie  in  this  respect;

 (c)  whether  Government  have  re~
 ceived  complaints  about  the  harass-
 ment  of  these  younmgen  at  the  hands:
 of  public  servants;  and

 (d)  if  so,  the  steps  Government
 propose  to  take  to  stop  such  harass--
 ment  to  these  youngmen  by  Govern-
 ment  servants?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Several  facilities  are
 given  for  promotion  of  small  scale  in-
 dustries.  These  facilities  include
 supply  of  machinery  on  hire  pur-~
 chase,  built  in  sheds  in  Industrial
 Estates.  Extension  and  technical  ser-
 vices  through  Small  Industries  Ser-
 vice  Institutes,  Training  facilities,
 Assistance  in  Government  stores  pur-
 chase  programme,  and  financial  assis_
 tance.  These  facilities  are  available
 to  all  entrepreneurs  including  young-
 men.

 (b)  Central  and  State  Governments
 are  giving  wide  publicity  to  this  pro-
 gramme  through  the  medium  of  news:
 papers,  brochure'’s,  seminars  and  get-
 to-gethers  etc.

 (c)  and  (d).  No  specific
 plaints  have  been  received.

 com-=-

 Indigenous  production  and  Import  of.
 Helium

 478l.  SHRI  R.  N.  BARMAN:
 SHRI  P  A.  SAMINATHAN:

 Will  the  Minister  of  SCIENCE  AND’
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  scientists  in  India  have’
 urged  the  Government  to  immediately
 intensify  search  for  Helium;

 (ib)  if  so,  the  steps  Government
 propose  to  take  in  this  regard;
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 (c)  the  total  Heliwm  produced  en-
 nually  in  India  and  imported  from

 tereig®  countries,  and

 (d)  the  names  of  countries  sup-
 plying  Hettum  to  Indiat

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  T&CHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  Yes,  Sir.  <A
 committee  appointed  by  the  National
 Committre  on  Science  &  Technology
 to  study  the  prospects  of  cryogenic
 industry  in  India  has  recommended
 intensification  of  reecarch  on  produc~
 tion  of  Helium  in  the  country.

 {b)  The  reconrmendations  of  the
 cOmmittce  are  under  consideration.

 (९)  and  (a).  No  Helium  is  being
 pioduced  in  the  country  and  the  entire
 quantity  required  is  imported  from
 the  United  States  of  America.

 Namber  of  Persons  detained  under
 MJ.8.A,  against  whom  enquiry  has

 been  completed

 4782,  SHRI  8  N.  BARMAN:  Will
 the  Manister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (4)  the  number  of  persons  arrested
 under  the  Maintenance’  of  Internal
 Security  Act  against  whom  enquiry
 has  been  completed  and  the  results  of
 enquiry;  and

 (b)  the  number  of  persons  against
 -~whom  enquiry  could  not  be  completed
 80  far;  and  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  प्र  MOHSEN):  (a)  and  (०).

 4cenrding  to  information  sivailabie,
 347]  perasang  were  in  detention,  after

 arrest,  on  30-8-1973.  There  is  no  ‘PFor
 vision  for  any  enquiry  ig  the  Main-
 tenance  of  Internal  Security  Act,  1971,
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 Article  2007७  “implomecting
 Odegen”

 4783.  SHRE  8.  89,  SHURLA:  Wit
 the  Minister  of  SCIENCE  AND  TS-
 CHNOLOGY  be  pleased  to  state:

 (a)  whather  the  attention  of  the
 Government  haa  bean  drawn  to  the
 article  entitled  “Implementing  Scte-
 nee”  appearing  ia  the  Hindustan
 Times  dated  the  छह  August,  2973
 written  by  Shri  T.  8,  Ananthu;  asd

 (b)  if  so,  the  reaction  of  the
 Govatnment  thareto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVEIOPMEN?  AND  SCIENCE  ANU
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 (b)  A  draft  of  a  science  and  tech-
 nology  plan  has  been  prepéred  lly  the
 National  Committee  on  Science  and
 Technology  and  is  now  being  discussed
 with  the  Planning  Commission.  The
 task  of  implementation  rests  with  the
 concerned  Ministries  and  orgaDisa-
 tions.  The  question  of  setting  up  &
 suitable  monitoring  and_  evaluatian
 system  is  engaging  the  attention  of
 the  Government.

 Rehabilitation  of  P.AC  Persoune)  cf
 U.P.  whose  services  were  terminated

 for  participation  in  revolt

 4784  SHRI  8.  R.  SHUKLA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Uttar  Pradesh
 Government  has  decided  to  rehabili-
 tate  the  rebellious  P.A.C.  personnel
 whose  services  were  terminated  for
 participating  in  the  recent  revolt;

 (b)  if  so,  in  what  manner  and  unger
 what  Rules  in  vogue;

 (९)  whether  fanulies  of  the  dereas-
 ed  P.A.C.  persannel  killed  in  the
 P.A.C.  revolt,  would  aleo  be  aw
 8  compensation  of  Re.  ‘1,000;  and

 (d)  if  s0  under  what  provisions  of
 Jaw  or  Rules?
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 TEE  DEPUTY  MINISTER  THE
 MUNISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSIN):  (a)  and  (b).

 The  rebabiitatior:  of  8070९  of  the  PAC
 men  Whose  services  were  terminated
 is  under  consideration  of  the  Govern-
 ment  of  Uttar  Pradesh.

 (९)  and  (d).  Yes,  Sir,  This  is  being
 done  on  purely  humantarian  grouncis,

 Adulteration  of  Food  Articles

 4785.  SHRI  5  8.  SHURLA:

 SHRI  RAM  PRAKASH:

 Wil)  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  +o  state:

 (a)  whether  the  NDMC  in  its  meet-~
 ing  utged  the  Centre  to  empower  it
 and  the  Municipal  Corporation  to  in-
 voke  the  provisions  of  the  Defence  of
 India  Rules  against  those  indujging
 m  adulteration  of  food  articles;  and

 (b)  if  50,  what  igs  the  reaction  of  the
 Centra}  Government?

 THE  DEPUTY  MINISTERIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  No,  Sir.

 {b)  Does  not  arise,

 Cheating  of  ् ठथ्व्वडावडच्त  Peroans
 through  Fake  Advettisenwats

 4768  SHRI  8,  R.  SHUKLA:  Will
 tbe  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (ay  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 item  appearing  in  the  Hindustan  Ti-
 mes  dated  the  3rd  August,  973  under
 the  ception  “They  make  money  out
 ef  jobless”;  and

 (b>  if  80,  the  reactlon  of  Govern-
 ment  thereto  and  the  cteps  Govern-
 meal  propsee  to  eheok/deal  with  such
 case  of  cheating  of  upemployed  per-
 लवा  tinqugb  fake  adveetisements  in
 @e  cnaty?
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 THE  DEPUTY  MINISTER  IN  THE
 MOUSTEY  OF  HOME  AFFAIRS):
 (SHRI  ्  H.  Mats):  (a)  Yes,  Sir

 (be)  The  Government  of  Uttar  Pre~
 Geak  have  reported  that  4  apecial
 Wing  in  the  State  C.I.D.  known  as
 Keonosic  Intelligence  and  Investiga-
 tion  Wieg  laeka  inte  exh  easea  Binee
 1971;  seven  cases  were  registered
 Sgainst  Pef30ns  MMMing  ich  OTser-
 sations.  Gne  eame-has  been  cBallaned
 in  the  court.  Six  cases  are  atil]  under
 investigation.

 Production  of  Helian  from  Manazite
 Sana  in  Kerala

 4787  SHRI  CHIRANJIB  JHA:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  the  monazite  sand  38
 known  to  give  off  Hallum  when  heat-
 ed  to  000  degrees  centigrade,  but  so
 far  no  efforts  have  been  made  to  re-
 cover  helium  from  the  millions  of
 tons  of  sand  on  Kerala  beaches;  and

 (b)  if  80,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS.  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Based  on
 laboratory  scale  studies  carried  out
 at  the  Bhabha  Atomic  Rearch  Centre,
 it  is  estimated  that  approximately
 3000  cubic  metres  of  Helium  per
 annum  can  be  recovered  from  the
 monazite  processed  at  the  Rare  Earths
 plant  of  Indian  Rare  Earths  Limit-
 ed  at  Alwaye  at  its  present  rate  of
 production  of  rare  earths.  The  reco-
 very  involves  two  steps  (i)  collection
 of  the  gs  involved  during  the  treat-
 ment  of  monazite  with  caustic  9708
 solution  and  (ii)  purification  of  the

 ट्
 to  required  Purity  and  compress-
 ft  for  filing  in  sylloders.  Step  (i)

 would  involve  modification  of  the
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 reaction  vessel  in  the  Indian  Rare
 plant  at  Alwoye  and  proviaiqn

 of  &  suitable  gas  bolder  for  colec-
 tion  of  the  gas  Step  (ii)  would  in-
 volve  the  provision  of  additional
 ejuipment  at  Alwaye  A_  techno-
 ecudamic  feaslbility  study  of  the  pro-
 cess  has  been  undertaken  by  the
 Chemical  Engineering  Division  of  the
 Rhabbha  Atomic  Research  Centre.

 Northera  Zonal  Counc  Meeting  at
 New  Delhi  Aagest,  978

 4788  SHRI  CHIRANJIB  JHA:
 SHRI  P.  M.  MEEHTA:

 Will  the  Minieter  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Northern  Zonal
 Council]  at  [ts  meeting  held  in  New
 Delhi  on  5th  August,  973  has  decid-
 ed  to  set  up  a  number  of  Committees
 and  Working  Groups  to  hammer  out
 sojution  to  inter-State  problems;

 (b)  if  30,  the  subjects  discussed  at
 the  meeting  and  the  main  points  of
 the  decision;  and

 (c)  when  the  decision  is  likely  to  be
 put  into  practice?

 THE  DEPULY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSEN):  (a)  to  {c)  A
 list  of  the  subjects  discussed  hy  the
 Norther  Zonal  Council  un  4th
 August,  973  s  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  80९
 No.  LT-5546/73},  In  respect  of  Cer-
 tain  probfems  of  common  interest  to
 the  participating  States,  the  Council
 recommended  that  working  Groups/
 Committees  should  be  constituted  to
 go  into  the  matters  in  details.  Copies
 of  the  proceetings  of  the  meeting
 embodying  the  recommendations  of
 the  Council  will  be  placed  in  the
 Library  of  the  Parliament,  after  the
 same  are  finalised  in  consultation  with
 the  members  of  the  Council.  The  final
 proceedings  will  be  sent  to  the  con-
 cerned  State  Governments/Union  Ter-
 ritories  and  Central  Ministries  for
 taking  appropriste  action,
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 Scheme  for  setting  ap  infastrips  tn
 Grougst  रहे  oreas  of  AP.

 4769.  SHRI  द  ESWARA  REDDY:
 Will  the  Minister  of  INDUGTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state;

 (a)  whether  the  Fifth  Plan  propo-
 sala  submitted  by  the  Andhra  Pra-
 desh  Government  contain  any  definite
 schemes  for  ७८  up  industries  in
 chronic  drought-affected  areas  in  tbe
 State  as  a  messure  of  economic  deve-
 lopment  of  sitch  areas;

 (b)  if  eo,  the  outlines  thereof;  and

 (c)  whether  Government  ‘ave  ap-
 proved  the  scheme?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  to  (ce),  Raya-
 laseema  region  of  Andhra  Pradesh  is
 a  chrome  drought  affected  region.
 The  Fifth  Plan  proposat{s  prepared
 by  the  Andhia  Pradesh  Government
 cont.n  certain  proposal:  tor  setting
 up  industries  in  the  Rayalaseema
 region,  stich  as  setting  up  of  indus
 trial  development  areas.  establich-
 ment  of  industrial  construction  mate-
 rials  depots  at  Cuddapa  (Stavalasee-
 ma  region)  and  incentive  schemes.
 Besides,  the  Andlira  Pradesh  Indus-
 trial]  Development  Corporation  pro-
 pose  to  set  up  a  number  of  pro3ects
 in  the  Rayalsseema  region.  for  the
 manufacture  of  nylon  filament  yarn,
 capacitors,  GLS  lamps,  sodium  triple-
 phosphate,  ard  printing  machinery,
 Feasibility  reports  have  been  prepared
 by  the  Andhra  Pradesh  Industnal
 Development  Corporation  APIDC)
 for  those  projects  except  for  sodium
 triple-phosphate.  Letters  of  Intent
 have  also  been  obtained  for  capucitors
 and  printing  machinery.  In  addition.
 the  Industrial  Project  Development
 Corporation  has  prepared  proposals
 for  30  more  projects  in  the  Rayala-
 seCMa  region,  but  most  of  these  are  at

 a  preliminary  stage.  Some  of  the  pro-
 jects  included  in  this  list  of  30  pro-
 jects,  are  an  asbestos  complex,  pew
 wer  transformers,  paper  and  pulp
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 mil,  leather  end  footwear,  oxygen
 ang  acetylene,  etc.  The  Andhra
 Pradesh  Government  had  proposed
 ar.  allocation  of  Rs.  24.80  crores  for
 programmes  of  the  APIDC,  but  the
 Working  Group  which  discussed  the
 Fifth  Plan  proposals  of  the  State
 Goverament  hss  recommended  an
 sllocation  of  Rs,  7.35  crores,

 Proposals  for  Expanding  the  Existing
 ALR.  Network  in  Andhra  Prades),

 4790.  SHRI  ESWARA  REDDY:  Wil’
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  are  Goveenments  propo-
 sals  for  expanding  the  existing  All
 India  Radio  network  in  Andhra  Pra-
 desh  during  the  Fifth  Plan;  and

 (9)  what  is  the  estimated  coat  in-
 vol  ved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  The  Fifth
 Plan  proposals  for  the  expansion  of
 AIR  network  in  the  country  includ-
 ing  Andhra  Pradesh  are  still  under
 consideration  of  the  Planning  Com-
 mission  and  have  not  yet  been  fina-
 lised,

 Visit  by  a  Delegation  of  Indian  and
 Eastern  Newspapers  Society  to  Canada

 47791.  SHRI  RAM  BHAGAT
 PASWAN:

 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  8  delegation  ot  six
 members  of  Indian  and  Eastern  News-
 paper  Society  visited  Canada  recently
 in  search  of  newsprint;  and

 (b)  If  so,  the  outcome  or  the  visit?
 762  LS.-8
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a).  Yes,  Sir.  A  six-
 member  newsprint  delegation  of  the
 Indian  &  Eastern  Newspapers  Society,
 led  by  its  President  Mr.  K.  Narendra,
 visited  Canada  and  the  U.S.A.  recent-
 ly,

 (b)  The  Object  of  the  delegation’s
 visit  was  to  explore  possibilities  of
 procuring  newsprint  for  newspapers
 jn  the  country  on  a  short  and  long-
 term  basis,  The  deiegation  met  the
 Canadian  Pulp  &  Paper  Association,
 leading  newsprint  manufacturers,  re-
 presentatives  of  the  Department  of
 Commerce  of  the  Canadian  Govern-
 ment,  and  Canadian  International
 Development  Agency,  American  News-
 paper  Publishers  Association  and  some
 publishers  of  leading  daily  newspapers.
 Some  newsprint  milis  evinced  interest
 in  entering  into  long-term  contracts
 for  newsprint  supplies  to  India,  a
 practice  wluch  is  followed  by  them
 with  leading  newspapers  in  the  U.S.A.
 and  Canada.  These  mils  have,  how-
 ever,  indicated  that  they  would  re-
 vert  to  this  subject  in  September/
 October  this  year  when  the  question
 of  newsprint  supplies  for  4974  and
 future  years  is  taken  up.  There  is
 not  much  chance  of  obtaining  addi-
 tional  newsprint  supplies  this  year.
 The  Indian  &  Eastern  Newspaper  So-
 ciety  Executive  Committee  has,  there-
 fore,  decided  to  send  another  delega-
 tion  agaln  in  September/October  this
 year  for  resuming  discussions  with
 these  newsprint  mills  in  Canada/
 U.S.A,

 Symposium  on  Law  and  Order
 Situation

 4782.  SHRI  RAM  BHAGAT
 PASWAN:

 DR.  R  P.  SHARMA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  hee  heen  drawn  to  the  Sympo-
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 dium  helt  on  Sth  August,  973  orga-
 wieed  by  the  Delhi  Citizens’  Counrl]
 ett  Law  ang  Order  situation;  end

 (9)  if  eo,  the  rtéatclon  of  Govern.
 ment  therto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SH#Q  9.  प्र,  MOHSIN):  (a)  Yes,  Sir.

 (e)  There  has  been  some  increase
 in  the  reported  crime  in  Delhi,  Dut  it
 ts  rot  correct  to  say  that  the  law  and
 order  sttuation  is  fasf  deterbrating.
 It  m  also  not  correct  that  the  Delhi
 Police  is  a  @issatiafied  and  frustrated
 force  incapable  of  effectively  meeting
 the  threats  to  law  and  order.

 2.  Tha  Deshi
 (1968-88)  made  in  all  478  recom-
 mefidations  of  whith  401  have  bsap
 acceptey  ang  have  been  implemented
 er  are  under  anplamentation.  74  re-
 cGormmendations  were  not  accepted,
 and  one  reeammendation  regarding
 intreductien  of  Commissioner  cf  Polise
 System  in  Delhi  i¢  under  ezaminatian
 and  a  decision  will  be  taken  at  the
 appropriate  time.

 3.  Whenever  a  default  or  an  offence
 committed  by  a  Police  Officer  comes
 to  notice,  appropriate  action  is  taken
 against  him  under  departmental  rules
 or  the  criminal  law  as  the  case  may
 be,  but  this  does  not  leag  to  the  con-
 clusion  that  many  Police  officials  are
 in  connivance  with  anti-social  ele-
 ments.

 4.  In  each  Police  Station  there  छ  a
 committee  of  witch  the  Members  of
 the  Metropohtan  Counci]  and  the
 Municipal  Corpoart:on  are  bers.
 The  Sub-Divisional  Magistrate  and
 the  Police  Officer  and  the  Station

 Howse  Officer  are  official  members  of
 the  Committee.  This  Committee

 meets  once  a  month  and  law  and
 order  is  one  of  the  attbjecta  discussed
 at  thete  meetings,

 AUGUST  29,  973

 Police  Cazmniasian

 Written  Answers  32

 Foewpmement  of  otividerafion  of  ap-
 ptira  tices  of  Ritin  Canchras  fe?

 ०... श  Plante

 4788,  SHRi  RAM  BHAGAT  PAS-
 WAN:  WHI  the  Minister  of  INDUS-
 TRIAL  DEVELOPMEN?P  AND  SCt-
 ENCE  AND  TECHNOLOGY  be  plem-
 ed  to  state:

 (a)  whether  Birla  concerns  have
 urged  the  Mamnapelies  Comsilision  to
 postgone  छह  cOlsidetitka,  of  their
 application  for  wtting  up  cement
 plants;  aad

 (b)  if  so,  the  reasons  theseat?

 THE  DEPUTY  MINISTER  IN  THE
 MINISORY  OF  INDUSTRIAL  DEVE-
 lOPMENT  (SHRI  PRANAB  KUMAR
 MUEHERIES):  (a)  One  ef  the  Com-
 panies  belonging  to  Birla  group  had
 requested  the  MPTP  Commission  to
 postpone  the  date  of  Public  hearing
 on  their  application  for  setting  up  a
 cement  plant  By  about  a  month’s
 tinte.

 (b)  Their  Counsel  was  unable  to
 appear  on  the  date  fized  for  the  hear-
 ing.

 Suggestion  from  West  Bengal  Govern-
 ment  to  amend  the  Maintenance  of
 Internal  Security  Act  in  the  light

 of  Sapreme  Court  Indgemest

 4794.  SHRI  BANS:  NAYAK:  Will
 the  Minitser  of  HOME  AFFAIRS  be
 pleased  wo  atate:

 (a)  whther  Section  7A  of  Main-
 tenance  af  Interna)  Security  Act  bas
 been  declared  ultra  vires  by  the
 Supreme  Court;

 (b)  whethar  the  West  Bengal  Gov-
 ernment  bas  suggested  to  Central
 Government  that  the  Act  shoulg  be
 amended  in  the  light  of  the  Suprem?
 Court’s  recommendatidg  and  thus  al-
 lowed  to  continue;  and
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 (c)  the  number  of  pecsons  under
 detention  in  West  Bengal  8०४  whe-
 tier  all  have  been  selessed  after  the
 ह...  Court's  verdict;  and  if  not,
 tie  neasons  फिलध्शकी

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  27१०8
 (SHRI  ड्  H  MOHSIN):  (a)  Yes,  Sir,

 (४)  No,  Sir.

 (0)-  Acoarding  to  infarumtion  fur-
 niahed  by  the  Government  of  West
 Benga):  98¢  detenus.  ware  affected  by
 the  said  judgment  of  the  Supreme
 Court:  Of  these  622  were  releasad,
 In  respect  of  the  remaining  22  gee-
 songs  Government  of  West  Bengal
 have  reported  that  writ  pétitions  on
 their  behalf  were  pending  before  the
 High  Court  and  Supreme  Coust  and
 that  the  latest  position  in  those  cases
 was  being  aseertanra).

 Meanmwaie  Cintiining  Alirgztima
 egaingt  the  Chief  @finister  of  Havyana
 Satanited te  tit,  Central  Government

 4795.  SHRI  BAKS;  NAYAK:  WI
 the  PRIME  MINISTER  be  pleasea  to
 state:  {

 (x)  whether  the  हरकेश  Chairmen  ef
 the  State  Public  Service  Commission
 of  Harayana,  Shri  Dacabari  Lal’  Gupte
 fas  submitted  a  memorandum  contain-
 ing  serieus,  ellegntiong  aguinst  the
 Chief  Minister  Shri  Bansi  Lal;

 (b)  whether  the  Central  Govern-
 ment  have  examined  this  memoran-
 dum;  and

 (a)  if  ७०,  the  action,  if  any,  being
 taken  agtinst  the  Chief  Minister?

 THES  MINISTER  OF  STATS  प्  फ्लड:
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THe  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS
 MIRDMA):  a  to  (ce).  Seri  Darbar
 Lal  Gupta  who  wee  then  Chairman  of
 the  Haryake  Poblie  Sevice  Canmis-
 sion  had  submitted  a  representation
 dated  24th  November,  297]  the
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 President  resgardiny  the  Gtate  Gov-
 ernment’a  aliegad  polity  o¢  geliberate-
 ly  withholding  edequate  ataf?  and
 fundg  from  the  Hargapa  Public  वन
 viee,  Cammizsion,  refusal  of  the  Com-

 nt  Mca
 for  a  disoussion  with

 Chiet  keeping  pasts  outside
 the  purview  of  the  Commission,  re-
 fuaal  to  place  at  the  disposal  of  the
 Commission  the  services  of  senior  offi-
 cefs  for  appointment  as  Settelary  and
 cashing  irstrumitins  and  adverse  corfi-
 nents  agningt  the  Biste  Pablic'  Saivice
 Commission.  The  representation  was
 forwerdeg  to  the  Governor  of  Hfaryana
 for  his  comments.  On  receipt  of  hie
 comments,  the  statter  was  examined
 and  it  appeared  that  the  difficulties
 that  had  arisen  were  mainly  due  to  the
 strained  relations  between  the  State
 Pubtie  Service  Cofsnission  and  the
 State  Government.  Since  the  State
 Public  Service  Commission  come  with-
 itt  the  exclusive  purview  of  the  State
 Governments  vide  E:ttry  Mo.  4]  of  the
 State  Liat  in  the  Seventh  Schedule  to
 the  Constitution,  it  was  felt  that  It
 was  not  appropriate  for  the  Central
 Goverrénent  to  interfere  in  the  matter.

 2.  After  his  retirement  from  the
 Chairmanship  of  the  Commission,  Shr)
 Darbari  Ls]  Gupta  had  addressed  two
 further  representations  dated  Ist
 December  072  and  lith  December
 972  to  the  Prime  Minister.  The  com-
 plaints  made  in  these  representations
 were,  by  and’  large  almiler  to  those
 contained  in  his  earlier  representation
 to  the  President  reférred  to  above  In
 vrew  of  Entry  rye  of  the  State  List  in
 the  Seventh  Schedule  to  the  Constitu-
 tion,  these  representatlona  were  for-
 warded  on  5th  Marth,  973  to  the
 Governor  of  Hsrvena  with  the  sugges
 thon  that  he  may  have  the  varioua
 allegationg  looked  into  and  inform  the
 Government  of  India  of  the  correct
 position  in  regard  to  those  allegations
 and  the  action,  if  any,  taken  in  the
 matter,

 3  The  comments  of  the  Gevernor
 of  Haryana  were  received  in  May,
 1973,  The  allegations  made  by  Shri
 Derbari  Gel  फचएफा  and  the  comments
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 of  the  Governor  thereon  were  care-
 fully  considered  and  it  wes  found
 fat,  taking  al]  ¢actors  into  account,
 especially  the  fact  that  State  Public
 Servic  Commissions  come  within  the
 exclusive  purview  of  the  State  Gov-
 ernment,  no  action  on  the  part  of  the
 Government  of  Indla  wag  called  for.

 प  972=73  केदरात  WIA  विरोधी
 धनिया  के  खतंग  कैसी  जांच  व्य्रो  हरा

 छात्र वीम  किये  गए  भाले

 4796.  शी  भूसरखत्य  zm:  क्‍या

 प्रधान  मंत्रो  यह  बतामे  की  कृपा  करेंगे  कि

 (क)  क्या  वर्ष  1972-73  के  दौरान
 wera  विरोधी  भ्रभियान  के  झन्तगंत
 केन्द्रीय  सोचें  ब्यूरो  के  चिताने  धौर  कैस

 मामलों तों  की  छानबीन  की  ;

 ख)  कितने  व्यक्तियों  को  कित-किन
 झर राध ों  के  लिये  दोषी  पाया  गया  शौर
 उनके  विष्य  क्‍या  कार्यवाही  की  गई  ,
 कौर

 (ग)  इसके  क्‍या  परिणाम  निकले  ?

 गृह  मंत्रालय  तथा  कामिक  विभाग  में
 राज्य  मंत्री  (की  राम  निवास  मिर्धा):
 (क)  l-l-972  से  31-7-1973,

 की  प्रवृति  के  दौरान  केन्द्रीय  जाच  ब्यूरो  ने
 3339  मामलों  (जिनसे  i-:-972  से

 पूर्व  लम्बित  पड़े  मामले  भी  'शामिल  हैं)  की
 छानबीन  को  ।  इन  शफ्राधों  का  स्वरूप,
 रिश्वत,  जात  झा पय  भरपाई  से  प्रतीक  परि-
 सम्पत्तियां  रखता,  भवेष-घन  लाभ  कराता,
 PRATT,  आपराधिक  दुराचार,  रपनिसाजी,
 धन  का  दुरुपयोग,  घोड़ा-धड़ी,  प्रतिरूपण,
 विभागीय  भाष  रण  नियमों  ह / ह  भंग  किया  जाना,
 विस ोय  विधियों  ौर  खाद्यान  के  नियंत्रण
 झा देशों  ग्रां दि  का  भंग  किया  जाता  था
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 (@)  उपरीक्ष  अवधि  के  दौरान

 2348  व्यक्ति  विश्वजाल  दानिश  धारकों,
 वित्तीय  विधियों  को  भंग  करने  शर  क्भिगीय

 प्रसारण  नियमों  से  भग  करने  भारी  के  दोषी

 पाये  गये  t

 (a)  न्यायलयों  हारा  652  ब्यक्ति

 सिद्ध  दोष  ठहराये  गये  तोप  उन्हें  भिन्न-धान्य

 अवधियों  की  कैद  जुर्मानों  को  सा  दी  गई।

 697  व्यक्तियों  को  थिमागीड  रूप  में

 बाधित  किया  गया  |

 राष्ट्रीय  प्रौद्योगिक  विकास  निगम  द्वारा

 किये  गये  कार्य

 4797.  उरी  यू लख नद  डाना :  गया

 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (कब)  गत  वर्ष  राष्ट्रीय  भौगोलिक

 विकास  निगम  पर  कुल  कितना  प्रशासनिक

 ब्या  हुए;  कौर

 (@)  उपरोक्त  निगम  द्वारा  बिग  गये

 मुख्य  कार्यो  का  ब्योरा  क्‍या  है  ?

 छोछोगिक  बिकास  तथा  निशान  कौर

 प्रौद्योगिकी  मंत्री  (भी  सी०  सुब्हमप्रध्यम):

 (*)  वर्ष  1972-73  में  75.  95  लाख

 रपये  प्रशासनिक  व्यय  तथा  अन्य  व्यय  हा
 था।

 (ख)  एक  वितरण  समा  पटल  पर

 रखा  है।  पिष्यालय  में  TH  TH

 लिये  संख्या  एल  &-5547/73]  |



 137,  परम  Answers  BHADRA  7,  898  (SAKA)

 किमी-राज्य  qudt  fers  1गण्य
 में  को  कई  सिफारिशें

 4796.  थी  डाया  :  क्‍या

 प्रधान  मंत्री  यह  बताने  की  ओप्रा  करेंगे  कि  :

 (क)  क्या  केन्द्र-राज्य  सम्बन्धों  विषयक
 चलिये  दन  में  उल्लिखित  सिफारिशें  राज्य  सर-
 क्षारों  को  भ्रमित,  197)  में  भेजी  गई  थीं  ;
 कौर

 (@)  क्या  राज्य  सरकारों  ने  उनके
 बारे  में  अपने  मियार  कौर  तिज्रियायें  बताई
 हैं  कौर  यदि  हां,  तो  उन  राज्यों  के  नाम  क्या  हैँ
 कौर  उसमें  से  प्रत्येक  न ेउल्लिखित  फिन  मुख्य
 सिफारिशों  को  स्थापना  किया  है  भौर  गीत
 को  स्वीकार  नहीं  किया  है  ?

 मुह  सं जास लव  त्या  कामिक  चिराग  में
 राज्य  मंत्री  (1  शाम  निवास  मिला)  :  (क)
 जी  हां,  श्रीमान्‌  ।

 (ख)  प्रभी  तक  छ:  राज्य  सरकारों,
 प्रयास  तामिलनाडु,  महाराष्ट्र,  हिमाचल  प्रदेश,
 उत्तर  प्रदेश,  मंत्र  कौर  गुजरात  के  विचार
 धौर  प्रतिक्रियाएं  प्राप्त  हुई  हैं  ।  क्‍योंकि
 सिफारिशों  का  सम्बन्ध  केन्द्र  घोर  साथ  साथ
 राज्यों  से  है,  अतः  अलग  पलंग  राज्य  सरकारों
 द्वारा  उनको  स्वीकार  करने  यथा  स्वीकार
 करने  का  प्रश्न  नहीं  उठता  ।  जब  करो  पति-
 वेतन  पर  अन्तिम  निर्णय  लियेकषजायेगे,  राज्य
 सरकारों  से  प्राप्त  हुये  विचारों  को  ध्यान  में
 रखा  जावेगा  |

 विवेकाधीन  भ्र मु दान

 4799.  ft  मुसतरद  डागा  :  कपा
 गुह  संतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भाषा  उन्हें  प्रतिवर्ष  कुछ  धनराशि
 विवेकाधीन  'प्रदान  के  रूप  में.  उपलब्ध
 की  जाती  है  शौर  दि  हां,  तो  गत  वर्ष  इस
 प्रयोजनार्थ  कितनी  राशि  रखी  गई  ;
 भीर
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 (@)  उस  धनराशि  का  उपयोग  उन्होने
 किस-किस  रूप  में  क्या  कौर  उसमें  से  किताब
 धनराजी  गैर सरस् मरी  #पक्तियों  को  पथ
 पृथक  उनके  विशिष्ट  कार्यों  को  मान्यता  देने
 हेतु  पुरस्कार  के  श्त्प  में  दी  गयी  ?

 गृह  संलात्वय  में  'राज्य-मंत्री:  (ली
 कृष्ण  चना  पतत):(क)जी हां,  श्रीमान  1  3
 साख  रुपये  की  तराशी  गत  श्षं  (1972-
 73)  गृह  मंदी  को  उनके  स्वेब्छातुदान  निधि  के
 रुप  में  दी  गई  थी  ;

 (छ)  स्वेच्छानुदान  निधि  का  विहरण
 इस  प्रयोजन  हेतु  बनाये  गये  नियमों  दारा
 नियमित  फिया  जाता  है  ।  इन  नियमों  के
 अधीन  निम्नलिखित  प्रयोजनों  के  लिये  मनु-
 दान  दिये  जा  सकते  हैं  me

 (i)  उन  व्यक्तियों  को  सहायता  देना

 जिन्होंने  गज नैतिक,  सामा-
 जिप,  मानवीय  तथा  अन्य
 क्षेत्रों  में  राष्ट्रीय  की  सेवा  की
 हो  धौर  जिन्हें  विशेष  सहायता
 की  आवश्यकता  हो  ;

 (il)  उपरोक्त  (t)  में  निविष्ट
 व्यक्तियों  की  श्रेणी  के  परि-
 वारों  को  सहायता  देना  जब
 फंसे  परिवारों  को  हसकी
 झावश्यफता  हो  q

 (ui)  सरकारों  ॥र्मचाश्यों  तथा
 गर-सरकारी  कर्मचारियों  दोनो
 के  शोध  तथा  लोकहित  के
 विशिष्ट  कार्यों  को  मान्यता
 देते  हुये  पुरस्कार गर  देना  ।

 (४)  पात्र  संस्थानों  को  जो
 विभिन्न  क्षेत्रों  में  राष्ट्र  की
 सेवायें  कर  गह।  है,  धा थिक

 सहायता  देता  ।

 480  स्वतन्त्रता  सेनानियों।  तथा  उनके
 परिवारों  तथा  तीन  सामाजिक  कार्य  कर्तांग्रों

 को,  2,47,  22)  उपजे  की  एफ  रकम  वितरित
 बीं  गई  थी  ।
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 हम  में  केस्वीय  रिजर्व  पुलिस  का
 आधिकोत्सव

 4800  Bro  र्क्‍मोौभाराणण  1... ड  :
 क्या  गृह  मंत्री  वह  बताने  कौ  क्या  करेंगे
 कि

 (*)  नि सच  केन्द्रीय  रजई  मुक्ति
 की  वार्षिकोत्सव कितने  वर्षों  से  होता  en
 धारणा  है  ,

 (ख)  क्या  उपरोक्त  बाधिकोत्सब  मे
 भाग  लेने  हेतु  देश  के  विभिन्न  भागो  मे  नियुक्त
 केन्द्रीय  पुलिस  के  झछ्िकारी  लिया  आते
 है  तथा  क्या  इन  श्व वसर ों  पर  माह  मंत्री  जया
 भारत  सरकार  का  कोई  ब्प्न्य  वरिष्ठ  मली

 पुरस्कार  वितरण  करता  है  ,  भौर

 (ग)  क्‍या  इस  वर्ष  भी  नीमच,  मे
 उपरोक्त  समारोह  होगा  शौर  यदि  हा,  तो
 कब ?

 We  मजाल सम  में  उफ्-मनरी  (af  एक०
 हुह  मोहसिन)  (क)  9408)

 (@)  क्माण्डरो,  उप-महानिरीक्षकों  व
 महानिरीक्षकों  को,  उनको  सुपुर्द  स  बालन  कार्यों
 पर  कोई  जति कूछ  प्रभाव  न  पहले  पर,  मुक्त
 किया  जा  सकता  है  कौर  वे  वार्षिकोत्सव  में
 भाग  सेते  है।  स्त्री  महोदय,  ध्रुवा  कोई
 भव्य  उच्चाधिकारी  समारोह  परेड  की  सलाखों
 लेता  है,  रिक्स  श्री  कोरिया  त्या  व्यक्तियों
 को  सम्ब।धित  करता  है  कौर  साहस  तथा
 सराहतीय  सेवाओं  के  लिये  प्राप्कर्तां  को

 भग ढक  प्रदान  करता  है  t

 (ग)  जी  नहीं,  श्रीमान्  दत  क्षे
 31  भ्क्तूदर,  973  को  दिल्ली  के  न्यू  ग्रुप

 सेन्टर  में  वार्षिकोत्सव  मनाने  का  विचार

 है  t

 ADGUST  20,  709  Wetton  smears  [ge

 पुलिस  लिए  ore  Ainge  जे  त्ग्ग्

 जाक  कार्बन  'का  ललित

 48704  कान  Stienwen  ह...  :

 क्या  प्रौशोग्चिक  विकास  मठी  ह...  बताते  की

 कृपा  करेगे  कि

 (क)  क्‍या  उनके  महाशय  ने  पू तिक्त
 कार्यालय  च्च्च  लिमिटेड  को  सिनेमा

 कार्बन  का  अधिक  उत्पादन  करते  को  झूलती
 दी  है,

 (4)  क्या  इस वस्तु  को  बनाते  दा  ली
 नेशनल  बकती की  जानकार  पर  प्रार्छलारित

 सख्या त्रों  न ेइसका  विरोध  किया  है  ,  कौर

 (7)  यदि  हा,  तो  हस  बारे  में  सरकार

 की  क्या  प्ृतिश्िया  है  ?

 धोद्योगिश  विकास  नं  ओं  उफ-

 मंत्री  (थी  हर  कुतार  मुद्दतों  )

 (क)  जी,  नही

 (ख)  यूनियन  कारवाने  हार्डिया  लिमि.

 टैंड  से  उनको  क्षमता  का  विस्तार  करन  के

 आवेदन-पत्र  पर  एक  निर्माता  का  स्यान दस दस
 प्राप्त  हुवे  हैं  कि  75  प्रतिशत  निर्वात  का

 दायित्व  लेने  पर  हो  यूनियन  कार्बाइड  की  चौर

 भाव  क्षमता  बढ़ाने  वर  'चचा  कथा  जाता

 चाहिये  |

 (भ)  विस्तार  के  आ्रावेवन-पत्र  पर  झलता

 निर्णय  करते  तय  ही  प्रभ्यादेदन  पर  विचार

 कया  जायेगा  |
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 om  इंडिया  ॥. .'... क  प्रोड्यूसर्स  vive
 के  wiafviewes  qr  wat  गई  मसि

 4002  -  काकमीनकराकण  संदेय:

 बरी  wreah  wet  :

 क्या  सुचना  शौर  ऐसा  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क  war  शल  इण्डिया  फिल्‍म  प्रो-

 हुधूसर्स  कौंसिल  का  एक  प्रतिनिधिमण्डल
 हाल  द्वि  में  सूचना  धौर  प्रसारण  पंध्षालय  में
 राज्य  बली  से  मिला  था;

 (छ)  यदि  हा,  तो  प्रतिनिधिमण्डल  को

 मुख्य  माँ  क्‍या  थी,  धौर

 (ग)  इस  बारे  में  सरकार  को  क्या
 प्रतिक्रिया  है  ?

 सुदा  धौर  अकारण  मंत्रालय  में  उप-
 बंजी  (भी  घर्म चोर  शाह)  (क):  से  (ग)
 जी  हां  7  शाल  इण्डिया  फिल्‍म  प्रोड्यूसर्स
 कौसिल  के  प्रतिनिधि  20  जून,  973  को

 सूचा  और  प्रसारित  राज्य  मंत्री  से  मिले  +
 ध्रौर  उन्होंने  फिल्‍म  उद्योग  से  सम्बन्धित
 कतिपय  समसस्‍्यात्वों,  विशेषकर  कच्ची
 फिल्मों  पर  ग्वार  शुल्क  मे  वृद्धि  तथा  सेन्सस
 चांदी  के  बारे  में  विचारों  का  नादान-प्रदान
 किया  था।

 License  for  setting  up  of  Veuaspati
 factery  im  Ratiam  (M?.)

 4803.  इता  PROOL  CHAND
 VARMA:

 DR,  LAXMINARAIN
 PANDEYA:

 Will  the  Minister  of  INDUSTRIAL
 UOSVEUIMENT  ३2०  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 {a)  whether  the  proposel  for  the
 grant  of  a  leence  for  setting  up  a
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 vapagpati  (ghee)  factory  in  Ratlam
 (M.P.)  ia  under  consideration  of  Gov-
 ecanient;  and

 (he)  if°eo.  the  time  by  which  a
 Getigion  la  Itkely  to  be  t#ken  in  this
 regerd?

 THE  DEPUTY  MOIVISTER  IN  THE
 MINISTRY  OF  INDUETRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yea,  Sir.

 (b)  A  decision  on  thia  will  be  taken
 as  soon  ag  the  review  of  the  licensing
 Policy  in  respect  of  vanaspati  industry,
 which  ia  currently  under  way,  ia
 completed,

 Setting  up  of  Central  Sector  Industries
 in  UP.

 4804  SHRI  JHARKHANDE-  RaAl:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Uttar  Pradesh
 Government  has  suggested  the  setting
 up  of  Centra]  Sector  Industries  in  the
 State  in  the  Fifth  Plan  perioé;

 (b)  if  s0,  the  outlines  of  the  gsug-
 gestions  made  by  the  Utter  Pradesh
 Govemmament  in  this  respect;  end

 (c)  the  decision  taken  therean?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b),  The  State  Government  of  U.P,
 have  auggested  setting  up  of  ७  phos-
 Piatic  feftiiizer  fectory  at  Dehra
 Dun,  e  coa)  based  fertilizer  factory  et
 Mirzapur  end  a  newsprint  factory  in
 eeatemm  U.P.

 (c)  The  proposzls  ere  being  cur-
 rently  exemined
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 Prvduction  tm  Phiilips  India  14a,

 4805.  SHRI  SAMAR  GUHA:  Wil
 the  Muiuster  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  list  of  the  items  proauced
 by  the  unrts  of  the  Phillips  India  Ltd.,
 in  Calcutta  and  sts  Maharashtra  unit
 separately  indicating  the  common
 items  produced  by  the  Phillips  India
 Ltd  both  by  its  Calcutta  and  Maha-
 rashtra  unit;

 (b)  the  items  of  production  for
 expansion  for  which  licences  refused
 to  the  Calcutta  unit  and  items  of
 production  for  which  new  licences
 granted  to  Maharashtra  unit;

 (९)  whether  employment  in  Calcutta
 unit  of  the  Phillips  India  Limited  has
 gone  down  for  the  Calcutta  unit;
 wheress  jt  has  increased  verv  largely
 in  the  Maharashtra  unit,  if  80,  the
 reasons  therefor;

 (d)  whether  Government
 any  representation  from  the  West
 Bengal  Government  regarding  the
 irregular  shifting  of  its  manufactur.
 ing  items  from  Calcutta  unit  and
 corresponding  development  of  the
 same  item  bs  the  Maharashtra  unita;
 and

 received

 (९)  if  so,  the  details  therealbout,  and
 the  reaction  of  Government  thereto”

 THE  MINISTR  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  A  list  is  laid  on  the
 Table  of  tho  House  [Placed  in
 Library.  See  No  LT-5548/73]

 f(b)  Department  of  Electronics  have
 intimated  that  M/s  Phillips  India  Ltd
 were  allowed  to  expand  their  capacity
 for  the  manufacture  of  radio  receivers
 at  their  Poona  factory  in  March,  1969,
 Jn  February,  970  the  new  industrial
 licensing  policv  camo  into  force  which
 placed  certain  restrictions  on  com-
 paniea  belonging  to  larger  houses  and
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 foreign  majority  companies.  The  item
 was  also  then  reserved  for  etmall  stale
 sector,  The  company’s  request  for  the
 expansion  of  the  capacity  of  its  Cal-
 cutta  factory  was  decided  after  the
 coming  into  Sorce  of  the  revised  indus-
 tria]  licensing  policy.  Accordingly,  the
 expansion  was  allowed  with  an  ezport
 obhgation  of  75  per  cent  of  the  addi-
 tional]  production.  A  jist  of  industrial
 licences  granted  to  M/s.  Phillips
 during  1960,  1970,  97l,  972  and  3978
 (upto  30-6-78)  is  enclased.

 (९)  to  (९).  West  Bengal  Government
 has  brought  to  the  notice  of  Govern-
 ment  certain  allegations  against  M/s
 Phillps  (India)  Ltd,  which,  inter  glia
 iuncluded  alleged  unauthorised  ashift-
 ing  of  hcensed  capacity  from  Calcutta,
 The  matter  is  being  looked  into.

 Refusal  of  Licences  issued  to  Phillips
 India  Limiteg

 4806  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  ELECTRONICS  be
 pleased  to  state:

 (a)  whether  no  licence  has  been
 issued  to  Calcutta  unit  of  the  Phillips
 India  Ltd,  except  for  production  of
 record  player  in  2969,

 (b)  whether  many  licences  sought
 by  the  Calcutta  unit  of  the  Philips
 India  Ltd,  are  refused  on  the  ground
 that  the  company  is  not  reducing
 foreign  equity  holding;

 (९)  if  so,  ignoring  the  same  ground
 Maharashtra  Unit  has  been  granted
 licences  and  Letters  of  Intent  during
 the  same  period  like  (l)  Licence  No.
 7.!6(4)(3)|DSI@9,  (2)  Licence  No.
 L'3(4)!DS!69,  (3)  Licence  No,  L{5(4)|
 68  and  (4)  Letters  of  Intent  No.  4(43)|
 65-LEE!(67  (5)  Lettera  of  Intent  No.
 36(I4)|68!DS,  (6)  Letters  of  Intent  No.
 F/4(220)!87/DS  and  others;

 (da)  if  so,  the  iterns  of  production
 included  in  these  licences  anit  \etters
 of  intent;  and
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 (e)  the  reasons  for  the  differential
 attitude  towards  Caleutta  unit  and
 Maharashtra  unit?

 THE  PRIM  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 The  Calcutta  unit  of  M/s.  Phillips
 (India)  Limited  holds  four  Industrial
 Licences  in  Electronics  for  the  manu-
 facture  of  Radio  Receivers,  Record
 Players,  Electronic  Components  and
 Wireless  Coramunication  Equipment.

 (b)  No,  Sir,

 (c)  The  Maharashtra  unit  of  Phillips
 (India)  Ltd.  has  been  granted
 Yicences/ietters  of  intent  on  merits,

 (d)  The  items  of  production  includ-
 ed  in  all  the  licences/letters  of  intent
 assued  to  the  Maharashtra  unit  are
 shown  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5549/73}.

 ९९)  Does  not  arise

 Nuclear  Blast  Technology  for  Peace-
 ful  Purposes

 4807.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 Pieased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  to  conduct  experiment  to
 develop  nuclear  blast  technology  for
 utilisation  for  peaceful  purpose;

 (b)  if  not,  whether  any  time  sche-
 dule  has  been  set  for  the  purpose  if
 not,  the  reasons  thereabout;

 (c)  whether  the  Minister  had
 observed  that  some  ‘slippage’  has
 develop  for  peaceful  utilisation  of
 nuclear  power  programme;

 (d)  if  wo,  the  nature  of  such  ‘slip-
 page’;  and
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 (6)  the  corrective  measures  taken
 or  proposed  to  be  taken  to  mect  the
 problems  arising  out  of  such  ‘slip-
 page’.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACH
 (SHRIMATI  INDIRA  GANDHI):  (a)

 No,  Sir.

 (b)  It  is  not  possible  to  aet  any
 time  schedule  for  the  purpose  until
 Telated  studies  now  being  made  are
 completed,

 (ce)  Yes,  Sir.

 (d)  The
 profile  for
 energy  are

 targets  envisaged  in  the
 development  of  atomic

 at  present  under  review.

 (e)  The  slippage  is  mainly  due  _  to
 non-availability  of  certain  special  raw
 materials  (like  alloy  steel,  special
 stainless  steel);  inadequate  capacity  of
 Indian  Industry  to  cope  with  the
 specialised  requirements  for  fabrica-
 tion  systems  etc.  Continuous  effort  is
 however  being  made  to  remove  these
 adfficulties,

 Production  ४४  Caloutta  ssid  Maharash-
 tra  Units  of  Phillips  India  Ltd.

 4808.  SHRI  SAMAR  GHUA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  reduction  of  the  capa-
 city  of  production  in  its  Calcutta  unit
 and  phenomenal  growth  of  its  pro-
 duction  of  various  items  in  its  Maha.
 rashtra  unit  the  Philtips  Indla  Ltd.
 have  been  permitted  by  adopting
 differential  licensing  decisions  by  the
 Government  of  India;

 (b)  whether  the  Phillips  India  Ltd.
 in  shifting  items  of  production  from
 Calcutta  4  Maharashtra  unit  adopted
 many  ivregular  process,  violating  the
 licensing  policy  of  Government;  and
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 Ag)  af  2,  euhather  8  Committee  will
 be  instituted  to  go  into  the  whole
 matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  GCIENCE  AND
 TeEchreLoOcy  (SHRI  C.  GUBRA.
 MANIASS):  (०)  Depertmam  of  Elec.
 trumag  nave  intimated  thet  M/s. ~
 Peiiips  Iodm  Ltd,  were  awarded  to
 expand  the  capacity  for  the  manu-
 facture  of  radio  receivers  at  their
 Poona  factory  an  March,  1969.  In
 February,  1978,  the  new  industria)
 lming  @olicy  came  into  farce  which
 pleced  certam  resffictions  on  com-
 panies  belonging  to  larger  hana  and
 foreign  majority  companies.  The  item
 was  also  then  reserved  for  emaji  scele
 sector.  The  company's  request  for  the
 expansion  of  the  capacity  of  its  Cal-
 eutta  factory  was  decided  after  the
 coming  into  force  of  the  revised
 indastrial  licensing  policy,  ACCOrding-
 ly,  the  expansion  waa  allowed  with  an
 export  obdjigation  of  75  per  cent  of  the
 addlGonal  prad  uction,

 4(b)  and  (c}.  West  Bengal  Govern-
 mem  ‘had  brovgitt  te  the  notice  of
 Governmertt  certain  allegations  againat
 M/s.  Phifilps  (Indta)  Lté  which  inter
 alia,  included  alleged  unatrthorised
 shifting  of  lcenaed  capacity  from
 Ca@outta.  The  matter  ia  being  looked
 inta,

 Stailes  for  ह...  Symmhraxnm
 Satelite  fauach  Crpediity

 4809,  SHRI  VISHWANATH
 PRATAP  SINGH:  Will  the  Minister
 of  BRACE  be  plsvesd  to  state:

 (a)  whether  studies  are  2uder  way
 for  developing  ayncbronous  satellite
 launch  capability;  and

 (७०)  i  no,  the  progress  made  s0  far?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER

 (HRIMAT!  INDIRA  GANDB!):  (a)
 and  (bd).  Various  aspect

 Written  vineusers  AUGUST  29,  3878  Witten  Anmwere  r4%

 stuffs  ace  ett  suing  on  हम  ४  wil)
 be  o  Mig  mone  time  before  the  studies
 are  completed,

 Tncresee  Jn  poodustion  ef  Zesket
 Progullants  to  attain  Self

 SufBdiency

 4010.  Quin  VISHWANATEH
 PRATAP  SDBIGH:  Will  the  Afinister
 of  SPACE  be  plasscd  te  state  the
 ataps  being  taken  to  incfesse  the
 Production  of  rocket  propellants,  beth
 solid  as  well  as  liquid,  so  as  ‘to  attain
 self  euficiency 2

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTZR
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BRGQADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  The
 capacity  of  Rocket  Propellant  Plant
 has  been  extended  from  30  tonnes  to
 20  tonnes  of  solid  propellantg  per
 year.  The  Solid  Propellant  Space
 Booster  Plant  at  Sriharikota  will  be
 completed  during  the  Fifth  Five  Year
 Plan  to  produce  500  tonnes  of  solid
 propetlant  per  year.  Work  on  deve-
 lopment  of  liquid  propellants  is  still
 at  a  preliminary  stage  and  a  email
 Pilot  plant  hag  been  established  for
 production  of  certain  lHquid  propel-
 lants  Farther  increase  in  liquid  pro-
 petient  capacity  will  have  to  await
 the  completion  of  present  develop~
 mente.

 Test-fire  of  3000  Ke.  Liquid  Rocket

 48i].  SHRI  VISHWANATH
 PRATAP  SINGH:  Will]  the  Minister
 of  SPACE  be  pleased  to  state:

 (a}  whether  India  haa  been  able  to
 test-fire  a  3000  Kg  liquid  as  envis-
 agad  im  the  Annus]  Report  of  the
 Department  of  Space  for  l07A78:

 (b)  if  so,  the  results  thereof;  and

 (c)  if  not,  the  reasons  of  delay?
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 TEE  PRIME  MINISTER,  MDUISTER
 Gy  .avaMIC  HNERBGY,  MINISTER
 OF  ELECIRGNICS,  MINISTER  OF
 INFOBMAIION  AND  @ROADCAST-
 ING  AND  MINISTER  QF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 Na  @ir.

 (>)  Does  not  arise.

 <c}  Teere  has  Seen  ‘no  delay  end
 the  tesficing  i¢  experied  to  te
 eshie  ved  within  te  nezt  few  months

 Satellite  Lamnch  Vehicle

 449  Shi  VESHWARATA
 PRATAP  SINGH:  Will  the  Minister
 of  GPACE  te  pleased  to  etate  the
 progress  70908  eo  far  im  developing
 ह)...  Gutéfilte  Lminch  Vehicle  (SLV-

 397  HEY

 THE  PRIME  MINISTER,  MINISTER
 OF  ATXBGC  ENERGY,  WIWISTER
 QF  ELECTRONICS,  MINIGTER  OF
 ISPFORMATION  AMD  BROADCASP-
 I89G  AND  MDASTER  OF  SPACE
 (SMU  MATI  BUDA  GANDA):  The
 progress  as  on  March  Bl,  10738  ‘was
 reported  in  Annual  Report  of  the
 Departmert  of  Space  for  the  veer
 1922.73,  eagies  of  which  ate  availabie
 la  the  चा दिव्,  Liimary.  fince
 then,  furtker  action  for  prenmrement
 of  won  @anents  28  well  es  for  idewtify-
 ing  various  fabricators  haa  teen  taken.

 Development  af  Minor  (ndndtria)
 Gectar  Distinct  toy  Amal)  Indoctrie

 Socter

 @8I38.  OR.  H  P.  SHARMA:  ‘Will  the
 Miivter  ७१  THDUSTRIAL  DEVELOP.
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  atate:

 (७)  Whether  Government  primase
 te  WxtmBece  a  minor  indosiris!  sector

 ang  ह  #  as  an  integral  ‘vector,
 as  GeGnen  fam  Se  ma!)  trdustries
 oucter;

 (b)  if  60,  fhe  omflinea  of  the  pro-
 posal,  and  how  fhis  concept  of  minor
 sector  is  proposed  to  be  developed
 under  the  Fifth  Five  Year  Plan;  and

 (c)  the  proposed  allocation  for  this
 sector  under  the  Fitth  छोड

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  न्  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZATUR  RAHMAN
 ANSARI):  (a)  No,  Sir

 (b)  and  (e),  Do  not  arise,

 Tetepivetes  instetiea  in  Bemny,
 Cateatia,  Dethi  wf  Wadren

 48i4.  SHRI  JVYOTIRMOY  BOSU:
 Will  the  Nfinister  of  CORIMUNICA-
 TIONS  २९  pleased  ‘to  state:

 (a)  the  number  of  telephones  instal-
 led  in  Bombay,  Calcutta,  Delhi  and
 Madras  separstely  during  the  ast
 three  years,  year-wise;

 (0)  whether  some  regions  are  lag-
 ging  behind  other  in  respect  of  tele-
 vhone  installations;  and

 (c)  if  so,  the  factors  responsible  for
 the  same?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  HL  N.  BAHUGDNA):
 (a)  The  number  of  telephone  con-
 mections  provided  during  the  frrarcial
 years  970-7i,  I97!-72  and  ‘192-88  in
 the  four  cities  are  given  below:—

 1... 8  ON-7e  S973

 :  78030  ‘Tigag,  72338
 4075  3537  4207

 5  +  3496  ag7a  6272
 F  3rrp  3363  (2351
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 (७)  It  ia  true  that  temporarily  eome
 regions  lag  behind  others  in  respect  of
 telephone  installationa  But  efforts
 are  made  to  distribute  telephone
 equipment  according  to  demands  and
 in  such  a  way  that  largely  the  imba-
 lances  are  reduced.

 (c)  Imbalances  arise  due  to  various
 factors  like  non-availability  of  accom-
 modation  in  time,  technical  difficulties
 about  installation  and  so  on.

 Activities  of  Foreign  Missionary
 Organisations

 4835.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  52]  on  Ist
 August,  973  regarding  the  activitles
 of  foreign  Missionaries  and  state:

 and  number  of
 foreign  missionary  organisations
 operating  in  India,  State-wise,  and
 the  country  of  origin  of  each  organi-
 sation;

 -
 se

 (b)  the  amount  of  money  received
 by  each  organisation  from  its  own
 country  during  the  last  three  years;
 and  bo  we

 (a)  the  names

 (c)  the  nature  of  activity  carried
 on  by  each  organisation  and  whether
 Government  have  any  control  over
 their  activities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  A_  list
 showing  the  names  of  recognised
 foreign  missions  in  India  is  laid  on  the
 Table  of  the  House.  (Placed  in
 Library.  See  No.  LT-555/73}.  The
 misaiong  have  branches  in  one  or
 more  states

 (b)  There  ia  no  law  requiring  mis-
 aionary  organisations  to  maintain  and
 sutmit  to  Government  accounts  of
 inceme  received,  and  expenditure  in-
 cured,  hy  them.  Statistics  are  not
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 maintained  separately  of  remftsocee
 received  from  broad  by  missionary
 organisstions  only.  It  wlll  not,  there
 fore,  be  possible  to  obtain  the  Infor-
 mation  asked  for,

 (c)  They  are  engaged  in  medical,
 educational,  social  and  general  mis-~-
 sionary  work  When  a  foreign  mia-
 sionary  comeg  to  notice  for  पचतेशहकन
 able  activitiea,  or  violates  any  law,
 suitable  action  is  taken  under  the
 appropriate  law.

 Bonus  to  the  Employees  of  NLD.O.

 4816.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a}  whether  the  Nationai  Develop-
 ment  Corporation  Ltd,  New  Delhi
 have  paid  incentive  performance
 bonus  in  cash  to  its  employees  during
 the  year  1972-73  for  the  fires  time
 since  its  inception;

 (b)  if  80,  the  basis  and  the  justi.
 fication  of  making  such  payment  when
 the  Corporation  is  not  producing  and
 or  manufacturing  any  item  and  is
 entirely  engaged  in  conmultancy
 services;  and

 (c)  the  quantum  of  bonus  paid  to
 an  employee  in  each  cadre  and  the
 criteria  for  determining  such  quantum,
 the  highest  level  and  grade  of  the
 employees  who  have  been  paid  stich
 bonus?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENC®
 AND  TECHNOLOGY  (SHRI  Cc
 SUBRAMANIAM):  (a)  Yes,  Sir.

 (b)  Although  the  Corporation  is  not
 engaged  in  the  production  of  manu-
 facture  of  gooda,  the  Corporetion
 considered  it  expedient  to  ceward
 good  work  with  a  view  to  ensure
 efficiency  and  accordingly  decided  to
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 give  monetary  incentivea  to  the
 deserving  Ployees,  limited  to  one
 months  salary  of  the  employee  con-
 cerned,  with  effect  from  the  account~
 ing  year  ending  March  31,  1972.
 Employees  drewing  salary  in  pay
 ecales  of  Ra.  1100--1800  and  below  are
 covered  by  the  scheme.
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 (९)  A  statement  showing  the  total
 number  of  employees  in  different  cate-
 goriea,  the  number  of  employees
 granted  monetary  incentives  and  the
 total  amount  paid  as  incentive  is
 attached.  The  monetary  incentive  ls
 paid  after  evaluating  the  performance
 of  individual  employees,

 Starement

 Employees  Employees  of incentive

 on  bos  Goenive  a  Re

 Renployees  in  the  scale  of  Ra,  11001800  32  29  11,316°60

 Employees  in  the  ecale  of  Rs.  Joo—i400  4l  25  5,929°95

 Employces  in  the  scele  of  Re.  4g0—990  ss  39  6  2,097°So

 Employees  in  the  scale  of  Rs.  350—770  93  69  7,946  565

 Employees  in  the  scele  of  Re.  2i0—530  70  38  4196°70

 Employees  in  the  scale  of  Rs.  130—300  3l  28  1,393"  75

 Employees  in  the  sale  of  Rs.  l0e-200  70  6  33335

 Baployees  in  the  scale  of  Rs.  80—nl0  and
 above  but  below  Rs.  ri0—200  5  49  72/632*  65

 346  280  34,745°  55

 Retention  of  certain  Ministerial
 Appetotecs  of  4997.38  upto  60
 Years  in  Government  Service

 4817,  SHRI  N.  SHIVAPPA:  Will  the
 PRIM®  MINISTER  be  pleased  to
 state:

 (a)  whether  the  matter  of  retention
 upto  the  age  of  60  years  of  certain
 ministerial  appointees  of  1937-38  is
 under  considevation;

 (b)  the  number  of  such  appointees
 in  eech  Ministry;  and

 {c)  whether  these  appainfass
 will  be  at  par  with  others  so  far  as

 the  provision  enjoined  in  the  Funda-
 mental  Rule  56(c)  is  applicable  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  to  (c),  The  age  of
 retirement  is  60  years  for  the  cate-
 gories  of  ministerial  Central  Govern-
 ment  servants  mentioned  in  FR  56(c).
 There  is  no  proposal  under  considera-
 tion  to  make  eny  other  category  of
 ministerial  Government  servants  eligi-
 ble  for  retention  in  Government
 service  upto  the  age  of  60  years
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 Mannfactire  of  Francis  Turbine  Ran-
 ner  Cuttings

 It:  SHR?  N.  SHIVAPPA:

 हाडा5...  LAKKAFPA:

 Will  the  Mimisten  af  INDUGTRIAL
 DEVELOPHENT  AND  SCIBNCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Francis  turbine  run-
 ner  castings  will  now  be  manufactu-
 red  vy  India  also;  and

 (b>  ghe  date  ang  tne  winn  it  is
 likely  to  be  macufsrtured?

 THE  DEPUTY  MINISTER  IN  THE
 MDUSTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  Ki{JMAR
 WUEHERIFE):  (a)  and  (७).  Heavy
 Bngineering  Corporation  is  experi-
 swig  with  the  manufacture  of  one
 such  casting  as  a  development  item.

 Heavy  Engineering  Corpora-
 tion  would  undertake  commercial  ma-
 nufactore  On  regular  basily  would  de-
 yend.on  the  suceags  of  the  experiment.
 Government  880  have  under  cosidera-
 tio  ७  proposal  from  Mia  Bharat
 Heevy  Electricals  Ltd,  in  this  regard
 It  is  difficult  to  say  at  this  stage  when
 the.  manufacture  will  commence  as
 this  Item  ls  a  highly  sophisticated  one.

 Utilination  of  netural  Besources

 4410.  SHBI  N.  SHIVAPPA,

 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a).  whether  Gowernment’p  atien—
 then  hag  been  drawn  to  the  obmrva-
 tion  méde  by  the  Surveyor  General  of
 India  ceparted  in  the  ‘Times  of  Ineila’
 of.  8th  June,  973  under  the  heading
 “Efiective  husbending  of  resousces
 urged”  that  India’s  cantanued.  poverty
 is  due  to  the  Gailure  to  explore,  ex-
 Ploit  and  effectively  utilise  natunal  re-
 sources;  and

 (0)  #f  a0,  the  steps  propessd  to  be
 taken  in  this  field?”
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 WORANR  DBARIA):  (a)  Yes,  Sir,

 (४)  The  suvcesatve  Five  Yeer  Piane
 have  fhrclided  programa  fdr  eure
 veys  of  satural  resources  and  thelr
 expititatien.  Rerogniming  the  need  to
 strengthen  the  efforts  in  thes  direc-
 tions,  the  Piannng  Cammissiqn  cuns-
 tuted  a  Steering  Group  on  Natural
 Repeurceg  ir,  97  to  take  stock  of  the
 eresen.  activi  ies  regarding  the  sur-
 vey  of  natural  ceaources,  to  identify
 gape  in  it  and  to  arrange  for  the  for-
 mulation  of  coordinated  programmes
 of  survey  of  natural  resources  in  ree
 lation  to  the  Five  Year  and  the  Per-
 ह... ३  Plam  A.  nusber  of  Pask
 Forces,  set  up  by  the  Steering  Group,
 fow  dealing  with  कलब्करान)  group,  af
 resources  have  submitted  their  re-
 ports.  ‘Yhe  yeconmnersintiony  of  tie
 Task  Forces  provide  the  broad  basis
 for  the  fermuiation  of  tie  progrannnes
 for  the  Fifth  Plan.  High  priority  ia
 being  attached  in  the  Fifth  Pian  to
 the  intensification  of  the  surves@  ap
 natural  resources  and  to  their  explo:-
 tation,  consistent  with  the  available
 financial  resources  and  over-all  pian
 prior  ities.

 Supply  of  Newsprint  to  Indis  by  USA
 and  other  Foreign  Countria

 4831,  SHRI  R  V.  SWAMINATHAN;
 SHRI  V.  MAYAVAN:

 Wi  the  Minister  of  PF  OREEEIION
 ANE
 be  pleased  to  state:

 (a)  wether  India  im  been  estured
 by  USA.  regarding  the  supply  of
 newsprint;

 )  if  so,  (Ge  quartity  thervof:  aw

 (c)  whetner  other  foreign  1 िणण्ण
 hove  been  approached  for  the  supply
 uf  newsprind?

 THE  DEPUTY  MINGYER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTENG  (Sir  DHARAM
 FAR  SYWHR):  (a)  Mo,  Si.
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 (b.  Does  net  arise.

 (९)  Supplies  of  new  spt  int  have  been
 arranged  from  Canada,  Scandinavia,
 U.S.S.R.,  Poland,  Czechoslovakia  and
 Bang  tadeab.  Supplier  in  G.DR,
 Austes  and  Japan  have  alse  been  ap-
 proached;

 ABsged  insfichtacy  in  CBI.

 4842,  SHRI  R.  V.  SWAMINATHAN:
 SHR]  yp.  M.  MEHTA:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  there  is  a  general  com-
 plaint  that  the  Cexira)  Bureau  of  In-
 veatigution  is  not  efficiently  working
 and  the  cases  are  delayed  for  lang;
 and

 (b)  if  80,  the  steps  being  taken  wo
 improve  the  working  of  the  Central
 Bureau  of  Investigation?

 THE  MINSTER  OF  STATE  IN  THE
 MINYSTRY  OF  HOME  ASFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (bd).  Whereas  there  are  no
 general  complaints  against  the  alle-
 ged  inefficient  working  of  Central
 Buresu  of  Invastigation  and  delays  in
 the  investigatien  of  cases  by  the  Bu-
 reau,  representations  in  individual
 casas  received  in  this  cegerd  are  dealt
 with  ह  The  deley  m  the  cam.
 pletion  of  investigatiose  in  certain
 cases  is  due  mainly  to  their  compli-
 cated  nature.  Verification  of  docu-
 mentary  evidence  conaisting  of  volu-
 minous  records  ang  accounts  Js  invol-
 ved  in  some  of  the  eases  and  takes
 time.  Litigation  has  alse  lad  to  delay
 in  certain  cases,

 The  working  of  the  C.BI.  is  cons-
 tantly  under  review.  The  nordnal  titne
 Yraits  for  conrpletian  of  enquiries/in-
 vestigations  by  the  Central  Buresu  of
 Investigation  have  bean  lei@  down  and
 cases  which  cross  the  time  limit  are
 critically  reviewed.  The  staff  of  the
 CB.L  is  also  augmented  az  and  when
 meceasary
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 Chum  I  Oe  8  Buommis=ry  cf  Patna
 OTe.

 4633.  SHRI  K.  M.  MADEUKAR.
 Will  the  Minister  ef  COMMURNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  only  4  cotg  can  hardly
 be  aceommodhted  in  Ciaes  I  8098
 Dornsitory  of  Patna  C.T.O.  for  rest  as
 against  45  Class  Ii?  staff  performing
 night  duties  during  20.00  hours  to  02
 hours  shift  duty  in  Patna  GT.O,,

 (0)  whether  prevzion  of  «mailer
 space  than  that  exiating  at  present  in
 {he  dormitory  under  construction  lo
 the  Patna  C.T.O:  bitilding  baa  peen
 made;

 (c)  whether  the  reques,  of  staf?  to
 convert  “:e  next  extension  portiun  of
 Patna  C.T.O.  balding  (existing)  mto
 dormitory  has  been  turned  down  by
 the  administratio;,  and  no  reply  could
 be  given  for  alternate  step,  being
 taken  to  provide  spacious  dormitsry;
 ald

 (dy  the  steps  prop0sed  by  Govern.
 ment  to  provide  the  adequate  space
 with  good  furmiture  for  the  Dorzltory
 of  Class  IIT  staff  ef  Pata  CTO?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  Rr  NW.  BAHUGUNA):
 (a)  No  There  are  2  cots  provided

 im  १0  rooms,  32  Class  III  etsff  are
 in  thts  dhift.

 (b)  Ne;  darmtury  in  the  new  ह...
 ing  under  coastruction  ig  bigger  than
 the  existing  one.

 (c)  No  such  request  has  been  re-
 ceived.

 (0)  Adenuase  space  has  beem  pre-
 vided  in  the  new  C.T.O.  baiirting
 under  conetructton.  Geod  furniture
 will  also  be  provided  therein.
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 Fele-Oommuzpicaticn  Training  Centre
 in  Bihar  Circle

 4824,  SHRI  K.  M.  MADHUKAR-:-
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  opening  full-fledged  Tele-com-
 munication  Training  Centre  in  Bihar
 Circle  and  if  so,  what  steps  are  being
 taken  in  this  regard;

 (by  whether  a  good  number  of  can-
 didetes  are  awaiting  training  for
 Engineering  Supervisors  in  Bihar  Cir-
 cle  and  if  so,  the  steps  being  taker
 to  train  them  and  promote  them:

 (c)  whether  the  Telecommunication
 Training  Centre  is  not  feasible  at
 Ranchi  or  Darbhanga,  where  the  ac-
 commodation  can  be  made  available
 either  ou  rental  basis  or  in  the  remi-
 ses  of  Postal  Training  Centre,  Dar-
 bhanga;  and

 (d)  by  what  time  the  ™'  -com-
 munication  Training  Centre  is  exper-
 ted  to  be  opened  in  Bihar  Circle?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  Steps  are  being  taken  to  rent  out
 a  suitable  building  for  opening  of  a
 Regional  Telecom.  Training  Centre  at
 some  suitable  place  in  Bihar  Circle

 (b)  The  candidates  in  Bihar  Cir-
 cle  (Engineering  Supervisors)  are  be-
 ing  deputed  for  training  in  the  various
 Regional  Training  Centres  in  the
 country.  Only  a  few  candidates  oft
 Bihar  Circle  are  awaiting  trainixg
 and  all  of  them  would  be  deputed  for
 training  in  the  near  future.  The  ques-
 tion  of  their  promotion  at  thie  stage
 does  not  ariae.

 (९)  The  case  of  opening  of  Trai.-
 ing  Centre  at  Ranchi  or  Darbhanga
 ja  under  examination.  It  ha,  n.t  53
 far  beep  found  feasible  to  open  a
 Regional  Telecom.  Training  Centre  at
 either  of  these  places  due  tv  lack  of
 suitable  accommodation.
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 (d)  Egorta  are  bein,
 a  Training  Centre  tn
 early  as  possible,

 made  to  open
 fhar  Cirele  as

 Disertmination  in  payment  of  7.A
 Bills  of  P  &  T  Staff,  Bihar  Cirele

 4825.  SHRI  K.  M.  MADHITJKAR-
 Will  the  Minister  of  COMMUNICA.
 TIONS  be  pleased  to  state:

 (a)  the  expenditure  on  Travelling
 Allowance  during  ‘1972-73,  un  (i)  Poat-
 master-General,  Bihar  Cicle,  Patna,
 (ii)  Two,  D.P.Ss.  (iii)  Two  Ditectors
 of  Telegraphs,  (iv)  Six  Divisional
 Engineers,  (v)  Class  7  Telegraph
 Engineering  Service  Officera,  (v)
 Class  IIT  staff  and  (vii)  Glass  IV  stasf
 separately;

 (b)  the  number  of  bifis  remaining
 unpaid  as  on  lst  April  973  and  rea-
 sons  therefor;

 (९)  the  number  of  bilts  remaining
 unpaid  separately,  for  Clas;  1  Cless
 l,  Class  III  and  Class  IV  staff  dur-
 ing  ‘1972-73  and  reascns  for  delay  in
 payment  with  regard  to  Class  Til  and
 Clasa  IV  employees;  and

 (d)  the  steps  prepos:,i  by  Govern-
 ment  to  end  the  discrimination  in
 payment  of  TA  Bitty  of  staif?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र,  N.  BAHUGUNA):
 (a)  (i)  Re.  3,833

 (ii)  Rs.  5,898
 Gii)  Rs,  7,053
 (iv)  Re.  12,671
 (vy)  Ra.  37,238
 (vi)  Rs,  16,  90,2:7
 (vii)  Ra.  1,09,035

 (b)  and  (९).  No.  of  bills  remaining
 unpaid—2,59

 (i)  Class  I—nil
 (ii)  Class  II--9

 Gii)  Claas  ‘IN—1,006

 (iv)  Class  IV—--54.
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 ills  remained  unpaid  due  to  non-
 ailability  of  funds  ag  the  entire  al-
 ment  was  exhausted.

 (d)  In  the  instant  case  it  has  not
 en  proved  that  any  discrimination

 8  practiced  in  thi3  regard.  Stand-
 instructions  and  rules  take  care  of

 my  such  possibility.

 onstruction  of  quarters  and  buildings
 Bihar  Circle  and  Paina  TVeleBhone

 District,

 4626,  SHRI  K,  M,  MADHUKAR:
 ्  the  Minister  of  COMMUNICA-
 IO  be  pleased  to  state:

 (a)  the  amount  proposed  to  be  in-
 urregd  on  buildings  and  quarters  sepa-
 ately  in  Bihar  Circle  ang  Patna  Tele-
 hone  District  during  the  Fifth  Five

 ear  Plan  period;

 (b)  the  number  of  quarters,  type-
 wise,  proposed  to  be  constructed  dur-

 Fifth  Five  Year  Plan  period;

 ‘c)  whether  there  is  a  proposal  for
 he  construction  of  quarters  at  Dhan-

 Muzaffarpur,  Darbhanga,  Katihar,
 arsa,  Begusarai,  Chapra,  Sasaram.
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 Gaya,  Ranchi,  Patna,  Hazaribagh,
 Jamshedpur,  Bhagalpur,  Monghyr,
 Arrah,  Siwan,  Sitamarhi  and  Samasti-
 pur,  having  concentration  of  P  &  T
 staff  due  to  existence  of  Divisional
 and  sub-Divisional  sifices  and,  if  so,
 the  number  of  quarters  to  be  construc-.
 ted  in  each  Station,  separately;  and

 (d)  whether  there  is  any  proposal
 for  constructing  Tele-communication
 building  at  Ramgrah  keeping  in  view
 that  Telephone  expansion  igs  not  pos-
 sible  due  to  Exchange  being  located  in
 congested  rented  building  at  present?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  and  (b),.  The  Fifth  Five  Year  Plan
 hag  not  yet  been  finalised.

 (c)  Yes  Sir.

 The  number  of  quarters  proposed
 to  be  constructed  in  some  of  the
 towns  is  shown  in  the  attached  state-
 ment,  In  respect  of  other  towns  suit-
 able  lands  have  to  be  selected|acquir-
 ed.  Many  of  these  are  not  likely  to  be
 taken  up  for  construction  this  year
 due  to  financia]  stringency.

 (d)  Yes,  Sir.

 Statement

 I.  No.  Station  ‘No.  of  Qrs.  Planned

 Dhanbad,  -  af

 Muzzatfarpur  i  i  ail

 Dharbhanga  j  =  -  a

 Kathiar  i

 Saharsa  i.

 Begusarai  i  él  ;

 Chapra  I2

 Sasaram  :  +  ६

 Gaya  =  F  i  a  4

 Ranchi  i  a  |
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 SL  Station  No.  of  Qrs.  Planned
 No,

 3  Patna  366

 2  VWYensribagh

 33  Jamshedpur  24
 34  Bhagalpur  '  १

 8]  Monghyr
 76  Arrah  a4
 i7  Siwan

 8  Sitamarlu

 79  Samasupur  a.

 Grant  of  pension  to  freedom  figbters

 4827.  SHRI  SHANKER  RAO
 SAVANT:  Will  the  Muuster  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  State-wise  ttumber  of  free-
 dom-fighters  who  have  been  given
 pension,  whose  application3  are  kept
 pending  and  whose  applications  have
 been  rejected  as  on  the  5th  Auguet,
 1973,

 (b)  whether  several  freedom-fighters
 have  not  received  the  pension  thougl
 their  pensions  were  sanctioned  long
 ago  on  account  of  tardiness  in  the
 offices  of  the  State  Accountant-Gene-
 rals,  and

 (c)  if  ao,  what  steps  are  taken  or
 proposed  to  be  taken  to  expedite  the
 actual  grant  of  pensions?  a

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,  H  MOHSIN):  (a)  A  state~

 ment  showing  State-wise  number  of
 applications  approved  for  pension  re-
 jected  and  pending  as  on  14-8-1973  jis
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-566l/
 73).

 (b)  and  (c):  After  a  {ceedom  fighter
 fa  found  eligible  an  erder  sanetivning

 pension  is  issued  to  the  Audit  autho-
 rities  of  the  area/State  coacerned.
 Simultaneously,  the  freedom  fighter  is
 advised  to  furnish  the  neressarv  do-
 cuments  to  the  concerned  authorities.
 The  issue  of  requisite  euthority  to
 draw  pension  depends  on  the  receipt  of
 these  documents  from  the  freedom
 fighter  Generally  ॥  takes  4  to  9
 weeks  for  the  first  payment  of  the
 pension  to  be  made  to  the  freedom
 fighter.  The  Audit  authorities  have,
 however,  been  requested  to  Sssue  in-
 structions  for  payment  of  pensjon  with.
 in  four  weeks

 Clesare  of  Hind  Cycles  Limited,  Bom-
 bay

 4828.  SHRI  SHANKER  RAO
 SAVANT:

 SHRI  MOBAMMED  SHARIFF:

 Will  the  Minister  of  INDUSTRIAT,
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pieased  to  state:

 (a)  whether  the  management  of  the
 Hind  Cycles  Lamited,  Worll  Bombay
 are  thinking  of  closing  down  the  com-
 peny  and  that  the  workers  thave  taken
 powesaion  of  the  factory;
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 (b)  whether  the  worders  have  re-
 quested  the  Government  to  take  over
 the  management  of  the  factory;  and

 (c)  if  80,  the  reaction  of  Govern-
 ment  to  the  proposai?

 THE  )EPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  pRANAB  KUMAR
 MUKHERJEE):  (a):  Mls.  Hind  Cycles
 Lid.  gave  legal  notace  on  22-6-73,
 under  the  Industrial  Disputes  Act  of
 their  intention  to  close  the  factory
 from  ‘4-8-73  and  on  the  intervention
 of  the  State  Government  the  company
 have  agreed  to  extend  the  notice  of
 closure  to  9:73.  The  workers  have
 been  laid  off  for  the  period  and  will
 get  lay  off  compensation.  Some  of
 the  factory  workers  forcibly  entered
 the  factory  but  the  occupation  of  the
 factory  was  later  vacated  by  them.

 (b)  Yes,  Sir.

 (c)  The  matter  is  under  considera-
 tion,

 Raid  by  Landlords  and  Kuiaks  on
 Bartjans  of  viliage  Jogia  in  Ladstua
 and  Gamatabarl  of  Jal  Nagar  Police

 Stations  Ia  Madhubeni  Otstcict

 4829.  SHRI  BHOGENDRA  JHA:
 Will  the  Mialster  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  was  organised
 and  improved  720  by  landborda  and
 kulaka  on  the  ]5th  July,  3973  on  Hari-
 jan  (Muahabar)  of  village  Jogia  in
 Ladamla  and  Kamalabari  of  Jai  Nagar
 Police  Stations  in  Madhubani  District
 of  Bibar  aud  if  a  the  number  and
 names  of  Scheduled  Caste  labourers
 injured  and  the  action  taken  by  the
 Police  against  the  offenders;  and

 (b)  how  many  Scheduled  Caste  per-
 8३७  were  murdered  an  3th  Novew-
 der,

 Pane
 2  ७  Gelisuii  village  of  Madhu-

 bani  ang  vietder  all  the  muc-
 Gevexe  hava  dean  traced  out  and  if
 to,  the  names  tDerect?
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 THE  DEPUTY  MINISTER  IN  T MQNISTRY  OF  HOME  AFFAIRS (SHRI  F.  H.  MOHSIN):  (a)  and  (b) Facts  are  being  ascertained  fro
 Government  of  Biliar.

 m  the

 Officers  responsible  for  P,A.C.  revolt
 in  Uttar  Pradesh

 4830.  SHRI  BHOGENDRA  JHA:

 SHRI  CHANDULAL  CHAND-
 RAKAR:

 Will  =the  Minister  of  HOME  AF-~
 FAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  463
 on  ist  August,  973  and  state:

 (a)  whether  any  responsibility  has
 since  been  fixed  on  the  Officers  in  any
 way  responsible  for  the  PAC  revolt
 ang  !f  so,  the  facts  thereabout;

 (b)  what  role  the  non-officialg  in-
 cluding  some  _  teachers,  polifictans,
 have  played  in  inciting  or  bringing
 about  the  revolt  and  their  exact  iden-
 tity.  and

 (c)  whether  genuine  grievances  of
 poiicemen  also  were  respanaible  for
 their  joining  this  revolt  and  if  so,  the
 facts  thereabout  and  remedial  measu-~
 rea  undertaken?

 THE  DEPUTY  MINISTER  OF
 STATS  IN  THE  MINISTRY  OF
 HOME  AFFAIRS  (SHRI  F.  H.  MOH-
 SIN):  (a)  Action  bas  already  deen
 taken  against  a  number  of  officers
 Further  action  is  also  Jn  band,

 (b>)  Non-officials  generally  are  not
 reported  to  have  playeq  any  role  in
 thig  matter,

 (०)  There  were  certain  gemtuine  gri-
 evances  which  agitated  the  minds  of
 ध्प्ल  P.  Policemen  These  grisvance
 were,  however,  not  of  such  a  pafure
 to  ag  to  lead  a  disciplined  forte  to
 हू...  gtave  acts  of  mdiscipline  A
 number  of  cumediai  measures  have
 stoce  been  taken.  a8  listed  in  the  at-
 taehed  statement  Further  हम
 are  also  cantampiateda
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 Statemenz

 (i)  The  amenities  Fund  for  the
 Welfere  of  the  police  personne}  and
 their  families  which  stood  at  Re,
 2.75  lakhs  wes  raised  to  Re.  2.75
 lakhs.

 i)  The  minimwn  period  of  8
 hours  of  dutv  for  the  policemen  for
 being  eligible  to  the  free  food  or
 the  food  allowance  was  reduced  to
 9  hrs.  or  more.

 dil)  The  Intelligence,  CID  and  the
 Special  Branch  of  Railway  Police
 who  were  not  getting  the  civil  dress

 allowance  were  made  eligible  to  it.

 (iv)  Constables  and  Havaldars  of
 PAC  who  were  getting  8  fixed
 allowance  of  Rs  10}-  per  month  for

 journeys  outside  their  Headquar-
 ters  in  lieu  of  daily  sllowance  were
 matie  “ligible  io  the  dailv  allowance
 as  in  case  of  other  branchee  of  the
 Police.

 (v)  PAC  &  the  Armed  Police  per-
 sonnel  were  allowed  Incidenta?
 charges  for  rail  journevs  at  specific
 rates

 (vi)  The  State  Government  decide,3
 to  look  into  the  anomalies  in  the

 veport  of  the  Pay  Commission  relat-
 ing  to  the  pay  and  allowances  of
 the  policemen.

 (vii)  Families  of  the  policemen
 were  made  eligible  to  get  treatment
 at  the  Police  Dispensaries.

 (vili)  With  a  view  to  provide  80९०
 quate  housing  for  the  policemen,  the
 State  Government  decided  to  give
 an  imeetua  to  the  police  housing

 echReme.  A  provision  of  Re  7.85
 creres  has  been  made  in  the  current
 yeer’s  budget.

 (ix)  Ra,  8.69  lakhe  have  been  sanc-
 tlomed  for  providing  adequate  ten-
 tage  accommodation  to  the  PAC
 Buse.  at  places  where  cegular  accom-
 modation  is  not  aVaitabie,
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 (x)  Ordere  have  been  palced  for
 purchase  of  woollen  pants  to  all
 Conatables,  Head  Can#tablet  of  the
 Civil  police  and  the  PAC  posted  in

 plair:  districts  of  the  States.  Zariler
 only  overcoats  and  woollen  jerseyt
 were  given  as  part  of  winter  uni-
 form.  The  additional  liability  of
 the  State  Govt.  on  this  would  be  Rs
 26,32  lakhs  in  the  current  finaticial
 year.

 (xi)  The  facility  for  grant  of  the
 subsidy  of  Rs  1,500)-  or  40  per  cent
 of  the  cost  of  motor-cycle  has  been
 extended  to  Inspectors,  Sub-Inspec-
 tors  of  the  CID  and  Intelllzence
 Department  also.  Earlier  Inspec~
 torsiSub-Inspectors  of  only  Civil
 Police  were  eligible  to  the  subsidy.

 Ffarassment  to  Agricultural  labour
 (Scheduled  Caste)  of  village  Nethta

 fn  Distt.  Meerut  (U.  ९.)

 483]  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pl  ascd  to  state:

 (a)  whether  in  Februry,  ‘1970,  eight
 families  of  agriculture  Jabowr  (Sche-
 duled  Caste)  were  allotteg  land  (20
 Bighas  per  head)  and  _  possession
 given  by  Tehsildar  in  village  Nethla
 {n  District  Meerut  (UP):

 (b)  whether  Government  are  aware
 that  the  farmers  belonging  to  upper
 caste  are  not  allowing  these  people
 to  plough  the  lend  that  they  are
 ploughing  and  taking  the  harvest;  and

 (९)  ifs0,.  whether  Govecnment  would
 take  steps  to  see  that  these  Schedu-
 led  Castes  people  are  not  harassed  and
 action  taken  against  others?

 THE  DEPUYY  MINIBTER  IN  THE
 MINIETRY  OF  HOME  AFFAIRS)
 (SARI  F.  H.  MOSSIN):  (a)  to  (c),
 Facts  are  being  escertuined  from  the
 Government  of  Uttar  Pradnith
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 दिल्‍ली  के  दयाल  केन्दों  के  कर्मचारियों
 फी  शिकायतें

 4832.  1) ह  महा  द्रोपा  सिह  शाक्य :
 क्या  गृह  मंत्री  यह  बताने  की  का  करेंगे
 किः

 (क)  क्या  दमकल  विभाग  के  कर्मचारी
 दिल्‍ली  के  दमकल  केन्दों  पर  धरना  दिये  हुये
 हैं,  जैसा  कि  2  अगस्त,  1973  के  'नवभारत
 टाम्स'  में  खबर  छपी  है

 (ख)  क्‍या  पूर्व  समझोते  के  अनुसार
 उनको  मांगें  प्री  नही  की  शर्ह  हैं  ;

 (०)  उक्त  समझौते  की  मुख्य  बात
 क्या  हैं  धौर  मांगें  प्री  न  करने  के  क्या  कारण
 हैं  ;  शीर

 (घ)  उनकी  शिकायत  दूर  करने  के
 लिए  सरकार  क्या  कार्यवाही  कर  रही  है

 गह  मंत्रालय  में  उकभंज़ो  (श्री  एफ०
 एच०  मोहित)  :  (क)  दमकल  केन्द्र,
 क्षांसी  रानी  रोड  के  परिसर  में  रह  रहे  लग मंग
 25  कर्मचारियों  ने  32  जुलाई,  973  को

 कुछ  घंटों  के  लिये  दमकल  केन्द्र  पर  बैठ  रहो
 प्रदर्शन  किया  था  |

 (ख)  से  (छ).  झांसी  रानी  रोड  दम-
 कल  केन्द्र  के  कमजोरियों  के  साथ  कोई  समझौता

 नहीं  हुआ  शौर  इसलिये  इसके  कार्यान्वयन
 का  प्रश्न  ही  नहीं  उठता  ।  इस  सेवा  में  किये
 कर  रही  यूनियन  ने  दिल्‍ली  दमकल
 सेवा  में  आठ  घंटे  को  ड्यूटी  प्रणाली  प्रारम्भ
 करने  के  लिये  मांग  की  थी  |  इस  सम्बन्ध  में
 कि  दो  पारी  ड्यूटी  प्रणाली  किसी  निश्चित
 तारीख  रो  प्रारम्भ  की  जाती  चाहिये  कौर  तब
 सके  कर्मचारियों  को  कुछ  बढ़ा  हुआ  भत्ता

 (काल  ला उत्स  )  भर्यात्‌  30.  00  श्याम  मासिक
 दिया  आना  चाहिए,  दिलसा  प्रशासन  हारा
 भागते  एक  संदाररू  जोड  हरा  एक  समझौता
 wm  Sia  we  weet  aw
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 कर्म वास् थों  नही  सेवा  भरों  में  परिवर्तन

 होगा  भ्र ौर  दिल्‍ली  प्रशासन  द्वारा  इस  विषय
 फ्र  विचार  किया  जा  रहा  है  ।  इस  सोच

 हाल  ही  में  बढ़ाया  हुअ!48  006पया  मासिक

 अलावा  भेत्ता  दिया  जा  रहा  है  a

 मेरठ  (उसर  प्रदेश)  में  थोरी  का  समास
 घरासखद  किया  जाता

 4833.  श्री  महा  दीपक  तिरू  शाक्य  :
 क्या  गुह  मंत्री यह  बताने  को  कपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  ध्यान  3  अगस्त,
 I973  के  “नवभारत  टाइम्स”  में  प्रकाशित

 इस  आशय  के  समाचार  की  ओर  दिलाया
 गया  है  कि  मेरठ  (उत्तर  प्रदेश)  में  एक  लाल
 रुपये  का  चोरी  का  विभिन्न  प्रकार  का  सामान
 बरामद  किया  नया  था;  गौर

 (ख)  यदि  हां,  तोनस  सम्बन्ध  में  कय'

 कार्यवाही  की  गई  है  ?

 गह  मंत्रालय  सें  उक-मंत्री (ली  एक एच
 सोहल तिस be  (क)  और  (ख).  उत्तर  प्रदेश
 सरकार  ने  सूचित  किया  है  कि  4  अगस्त,
 973  को  मेरठ  पुलिस  ने  लगता  44050

 रुपये  के  मूल्य  का  विभिन्न  प्रकार  का  चोरी  का
 सामान  बरामद  क्रिया  |  इस  संबंध  में  4
 व्यक्ति  गिरफ्तार  किये  गये  हैं।  मामले  में  अभी
 जांच-पाताल  की  जा  रही  है  ।

 जिला  सु ख्याल रों  फ्लोर  शिक़वों  की  राज-
 घाटियों  को  सीधे  टेलीफोन  |  लाइनों

 से  जोड़ता

 4834.  जी  महा  दीपक  सिंह  शाक्य :
 क्या  संसार  मंत्रों  यह  बताने  की  हुया  करेंगें
 किः

 (क)  विभिन्न  राज्य  में  कितने  जिलों
 को  राज्य  की  राजधानियों  से  सीधे  टेलीफोन
 लाइनें  द्वारा  नहीं  जोड़ा  गया  है;  कौर
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 (ख  )  क्या  सरकार  वा  जिद यार  जिला

 मुख्यालयों  को  राज्य  की  राज वानिया  ये  सीधे
 टेलीफोन  लाइन  द्वारा  जा उन  वा  है  झर

 यदि  नही  तो  सर  क्‍या  कारण  है  !

 सवार  मंत्री  (भरी  टैघबतीर  दण्ड  MBIT)
 (क)  आवेशित  लग  सन  विवरण  में  दी

 गई  हे  |  |

 ख)  विभाग  न  यह  निश्चय  हया  हे
 कि  सभी  जिता  सु ख्याल या  को  सामान्यत
 राज्य  की  राजधानी  के  साथ  सीधे  टूर  सीधी।
 के  जग्या  जोड  दिया  जाए  ry  किन्तु  इस  लक्ष्य
 की  पूर्ति  घिर-धीर  ही  समव  हा  सकेगी  7
 साशा  है  कि  पा  कवि  परवेकर्षीय  याज  कान्त
 तक  इस  मध्य  की  पूति  हो  जाग  |

 क्वि रण

 राज्य  मघ  शासित  प्रदेश  उन  जिया
 मरना  तथा  की
 नया  जोड़ते
 राज  की  राज-
 37  साथ

 जुड पर  है

 |  2

 प्रथम  i

 तरुण  चता  4

 अपमान  तथा  निकोबार  का  नहीं

 झान  प्र  प्रदेश  कार्ड  नहीं

 बिहार  कार्ड  नहीं

 चड़ीगढ़  कोई  नहीं

 दिल्‍ली  कोई  वही

 गावा  दमन  दीव  2

 गु  रात  कौ.  लकी

 हिमाचल  प्रदेश  8

 हस् वाजा  2

 _जम्मू
 तबा  कश्मीर  ‘

 AUGUST  39,  rey

 ——  ee  3५००  Si

 केवल'  | ह

 लकरादोव

 मैसूर  2

 महाराष्ट्र  9

 मध्य  प्रदेश  Ly

 मेघालय  कोई  उठी

 मिजोरम  i

 मणिपुर  2

 नागालैंड

 उड़ीसा
 पजाब  2

 पॉंडिचेरी  :

 गा  धान  io

 तिलाई  को  नदी

 विपदा  काई  नहों

 उत्तर  प्र  दश  25

 'पश्चिमी  गाल  का  चली

 Recommendation  of  the  Committee
 appointed  by  Government  to  go  into
 the  Question  of  Communal  Racts  in

 Sadar  Basar,  Delhi

 4835  SHRI  V  MAYAVAN

 SHRI  NAWAL_  KISHORE
 SINHA

 Will  =the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  Commmttee  aP®pointed
 by  the  Union  Goverument  to  go  uito
 the  question  of  riota  m  Sadar  Bazar,
 Defhi  hes  submitted  ita  réport,  and
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 (७)  if  go,  ६४0९  main  recommendations
 thereto?  sf

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NiWAS
 MIRDHA):  (४)  and  (b).  The  Cental
 Government  have  appointed  no  such
 Committee,  However,  the  lt.  Gover-
 mor,  Delhi,  had  ordered  an  administza.
 tive  enquiry  into  the  circumstances
 and  causes  which  Jed  to  the  clashes
 that  tock  place  in  the  Sadar  Bazar
 nre#  of  Delhi  during  the  night  bet-
 ween  l2th  and  l8th  June,  1978,  The
 report  of  the  enquiry  has  been  receiv-
 ed  by  the  Lt.  Governor  and  is  under
 examination.

 Enumerators  and  Supervisory  for
 Census  of  Small  Scale  Industria)

 Units

 4836.  SHRI  RAJA  KULKARNI.  Will
 the  Mnisier  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  he  pleased  to  refer  to
 fhe  reply  given  to  USQ  No.  §220  on
 the  25th  April,  973  regarding  the
 census  of  smal!-scale  industiial  units
 and  state  who  is  entrusted  with  the
 task  and  how  many  educated  unem-
 ployed  would  be  drafted  as  enumera-
 tors  and  supervisors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  The  Development  Commis-
 sioner  (Smal]  Scale  Industries)  is  in
 overal}  charge  of  planning  and  co-or-
 dination  cf  the  census  progi‘amme.
 The  Directors  of  Industries  in  the
 States|Union  Territories  will  be  res-
 ponsible  for  the  implementation  of
 the  census  programme  in  their  res-
 pective  States\Union  Territories.
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 About  4800  of  the  educated  unem-
 ployed  will  be  drafted  as  enumerators}
 Data  Compilers.

 Screenfog  of  vations  Departments  of
 U.P.  Government

 4837.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  screen
 every  department  of  Uttar  Pradesh
 Government  and  bring  al!  such  vfficers
 to  boek  as  are  not  considered  ahove
 board;  and

 (b)  if  so,  the
 thereof?

 full  particulars

 THE  MINISTER  OF  STATE  IN  ‘tHE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a}  The  Government  of  Uttar  Pradesh
 have  decided  to  screen  all  gazetted
 officers  whose  appointing  authority  is
 the  Governor  and  a  committee  has
 been  constituted  in  every  department
 for  the  purpose  with  g  view  to  rctire
 or  revert  those  persons  whose  coni-
 nuance  on  the  present  posts  js  not  in
 the  public  interest.  The  State  Govern-
 mer:.t  have  also  decided  not  to  screen
 Government  servants  whose  appoin-
 ting  authority  is  not  the  Governor,  but
 they  have  asked  the  heads  of  depart.
 ments  to  recommend  to  the  Govern-
 ment  for  retirement  of  employees  who
 have  completed  25  years  qualifying
 service  and  whose  retention  in  service
 is  not  in  the  public  interest.

 (b)  The  particulars  of  action  taken
 so  far  are  given  in  the  statement  laid
 at  the  Table  of  the  House.

 Statement

 The  following  action  has  teen  taken  by  cr  is  under  consideralicn  cf  the  Government  of
 Uttar  Pradegh  in  respect  of  Gazetted  GAficers  whose  appointing  autharity  is  the  Covernor  a

 QQ)  No.  of  Officers  retired  at  the  age  of  55  years  2

 (3)  No.  of-officers  retired  afler  completing  25  ywars  qualifying

 (3)  No.  of  officers  reverted  ~m  lower  posts  3
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 (4)  No.  of  officera  recommended  for  cetirement  at  the  age  of
 55  yeare

 (९)  No,  of  officers  recommended  for  cetiremettt  after  completmg
 25  years  qualifying  service  37

 (6)  No.  of  officers  recommended  for  reversion  to  lower  poste  5

 (7)  No.  of  temporary  officers  recommended  for  terminanon  of
 secvices  .  '  "  3

 Recommendations  received  in  res-
 9९९६  of  the  officers  mentioned  in  S.
 Nos.  (4)  to  (7)  above  are  under  con-
 sideration  of  the  State  Governznent,

 Committees  on  new  Capital  of  Assam

 4838.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  agtate:-

 (a)  whether  Central  Government
 have  appointed  a  Committee  of  experts
 to  suggest  a  final  site  for  the  capital
 of  Assam;

 (b)  when  the  Committee  was  set  up,
 the  composition  thereof  and  when  the
 report  of  the  Committee  is  likely  to  be
 submitted;

 (c)  the  estimated  expenditure  )ihely
 to  be  involved  in  developing  the  new
 capital  of  the  State  of  Assam;  and

 (d)  the  reasona  for  which  the  nece-
 ssity  for  a  new  capital  of  Aasam  arose?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,H.  MOHSIN):  (a)  to  (a)  At

 the  instance  of  the  Government  of
 Asssm  a  Committee  of  experts  haa
 been  appointed  by  the  Central  Govern-
 ment  with  the  composition  and  terma
 of  reference  as  indicated  in  the  Go-
 vernment  of  India’s  Resolution  dated
 the  l5th  March,  1973,  a  copy  of  which
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See.  No.  LT-5562/
 73)

 (e)  Any  estimate  of  the  likely  ex-
 penditure  to  be  involved  in  devalop-
 ing  the  ह...  capital  would  be  pomtble

 only  after  the  selectian  of  alte  bas
 been  made  on  the  basie  of  the  report
 of  the  Committee  of  expertz

 Allocation  of  Fodds  for  devalosmeas’s
 of  Industries  in  Gojeret  ander  Mifth

 Plea

 4839,  SHRI  0,  P  JADEJA:  Will  1छह
 Minister  of  INDUSTRIAL  DEVELOP:
 MEN’!  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  total  amount  earmarked  for
 the  development  of  industries  in  the
 country  during  the  Fifth  Pian,
 State-  wise;  and

 (b)  the  amount  earmarked  for  the
 development  of  large,  small  and  me-
 dium  industries  im  Gujarat  State
 separately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  and  (b)  Informa-
 tion  about  the  total  amount  earmarked
 for  development  of  zidustries  in  the
 country  during  the  Fifth  Plan  pertod
 would  be  avalable  only  after  the
 draft  Fifth  Plan  38  finahzed.  Aa  re-
 gards  the  amount  earmarked  for  the
 development  of  large,  ama)]  and  me-
 dium  industries  in  the  Gujarat  State,
 the  Fifth  Plan  proposals  as_  received
 from  the  State  Government  are  under
 discussion  between  the  Planning  Com~
 misaion  and  the  State  Government

 Anfumtio  Telephone  Exchanges  at
 Jemnagar

 4840.  SHRI  0,  P.  JADEVA:  Will  the
 N&nister  of  COMMUNICATIONS  be
 pleased  to  state  the  progreas  made  in
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 respect  of  installing  an  automatic  Tele-
 phone  exchange  at  Jamnagar  in
 Gujarat  State?

 THRE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 Jamnage:  Exchange  Bullding  con-
 struction  has  becn  started  and  the
 buiiding  work  completed  upto  30,6  973
 78  40  per  cent.

 Installation  of  equipment  will  be
 taken  up  after  completion  of  building
 construction  and  receipt  ot  equipment
 feom  M{S  Indian  Telephone  {ndustries
 Ltd  Bangalore

 Development  throagh  Application  of
 Modern  Science  and  Technology

 4841,  SHRI  0.  P.  JADEJA:  Will  the
 Momster  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  the  names  of  the  distncts  where
 C  S  I.  R  has  initiated  programmes
 for  taking  up  its  overall  development
 through  the  application  of  modern
 science  and  technology,  and

 (०)  the  progiess  made  in  those  Dis-
 tricts  and  the  results  achieved?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  The  Council  of  Scientific
 and  industrial  Research  (CSIR)  has,
 adopted  only  Katunnager  Dhrstrict
 (Andhra  Pradesi,)  90  the  first  instance.

 (०)  Based  on  field  studies,  CSIR  has
 prepared  plans  of  developmenis  in  the
 civil  engineering  gector  comprising
 housing,  public  health  and  70808.
 These  plans  are  under  different  stages
 of  discussion  with  the  respectve  de-
 partments  of  the  State  Governwent,

 Similerly,  in  the  industrial  eector
 based  on  the  preliminary  field  studies,
 various  pro‘jects,  conceived  as  feasible,
 have  been  indentified  and  a  draft  pro-
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 ject  report  has  been  prepared  Fur-
 ther  studies  on  resources  and  neved
 based  industries  are  in  progress.

 Work  on  construction  of  a  Harian
 Colony  comprising  42  units  has  _  at-
 ready  commenced  and  is  expected  to
 be  completed  shortly

 उत्तर  प्रदेश  में  बू  का  प्रयोग

 4842  ्  'चन्दुलात्त  जाकर  :

 शी  शिवकुमार  शास्त्री  :

 क्या  गृह  मंत्री  यह  बसाने  की  कृपा  करेगे
 कि

 (क)  क्‍या  उत्तर  प्रदेश  के  सरकारी
 कार्यालयों  में  उर्दू  में  लिखे  प्रस्वेदन-पत्र  फिर  से
 स्वीकार  किये  जाने  बाख  हा  गये  है,  शौर

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 विचार  उर्दू  को  उत्तर  प्रदेश  की  दूसरी  सरकारी
 भाषा  बनाते  का  है  ?

 गृह  मंत्रालय  में  उप-मंत्रो  श्री  एक०
 एच०  पोस्तीन)  (क)  जी  हा,  श्ोमान्‌ ।

 (ख)  उत्तर  प्रदेश  सरकार  मे  प्राप्त

 सूचना  के  अनुसार  इस  समय  त्सा  कोई  प्रस्ताव
 विचाराधीन  नहीं  है  t

 Cuttack-Bhubaneswar  Telecommuni-
 cation  System

 4843  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  telecommunication
 system  between  Cuttack-Bhubapeswar
 48  on  a  chaotic  condition  especially
 after  the  introduction  of  micro-wave
 system  and  a  number  of  delegations
 met  the  Minister  of  State  for  Commu-
 nications  recently  at  Bhubaneswar  in
 thia  connection;  and
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 (b)  if  so,  the  measures  taken  in  this
 yegard?

 THE  MINISTER  OF  COMMUNICA-
 ‘TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Trunk  communication  system  bet-
 ween  Cuttack-Bhubaneswar  have  been
 working  well  with  the  Microwave
 system.

 (b)  Adequate  number  of  trunk  cir-
 cuits  are  available  and  no-delay  trunk
 service  hag  also  been  introduced  be-
 tween  Cuttack-Bhubaneswar  _  since

 July,  1973.

 Site  for  Telephone  Exchange  at
 Bhadrak

 4844.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  the  site  for  the  proposed
 ~Telephone  Exchange,  Bhadrak  has  been
 finally  selected  in  the  Bhadrak  H.P.O.
 premises;  and

 (b)  if  so,  the  steps  taken  to  cons-
 -truct  the  permanent  building  for  ear-
 ly  use  and  convenience  of  the  public?

 THE  MINISTER  OF  COMMUNICA-
 ‘TIONS  (SHRI  H.  N.  BAHUGUNA):

 (a)  Yes.

 (b)  Preliminary  action  for  prepara-
 tion  of  plans  and  estimates  is  under

 -way.

 Opening  of  P.C.Os.  in  Balasore
 District

 4845.  SHRI]  ARJUN  SETHI:  Will  the
 Minister  of  COMMUNICATIONS  be

 “pleased  to  state:

 (a)  whether  there  has  besen  persi-
 stant  demands  for  opening  P.  C.  Os,
 ates  anin  oe  (QO.  Khaira-o-  lr:  os

 ‘Gopalpur  SPO  and  Tudigariha  S.  P.
 Os.  of  Balasore  District;  and

 this (b)  if  so,  the  steps  taken  in
 -regard?
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 THE  MINISTER  OF  COMMUNiCA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Demands  have  been  received
 for  opening  Public  Call  Offices  at
 Bant  SPO,  Khaira  SPO,  Gopalpur
 SPO  and  Tudigariha  SPO  of  Balasora
 District.

 (9)  Proposals  to  open  Public  Call
 Offices  at  Bant  and  Khaira  are  under
 examination  whereas  those  relating  ta
 Gopalpur  and  Tudigariha  have  been
 found  to  be  unremunerative.  PCO’s
 at  these  two  places  can  be  opened  on
 rent  and  guarantee  basis  if  some  in-
 terested  party  is  willing  to  indemnify
 the  department  against  the  anticipa-
 ted  loss.

 Attaching  Bhadrak  Telephone  Ex-
 change  with  Balasore  Telegraph

 Engineering  Sub-division

 4846.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 cently  taken  a  decision  to  attach  Bhad-
 rak  Telephone  Exchange  with  Balasore
 Telegraph  Engineering  Sub-division
 severing  the  present  arrangement  with
 Keonjhar  sub-division;  and

 (b)  if  so,  when  such  decision  was
 taken  and  the  reasons  therefor?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  He  Ne  BAHUGUNA):;
 (a)  Bhadrak  Telephone  Exchange
 Was  proposed  to  be  placed  in  the  new
 Keonjhar  Sub  Division  on  its  forma-
 tion  in  February  1973  by  re-organisa-
 tion  of  the  Balasore  and  Cuttack  Sub
 Divisions.  The  transfer  igs  rowever
 yet  to  be  implemented.  The  matter  ह
 under  examination.

 (b)  Does  not  arise.
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 News  Hem  “Tndla  cas  Meet  Its  News-
 print  Requirements”

 4947.  SHRI  DEVINDER  SINGH
 GARCKHA;  Wil}  the  Minister  of
 PLANNING  be  pleased  to  state;

 (a)  whether  his  attention  has  been
 drawn  to  a  news-item  in  the  Indian
 Express  dated  the  2nd  August,  १973
 where  it  has  been’  reported  that  if
 concerted  organisational  efforts  and
 specialised  technical  know-how  were
 used  ivy  the  preservation  and  develop-
 ment  of  the  forests  providing  raw  ma-
 terial  for  newsprint,  India  can  meet
 its  requirements  without  depending
 on  any  outside  heip;  and

 (b)  if  so,  what  is  his  reaction  to  this
 statement  of  a  senior  specialist  of  the
 Planning  Commision  and  secretary  of
 the  Indian  Forest  Service  Association?

 THE  MiNISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes  Sir

 (bo)  The  statement  is  broadly  in  line
 with  the  policy  proposed  to  be  adop-
 ted  in  regard  to  development  of  fores-
 try  in  the  Fifth  Plan.  Programmes
 for  development  of  commercial  fores-
 try  with  a  view  to  providing  raw  ma-
 teria]  for  newsprint  industry  are  ane
 tended  te  be  given  high  priority.

 ‘Report  of  Staff  Inspection  Unit  of  the
 Finance  Ministry  ४०  cedbsce  nomber

 of  Posts  in  PIB.

 4848,  SHRI  DEVINDER  SINGH
 GARCHA;  Will  the  Minister  of  IN-
 FOBNATION  AND  BROADCAST-
 ING  be  Pleased  to  state:

 {a)  what  is  his  reaction  to  the  Re-
 Port  of  Staff  Inspection  Units  of  the
 Finance  Mimiatry  to  reduce  a  number
 of  ‘posts  in  P.2.B.  and  uther  Units  un~
 der  his  charge:  and

 (b)  whather  any  steps  have  already
 deen  taken  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCAS‘TING  (SHRI  DHARAM
 छ  SINMA):  (a)  and  (b),  Over  the
 last  three  years  or  so,  the  8.  I.  U.  has
 g.ven  a  number  of  ruports  on  ‘the
 Staff  working  in  varivus  Media  Ticts
 of  the  Minisiry  (including  the  PIB)
 as  well  as  the  Main  Secretariat.  Their
 ‘eports  in  respect  of  PIB  as  also  some
 other  reports  have  since  been  imple-
 mented;  while  some  others  are  ir  the
 precess  of  implementation.  There  are
 however,  still  some  recommendations
 of  the  8,  i.  UU  which  are  under  active
 consideration  in  consultation  with  the
 Staff  Inspection  Unitithe  Ministry  of
 Finance.

 Proposal  ‘o  Educate  People  for
 changing  thelr  attitude  towards

 Harijans  and  Adivasis

 4849.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  steps  Government  are  ta-
 king  to  educate  the  people  for  chang-
 ing  their  attitu@e  towards  Harijang
 and  Adiyasis  in  the  wake  of  rise  in  the
 hostilities  to  them  all  over  the  country
 during  the  last  two  years;

 (b)  whether  these  measures  will
 be  reviewed  at  the  newly-constituted
 Steering  Committee  set  up  to  reacti-
 vate  the  National  Integration  Council
 at  its  meeting  in  the  last  week  of  this
 month:  and

 (c)  whether  he  will  take  the  Houae
 into  confidence  regarding  the  imple-
 mentation  of  the  outcame  of  this
 meeting?

 THE  MINISTER  OF  STA‘TE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  Bite  THE  DEPART-
 MENT  OF  PERSONNEL  (SBERI
 RAM  NIWAS  MIRDHA):  (a)  The
 Central  Government  has  been  stress-
 ing  from  fime  to  time  the  need
 for  aPpfopriate.  measures  to  safe-
 guard  the  interésts  of  the  weaker  $8¢=
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 toons  of  society  One  of  the  sugges-
 tions  made  to  all  the  State  Govern-
 ments  was  that  district  officers
 as  well  as_  other  supervisory
 officer*  should  be  required,  dur-
 ing  the  course  of  their  tour-
 ing  in  the  districts  to  take  steps
 in  cooperation  with  the  local  leaders
 in  the  Fanchayati  Raj  institutions  etc
 to  induce  the  socially  conservative
 elements  to  give  up  the  practice  of  un-
 touchability  in  any  form  and  to  accept
 unreservedly  the  idea  of  social  equal-
 ity  It  has  also  been  suggested  that
 the  information  and  public  relations
 agencies  oi  the  State  Government
 should  be  instructed  to  organise  pro-
 grammes  m  collaboration  with  volun-
 tary  organisations  at  the  district,  tehsil
 or  taluga  and  village  levels  to  high-
 light  the  urgent  need  for  the  removal
 of  untouchability

 (b)  The  situation  arising  out  of  in-
 cidents  affecting  members  of  Sched-
 uled  Castes  was  one  of  the  items  dis-
 cussed  at  the  meeting  of  the  Steering
 Committee  of  the  National  Integration
 Council  held  on  the  24th  August  973

 (c)  Yes,  Sir

 Eastern  UJP.  Industries  Corporation

 4850
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state

 (a)  the  date  by  which  Eastern  UP
 Industries  Corporation  (Poorvanchal
 Nigaxn)  is  functioning  there

 (b)  the  District-wise  plans  formu-
 lated  by  the  Corporation,  and

 (c)  the  new  proposals  under  consi-
 deration  of  the  Corporation  for  Faiza-
 Tbad  Division,  District-wise?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRA-
 MANIAM):  (a)  SO-MMI.
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 (b)  and  (c).  The  Corporation  was
 created  for  accelerating  the  overall
 economic  development  of  the  region
 comprising  the  following  districts.—
 Varanasi,  Jauhpur,  G'hazipur,  Mirza-
 pur,  Baiba,  Allahabad,  Gorakhpur,
 Basti,  Azamgarh,  Deoria,  Faizabad,
 Sultanpur,  Pratapgarh,  Gonda,  and
 Bahraich  The  last  five  districts  fall
 under  Faizabad  Division  While  de-
 tails  of  the  Corporation's  plans  for
 setting  up  industries  m  these  districts
 are  not  available,  according  to  infor-
 mation  received  from  the  State  Gov-
 ernment  the  Corporation  has  envisag-
 ed  the  setting  up  of  brick  kiln  units
 in  each  of  these  districts  and  khand-
 san  units  m  the  districts  of  Deoria,
 Basti,  Sultanpur  and  Bahraich

 Shifting  of  licences  toned  for  Back.
 ward  Areas  to  Developed  Areas

 4851  SHRI  R  K  SINHA  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state

 (a)  whether  certain  licences  were
 issued  in  the  past  for  setting  up  cer-
 tain  industries  in  backward  areas  but
 those  industries  never  set  up  there  in
 backward  areas  and  later  on  they
 managed  to  shift  to  metropolitan
 towns  and  developed  areas,

 (b)  if  so,  the  names  of  those  in-
 dustries,  and

 (c)  the  reasons  for  allowing  them
 the  change  of  place  by  neglecting  the
 interests  of  backward  areas  and  _  the
 persons  responsible  for  this  irregula-
 rity  and  the  action  taken  against
 them’

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBBA-
 MANIAM)*  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Opening  of  the  Araaches  of  SISK  is
 Raekward  Areas  of  U.P.

 4852,  SHRI  R.  K.  SINHA:  Will  the
 Ministez  of  INDUSTRIAL  DEVELOP.
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  Government  propuse
 ५0०  open  Branches  of  the  Smal!  Indu3-
 tries  Service  Institute  in  the  backward
 areas  of  Uttar  Prad+sh;  and

 (b)  if  so,  whethe:  such  #  branch
 would  be  opened  in  Faizabad  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  28058  RAHMAN
 ANSARI):  (a)  and  (b).  There  is  a
 propo:sal  to  open  a  branch  Institute
 at  Fuzabad  in  UP  to  cater  to  the
 needs  of  backward  areag  of  U.P,  This
 has  however.  been  deferred  for  the
 nreseri{  in  view  of  the  financial  con.
 straints,

 Proposal  to  appoint  an  A.LR.  corres-
 pondent  in  Faizabad,  U.P.

 4853  SHRI  R  K  SINHA’  Vail  the
 Minister  of  INFORMATION  AND
 RROADCASTING  bre  pirased  to  state:

 (a)  whether  there  is  no  Corres-
 pondent  of  Alt  India  Radso  posted  in
 Faizahad  Division  of  Uttar  Pradesh;

 {b)  If  not.  whether  there  is  any
 Proposal  tn  appoint  an  All  Ivclia  Radio
 Correspondent  in  Fuizabad  for  giving
 coverage  to  cultura)  and  other  news
 tor,  being  broadcast  over  Lucknow
 Station  of  All  Indiz  Radio;  and
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 (e)  if  so,  when  and  if  not,  the
 reasona  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCAST'NG  (SHRI  DHARAM
 BIR  SINHA):  (a)  No,  Sir.

 (b)  and  (c).  There  is  a  scheme  to
 appoint  part-tyme¢  Correspondent  at
 various.  districts  in  the  country  in  a
 phased  manner  Faizabad  js  likely  to
 be  taken  up  in  the  first  phase  of  this
 scheme  subject  to  availability  of
 fund-

 Grant  of  Pension  to  Freedom  Fighters
 from  Faizabad  District,  UP.

 4854  SHRI  K.  SINHA:  Will  the
 Minster  sf  HOME  AFFAIRS  be
 pleased  to  state:

 fy)  the  total  number  of  apptications
 received  from  the  freedom  fighters
 from  Faizabad  District  so  far  for  the
 grant  of  pension;

 (b)  she  number  of  appticationa
 sincticned  and  the  number  of  these
 applications  which  are  still  pending
 censideration;  and

 {c)  the  time  by  which  all  the  appli-
 cations  received  for  pension  from
 frecdem  fighters  aie  likely  to  be  clear-
 ed?

 THE  DEPUTY  DONISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  प्  MOHSIN)-  (a)  and
 (b)  The  position  about  receipt  and
 disposal  of  applications  received  from
 District  Faizabad  of  Uttar  Pradesh  ia
 as  under:—

 “No. of  apptications  tecelved
 No.  of  applications  examined

 No.  of  applications  approved  for  grant  of  एथाडांता
 No,  of  appltearions  rejected

 No.  of  spplicariqus  io  which
 clarific  tons  asked  फधि०णा  applicants;

 Pty

 _—  न  of  eppticntions which
 exe  yet

 0०  be  examiond  iki
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 (c)  Practically,  all  the  applications
 received  upto  Sist  March,  978  have
 been  examined  and  pension  approved
 in  86  many  cases  as  were  found  eli@-
 ble  Applications  received  after  3lat
 March,  7973  will  be  taken  up  shortly
 The  disposal  of  apphcattons  in  which
 clarificatlons  have  been  asked  for,
 would  depend  m  how  oon  thease  are
 furnished  by  the  applicanta|State
 Government

 Spreading  of  Mass:communiration
 Media  in  the  Hilly  and  Beckward

 Regtona

 4855  PROF  NARAIN  CHAND
 PARASHAR:  Will  the  Mimaster  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state:

 (a)  whether  any  special  heed
 ig  paid  by  the  Department  for
 spreading  the  mass-Communica-
 tion  media  and  their  agencies
 like  the  Radto  net-work  and  the
 Field  Publicity  Unite  in  the  Hilly
 and  Backward  regions  of  the  country
 which  do  not  have  adequate  commu-
 nication  facslities,

 (b)  if  so,  the  main  outlines  of  the
 facilities  or  priorities  extended  by  the
 Department  for  these  regions;

 (c.)  whether  any  prioraty  of  special
 allocation  i9  being  made  for  such  re-
 giona  in  the  country  during  the  Fifth
 Five  Year  Plan;  and

 (d)  if  ७०,  an  outhne  of  the  ap-
 @foach  for  these  regions  in  the  Fifth
 Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 TRY  OF  INFORMATION  AND

 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Yes  Sir

 (b)  One  of  the  objectives  of  the
 Fourth  Five  Year  Plan  was  the  ex-
 tension  of  broadcast  coverage  and
 other  mass<cammunicstion  media
 agencies  to  tribal,  billy  and  back-
 ward  87९88  A  radio  stalion  at  Leh
 was  eommmissioned,  another  at  Tawang
 is  getting  ready.  Qf  the  92  Field
 Pulbidity  Unite  covering  the  entire
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 country  nearly  one  third  of  thera  Le.
 60  are  located  in  the  border  areas
 most  of  them  In  hilly  terrain.  The
 Presa  Information  Bureau  have  also
 opened  offices  to  serve  the  hilly  sreas
 of  Tripura,  Meghalaya,  Manipur  and
 Jammu  and  Kashmir  The  Films  Di-
 vion  have  posted  a  Newsree]  Officer
 at  Gauhati  for  covering  Backward  re-
 gions  in  Arunachal  and  other  hilly
 and  Backward  arcas  of  the  Eastern
 Region

 (e)  and  (d)  Removal  of  regional
 imbalances  and  special  needs  of  hilly
 and  backward  regions  are  borne  in
 mind  while  drawing  up  the  Fifth
 Five  Year  Plan  proposals  of  the  Me-
 dia  Umts  which  are  now  being  fina-
 lised  in  consultation  with  the  Plan-
 ning  Commission

 Linking  of  Dtetrict  Geadq  uarters  with
 Capitala  of  Punjab,  Garyana  and

 HP.

 4856  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Mlnister  of
 COMMUNICATIONS  be  pleased  to
 state

 (a)  the  names  of  the  (Revenue)
 Dastnet  Headquarters  in  the  three
 States  of  Punjab,  Haryana  and  Hima-
 chal  Pradesh  covered  by  the  Punjab
 Circle  which  are  not  directly  linked
 with  the  respective  State  Capitals  by
 Telephones;  and

 (b)  the  likely  period  by  which
 these  District  Headquarters  would  be
 directly  linked  with  the  respective
 State  Capitala?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAMUGTIINA):
 (a)  A  statement  is  picaed  on  the
 Table  of  the  Lok  Sabdde.

 (b)  Kapurthala  in  Punjab  will  be
 connecteg
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 State  District  Headquartery  not  connected
 directly  with  the  State  Capita)

 Punjab.  Kapurthala  and  Gurdaspur.

 Haryana.  Jind  and  Narnaul.
 Himachal  Una,  Hamirpur,  Chambe,  Kelong,
 Pradesh.  Kalpa  and  Kampti.

 O.¥.T.  Scheme  jn  Delhi  ing  safeguards  to  the  backward  com-
 Munities  other  than  the  Scheduled

 4857.  PROF  NARAIN  CHAND  Castes  and  Scheduled  Tribes,  in  the
 PARASHAR:  Wilt  the  Mhnister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (e)  whether  the  O.Y.T.  Scheme
 for  granting  Telephone  connections
 has  been  suspended  in  the  areas
 covered  by  3  Telephone  Exchanges  in
 Delhi,  because  of  some  technica)  de-
 fects;

 {b)  if  so,  the  period  for  which  the
 suspension  has  been  ordered;  and

 (c)  whether  precautions  would  be
 taken  in  the  case  of  other  Exchanges
 in  Delhi  for  avoiding  such  8  situae-
 tion?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  NL  BAHU-
 GUNA):  (a)  No.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 Gafeguards  for  Gackward  Command.
 ties  in  Competitions  for  I.A8/EP.S

 and  other  All  Indiz  Examinations

 4858.  SHRI  N.  TOMBI  SINGH:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state;

 (a)  whether  Government  propome
 to  adopt  20९७७]  measures  for  provid-

 matter  of  competitions  for  the  I.A.S.,
 IPS  and  similar  other  Al]  India
 examinations;

 (b)  if  ७०,  the  bamc  features  of  such
 Measures  and  when  such  steps.  are
 likety  to  be  expedited;

 (c)  whether  Government  are  aware
 that  there  are  a  number  of  backward
 gtoups,  particularly  in  the  North  Eas-
 tern  region,  who  are  not  covered  by
 the  protections  given  to  the  Sche-
 duled  Tribes  and  Scheduled  Castes,
 in  the  matter  of  recruitment  to  the
 All  India  services;  and

 (0)  if  the  action  being  taken  by
 Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINETRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHERI  RAM  NIWAS  MiE-
 DHA):  (a)  fo  (a).  The  Government
 of  India  have  decided,  after  taking
 into  conalderetion  the  Report  of  the
 Backward  Classes  ap-
 Pobtted  under  article  340  of  the  Con-
 stitution,  not  to  rengnise  eny  dack-
 ward  cleses  ofber  than  Ochmidaled
 Castes  and  Scheduled  Trides  for  the
 pafpose  of  providing  safequarde  in  the
 umitter  of  competitions  for  the  LAS,
 UPS.  afd  abmiler  other  all-india
 examinations
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 Telephone  Directory  of  Bihar  Circle
 and  Patna  Telephone  District

 4889  SHRI  BHOLA  MANJHI.  Will
 the  Mmister  of  COMMUNICATIONS
 be  pleaged  to  state.

 (a)  when  the  last  Telephone  Direc-
 tory  of  Bihar  Circle  was  printed  and
 what  i6  the  normal  period  of  gap  bet-
 ween  two  issues  of  printing  of  Tele-
 phone  Directory  of  Bihar  Circle  and
 Patna  Telephone  Distnct,  and

 (b)  the  steps  being  taken  by  Gov-
 ernment  for  early  publication  of  Tele-
 phone  Directory  and  by  what  time  the
 new  Telephone  Duectory  is  expected
 to  be  published?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA):
 (a)  Last  Telephone  Directory  of

 Bihar  Crrcle  was  printed  in  October,
 3972

 Normal  gap  between  two  issues  of
 Bihar  Cicle  (including  Patna)  Tele-
 phone  Directory  ॥8  one  yea:  No  se-
 paiate  Directory  has  so  fai  been  prmin-
 ted  for  Patna  Telephone  Disinet

 (b)  Pnnting  of  the  next  issue  of
 Bihar  Cele  (including  Patna)  Tele-
 phone  Directory  has  already  been
 started  and  the  directory  igs  expected
 to  be  published  by  October,  973

 Expenditure  on  Maintenanre  of  Tele-
 Bhooe  system  at  Patna

 4880  SHRI  BHOLA  MANJHI:  Will
 the  Muinlster  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  the  actual  expenditure  on  the
 *naintenance  of  Telephone  system  at
 Patna  under  DB.  (Phones),  Patna,
 prior  9  the  creation  of  the  Telephone
 District  and  actual  expenditure  on  the
 maintenance  of  Telepbone  aystem  at
 Patha  under  DMT  Patua  during  last
 one  year;

 (b)  the  number  of  Telephone  con-
 nections  working  on  the  date  of  open-
 ing  of  Patna  Telephone  District  and
 on  the  ist  July,  1973;
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 (c)  the  number  of  Officera  employed
 for  the  matntenance  of  Patna  Tele-
 phone  System  on  the  date  of  creation
 of  Patna  Telephone  District  and  on
 the  ist  July,  973  and  the  expenditure
 on  establishment  charges  during  1989-
 70  and  ‘1972-73  in  Patna  Telephone
 system,

 (d)  whether  Telephones  wore  than
 sanctioned  are  being  utilised  for  cle-
 tical  and  non-operitive  dutres  at  the
 cost  of  efficiency,  and

 (e)  the  steps  berng  proposed  by  the
 administration  to  streamline  the  ser-
 vices  and  stop  cross  8 ७  in  Tele-
 phone  system?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H  N  BAHUGU-
 NA)  (a)  Telephone  Distnct  was
 created  on  22-2-t972

 Maintenance  expendituie
 QQ)  Dunng  71-72--R3a  4,26  000
 (a)  Dunng  72  18—Rs  13,85,000

 (४७)  No  of  Tckphones  working
 a  On  22-92-7239)  036
 (a)  On  -7-73—I]  390

 (ce)  No  of  ०९१५  fm  matntcnance
 Qa)  On  22-2-72—8
 (७)  On  -7-73—8
 fn)  Fer  Phauming  end  Adininis-

 ७  ston  woik—6

 Letablishinert  «  har  ges
 a)  969-70—Ra  25,767,53
 (७)  972-7"8—Rs  52,04,700

 (d)  Wo,  Sir.
 (९)  A  nuinber  of  ateps  have  already

 been  taken  to  streamline  the  servicea.
 Intensive  testing  of  all  the  eqwpmient,
 recrurtinemt  and  training  of  stsff  to
 make  up  the  shortages,  rehabilitation
 of  the  external  olant,  addition  of
 equipment  for  cesTying  the  increased
 traffic  etc.  are  Same  of  there  stepa
 Faults  and  cal)  fallures  have  airesdy
 been  reduced  conélderably  atid  qystem
 has  come  up  to  a  high  level  of  eficien-
 cy.  Crows  talk  bas  been  practically
 eliminated.
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 1  a  |  9  of  Medical  Bilis  to
 Gtaff  and  Officers  in  Bihar  Circle

 4861.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  atate:

 (a)  the  break-up  of  actual  amount
 paid  in  the  form  of  reimbursement  of
 medical  bills  to  Staff  and  Officers—
 both  Class  I  and  II]—during  1972-73,  in
 Biher  Circle;

 (b)  the  designation  of  Class  II  and
 Class  I  Officers  having  drawn  medical
 bills  above  two  thousand  rupees  during
 ‘1972-78;

 (c)  what  As.  per  capita  payment  of
 medical  bills  in  Bitar  Circle  and  that
 of  average  of  entire  country  in  P  &  T
 Department;  and

 (d)  whether  there  is  proposal  for
 opening  P  &  T  Dispensary  at  various
 places  in  Bihar  Circle  and  if  so,  names
 of  such  places  and  the  probable  date
 bv  which  the  said  dispensaries  are  ex-
 pected  to  be  opened?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N_  RBAHUGUNA):
 (a)  Class  I  Officers  Rs  4948/-

 Class  B  Officers  Rs  18331/-
 (b)  No  such  case

 (c)  Information  is  not  available  and
 is  being  collected.

 (d)  Yes,  there  Is  a  proposal  for
 opening  P  &  T  Dispensaries  at  six
 stations  in  the  Bihar  Circle  viz.
 Muzafarpur,  Ranchi,  Gaya,  Dhanbad,
 Darbhanga  and  Chapra.  The  propo-
 sal  is  under  active  consideration  and
 a  decision  is  expected  to  be  taken
 shortly.

 Casualties  during  the  axchange  of  fire
 between  Army  and  PAC  in  U.P.

 4862  उन्नत  R  R  SINGH  DEO:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  was  an  exchange
 of  fre  between  the  Provincial  Armed
 Constabulary  and  the  Army  in  ccrtain

 3762  LS—9.
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 perts  of  Uttar  Pradesh  on  the  2tst
 and  22nd  May,  19713;  and

 (b)  the  number  cf  persons  belonging
 to  two  wings  of  our  Security  Staff  in-
 jured  and  killed  during  the  exchange
 of  fire?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  (a)  Yes,  Sir.

 (b)  22  PAC  men  were  killed,  and
 56  Injured.  On  the  Army  side,  3  per-
 sons  kilied,  and  43  injured.

 Advertisement  of  NSIC  Material  Re:
 Smali  Units  in  Regional  Languages

 4863.  SHRI  SHRIKISHAN  MODI:
 SHRI  P,  GANGADEB:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pieased  to  state:

 (a)  whether  the  National]  Small
 Indwtnes  Corporation  Limited's  in-
 tegrated  approach  :n  the  growth  of
 gmall  scate  units  has  played  its  role  in
 advertising  all  their  mutters  in  all  re~
 gional  languagcs  with  the  asstance
 of  State  Governments;  and

 (b)  the  steps  taken  by  Government
 so  far  to  see  that  the  news  reach  each
 block  area  of  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  ZIAUR
 RAHMAN  ANSARI).  (a)  and  (b)
 The  assistance  given  by  the  NSIC  is
 publicised  in  different  regional  langu-
 ages  from  time  to  time.

 Schemes  formulated  by  Statea  being
 looked  into  by  Planning  Commission

 to  provide  secial  benefite  to  the
 People

 4864.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  PLANNING  be
 plevsed  to  state-

 (8)  whether  the  schemes  formule-
 ted  by  the  Statcs  are  being  looked
 into  by  the  Planning  Commiasion  to



 9H  Written  dmewane,/  AUGUSRI9,  AR:

 advise  thig  Gtetee  ta.  provide  ००४79
 छलाफ्म्प्रपा 5७  social  benefits  to  the  com.

 munity;  and  io
 (b)  if  so,  the  stepa  taken  to  teview

 the  schemes  of  the  States  which  bad
 been  sanctioned  on  the  daaisa  of  Cen-
 tral  grants?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b)  The
 Plan  progosals  received  from  the  States
 are  being  scrutinised  with  a  view  to
 ensuring  that  the  implementation  of
 development  plans  during  the  Fifth
 Plan  period  would  lead  to  perceptible
 soclo-economic  benefits  to  the  com-
 munity.  The  procedures  for  the  re-
 view  of  Central  as  well  as  State  Plan
 achemes  are  being  evolved  in  the  pro-
 cess  of  the  formulation  of  the  Fifth
 Five  Year  Pian.

 Satellite  to  beam  educational  and  in-
 structionat  T.V.  proftsammes  in

 villages

 4865.  ह-1: 0: 5स  SHRIKISHAN  MODI:
 Will  the  Minister  of  SPACE  be  pleas-
 ७0  to  state:

 (a)  whether  Government  will  be
 using  8  satellite  in  the  immediate
 future  to  beam  educational  and  in-
 atructiona]  television  programm  to
 5,000  receiving  sets  in  backward  vil-
 lages;

 (b)  if  eo,  whether  these  sets  will
 cost  more  than  the  existing  ones,

 (c)  the  places  where  they  will  be
 produced  and  tested;  and

 (d)  whether  this  satellite  will  be
 American  and  the  ground  equipment
 Indian?

 THE  PRIME  MINISTER.  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SRiii-
 MAT  INDIRA  GANDHI):  (a).  The
 one-year  Satellite  Instructional  Tele-
 vision  Experiment  is  expected  to  com-
 mence  by  mid-975.  The  details  of

 3  Written  Amaaaen-3i
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 (४)  The  TV.  sets  WD  be  costlier  as”
 they  have  to  be  ruggedibed  ‘for  चैक्रिहेबन
 ae  .

 under  rural  cenditigeng  and
 sultable  for  direct  reception  fram
 Sateliite:

 aii
 ad

 (ec)  The  sets  will  be  producey  hy
 Electron{es  Corporation  of  India  Limi-
 ted,  Hyderabad,  a  publie  sector  under-
 taking.

 (d)  Yes,  Sir,

 Opening  of  Post  Office  in  backward
 87९88  of  the  country  in  ‘1973-74

 4866.  SHRI  SAT  PAL  KAPWk;
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pieaged  to  ctate:

 (a)  the  number  of  Post  Offices  !ike-
 ly  to  be  opened  during  ‘1973-74  in  the
 backward  areas  of  the  country  and  in
 big  cities;

 (b)  the  number  of  Poat  Offices  open. @d  during  ‘1971-72  and  ‘1972-73  in  Met-
 ropolitan  cities  and  big  cities  and  de-
 veloped  cities  and  in  urban  and  back-
 ward  areas,  separately;  and

 (ce)  the  other  facilities  provided  for
 the  residents  of  backward  areas  and
 what  more  facilities  are  likely  to  be
 provided  to  them  in  this  regard?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  It  was  proposed  to  open  ४७०७३
 3700  new  post  offices  in  rural  areas,
 including  backward  areas,  during  73-
 um,  Due  to  financial  stringency,  a  curb
 haa  been  placed  on  opening  new  pnst
 offices  except  in  very  backward,  hilly
 and  less  developed  areas  subject  to  the
 availability  of  funds.  In  big  cities,  no
 targeta  are  fixed.  Post  Offices  are
 opened  according  to  actual  need  pro
 vided  euch  officea  sre  found  justified
 and  remumerative,
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 (b)  The  information  is  being  celicty  7  Prepesad  ६०  pred@uc,  chert  file  yased
 ted  from  the  Circles  and  will  be  laid
 on  the  Table  of  the  Lok  Sabha  ahortly.

 (c)  Post  Offices  in  backward  areas
 provided  the  usual]  postal  facilities.  In
 addition  to  collection  and  delivery  of
 mails,  money  orders,  savings  bank  and
 BRL  facilities  are  also  provided.
 Telegraph  and  telephone  facilities  are
 also  provided  in  certain  post  offices
 where  justified.

 Setting  uP  IV  units  lim  States  in
 eoiaboration  with  Eiectronicn  Cor-

 poration  of  India  Pe

 4867.  SHRI  AMAR  NATH  CHA-
 WLA;:  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  names  of  the  States  which
 ore  going  to  set  up  TV  units  in  tech-
 nical  collaboration  with  the  Electro-
 nica  Corporation  of  India;  and

 (b)  the  likely  annual  production  mn
 eaeh  State  and  the  tazne  by  which  the
 acts  would  come  in  the  market?

 THE  PRIME  MINISTER,  MI-
 NISTER  OF  ATOMIC  ENER-
 GY,  MINISTER  OF  ELECTRO-
 NICS,  MINISTER  OF  =  INFOR-
 MATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI-
 MATI  INDIRA  GANDHI):  (a)  Elec-
 tronics  Corporation  of  India  Lt&.
 has  formulated  plans  for  transferring
 know-how  to  State  Governments  or
 Industrial  Units  under  their  adminia-
 trative  control  for  the  manufacture  of
 TV  sets  which  would  then  be  market-
 ed  by  the  Corporation  under  ite  own
 name.  Negotiationa  with  Kerala  State
 Electronics  Development  Corporation,
 which  is  an  undertaking  of  the  Kerala
 State  Government,  are  in  progres?  to
 evolve  mutually  satisfactory  arrange-
 ments  for  the  transfer  of  know-how.
 In  addition,  the  Corporation  will  be
 holding  negotiationa  with  the  State
 Governments  of  Tami]  Nadu,  Rajor-
 then  and  Orissa,  who  have  exprasesed
 interest  in  thia  regard.

 (b)  It  will  be  too  early  to  furnish
 this  Infarmation.

 om  Eylts  for  Telecast

 4668.  SHRI  AMAR  NATH  CHAWIA:
 Wil)  the  Minister  of  INFQRMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  a  proposel  te
 produce  short  films  based  on  epic
 specially  connected  with  the  freedom
 struggle,  historical  stories,  folklore
 and  regional  stories  for  telecast;  and

 (४७)  3f  80.  the  main  features  thereof
 and  the  progress  made  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  and  (b).  The  fol-
 lowing  six  short  films  based  on  stories
 drawn  from  the  Panchatantra  are
 under  production  for  T.V.  by  the
 Films  Division:

 l.  Story  of  Chitragriva
 2  Story  of  Four  Friends
 3.  The  Story  of  Brahmin’s  Goat=

 Puppet  8):n,
 4.  Story  of  Lion  and  7

 the  Rabbit
 | 5.  Story  of  Ungrate.  |  Animation

 fu)  Man

 \

 Wilms.
 6.  Story  of  Seven

 Stars.

 Besides,  a  number  of  films,  produced
 by  the  Films  Division  on  topice  con-
 nected  with  Freedom  atruggle,  folk-
 lore  and  regional  stories,  though  not
 specifically  intended  for  T.V.,  can  be
 used  for  telecast.

 Telephone  (nairaments  Factory  at
 Naini

 4869.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMUNICATIONS
 be  p’eased  to  state:

 (a)  whether  a  new  Telephone  In-
 struments  Factory  has  deen  inaugu-
 rated  at  Naini  in  Allahabad  District;
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 th)  whether  thie  factory  will  ecte
 up  of  its  owa  or  require  foreign  know-
 how  &nd  collaboration:

 (c)  whether  after  commuissoning  :t,
 our  country  will  become  self-sufficient
 fm  Telephone  instruments;  and

 (d)  what  is  the  employment  poten~
 tial  in  this  factory?

 THE  MINISTER  OP  COMMUNI-
 CATIONS  (SHRI  H  _N.  BAHUGUNA):
 (a)  Yes.

 (b)  This  factory  will  make  ue  of
 the  know-how  developed  by  the
 Indian  Telephone  Industries  Ltd,
 Bangalore,  and  no  foreign  collabora-
 tion  may  be  necessary.

 (c)  This  factory  on  attaining  the
 full  production  capacity,  along  with
 the  output  of  the  factory  at  Banga-
 lore,  wili  substantially  meet  the  re-
 quirements  of  Telephone  instruments
 in  the  country  during  the  Fifth  Plan
 period.

 (d)  About  aix  thousand

 AUGUST  98,  4978  Written  Answers  200

 Qua,  of  Licences  for  Manafurture  ef
 Detergents

 4870.  SHRI  DUAMANKAR:  Will  the
 Minter  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  number  of  licences  given
 under  the  Industries  Development
 and  Regulations  Act  for  the  manufac-
 ture  of  synthetic  detergents  in  Iidia
 for  household  washing  powders/wash-
 ing  cakes  and  other  cleanmg  powders
 like  Vin,  industnal  wach  solution#
 and  powders;

 (b)  the  names  and  manufacturing
 capacities  of  these  units  as  on  the  30th
 June,  1973,  and

 (¢)  the  production  by  each  unit  for
 the  years  1970,  97]  and  ‘19727

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DE-
 VELOPMENT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  2  indus-
 trial  licences  have  been  issued  {for
 the  manufacture  of  Synthetic  Deter-
 gents.

 (0)  and  (९)  A  statement  i  attached

 Statement
 (In  Tonnes)

 Sl.  No  Name  of  the  Undertaking  Annual  Production
 Capacity

 970  7  है  1  972

 I  2  3  4  5  6

 i.  Mfs.  Hindustan  Lever  Ltd,  Bombay
 (Bombsy  factory)  30,000°  30.07  ‘15,875  16,809

 2  Mis.  Hindusean  Lever  L2d.,
 Bombay  (Calcutta  factory)  13,000°  10,391  ‘16,852  ह...

 3  M/s  Tats  Oi  Mifls  Co,  Ltd,
 Bombay  i  10,000  49750  EI,257  70,238

 4.  Mis.  Swasnk  Oil  Muls  Bombay  20,000  6,197  9,029  73,953

 M/s.  Kusum  Products  Ltd,  Calcutm  2,700  $47  820  ‘16133

 6,  M/s.  Govt,  Soap  Factory,  ‘Bangalore  10,000  Under  implementation

 7.  M/s  Ubwamanne  &  Pigments  Ltd.,
 Gombay  0,000,  _Do. SS  a

 “Capacity  since  enhanced  to  20,000  tonnes  and  26,000  tonnes  respecth  ely  ०७१८०  Tulleer
 Utiiisation  Policy,
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 M/s.  Borabay  Soap  Factory,  Bombay
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 110,000  Under  implementation

 {s.  P.  8,  Dave,  C/o  Whitce  Private
 10,000,  Do.

 3,600  Letter  of  intent  87९0  for  cxpas.
 sion  of  to  7,200  tonfirs,

 10,000  Under  implementation

 77300  Do.}j

 Appeiptment  of  Governors

 4871.  SHRI  P.  A.  SAMINATHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Union  Government
 has  taken  a  decision  to  consult  the
 Chief  Mwister  before  appointing  the
 Governor;

 (b)  if  so,  aince  when;  and

 (c)  in  how  many  cases,  the  Chief
 Minietera  were  consulted  in  appoint-
 ing  the  Governors  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISYRY  OF  HOME  AFFAIRS
 (SHRI  ७  प्र,  MOHSIN):  (a)  to  (ec),
 Under  the  Constitution  the  Chief
 Minister  is  not  required  to  be  con-
 sulted  before  appointing  the  Gover-
 nor.  However,  ss  an  extra-con-
 atitutional  convention,  the  Chief
 Minister  of  the  State  concerned  ia
 informally  consulted  before  making
 mech  q@ppointment,  This  convention
 has  been  in  vogue  for  geveral  years.

 Economically  backward  people  in
 the  country

 4872.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  the  State-wise  population  of
 economically  backward  people  other
 than  those  of  Scheduled  Castes  and
 Scheduled  Tribes  with  particular
 reference  to  Rajasthan  and  of  Jaipur
 District;  and

 (b)  the  steps  proposed  to  de  taken
 to  smprove  their  conditlons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  (a)  There  is
 no  category  of  economically  back-
 ward  people  Gefined  for  the  purposes
 of  collection  of  Census  data,

 (b)  In  the  Fourth  Plan,  an  amount
 of  Rs.  695.25  lakhs  hea  been  allocated
 for  the  welfare  of  the  other  BackVard
 Classea  as  recognised  by  the  States
 for  educational  and  econamic  deve-
 lopment  schemes  in  the  State  Sector
 programmes,  A  sum  of  Re  450.00



 lakhs  has  beefe  allocated  lor  the  wel-
 fare  of  the  Denotified,  Nomadic  and
 Sqpoi-Nomadic  communities  undpsr  the
 Central  Sector  for  similar  schemes,
 fe  Flan  tt  is  envisaged  that
 all  sections  of  the  population  who
 are  below  the  poverty  line  would  be
 covered  by  the  Minimum  Needs  _pro-
 gramme  that  will  supplement  the
 measures  foi  pioviding  larger  em-
 ployment  and  incomes  to  the  pooiei
 sections

 iMay  in  payment  to  Small  Units  in
 Rajasthan  by  Big  Industrial  Houses

 4873  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  _  be
 pleased  to  state

 (a)  whether  small  mdustual  units
 in  the  coifjatry  are  fating  haid*hip
 for  want  of  pay;nent,3  to  be  made  by
 the  Big  Industnal  Houses  m__  the
 country  for  the  goods  supplied  to
 them  by  small-scale  units*

 (b)  if  po,  the  number  of  such  <unall-
 scale  units  m  Rajasthah,  and

 (व)  the  steps  being  taken  by  Gov-
 vernment  to  ensure  timely  payment
 to  small-scale  units  particularly  m
 Rajasthan’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARIj:  (a)  Yes,  Sir.

 (b)  and  (c)  The  info»imtjon  is
 being  elected  and  will  be  laid  on
 4he  Table  of  the  House

 Loan  to  Rajasthan  for  setting  tap
 Small  Units  in  Jaipur  District

 4874  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Mimstei  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  ४९
 pleased  to  state;

 <a)  the  amount  of  loan  giyen  sp  far
 to  Raja*han  Government  under  the

 tHural  Jpdufltries  Project  १74  the
 total  number  of  industrial  unit®  56६

 Up  in  that  State  under  the  said  pro-
 ject  with  particular  reference  to
 Jaipur  District”

 the  number  -of  such  units  to
 be  set  up  m  1973-74  and  1074-75  and
 the  amount  sanctioned/proposed  to
 be  sanctioned  for  the  ptkrpose,  ahd

 (c)  Whether  the  loan  will  be  m  the
 shape  of  money  or  machinery?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI)  (a)  A  sum  of  Rs  6397
 lakhs  by  way  of  loans  were  released
 to  the  Government  of  Rajasthan  dur-
 ing  the  period  1962-63  to  1972-73.  427
 industnal  units  weie  assisted  finan-
 cially  or  otherwise  for  starting  new
 ventures  JaipurDistrict  is  not  co-
 vered  under  the  Rural  Industries
 Projects  Frogiamme

 (b)  175-180  now  units  each  are
 expected  to  come  up  during  the
 vears  1973-74,  and  1974-75,  A  sum  of
 Rs  600  lakhs  has  been  allocated  as
 loam  to  the  Government  of  Rajasthan
 for  the  year  1973-74.  Allocation  for
 the  year  (1974-75  cannot  be  forcast  at
 tins  stage  a  it  depends  upon  the
 availability  of  funds  for  the  pro-
 gramme  and  also  the  requirements
 ot  the  State  Government

 (c)  The  loan  assistance  provided  to
 the  State  Government  is  for  advanc-
 ing  loans  to  the  small  scale  units
 under  the  State  Aid  to  Industries
 Act/Rules  to  meet  their  ciedit  re-
 quirements  for  fixed  and/or  working
 capital

 Association  of  IPS  Officials  in  the
 country  to  go  into  details  of  discon-

 tent  among:  Police  Forces

 4875.  SHRI  NAWAL’  KISHORE
 SHARMA  Will  the  Minister  of  tttJME
 AFFAIRS  be  pleased  to  state;

 (a)  whether  Government  of  India
 have  decided  to  lofm  ati  association
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 Wet  mp  IRS.  ofelixsin  the  aratty  -  Beutites:,  “Gveemmat
 to  ga  unto  the  Gatails  of  adscantent  3:
 ment  ameng  the  Polce  Fuser  dn  the,
 country  and  to  hand  the  law  end
 order  situation  in  the  country  and

 “(p)  ४  “a  ‘the  fects  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  {a)  No  Sir,

 (b)  Does  not  arige

 Stetus  ef  Adivasis  of  Suiput:  and
 Bastar  Districts  who  reiolted  azatnst

 Britishbers  sn  2979  as  Freedom
 Fighters

 ह 115  SHRI  DHAN  SHAH  PR‘i-
 DHAN  Will  the  Miniter  of  HOME
 AFFAIRS  be  pledésed  to  state

 (a)  whethe:  the  Adivass  of  Sur~
 gujya  and  Bastar  Districts  have  suz-
 gested  to  include  theu  ‘rebellzons”
 against  the  Brtrshers,  algo  in  freedom
 strugates  of  the  country,

 (०)  whether  the  Adavasis  had  also
 revolted  against  the  Britishers  in  90
 on  the  inspnation  they  got  from
 Tripurs  Congress  and  500  Adivas:s
 were  ljolled  in  thege  two  rebellions  of
 Chhatisgath,  and

 (९)  2f  so  whether  Government
 would  consider  them  as  freedom
 fightera  gnd  extend  the  same  facill-
 ties  and  benefits  petnston  being  pro-
 vided  io  other  freedom  fighters?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOMES  APFAIRS
 (SHRI  ¥,  H  3OHSIN):  (a)  te  fc)
 The  matter  ३8  under  consideration  in

 soripuitation
 vnth  the  State  Govern-

 m  L>  Begs  Gpnenents’

 6677.  हि  RAM  PRAKASH  Wilt
 the  Monster  of  HOME  AFFAIRS
 be  pleased  ito  state

 fa)  whether  Government's  atten-
 tion  hae  becn  di  iwn  to  the  ncws-ztem
 in  the  Hindustan  Times  dated  707
 July  7979  wider  the  caption  “Goy-
 ernment  At«ncy  ougs  opponerts
 and

 a  af  so  tht  aeaction  of  Govern.
 meot  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 {SHRI  F  MOHSIN)  (a)  Govern-
 ment  have  seen  the  news-item  refer-
 red  to

 and  :nsinua-
 have  no

 (b)  The  allegations
 {tons  conta;ned  therein
 hasi

 Pre  Mature  Retirement  of  J.AS/
 IPS  Officers  in  UP.

 4878  SHRI  R4M  PRAKASH
 SHRI  M  RAM  ~  GOPAL

 REDDY

 W:ill  the  PRIME  WMVINISIER_  be
 Pleased  to  state

 (i)  whether  UP  has  sent  a  het  of
 senior  Oiliceis  ol  IAS  and  IPS
 fot  picmatuic:  rctirement,  and

 (b)  if  so  the  teasons  therefor  and
 the  dec)  i0n  taken  bv  the  Central
 Government  thercon?

 THE  MIMISTER  QF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMTNY  OF
 PERSONNA!.  (SHRI  RAM  NIWAS
 MIRDHA)  (a)  The  Government  of
 Uttar  Pradesh  has  propoxd  the  pre
 mature  retirement  of  certain  members
 of  Gre  Itidién  Police  Ser  mee  Borne  on



 proposes]  tas  dosh  received  in  कलह
 pect
 pated

 of  ay  meambere  of  the  Indian
 Administer  stive  Service  borne  on  that
 cadre.

 (b)  The  premature  retirement  of
 the  officers  concerned  has  been  re-
 commended  in  the  public  interest.
 The  matter  is  under  the  considera-
 tion  of  the  Central  Government.

 P  &  T  Offices  in  Dadra  and  Nagar
 Havell

 4879.  SHRI  RAMUBHAI  PATEL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  Post  Offices  and
 Telegraph  Offices  in  Dadra  and  Nagar
 Haveli  functioning  as  on  3ist  March,
 1973;  and

 (b)  the  number  of  new  Post  Offices
 and  Telegraph  Offices  to  be  opened
 duritig  the  current  year?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Number  of  Post  Offices—-9.  Num-
 ver  of  Telegraph  Offices—-3

 (b)  No  targets  tave  been  fixed  for
 this  area  for  opening  Post  Offices  or
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 Telegraph  -  ‘Odices  during  1078.74,
 More  offices’  will.  be.  ‘opened  if
 justified  subject  to.  availability  of

 Allocation  of  Funds  fer  Gmall  Scele
 indusvies  In  Dadra  dnd  Naeger  Haveli

 4880.  SHRI  RAMUBHAI  PATEL:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  alate:

 (a)  the  amount  earmarked  for  the
 development  of  small-scale  industrles
 in  Dadra  and  Nagar  Haveli  during
 the  last  three  years,  year-wise;  and

 (०)  the  amount  spent  during  thet
 period?

 THE  DEFUTY  MINISTER  IN  THE
 MONISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  and  (b).  Approwed
 outlays  and  expenditure  incurred  by
 the  Union  Territory  Administration
 of  Dadra  and  Nagar  Haveli  for  the
 development  of  small  scale  industries
 during  the  last  three  yearsé  are  as
 follows:—

 i  =  —  —

 1970-71

 197-72

 19773  :

 Approved  outlay  Actual  Expendi-
 tule

 (Rs,  in  lakhs)

 I-50  OF  ft

 १९०३  on

 205  778
 (जड0)

 Expenditure  jinctrrea  on  Dedra  and
 Nagar  Haveli

 4881,  SHRI  RAMUBHA)  PATEL:
 Will  the  Minister  of  HOME,  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  budget  provision  made
 Guring  the  last  three  years  for  the

 development  of  Dadra  and  Nagar
 Heveli,  year-wiee;

 (b)  the  total  expenititure  incurred
 on  Giffernct  beads  during  the  last
 three  years,  year-wise;  and

 (०)  the  ceasoma  why  the  whole
 amount  provided  was  not  apent?
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 THE  UEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (seRI  ¥.  प्र,  MOHSIN):  (a),  (b)  and
 (ch.  A  statement  is  laid  on  the  Table

 in  the  House.  [Placed  in  Library.
 See  No.  UT-555/73

 Shortage  of  Cament  for  30  years
 4882.  SHRI  M  RAM  GOPAL

 REDDY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news-
 item  “cement  will  be  scarce  for  Id
 years"  in  the  ‘Financial  Express”
 dated  the  !4th  July,  1973;  and

 (b)  7  go,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHR]  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b)  The  re
 port  in  the  ‘Financial  Express’  dated
 the  l4th  July,  1973  that  there  wihI
 be  shortage  of  cement  for
 the  next  0  year;  is  not
 correct;  shortage  of  cement  in  the
 recent  past  has  been  mainly  due  to
 the  power  cuts  imeosed  by  the  various
 State  Electricity  Boards,  inadequate
 supply  of  coal  on  some  occasions,
 strikes  in  some  cement  factories  and
 mechanical  break  down  etc.  Present
 capacity  of  cement  industry  is  79.76
 miilion  tonnes,  ordinarily  capable  of
 yielding  a  production  of  about  7
 million  tonnea  on  the  basis  of  85  per
 cent  utUisatlon  of  capacity.  Thia  falls
 short  of  the  demand  by  about  4.5
 milllom  tonnes  only.  The  demand  at
 the  end  of  Sth  Plan  {¢  estinmted  at
 about  28  million  tonnes  correspond-
 ing  to  a  capacity  of  33  million  tonnes
 on  the  basis  of  85  per  cent  utiliaa-
 tion  of  capacity.  As  a  result  of  various
 letters  of  intent/licences  issued  ahd
 ब्जाड्ब्ड्घ्न्छ  to  be  immed  in  near  future,
 it  (४  anticipated  that  during  the  5th
 Pian  period,  a  capacity  of  2.98  miSlion
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 @nnm  by  Cement  Corporation  of
 Tudia  and  a  capecity  of  8  million  ton-
 nes  by  the  State  Corporations  will
 be  added  in  the  public  sector  while
 a  capacity  of  2  little  over  7  million
 tomnes  is  expected  to  be  304९०  in  the
 Private  sector.  To  accelerate  the  es-
 tablishment  of  additional  capacity,
 import  of  heavy  castings  has  also
 been  agreed  to  in  certain  capes.  With
 all  these  measures,  it  is  expected  that
 the  phase  of  shortage  of  cement  will
 be  successfully  overcome  by  the  end
 of  Sth  Plan.

 As  regards  the  increase  m_  the  re-
 tention  price  of  cement  payable  to
 the  cement  p;voducers,  the  Tarif€  Cam-
 mission  has  already  undertaken  a
 comprehensive  review  of  the  cement
 industry  and  to  recommend  fair  ex-
 works  price  payable  to  the  producers
 The  Commission  has  submitted  an
 Interim  Report  recommending  an
 ad.hoc  increase  of  Rs.  0  ver  tonne  in
 the  retention  price  which  is  under
 consideration  of  the  Government.

 Maharasbtta-Mysore  Bouudary
 pute

 Die-

 4883.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Prime  Minister  had
 any  talks  recently  with  the  ‘eaders
 of  the  Maharashtra  Ekikaran  Sawiti
 regarding  the  solution  of  Mysore-
 Maharashtra  Boundary  dispute;  and

 (०)  if  so,  what  is  the  outcome  of
 these  talka?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र.  MOHSIN):  (a)  and  (०).

 The  Secretary  of  the  Maharashtra
 Exikeran  Samiti  met  the  Prime  Minis-
 ter  on  2nd  August,  978  end  had  a
 genera)  talk  with  her  in  cegard  to  the
 Mysore-Maharashtra  Boundary  Dis-
 pute.
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 Proposal  to  keep  in  Abeyance
 Expansion  Scheme  of  Television  in

 the  Country

 4884.  PROF;  MADHU  DANDA-
 VATE:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:  JuSF

 (a)  the  expenditure  involved  in  the
 expansion  scheme  forTelevisicn  in
 the  country;  and

 (b)  whether  Government  would
 keep  the  expansion  scheme  in  abey-
 ance  in  view  of  the  present  economic
 conditions  and  drain  on  the  resources?

 THE  DEPUTY  MINISTER  {IN  THE
 MINISTRY  OF.  INFORMATION  AND
 BROADCASTING  (SHRI  DHARMA
 BIR  SINHA):  (a)  and  (b).  The  ex-
 penditure  involved  in  the  Fourth  Plan
 scheme  for  expansion  of  T.  V.  in  the
 country  is  about  Rs?  23  crores.  The
 Fifth  Plan  T,  V.  schemes  are  at  pre-
 sent  still  under  consideration  of  the
 Planning  Commission  and  have  not
 yet  been  finalised,

 Purchase  of  Froperty  of  Dr.  Karan
 Singh,  Union  Minister  by  J  &  K

 Government

 4885.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  HOME  AFFAIRS  be

 pleased  to  state:

 (a)  whether  the  Government  of
 ‘Jammu  and  Kashmir  recenily  fpur-
 chased  a  part  of  the  property  of  Dr.
 Karan  Singh,  Union  Minister  for  over
 a  crore  of  rupees;

 (b)  when  was  this  property,  pur-
 chased  by  the  State  Government;

 (c)  whether  the  market  value  of

 this  property  was  assessed  before

 finalising  the  deal;

 (d)  whether  certain  representa-
 tions  have  been  made-<to  the  Gov-

 ernment  in  ‘this  regard;  and

 (e)  the  reaction  of  Government  of

 India  thereof?

 -  AUGUST  29/1  973)  —

 the
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 THE:  MINISTER  Oi!  HOME
 AFFAIRS  ?(SHRI  UMA  SHANKAR
 DIKSHIT)::(a)'to  (c).  ‘information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 (d)  and  (e)  Do  not  arise.

 Proposal  to.  hand.  over  recruitment
 in_.C.S.0R.  U.P.S.C,.  or  an,  indepen-
 ‘dent  Technical  ‘Services  Commission

 4886.  SHRI  ATAL  BIHARI  VAJ-
 PAY  Hin:  Will  the  Minister  of
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  refer  to  the  reply  given  to
 USQ.  No.  .473  on  Ist  August,  3973
 regarding  irregularities  committed  by
 the  Directors  of  National  Laboratories
 of  C.S.I.R.  and  state:

 (a)  whether  Government  propose  to
 hand  over  recruitment  in  the  CSIR  te
 USQ  -  No, 1473  on  Ist  Augusi,,  973
 Technica].  Services  Commission;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  .(a)  No,  Sir,

 (b)  The  Sarkar  Committee  which
 inter-alia  looked  into  the  personnel
 policy  being  followed  by  the  CSIR  at
 various  levels  did  not  recommend
 handing  over  of  the  recruitment  in  the
 CSIR  and  its  national  laboratories/
 institutes.  to  the  U.P.S.C.  or  an  inde-
 pendent  Technical  Services  Commis-
 sion.  On  the  contrary  the  Committee
 recommended  that  the  Central  Office
 of  CSIR  should  confine  itself  only  to
 the  reeruitment  of  Directors  in  the
 National  Laboratories/Institutes-  For
 all  other  posts  in  the  laboratories,  the

 Governing  Body  should  lay  down
 broad  guidelines,  leaving  actuai  re-
 cruitment.  to  the  laboratories/institu-
 te,  ttremselves  tals Sonhe
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 A  personnel  policy  committee  has
 been  constituted  to  conaider
 <xemméndations  of  the  Sarkar  Com~
 mlttee  relating  to  personal  policy.
 Fhe  Report  of  the  Committee  is  being

 kefore  the  Governing  Body  of
 the  CSIR  at  its  next  meeting

 Selectlon  of  Secretaries  of  various
 Departments  of  Sclente  and  Teviine-

 tory

 4887  SHRI  ATA  BIHARI  VAJ-
 PAYEE  Will  the  PRIME  MINISTER
 be  pleased  to  state.

 (a)  the  pzocedure  adopled  by  the
 Government  for  the  selection  of  DG,
 C.SIR  Secretary,  Department  of
 Science  and  Technology,  DG,  ICAR,
 Secretary,  Depaitment  -of  Space  Re-
 search,  Secretary,  Department  of
 Electronics  and  Scientific  Advise:  to
 the  Minister  of  Defence,

 (b)  whether  these  selections  were
 mede  through  UPSC:;  and

 (९)  if  not,  the  .easons  therefor?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  The  post  of  DG,
 CER  was  fed  hy  selecting  an  offccr
 fom  among  Jareciois  of  the  CAIR
 Laboraterieaiinettutes.  Dhe  posts  of
 Secretary,  Department  of  Science  and
 Techvology  md  DG,  ICAR  were  filled
 on  the  recommendation  of  Conwut-
 ्  of  Scientists  who  were  asked  to
 make  recommendations  The  posts  of
 Secretasy,  Department  of  Space  and
 Department  of  Electronics  have  been
 filed  by  appointing  scientists  eminent
 in  their  respective  flelds  The  ap-
 pointment  of  Scientific  Adviser  to  the

 Minster  of  Defence  was  made  on  the
 tetommendation  of  the  Union  Public
 Service  Commlssion,

 (b)  and  (०),  Tr*  posts  of  DG
 (OSIR'  and  ०: ए  ICaR  did  not  fall
 wittin  the  parvimmef  the  UPSC.

 BHADR A  GAP  (SAKA)  Written  Answers  ,  244

 gowever,
 since  Secretariat  atatua  of

 Tetary  has  been  given  to  these
 posts  as  slso  to  the  post  of  Scientific
 Adviser  to  the  Mimster  of  Defence,
 concurrence  of  the  UPSC  to  all  the
 abové  appotnititients  has  ‘been  obtain-
 ed.

 2

 id

 Pedurciice  to  Persons  from  Hyderabad
 Laboratory  in  appetwent  in  Central

 Secretariat  of  C.S.I.R.

 4888,  SHRI  ATAL  BIHARI  VAJ-
 PAYEE  Will  the  Minister  of  SCIENCE
 AND  TBRCHNOLOGY  be  pieased  to
 State

 (a)  whether  persons  who  were  or
 are  nm  the  Hyderabad  laboratory  are
 preferrég  in  appointments  and  trans-
 fers  to  the  Centr.il  Secietariat  of  the
 CSIR,

 (b)  af  so,  the  persons  so  appornted
 or  transferred  érom  the  Hyderabad
 laboratory;  and

 (c)  how  many  persons  in  the  Cen-
 tral  Secretariat  holding  charge  of
 Divisions  or  Sections  in  the  scientific
 and  administrative  side  are  from
 Hyderabad  end  when  weie_  they
 brought  or  eppomted?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCBENCE  AND
 TECHNOLOGY  (SHRX  C,  SUBRA-
 MANUAM):  (a)  No,  Sir,

 (b)  and  (c)  A  Statement  showiug
 the  names  and  designations  of  per-
 8078  who  were  or  ae  transferred
 from  Hyderabad  and  are  at  present
 working  at  the  CSIR  Secretariat  ia
 attached  The  administrative  posts

 from  Assistant  upto  Deputy  Sec-
 retarylAdministrative  Officer  (Belec-
 tion  Grade),  are  Borne  on  a  common
 cadre  and  inturtbents  are  trasysferable

 +  Tem  ote  Laboratoryl(ngtitute  to
 snet%er  ar  CSYR  headavarters  and
 vice-versa.
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 Otitumant

 Name  and  designatio:  Date  of  at present  ny
 Poo

 posting

 it  Shri  Baldev
 Pom  9

 Scientist,-in-charge,  Research  Coordina-
 ua—- tion  &  {i  §~I2-3962

 2  Shri  G.  R  Sharma;  Section  Officer  a:  303-1964

 3  Shri  5  ९,  Nanda,  Section  Officer  (27-10-1965,

 4  Shri  N.  ९,  Nagraj,  Civil  Bngineer  (Swf  Quarters)  1O-$-1967,

 s  K,  C,  Sundarachan,  Deputy  Secretary  '  .  ‘jO-n~  करा

 6  Shri  Jogender  Pal  Smgh,  Under  Secretary  «  Not  yet  soined.

 Alleged  irriguiarities  in  Telephone  (b)  On  a  complaint  made  by  the
 Department,  Meerut

 4889.  SHRI  ATAL  BIHARI  VAJ-
 PAYER;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  he  has  received  a4
 representation  regardmg  the  implica-
 tion  of  the  Editor  of  “Nawrakta  Sap-
 tahlk”  in  a  false  case  of  conspiracy
 on  the  2lst  July,  973  by  the  tele-
 phone  authorities  in  connivance  with
 the  Joca}  Police  because  a  news-item
 appeared  in  that  Weekly  about  the
 irregularities  in  the  Telephone  De-
 partment,  Meerut;  and

 (b)  i£  so,  the  main  points  thereof
 and  the  action  taken  in  regerd  there-
 to?

 THE  MINISTER  OF  COMAUNI-
 CATIONS  (SHRI  H.  N.  BAHU-
 GYINA):  (a)  A  cepresentation  dated
 the  24nd  July,  29748  has  been  received
 from  the  Editor  of  the  paper  teferred
 to  in  this  Question.

 Sub  Divisiona?  Officer  Phones,  Meerut
 to  the  Instrict  Magistrate,  Meerut,  the
 Police  arrested  the  Editor  of  the  news-
 paper  on  2i-7-!973  and  he  has  since
 been  released  on  bail.  The  whole
 matter  is  under  investigation  by  ap-
 propriate  authority,

 Peroposs)  from  a  Pakistan)  Film  Pro-
 ducer  to  make  a  Film  with  Cast  from

 India  and  Pakistan

 4890,  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  a  PakJstan  Film  pro-
 ducer  proposes  to  make  a  film  with
 cast  drawn  jointly  from  India  md
 Pakistan;

 (b)  whether  he  was  approached
 the  Indian  Govermment  to  help  him
 in  this  regard;  and

 (ce)  if  #0,  the  reection  of  Infie
 Government  therean?



 217  Written  Answers

 TSZ  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b),  No  such
 proposal  has  been  received  by  the
 Government.

 (c)  Does  not  arise.

 Scarcity  of  Kraft  Paper

 4891.  SHRI  D.  0.  DESAY:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  ४९  pleased  to  state:

 (a)  whether  the  Federation  of  Cor-
 rugated  Box  Manufacturers  of  India
 had  represented  to  Government  about
 the  scarcity  of  kiaft  paper;  and

 (b)  2f  so,  what  steps  have  been
 taken  to  rmpiove  the  supply  positron
 of  kraft  paper?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUHIRERJEE):  (a)  A  representation
 had  been  submitted  to  Government
 by  the  Federation  of  Box  Manufac-
 turers  of  India  alleging  that—

 a)  Paper  Mills  had  _  stopped
 manufacturing  paper  of  more
 than  200  gsm  and  that  they
 had  also  threatened  to  stop
 the  manufacture  of  kraft
 paper  of  80  and  90  gsm;  and

 (i)  A  price  increase  of  AL  per
 cent  had  been  effected  in  res-
 pect  of  Kraft  paper  since
 1968.

 ¢b)  The  matter  has  been  referred
 to  the  Ad-hoc  Committee  on  Paper
 Industry  which  has  been  set  up  by
 Govermment  to  deal  with  complaints
 from  actual  users.
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 रेशम  का  उत्पादन  करने  वाले  शब्द

 4892,  बरी  जी०  बाई०  कृष्णन  :  क्‍या

 झौद्योगिक  विकास  पन्नी  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  भारत  में  उन  राज्यों  भोर  सच

 राज्य  क्षेत्रों  के  नाम  क्‍या  है  जहा  रेशम  का

 उत्पादन  होता  है  तथा  प्रत्येक  मे  कितना

 उत्पादन  होता  है  ;

 (ख)  किस  किस  राज्यों  में  मल बरी,

 टसर,  एसी  और  मूसा  का  कितना  उत्पादन

 होता  है  ,

 (ग)  क्‍या  भारत  सरकार  ने  कोट

 कोसों  की  घटिया  किस्म  को  सुधारते  के  लिये

 कोई  उपाय  खोज  निकाता  है.  कौर

 (घ)  यदि  हा  तो  उसका  ब्यौरा  क्‍या  है  ?

 धौशोगिक  विकास  मंत्रालय  में  उप-

 मंत्री  (  श्री  ज़ियाउर  समान  झम्सारी )  :

 (क)  कौर  (ख)  एक  विवरण  संग्लन  हैं

 (ग)  जी  हा  I

 (घ)  रेशम  झनुसघान  स्टेशनो/किन्द्रीय
 सिल्क  बोर्ड  के  मैसूर  बेहरामपुर  (पश्चिम

 बंगाल)  तथा  पराली  (बिहार)  के  संस्थानों

 ने  रेशम  के  कीडों  की  नई  जातियों  को  तथा

 उनके  पालने  को  नई  तकनीक  को  विकसित

 किया  है  जिसके  फलस्वरूप  उत्पादित  वर्षों

 में  तथा  प्रति  'एक कप षित  सिल्क  के  किलो  के

 झडी  की  साया  मे  प्राप्त  सुधार  7  /



 29
 ‘Written’

 ave
 ३

 AdGos? dy, ay,  ork!!!  Hi ittag a  Answer”!  aad"

 पी
 बीवरेज

 :

 972  में  कच्चे  सिल्क  के  राज्यवार  उत्पादन  का  विवरण

 fas  all

 (प्रा कड़े  कि०  ग्रा०  मे)

 न्य  मल बरी  टसर  ऐसी  मूसा  योग

 धान  प्रदेश  a  56  ४  i  $6

 झा साम  10,000  ;  1,45,  750  65,000  2,20  750

 बिहार  97  27,038  ;  1,27,235

 जम्म्‌  ;  17,233  rf  =  a  17,233

 काम्बोज  z  35,092  i  i  35,092

 मध्य  प्रदेश  ;  580  1,30,000  मु  1,30,580

 मंसूर  «  18,65,103  18,65,103

 पजाब  ;  1,190  ‘i  a  !  1,190

 तमिलनाडु  5,729  5,729

 उसर  प्रदेश  ,  4762  :  4  762

 पश्चिम  बदल,  1,76,618  6,162  i82,7B0

 हिमाचल  प्रदेश  .  2,336  2,336

 मणिपुर  ५  279  on  206  485

 हरिपुरा  5  471  476

 उडीसा  16,550  |  16,550

 महाराष्ट्र  os  654  654

 Number  of
 iw.

 Gets  instalied  in  the  number  of  T.V.  sets  installed  in
 ions  Stat varions  states

 different  States  under  Community
 4829,  SHRI  6.  ९,  KRISHNAN:  Will  =m

 the  Minister  of  INFORMATION  AND  VW  Schemes  in  Schools  and  Pa-

 BROADCASTING  be  pleased  to  state  chayats  by  All  India  Radio?
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 at  wre  bs
 THE  DEPUTY  MINISTER  W  TIIE  SINHA):  ‘She  nomber  af  TV  adits

 MINISTRY  OF  INFORMATION  AND  insteJed  In  different  States  at  present
 BROADCASTING  (G@HRI  DHARAMBIR  is  given  in  ‘the  statement  below

 os
 No  of  Sehoofs  Panchayat  Tek  Others

 TV  sets  Ghars  ons
 installed

 Rurel  Urtan

 Umon  terntory  of  Delhi  780  जुल्का  59  767

 Janrnu  &  Kashmir.  38  कु  ot  F:  '  i
 ee

 *Coilez  ,  Air  Force  Stamon,  Border  Secunty  force  Centre,  Police  Centres,  Hosp:sals,
 et

 2  A  scheme  to  install  Community
 TV  sets  in  other  States  during  tbe
 Fifth  Five  Year  Plan  has  been  in-
 cluded  in  our  draft  Fifth  Five  Year
 Plan  propocals  which  are  at  present
 under  consideration  of  the  Planning
 Commission

 मंत्रियों  के  बंगलो  से  की  गई  ट्रक  काका  पर

 नह  ह...

 4894.  थी  हुक से  शद  HOM:  क्‍या

 संचार  मंत्री  य  बताने  की  कृपा  करेगे  कि  गत

 झा  महीना  में  केन्द्रीय  सरकार  के  मीडिया

 के  बालों  से  की  गई  ट्रक  वालों  पर  क्ति ना

 व्यय  ह्भ्ां  है  ?

 संचार  मंत्री  (थी  तेमदतीमत्वन  बहु  एषा)  :

 यह  सूचना  एकत्र  की  जा  रही है।  ज्योही

 यह  सूचना  प्राप्य  हो  जायेगी  इसे  सभा  पडने

 पर  रख  दिया  जायेगा  |

 Propossi  frem  a  Firm  in  U.K.  to  make
 a  Fiim  on  Gandhl}i

 4895.  SHRI  M  5  SIVASWAMY:
 Will  the  Monister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  Government  have
 q@wovesed  the  propose]  mooted  by  a

 firm  in  the  UK  to  make  a  film  on
 Gandhiji_  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM-
 BIR  SINHA)  (a)  and  (b).  The  mat-
 ter  is  under  Government’s  considera-
 tion

 Revision  of  Fifth  Pian  fer  Orissa

 4896  SHRI  P  GANGADEB:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  stale

 (a)  whether  Orissa's  Fifth  Plan
 has  been  revised  from  Rs.  1,000  crores
 to  Rs  607  crores,  and

 (b)  if  so,  the  caasous  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  aad
 (b)  The  Draft  Fifth  Plan  proposals
 for  Rs  836  ciores  received  fiom  the
 Government  of  05338  have  been  dis-
 cussed  in  the  Working  Wrouns  as  also,
 with  the  Governor,  No  final  view
 has.  however,  been  taken  regarding
 the  size  of  the  State’s  Fifth  Five  Yeer
 Plaa.
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 Achievement  of  Targets  in  a  Phased
 Programme  during  Fifth  plan

 4897.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  Fifth  Plan  will  have
 two  dishncf  phase;

 (b)  if  so,  the  salient  features  of
 eadh  phase.

 (c)  whether  the  Commission  has
 decided  upon  the  strategy  that  would
 help  overcome  the  constraints  in  the
 economy  and  achieve  the  targets  set
 in  the  Fifth  Plan;  and

 (d)  if  so.  the  bioad  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  'MINISRTY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b)  No,  Sir  The  Fifth  Plan  will  be
 an  integrated  Five  Year  plan  with
 appropriate  phasing  of  individual  con-
 tinuing  and  new  projects  and  _pro-
 grammes.

 (c)  and  (d).  The  draft  Fifth  Plan
 is  under  formulation  The  details  of
 the  strategy,  including  policies  and
 development  programmes,  among
 others,  to  overcome  the  constrains  in
 the  economy  and  achieve  the  targets
 in  the  Fifth  Plan  are  being  worked
 out,  These  would  be  incorporated  in
 the  Draft  Plan  document.

 Subsidy  for  startinglIndustries  in
 Backward  Areas

 4890  SHRI  P.  GANGADEB:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  giving
 5  per  cent  cash  subsidy  to  those  who
 wish  to  start  industry  in  backward
 taluks  in  the  country;

 (b)  if  so,  wihether  immediate  re-
 gistrations  are  not  made  if  a  person
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 attempts  to  start  an  ancillary  unit
 in  a  District;  and

 (c)  if  BO,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARID);  (a)  Yes,  Sir.  Industries  for
 the  establishment  of  which,  effective
 steps  have  been  taken  after  Ist  March
 1&73,  are  eligible  for  an  outright  sub-
 sidy  of  5  per  cent  subject  to  a  maxi-
 mum  of  Rs.  5  lakhs,  if  the  units  are
 proposed  to  be  located  in  _  selected
 backward  districts  and  areas.

 (b)  and  (c).  Enterpreneurs
 want  to  avail  of  the  5  per  cent  sub-
 sidy  scheme  are  expected  to  have  the
 names  of  their  units  registered  with
 the  State  Director  of  Industries,  prior
 to  their  taking  effecive  steps  for  estab-
 lishing  these  units.  The  State  Gov-
 ernments  have  been  directed  to  ensure
 that  all  assistance  is  forthcoming  to
 thosr*  who  desire  to  establish  indus-
 tries  in  backward  areas.

 Encouragement  to  Artisans  for  Deve-
 lopment  of  Small  Scale  Sector

 4899.SHRI  P.  GANGADEB:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Planning  Commission
 has  planned  to  encourage  traditional
 artisans  in  the  country  for  proper
 development  of  small-scale  sector;
 and

 (b)  if  so,  the  steps  taken  in
 regard?

 this

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  and  (b).  A  scheme  for
 upgrading  the  skills  of  rural  artisans,
 so  as  to  enable  them  to  cater  to  the
 demand  for  improved  services  in  the
 country  side  amd  thereby  uplift  their
 economic  lot,  is  under  implementation

 who
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 in  Small  Farmers  Development
 Agency/Marginal  Farmers  &  Agricil-
 tural  Lebourers  Development  Agency
 Projects  in  the  country.

 According  to  the  scheme  of  Rural
 Artisans  Development,  the  SFDAFAL
 project  agencies  have  to  chalk  out
 schemes  for  training  etc.  of  Rural
 Artisans  in  their  areas.  There  are  87
 projects  in  the  country  and  each  pro-
 ject  has  been  allotted  a  sum  of  Rs  5
 lakhs  for  :mplementation  of  Rural
 Artisans  Programme

 Proposal  for  setting  up  of  Pulp  Indus.
 try  in  Gaya  and  Nawadah  Districts

 (Bihar)

 4900.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state

 (a)  whether  raw  material  for  tke
 Paper  Mills  of  Dalmia  Nagar  sand
 Titagarh  are  mainly  supplied  from  the
 Gaya  and  Nawadah  Districts  of  Bihar
 State;

 (b)  whether  Government  propose  to
 set  up  pulp  industry  in  these  Dis-
 tricts  for  supply  to  the  paper  sarlis;
 and

 (०)  if  so,  the  time  by  which  the
 proposal  is  likely  to  be  implernented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  In  Bihar  the  main
 supplies  of  raw  materials  for  the  Mill
 at  Dalmianagar  come  from  Hazaribagh
 District.  The  Mill  at  Titagarh  receives
 bulk  of  its  supplies  from  places  outside
 Bihar,

 (b)  No  Sir.

 (०)  Does  not  arise,
 7768  LS.-9,
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 Proportion  of  Investment  in  Public
 and  Private  Sector

 490l.  SHRI  DHARNIDHAR  DAS:
 Will  the  Minister  of  PLANNING  be
 Pleased  to  state  the  proportion  of
 private  sector  investment  to  that  of
 the  public  sector  and  Co-operative
 sector  in  956  and  ‘1972?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  The  estimates  of
 investment  in  the  private,  public  and
 cooperative  sectors  for  972  are  being
 worked  out  in  consultation  with  the
 Cential  Statistical  Organisaion  and
 other  orgamsations  and  wll  be  made
 available  when  ready.

 Directions  to  States  to  formalate
 Specla)  Schemes  for  providing  Em-

 Ployment  to  Unskitled  Persons

 4902  SHRI  C.  K.  JAFFER  SHA-
 RIEF.  Will  the  Mmister  of  PLANN-
 ING  be  pieased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  nad  issueg  directions  to  the  States
 to  formulate  specia!  schemes  for  pro~
 viding  employment  tv  the  unskilled
 petsons;

 (b)  if  so,  the  names  of  the  States
 which  have  submitted  their  schemes  to
 the  Central  Government:  and

 (e)  the  assistance  given  to  the  State
 Governments  by  the  Central  Govern-
 ment  for  implementmg  thc  _  said
 schemes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (०)  A
 statement  is  laid  on  the  Table  of  the
 house  [Placed  in  Library  See  No.
 LT-5554/73).



 «f  Enquiry  Into  Ajudhia  Mills
 Ltd..  D*thi

 4803,  SHRI  R.  V.  BADE;  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  he  pleased  to  state:

 (a>  whether  the  Ajudhia  ‘Textile
 Mills  Ltd.,  Delhi  has  been  taken,  over
 by  the  National  Textile  Corporation
 since  August,  1971;

 (b)  whether  the  National  Textile
 Corporation  had  appointed  an  Enquiry
 Committee  on  the  9th  June,  972  to
 investigate  into  the  irregularities  com
 mitted  by  the  management  of  the
 Ajudhia  Textile  Mills;

 (c)  if  so,  tlhe  result  of  the  investi-
 gation;  and

 (d)  the  steps  Government  propose
 to  take  to  improve  the  working  of
 the  mill?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  The  management
 of  Ajudhia  Textile  Mills  Ltd.  Delhi
 was  taken  over  by  the  Central  Gov-
 ernment  in  June,  97l,  and  the  Natio-
 nal  Textile  Corporation  was  appointed
 as  its  Authorised  Controller.

 (b)  The  National  Textile  Corpora-
 tion  appointed  a  Committee  in  May,
 1972,  to  enquire  into  certain  com-
 plaints  received  in  regard  to  the  man-
 agement  of  the  mill.

 (c)  According  to  the  findings  of  the
 Committee  none  of  the  allegations
 could  be  established.  There  were,
 however,  some  suspicious  features  in
 regard  to  one  allegation  which  how-
 ever  did  not  in  the  opinion  of  the
 Committee,  conclusively  establish  the
 allegation.  Some  evidence  of  lack  of
 proper  exercise  of  discretion,  judge-
 ment,  scrutiny  and  supervision  was
 found  in  respect  of  four  other  allega-
 tions.  The  Committee  felt  that  the
 supervisory  and  managerial  duties
 and  responsibilities  could  have  been

 performed  in  a  more  effective  maimer
 to  avoid  such  eomplaiiits.

 (d>  Suitable  changes  in  the  man-
 agement  and  procedural  matters  have
 been  -made  to  improve  the  functioning
 of  the  mill.  A  Steering  Committee
 for  workers*  participation  in  man-
 agement  has  also  been  set  up  recently
 by  the  National  Textile  Corporation.

 Development  of  Scheduled  Tribes  and
 Scheduled  Castes  during  Fifth  Plan

 4904.SHRI  GIRIDHAR  GOMANGO:
 SHRI  PHOOL  CHAND

 VERMA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  his  Ministry  has  given
 direction  to  the  different  Ministries  of
 the  Union  to  consider  special  pro-
 gramme  for  welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  by  sanc-
 tioning  the  money  from  each  Min-
 istry  for  specific  development  of
 tribes  in  Fifth  Plar  as  per  the  Ap-
 proach  paper  to  the  Fifth  Plan;  and

 (b)  if  so,  the  names  of  the  Minis-
 tries  and  th€  amount  allotted  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 The  approach  to  the  Fifth  Five  Year
 Plan  envisages  that  the  main  thrust
 for  the  development  of  Scheduled
 Castes  and  Scheduled  Tribes  will  come
 from  the  general  sector  programmes
 Central  Ministries  like  Agriculture,
 Transport,  Industrial  Development.
 Education,  Health,  Communications
 have  therefore  been  requested  to  pre-
 pare  a  sttb-Plan  for  tribal  areas  within
 their  sectoral  Plan.

 The  Fifth  Plans  for  various  Minis-
 tries  and  State  Governments  have
 not  been  finalised  as  yet.  The  total
 effort  likely  to  be  made  by  each  Min-
 istry  for  the  development  of  tribal
 areas  can  be  ascertained  only  after
 tiais  exercise  ha*  been  finalised.
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 Wot  Oboe  and  हचानएण्हां,  Offices

 opened  in  Korapad  Oistrict

 4905,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  Branch  Post  Offi-
 ces  and  Sub-Post  Offices  opened  so
 far  under  the  pilot  project  in  the
 Koraput  District  of  Oriasa  during
 Fourth  Pian;

 (b)  whether  any  new  propoaals  are
 under  consideration  to  increase  the
 number  of  branches  ang  Sub-Post
 Offices  during  the  Fifth  Plan;  and

 (९)  the  facilities  glven  to  this  pilot
 District  for  easier  movement  of  daks?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 fa)  During  the  Fourth  Plan  period
 upto  3lst  March,  ‘1973,  46  Branch
 Post  Offices  and  2  Sub-Post  Offices
 have  been  opened  in  Koraput  Dis-
 trict.  Sanction  for  opening  12  morr
 Branch  Post  Offices  and  6  Sub-Post
 Offices  have  also  been  issued  but  their

 ening  depends  upon  the  availabllity
 a  funds.

 (b)  The  schemes  for  Fifth  Five
 Year  Pian  have  not  yet  been  fina-
 lised.  It  is  tentatively  proposed  to
 open  about  31,000  post  offices  in  the
 country  during  the  5th  Five  Year
 Pian,  subject  to  availability  of  funds.

 (c)  At  present  there  are  204  foot..
 Tines,  5  cycle  lines  and  6  Mail  Motor
 Ynes  for  conveyance  of  mais.  In  order
 to  achieve  speedier  conveyance  of
 Mil,  feasibility  of  conversion  of  foot-
 lines  into  cycle  lines  or  mail  motor
 lines  and  cycle  lines  into  mall  motor
 Iineg  is  periodically  examineg  py  the
 Department.  In  Koraput  District,  it
 is  vroposed  to  convert  40३3  kms.  of
 Soet/cyele  lines  into  3  Mail  Motor
 dimes  and  00  छह  of  foot  lites  into
 है  cycle  lines  during  1978-74,

 Karepai-@habaneswar  Telephone  tink

 406,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleaseg  to  state:

 (a)  whether  his  Ministry  tas  any
 proposal  to  open  direct  Telephone  con-
 nection  from  Koraput  District  Head-
 quarter  to  Bhubaneswar.

 (b)  if  so,  when  and  the  number  of
 telephone  limes  connected  within  the
 District  itselt;  and

 (c)  whether  there  is  any  proposal
 to  connect  direct  Telephone  lines
 with  sub  post  offices,  Tuluk  offices,  big
 towns  and  village,  during  the  Fifth
 Pian?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes.

 (b)  By  the  end  of  this  year.  Of  the
 seven  telephone  exchanges  in  the  dis-
 trict  one  viz,  JeyPore  is  connected
 direct  to  Koraput.  three  are  connected
 to  Jeypore  and  two  to  stations  outside
 the  district.

 (c)  Depending  on  demands  and
 availability  of  resources,  it  igs  pro-
 posed  to  extend  the  telephone  facility
 to  all  towns  and  villages  progressively.

 Award  of  Tamra  Patras

 4807.  SHRI  MOHAMMAD  SHE-
 RIEF;

 SHBI  VARKEY  GEORGE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  some  veteran  Freedom
 Fighters  had  turned  down  the  Tamra
 Patra  awards  which  were  to  be  given
 on  Silver  Jubilce  of  Independence;

 (b)  if  so,  the  facts  thereof  and  the
 reasons  for  the  same;  and

 (¢)  the  reactions  of  Government
 (tDeretor
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSIN):  (a)  and  (०).
 Some  freedom  fighters  have  either
 declined  to  accept  or  have  returned
 the  Tamra  patra  has  been  presented
 to  them  on  grounds  such  as  diffe-
 fences  with  State  policies,  allegations
 of  discrimination  in  selecting  freedom
 fighters  for  presentation,  and  even  on
 the  ground  that  they  do  not  consider
 their  services  significant  enough  to
 merit  this  recognition.

 (९)  Government  do  not  consider
 any  action  necessary  in  cases,  where
 Tamra  patra  has  been  not  accepted  or
 returned,  where  the  freedom  fighter
 does  not  agree  with  the  Government's
 policies  or  where  he  feels  that  his
 contribution  in  the  Freedom  Struggle
 did  not  merit  the  award  of  a  Tamra-
 patra.  However,  where  specific  alle-
 gations  have  been  made  about  award
 of  Tamra  Patra  to  ineligible  persons
 these  complaints  are  enquired  into  and
 puitable  action  taken  from  time  to
 time.

 Best  Screen  Piay  Award  to  Writer  of
 Film  “KOSHISH”

 4906.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Central  Films  Awards
 Committee  has  given  the  best  ecreen
 Play  award  to  the  writer  of  the  Film
 “KOSHISH”:

 (0)  whether  the  script  of  this  Alm
 ia  not  orginal,  but  hes  been  lifted  from
 the  Japanese  Film  entitled  “Happiness
 of  us  Alone”;  end

 (c)  if  so,  on  what  grounds  the
 award  was  given  and  the  existing
 rues  thet  govern  the  grant  of  best
 ‘screen  writer  by  the  committee  ard
 whether  any  emesdment  to  the  rule
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 ts  contemplated  to  prevent  recurrence
 of  such  incidents?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Gulzar  has  been
 given  best  screen-play  award  in  the
 film  “Kogshiah”  on  the  recommenda-
 tions  of  the  Central  Committee,  Na-
 tional  Awarde-.-972.

 (bo)  and  (c).  The  Committee  for  Na-
 tional  Awards  determine  their  own
 procedure  for  the  evaluation  of  films.
 In  the  present  ca'se,  taking  all  aspects
 of  the  matter  ittto  consideration  the
 Centra)  Committee  for  National
 Awards  recommended  the  _screen-
 play  of  the  film  ‘Koshish’  as  deserving
 the  award  and  the  Government  ac-
 cepted  the  recommendation.

 Revision  of  Pay  scales  of  Television
 Contract  Staff  Artistes

 4909.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  had  ah-
 nounced  earlier  that  they  are  conal-
 dering  new  staff  pattern  and  revised
 pay  scales  for  Television  Contract
 Staff  Artistes;  and

 (b)  if  so,  when  Government  intend
 to  implement  the  new  recommenda-
 tions?

 THE  DEPUTY  MINSTER  IN  THB
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  In  the
 context  of  the  new  TV  stationa  being
 set  up  in  the  Fourth  and  Fifth  Plans,
 a  staffing  pattern  for  TV  stations  ap-
 propriate  $०  the  TV  medium  is  under
 consideration,  Pay  scalés  for  the
 verious  categories  of  employees  in  TV
 Ancludin  g  staf?  artistes  on  contrast  will
 depend  upon  the  etafing  to  pattern
 add  job  spartica
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 ge  wir  के  कार्यालयों  का  सचल

 49l0  wt  फूलचंद  चमर :  कया
 बौशोनिक  विकास  मंत्री  मह  बताते  की  कृपा
 करेगे  कि

 (क)  बया  सरका»  ने  देश  में

 कुछ  उद्योगों  के  कार्यकलापों  का  सर्वेक्षण
 कराने  का  'निश्चय  किया  है;  कौर

 (@)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य
 क्या  है?

 औद्योगिक  विकास  तथा  मिलान  कौर
 प्रौद्योगिकी  मंत्री  (की  सो०  सुमकुसण्यन)  :

 (क)  भोर  (ख)  इंजीनियरी

 उद्योगो  की  विमान  वास्द्विरुु

 क्षमता  को  आकर  के  विचार  से  सरकार  ने  देश  के
 सभी  मझोले  कौर  इंजीनियर री  उपक्रमों  का  एक
 सर्वेक्षण  करने  गा  कार्या  राष्ट्रीय  औद्योगिक
 विकास  निगम  को  सपा  है  ।  सर्वेक्षण  कार्य  दमी
 लक  पूरा  हुमा है  is

 arma  में  “बज  के  दोपहर  केन्द्रीय  रिजवी

 पुलिस  फो  नियुक्त  करना

 49i.  थी  फूल  बन्द  वर्मा  :
 डा०  लक्ष्मीनारायण  चाइन

 गह  मो  यह  बनाने  की २या.  करेगे  कि
 ह ै23

 (क)  क्या  जुलाई  के  प्रथम  सप्ताह  में
 नोमन  बस'  के  दौरान  केन्द्रीय  'रिजेंट  पुलिस
 ने  भारी  भूमिका  दा  की  तौर  मध्य  प्रदेश  के
 नोच  के  कुछ  निर्दोष  लोगो  को  वाग्मी  से
 पीटा,  झीर

 (ज)  यदि  हो  तो  बहा  पर  केन्दों
 'रिजर्व  पुलिस  भेजने  के  क्या  कारण  थे  प्रौढ़
 भेजे  गए  केन्द्रीय  रिजर्व  पुलिस  के  कर्मचारियो
 की  संया  क्या  थी  भेद वे  फिस  किस  ये  के  थे  ?

 गृह  मंत्रालय  में  उप-यंत्री  भी  कफ
 Two  बो हसिल)  (क)  जी  तहों  श्री  माना
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 (ख)  जिस  मजिस्ट्रेट  मन्द सोर  हारा
 विधि  तथा  व्यवस्था  बनाये  रखने  के  लिए

 केन्द्रीय  रिजर्व  पुलिस  दल  को  बुलाया  गया  था
 एक  पुलिस  उप  अधिक्षक  दो  जमादारो  0

 हेड  फांस्टेबलो  तथा  65  कांस्टेबलों  समेत  केन्द्रीय
 रिजर्व  पुलिस  के  कुल  7  8  कर्मचा री  भेजे  गए  थे  |

 Marketing  of  cheaper  T.V.  Sete

 492  SHRI  YAMUNA  PRASAD
 MANDAL.  Will  the  Minster  of  ELEC-
 TRONICS  be  pleased  to  state:

 (a)  whether  some  private  entrepre-
 neurs  have  submitted  elans  for  mar-
 keting  cheaper  T.V,  sets  m  the  coun-
 try,  and

 (b)  ४६  so,  the  outlines  of  their  plana
 and  the  minunum  price  of  TV.  pro-
 posed  to  be  marketed?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  SBROADCAST-
 ING  AND  MINMTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI)  (a)
 end  (b).  No  specific  plans  have  been
 suumitted  by  any  entrepreneur  for
 maiketing  cheaper  TV  sets  Howe
 ever,  in  view  of  the  increased  volume
 of  production  of  Television  Receivers
 and  increased  compet:tion  as  well  as
 due  to  the  smaller  sized  modeis,  the
 cost  of  production  of  TV  sets  १8  ex-
 Pected  to  come  down

 Committee  on  83907  Substitution

 4913,  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOZOGY  be
 pleased  to  stete:

 (a)  whether  Committee  on  Import
 Substitution,  which  was  appointed  in
 ‘1970,  8  in  doldrums;  and

 (b)  if  so,  the  reasons  therefor?
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 THE  MINTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  No,  Str.

 <b)  Does  not  arise.

 ANeged  sale  of  Adivasi  Girls  in
 Punjeb

 49i4.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  probe  into  the  recurrence
 ot  alleged  selling  of  Adivasi  girla  in
 Punjep;

 (b)  sf  80,  the  facts  thereof;

 (¢)  if  not,  the  reasons  therefor;  and

 (d)  the  steps  Government  propose
 to  take  to  stop  this  evil  practice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  (a)  and  (bh).
 The  Government  of  Punjab  have  izi-
 formed  that  they  have  conducted  such

 a  probe.  The  Punjab  Police  have  re-
 gistered  3  casea  and  have  recoveTed
 5  girls  They  are  proceeding  against
 the  accused  Pereons  and  they  have
 eho  asked  the  Police  authorities  in
 West  Bengal  ank  Orissa,  from  where
 the  recovered  girls  came,  to  take  ap-
 propriate  action  in  the  matter.

 (c)  Does  not  arise.

 (a)  The  State  Governments  are
 already  vigilant  and  are  taking  such
 steps  necessary  to  curb  the  evil  prac-
 tice?

 Delay  In  Establishment  of  Bodustrles
 in  AP.

 4915.  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 'ECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  inordinate  delay  in  setting  up
 industries  in  Andhra  Pradesh  for

 AuGtst  Yo  ibs
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 whith  Letters  of  Intent  and  Litenva
 had  been  {esued;

 (b)  the  names  of  such  induvtelee
 together  with  their  location;

 (c)  the  factors  causing  the  delay;
 and

 (d)  the  steys  proposed  by  Govern-
 ment  to  secure  early  establishment  of
 these  industries?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0.  SUBRAMA-
 NIAM):  (a)  and  (b)  No  particular
 delay  in  the  setting  up  of  industries
 m  Andhra  Pradesh  has  come  to  the
 notice  of  Government.

 (6)  Factors  causing  delay,

 Some  of  the  reasons  for  difficulties
 in  implementation  of  Letters  of
 Intent/Industrial  acences  arc  as
 follows:-—

 (WD  None-availability  of  maciinery
 indigenously  or  through  import
 in  accordance  with  the  speci-
 fications  agreement

 (2)  Long  delivery  dates  for  suclt
 machinery.

 (3)  Difficulty  in  getting  forergn
 tech’nicians  and  importing  know-
 how  according  to  foreigz  colla-
 boration  agreement.

 (4)  Delay  in  concluding  negotia-.
 tions  with  the  State  Govern-
 ments  and  othe?  parties  tor  the
 supply  of  power,  raw  materials,
 etc

 (5)  Non-availability  of  adequate
 finances  with  the  party  and  de-
 lay  tn  making  satisfactory  fin-
 ancial  and  credit  arrangements.

 (6)  In  some  cases  the  speed  of  im-
 plementation  of  the  scheme  is
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 slow  due  to  teetbing  troubles
 in  setting  up  industry,

 (7)  Scarcity  of  indigenous  raw  mate-
 Tial.

 (d)  The  steps  proposed  by  Govern-
 ment  to  secure  eurly  establishment  of
 these  industries;

 Government  are  anxious  to  accele-
 Tate  the  implementation  of  the  various
 letters  of  intent  and  industrial  licen-
 es  issued  to  all  States.  It  has  been
 observed  that,  in  practice,  the  setting
 up  of  an  industrial  undertaking  and
 commencement  of  production  therein
 takes  about  3  to  4  years  time  from  the
 issue  of  a  letter  of  intent.  The  pru
 gress  made  by  holders  of  industrial
 licences  is  :cviewed,  as  a  matter  of
 course,  at  the  stage  of  considering

 applications  for  the  extension  of  the
 validity  of  letter  of  intent  7१0  of  the
 period  for  implementation  of  ficences.
 An  increasingly  selective  approach  i3
 being  adopted  for  granting  such  re-
 quests,  In  cases  where  it  has  been
 found  that  negligible  interest  has  been
 taken  in  implementation,  warnings
 have  been  isaued  or  a  final  extension
 given  and,  in  appropriate  cases,  licen-
 ces  revoked  or  cancelled,  The  pro-
 gress  made  by  certain  categories  nf
 holders  of  letters  of  intent  and  indu-
 strial  licences  has  been  reviewed.  Ay
 a  result  of  such  selected  reviews,  some
 ceneral  bottlenecks  standing  in  the
 wav  of  speedy  implementation  have
 been  indentified  and  steps  are  being
 taken  to  remedy  the  situation  to  the
 extent  possible.

 DevetoPment  c{  Chittoor  District  in
 AP.

 ‘4916,  SHRI  ए,  NARASIMHA
 REDDY:  Will  tho  Minister  of  INDU-
 STRIAL  DEVELOPMENT  AND  SCI-
 ENCE  AND  TECHNOLOGY  be  pleas-
 ed  to  state:

 (a)  whether  more  Rural  Industries
 Projects  wre  proposed  to  be  establish-
 ed  und.'r  the  Fifth  Five  Year  Plan;
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 (b)  if  ee,  the  names  of  the  Districts
 in  the  country  were  these  are  pro-
 posed  to  be  set  up;  and

 (c)  whether  Chittoor  District  in
 Andhra  Pradesh  which  haa  no  poten-
 tial  for  agricultural  development  will
 be  considered  for  one  such  project;  If
 it  is  no  cansidered  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  A  list  showing  the  names  af.
 the  districts  selected  for  the  location
 of  Rural  Indtrstries  Projects  for  the
 Fifth  Five  Year  Plan  is  given  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5555/73}].

 (c)  Chittoor  District  was  not  sug-
 gested  by  the  Government  of  Andhr3
 Pradesh  to  be  covered  wuhder  the
 Rural  Industries  Projects  Programme.

 Improvements  in  Postal,  Telegraph
 and  Telepbove  Communications

 in  Andhra  Pradesh

 4917.  SHRI  P  NARASIMHA
 REDDY:  Wil!  the  Minister  of  COM-
 MUNICATIONS  be  pleased  ६८  state:

 (a)  the  improvements  in  postal,
 telegraph  und  telephone  communica-
 {ions  proposed  tn  be  impleme’nted  in
 Andhra  Pradesh  during  the  Fifth  Five
 Year  Plan;  and

 tb)  the  eapital  outlay  proposed  for
 projects  in  the  different  districts  of
 the  State  together  with  hrcad  outlines
 of  such  projects?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGUNA)-
 (a)  and  (b).  The  schemes  for  th:
 Fifth  Five  Year  Plan  have  not  b-en
 finaliaed.
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 4918,  SHRI  ए.  VENKATASUB-
 BAIAH;  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  a  large  number  of  per-
 suns  in  the  Gazetted  as  well  as  non-
 Gazetted  grades  are  likely  to  retire
 during  the  years  973  and  1974;

 (b)  if  so,  their  number,  separately,
 year-wise;  and

 (c)  whether  it  is  proposed  to  make
 all  these  vacancies  available  for  direct
 recruitment  to  various  grades  su  that
 more  and  more  younger  persona  can
 get  employment  opportunities  during
 theae  years?

 THE  MINISTER  OF  STATIN  THLE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 त)  and  (oy,  While  Government  ser-
 vants  who  attain  the  age  of  supcran-
 nuation  ssouid  be  retiring  from

 various  Ministries|Departments  of  the
 Government  of  India  and  their  Atta-
 ched  and  Subordinate  Offices  in  the
 normal  course,  no  information  regard-
 ing  the  number  of  such  persons  in  the
 gazetted  and  non-gazetted  grade  un-
 der  the  Government  of  India  who  have
 retired  or  are  likely  to  retire  in  each
 year  is  collected  ona  _  centralised
 basis.

 (c)  All  vacancies  arising  due  to
 death,  retircment,  resignation,  promo-
 tion  etc,  under  the  Government  of
 India  are  filled  by  the  method  of  re-
 cruitment  prescribed  in  the  Recruit-
 ment  Rules  Direct  recruitment  can,
 therefore,  be  resorted  to.  to  the  extent
 such  recruitment  is  provided  jn  the
 relevant  recruitment  rules  and_  into
 the  grades  to  which  direct  recruitment
 is  provided  for.
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 4919,  3प्रिया  P.  VENKATASUB-
 BAIAH:  WI!l  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  the  progress  made  in  the  indus-
 trial  research  to  reduce  dependence  on
 foreign  know-how;

 (9)  the  outcome  thereof;  and

 (०)  the  time  by  whlch  the  country
 is  likely  to  become  self-reliant  in
 this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b),  The  Minis-
 try  of  Industrial  Development  has
 published  lists  indicating  gaps  in  te-
 chnology,  gaps  in  production  and  areas
 where  forcign  coliaboration  wil!  not
 be  permitted.

 The  Government  of  India  has  re-
 cently  sat  uw.  Committees  to  go  into
 the  status  of  Reszarch  and  Develop-
 ment  (8  &  D)  in  the  public  aaa  pri-
 vate  sector  enterprises  and  make  sug-
 gestions  how  the  R.  &  D.  effort  can
 be  further  augmented  commensurate
 with  the  needs  of  self-reliance  and
 seduction  of  dependence  on  foreign
 know-how.  {

 The  Nationa!  Committee  on  Science
 wd  Technology  (NCST)  is  framing  ९
 S-icnce  and  Technology  Plan  in  rela-
 tion  to  the  national  Fifth  Five  Year
 Plan  with  one  of  the  objectives  of
 identifying  areas  for  technological
 treatment  and  reduction  in  depen-
 dence  on  foreign  technology.

 (९)  Attainment  of  self-reliance  needs
 a  Major  and  continuing  scientific  and
 technological  effort  apart  from  the
 Tight  orientation  of  social;  economic
 and  political  policies  so  that  techno-
 Jogy  can  operate  effectively  to  attain
 the  desired  objectives.  For  a  develop:
 ing  country  it  Is  an  imgorent  but
 dificult  task.
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 Activities  of  Foreign  Sples  and
 Agenty  in  Indias

 4820  SHRI  P  M.  MEHTA,  Will  ihe
 BOmcter  of  HOME  AFFAIRS  be
 pleased  to  atate.

 (a)  whether  some  of  the  foreign
 countries  have  started  increasmg  their
 activities  in  India  to  create  disorder
 on  our  borders  by  sending  their  spies
 and  agents  to  India,  and

 {b)  37  so,  what  steps  have  been  teken
 ‘to  tighten  the  security  on  our  borders”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA)  (a)  and  (b)  Government
 have  no  such  specific  informution
 However  utmost  vigilance  i¢  being
 Binuptaned  by  ell  comerned  ,encies
 to  pitvent  eshionakc.  and  sib  ite
 Approp  iate  action  under  th  p  nal
 and  prevenvve  provi  jor  af  )  wis
 also  being  taken  against  all  peis»no
 kriown  or  suspected  to  be  indu‘ging
 in  such  activities

 Transfer  of  Ownership  Rithts  to
 Tenants  in  Dadra  and  Nagar  Haveli

 492i  SHRI  RAMUBHAI  PATEL
 Wil  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  atates

 (a)  whether  the  tenants  of  the  agri-
 cultural  lands  in  Dadra  and  Nagar
 Havel}:  have  not  been  declared  owner
 of  lands  as  rt  has  been  done  in  other

 States  and  Union  territories,

 (b)  77  so,  the  reasons  therefor,

 (c)  whether  GOvernment  propose  to
 consider  the  transfer  of  the  ownership
 of  lands  to  the  tenanfs  in  their  names

 as  they  are  the  direct  cultivators  since
 Tong;  snd
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 (d)  if  a0,  how  much  tune  Govetn-
 ment  will  teke  to  implement  it’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  प्  MOHSIN)  (a)  to  (9)

 The  Dadra  and  Nagar  Havel  Iand
 Reforms  Regulation,  1971,  which  pro-
 vides  for  gTant  of  occupancy  nights  to
 tenants  mn  respect  of  land  under  their
 cultivation  upto  fhe  extent  of  the
 ceiling  limit,  was  promulgated  in
 feeembcr,  97]  Its  enforcement  had
 however  been  held  up  as  it  was  con-
 sidered  necessary  to  revise  the  cling
 lint  laid  down  therein  in  the  hght
 of  the  national  guidelmes  on  ce}lings
 of  agricuitural  holdings  based  on  the
 conclusions  of  the  Chief  Ministers’
 confeience  held  ain  July  972  Steps
 to  suitably  amend  the  Regulation  are
 already  on  hand  and  It  is  expected  to
 enforce  the  Regulation  soon  thereafter

 Export  of  Newsprint  to  Afgbanrstan

 4922  DR  H  P  SHARMA  Will  the
 Mini's;  cf  INFORMATION  AND
 BROADCASTING  be  pleased  to  state

 (a)  whether  despile  impending  cri-
 tial  sheriage  of  newsprint  in  the
 country,  Government  exported  news-
 sprint  to  Afghanistan  during  the  tast
 three  months

 (b)  if  so,  the  reasons  for
 such  exports,  and

 making

 (९)  the  extent  of  newsprint  expor-
 ted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DRARAM
 BIR  SINHA)  (a)  Yes  Sir

 (0)  and  (c)  In  May  1978,  the  Afghan
 Government  made  a  special  request  to
 the  Government  of  Indita  for  the  sup-
 ply  of  20  metric  tonnes  of  newspfant
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 ६०  meet  an  orfent  demand  The  Gov-
 ernment  of  India  responded  to  the  re-
 quast  by  despstchizig  thus  smal]  quan-
 tity  in  May-June  973  as  a  gesture  of
 goodwill  to  a  friendly  neighbouring
 country

 प्रांत  प्रदेश  में  शाविवासिलों  के  लि.  हैं;  2  | 3
 का  सिबन्वण  अपनी  हाथ  मे  ले;

 4923.  श्री  रामजी  भाई

 थी  सही  दीपक  ह  दय

 बया  ह  मंत्री  यह  बताने  क्या  बर  कि

 (=)  क्या  WA  प्रवेश  में  390

 होस्टल  आदिवासियों  ढारा  बनाये  जा  7?

 है  ,  और

 (ख)  यदि  हा  ता  ब्या  खत  सरशार

 द्वारा  चलाने  जाने  की  काई  योजना  है  ?

 aq  संग्रहालय  से  उप-स्त्री  (भी

 एक०  एव०  मोहसिन)  (क)  शार

 (®)-  राज्य  सरकार  में  सूचना  एकिन

 की  जा  रही  हे  शौर  जब  प्रात  होगी  सभा

 पटल  प  रब  दी  जायेगी  q

 CORRECTION  OF  ANSWER  TO  USQ
 NO  38  DATED  28-2-1973  RE:
 EXHIBITION  OF  FEATURE  FILMS
 FINANCED  BY  FILM  FiNANCE  COR-

 PORATION  ON  TV

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  In  reply  to  Unstarred
 Question  No  386  given  in_  the  Lok
 Sabha  on  28-2-1973,  3६  was,  tnter  aha
 stated  in  part  (b)  of  the  answer  that
 the  rates  for  Marathi  and  Gujarat:  fea~
 ture  films  screened  by  Bombay  T  V.
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 Station  srw  the  sane  as  those  for
 Hind:  feature  fims  An  error  has
 come  to  notice  on  furnis  thia  re-
 ply  The  correet  factual  position,
 however,  38  that  the  present  reves  of
 payment  for  Marathi  and  Gujarati  fea-
 ture  films  being  screened  by  Bombay
 T  ९  Station  are  the  same  as  thovwe
 for  Regional  feafurc  films  ze  ,  Bs,  1,000
 and  not  those  as  for  Hind:  feature
 films

 The  ariswer  to  the  Question  may  be
 treated  as  corrected  to  this  extent
 The  error  in  the  earlher  reply  7९  re-
 tretted

 While  collecting  information  requi-
 red  for  fulfilluing  an  Assurance  given
 in  Rajya  Sabha  on  22-3.1973  छा  reply
 to  Unstarred  Question  No  1649,  it
 came  to  light  that  the  rates  for  Mara-
 thi  and  Gwarati  feature  films  screen-
 ed  by  Bombay  TV  Station  werc  less
 than  those  for  Hind:  feature  films
 The  Assurance  given  in  the’  Rayya
 Sabha  is  being  fulfilled  separately
 Srmultaneously  it  i8  proposed  to  cor-
 rect  the  answer  previously  given  in
 the  Lek  Sabha

 —

 CORRECTION  OF  ANSWER  TO  USQ
 NO  463  DATED  1-8-1973  RE  OFFI-
 CERS  AT  HIGHER  LEVELS  IN-
 VOLVED  IN  PAC,  TROUBLES  IN
 UP  EXEMPTED  FROM  PROSECU-

 TION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFT'AIRS
 {SHRI  F  H  MOHSIN)  In  part  (a)

 of  the  reply  to  unstarred  question
 No  463  on  the  basis  of  the  itrforma-
 tion  furnished  by  the  Government  of
 UP,  I  had  given  the  figures  in  res-
 pect  of  the  dusmsned  policemen  as  81.
 It  has  now  been  intimated  by  the
 State  Government  that  on  re-check-
 mg,  it  was  foimd  that  the  ८ फ़त्व्स्टा
 figures  are  that  as  on  20-773,  7  pOlice
 personnel  were  dismissed  and  not  al
 as  reported  earlier.
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 3.0  875.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ALt.-INDta
 Srxvices  Act

 THE  MINIST&R  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications  (Hincti
 and  English  versions)  under  suh  sec-
 tion  (2)  of  section  3  of  the  Ait  India
 Services  Act.  95]:—

 (l)  The  Jncian  Adminlstrative  Ser-
 vice  (Fixation  of  Cadre
 Strength)  Eighth  Amendment
 Regulations,  1973,  published  in
 Notification  No.  G.S.R.  383(E)
 in  Gazette  of  India  dated  the
 Tth  August,  1973,

 The  Indian  Administrative  Ser-
 vice  (Pay)  Tenth  Amendment
 Rules,  1873,  published  in  Noti-
 fication  No.  G.S.R.  384(E)  in
 Gazette  of  India  dated  the  7th
 August,  1973,

 The  Indian  Police  Service  (Pay)
 Third  Amendment  Rules,  1973,
 published  in  Notification  No
 G.S.R  878  in  Gazette  of  India
 dated  the  l8th  August,  1973.

 [Placed  im  Library,  See  No.  LT-
 5528/73).
 Rerort  or  TarkrrrF  COMMISSION  RE
 Farr  FFicks  OF  JUCE-BASED  AND  FFLT-

 BASED  LINOLEUM,  ETC.

 (2  os

 (3)

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJFEF):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 papers  under  sub-section  (2)  of
 section  6  of  the  Tariff  Commis-
 sion  Act,  95]:—

 (i)  Report  (1971)  of  the  Tariff
 ‘“ammission  on  the  Fair  Prices
 of  Jute-based  and  Felt-based
 Linoleum.
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 (ii)  Government  Resolution  No.
 36  (1)  |71-LI)  dated  the  2354
 August,  3973  (Hindi  and  Eng-
 lish  versions)  notifylng  Gov-
 ernment’s  decisions  on  the
 above  Report.

 (2)  A  statement  (Hind:  and  Englisih
 versions)  showing  reasons  as  to
 why  the  documents  mentioned
 above  could  not  be  laid  on  the
 Table  within  the  period  pres-
 cribed  in  sub-section  (2)  of
 section  6  of  the  Tan  Com-
 mission  Act,  95l.

 A  statement  (Hindi  and  English
 versions)  explaining  the  reasons
 for  not  layyng  the  Ilindi  version
 of  the  Report  mentioned  at  qa)
 (i)  above,

 [Placed  in  Library.  See  No,  UT-
 5529/73].

 (3)

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILIS  AND  RESOULTIONS

 Tiaety-Fissy  Repost

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  {  @resent  the  Thirty-first
 Report  of  the  Committee  on  Private
 Members’  Bi3l  and  Resolutions.

 3.2  brs,

 STATEMENT  RE:  GURU  GOVIND
 SINGH  MEDICAL  COLLEGE,

 ¥ARIDABAD

 MR.  SPEAKER:  Shri  Khadilkar.

 SHRI  PILOO  MODY  (Godhra):
 Before  the  statement  is  made,  since  I
 have  written  to  you  on  several  occa-
 sions,  woud  you  allow  me  {»  say  that
 he  should  answer  four  questions  in  his
 statement?  First.  what  steps  have
 been  taken  to  recover  the  assets  from
 the  old  Trust  and  transfer  them  {o
 the  new  trust;  second,  it  has  come  to
 my  notice  that  more  fees  are  being
 demanded  from  the  students.  What
 has  the  Minister  got  to  say....



 AUGUST  29,  पाठ,  Guru  Govind  Singh  248
 Beard  Medical  College,  Faridabad

 MR.  SPEAKER:  This  is  a  strange  अध्यक्ष  महोदय  :  No  questions  ह... ज
 end

 interesting
 way  of  putting  quee-  |  asked  after  @  Minister’s  statement ‘tions.

 SHRI  PILOO  MODY:  Third,  will  मैं इस बारेमें  बहुत  मौके  देता  रहा  हूं,
 it  be  ensured  that  the  term  put  in  by  फिर  किसी  कौर  शक्ल  में  किसी  दिन  दे  दूंगा  |
 the  students  will  not  be  lost?  Last,
 what  is  his  attitude  towards  these  SHRI  PILOO  MODY:  I  have  writ-
 students  whose  qualification  marks  are  ten  to  you  to  say  that  I  wanted  to
 not  up  to  the  mark?  raise  this  issue.  You  sent  word  back

 to  say  that  the  Minister  was  going
 to  make  a  statement.  What  is  wrong
 or  against  procedure  in  what  I  have

 MR.  SPEAKER:  You  must  have  a
 certain  regard  for  a  certain  procedure.
 You  get  up  any  time  ang  sey  any-  done?

 thing.  MR.  SPEAKER:  That  is  what  you
 do  not  understand,

 थी  पद  श
 वाजपेयी  (खासियत)  :  श्री  सब  सिमटे  (वां वा)  :  ध्रघ्य क्ष

 कया  aw  बाद  में  कुछ  क्लासीफिकेशन  पूछने  करे
 आहों दय,  मेरा  व्यवस्था  कर  प्रश्न  है  ।  मैंने

 हि  a इजाजत  दे  सकते  हैं  कल  लिख  कर  दियां  था|  मजे  बोला  गया

 MR.  SPEAKER:  Not  after  this  but  कि  मंत्री  महोदय  वक्तव्य  देने  जा  रहे  हैं,  तत्र  मैंने
 at  some  other  time  in  some  other  way.

 array  यह  लिखि  कर  गज  था  क्यो  दन

 SHRI  PILOO  MODY:  I  have  writ-  9  लड़कों  से  चार  हजार  सारे  लाता  होत
 en  ute  you  tres  \times:  ली  जा  रही  है  और  आगे  जो  चहता  कराया

 श्री  झील  बिहारी  बाजपेयी  :  इस  पर  फिर.  थीं,  क्या  गह  उसके  विरोध  सो  #  ?

 बहस  की  मांग  होगी  शौर  श्राप  जानते  द्  ब्रायन  महो दय  ;  आपने  मिल  कर  दिया

 इसमें
 है,  उसके  लिये  tam  ae  Ta  हें  ।

 अध्यक्ष  महोदय  :  इसमें  वहन  की  क्या
 :  के

 SHRi  MADHU  LIMAYE:  पहले  लिख

 कर  4  तो  'भा  कप  मही  शाना  हें,  वाद  में

 शी  अटल  बिहारी  बाजपेई:  इतोलिये  स्प्टोकरण  पूछते  नहीं  देते  हैं  1

 जरूरत  हूं  ?

 मैं  निवेदन  कर  रहा  हूँ  कि  थोडा  सा  समय  MR.  SPEAKER:  You  should  have

 दे  दीजिये,  मेम्बरों  को  एक  दो  सवाल  पूछने
 Sent  it  to  the  Minlter,  not  to  me.

 डीजीपी--हयात  सुनने  के  बाद  ।  मेरे  ख़्याल  में  प्राय  ह ६ 4  को  स+  प्  कर  शबी जिये

 झीर  फिर  जो  मर्जों  ही  करने  जाइये  1
 अघ्यक्ष  महोदय  :  बाप  तो  पिछली  लोक  SHRI  PILOO  MODY:  He  is  going

 अभा  में  र॑  हैं  este  to  make  a  statement.  What  is  the  idea
 i  /  of  going  tbrough  this  formality  if  he

 does  not  give  answers  to  these  ques-
 श्री  ope  a  बिहारी  बाजपे  पो  :  'पिछली  लॉक  =  tions  J  have  asked?

 सभा  में  क्लासिफिकेशन  का  मौका  दिया  जाता  MR.  SPEAKER:  This  is  not  the
 way;  there  are  other  ways  of  putting गधा।  that.
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  FR  K.
 KHADILKAR):  Sir,  in  tte  .tat-ment
 I  made  in  this  House  on  27th  April,
 1973,  I  informed  the  Hon'ble  Members
 that  the  Chief  Minister  of  Punjab  was
 considering  the  constitution  of  new
 Trust  which  could  undertake  the  work
 of  shifting  the  college  from  Farldabad
 to  some  place  in  Punjab  and  running
 it  on  appropriate  lines.

 Y  am  happy  to  inform  the  House
 that  a  new  Trust  called  the  “Guru
 Gobind  Singh  Educational  Trust”  has
 since  been  registered  in  Punjab  for
 this  purpose  with  Giani  Zail  Singh,
 Chief  Minister,  Punjab  as  Chairman
 and  Shri  Sat  Pal  Kapur,  MP.  as
 Secretary.

 In  a  communication  dated  August
 27,  973  received  from  the  Secretary
 of  the  Trust  it  has  been  stated  that
 the  new  Trust  has  decided  to  shift
 this  college  to  Faridkot  and  that  the
 college  would  start  functioning  on  Ist
 November.  973

 भी  शटल  बिहारी  बाजपेयी:  श्रध्यश्  जी
 विद्यार्थी  कह  २  है  कि  उन  से  चार  हजार  रुपये
 भांग  जा  रहे  है

 अघ्यक्ष  महोदय  दद् भी  तो  कुछ  बना  ही
 नहीं  है  ।

 भी  टल  बिहारी  वाजपेयी  :  पालियामेंट
 स्थगित  होने  जा  रही  है,  धाए  इस  पर  चर्चा
 के  लिये  क्या  अलग  से  समय  निकाल  सकेंगे  ?
 इसलिये  i0  मिनट  के  लिये  क्लासिफिकेशन
 का  मौका  क्यो  नहीं  देते  हैं  ?

 प्रत्यक्ष  महोदय  :  इस  वक्‍त  नहीं।

 ी  पटल  बिहारी  बाजपेयी  :  उन  से
 बार  हजार  रुपये  मांगे  जा  रहे  है  7  जिन

 लेखकों  का  एडमिशन  नहीं  किया  जा  रहा  हूं,
 क्या  उनके  रुपये  वापस  किये  जायेंगे  ?
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 MR.  R.  K.  KHADILKAR:  So  far  as
 my  information  goes,  regarding  the
 demand  of  Rs.  4,000  from  those  who
 are  likely  to  get  entrance  to  this  col-
 lage,  the  hon.  Members  should  cealise
 that  when  we  undertake  the  starting
 of  w  medical  college,  we  should  at
 least  have  Rs.  i  crore.  That  is  one
 thing.  Tie  Central  Government  ia  not
 in  a  position  to  help  them  at  the  pre-
 sent  juncture.  In  a  situation  like  this,
 the  authorities  concerned  with  the
 Trust  have  taken  the  view—In  am  not
 saying  that  they  are  right  or  wrong
 to  see  that  the  institution  is  run,  I
 am  not  {n  8  position  to  say  what  ulti-
 mate  decision  the  Trust  is  going  to
 take.

 290

 eft  सतपाल  कपूर  (पटियाला)  :

 देखिये,  स्पीकर  साहब,  इस  मानते  को  हम
 जीतता  सियासी  रंग  में  देखेंगे  .....

 भी  झील  बिहारी  बाजपेयी  :  सियासी
 पंगु  कोई  नहीं  है  1

 शी  सतपाल  कपूर  :  झगर  बाप  मेरी  जगह
 पर  हों--उसएंगिछ  से  देखें  t  जो  पुरानी
 सोसाइटी  थी,  उसके  पास  कितना  पैसा  हूँ,
 उसकी  सिला  मुझे  नहीं  हूँ  उस  वक्त  यह
 लिख  कर  दिया  गया  था  कि  पुरानी  तोसाइटो
 के  पास  जो  एसेक्स  हैं,  बे  हमको  मिल  जायेंगे
 कौर  हम  कालिज  को  शुरू  करे।  हमारे पास
 दो  भान  थे---एक  तो  यह  कि  हम  कालिज
 को  तब  तक  शुरू  न  करें  जब  तक  पुराने  एसेट्स
 का  झगड़ा  लल  रहा  है  धौर  उस  का  फैसला
 न  हो  |  झगर  हम  इस  फैसले  की  मान  सेते,
 तब  स्थिति  वह  थी  कि  यह  गड़ा  साल  भर
 भी  चल  सकता  है,  दो  साल  भी  चल  सकता

 है  कौर  6  महीने  भी  चल  सकता  है,  इस  का
 मतलब  होता  कि  स्टूडेष्टूसे  को  6  महीने  या
 साल  भर  के  लिये  इन्तज़ार  करना  पडता  |

 मेडिकल  कालेज  चढ़ावे  के  लिए  जो  पं  जाब
 के  हौर  सैंटर  के  प्रफसरान  हैं,  हम  ते  उनसे
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 [  सी  epee  शप  र  ]
 बात  की  कौर  उसमे  हमे  कोई  साढ़े  तीन  करोड
 ऋषि  का  एस्टीमेट  बतलाया  गया  ।  जो  एड
 हमने  पंजाब  कौर  सेटर  से  भागी--कैपिटल

 शक़्सपेण्डिच्र  के  लिए  कौर  रेसलिंग  एक्सपेण्डिचर
 के  लिये--उसमे  हमे  कहा  यात्रा  कि  पाठको
 इतना  पैसा  मिलेगा  ,  इसमे  ज्यादा  नही  मिलेगा  ।

 हस  वक्‍त  हिन्दुस्तान  में  जो  मेडिकल
 कालिजिज  प्राइवेट  इस्टीचशन्ज  कौर  दूसरी
 इस्टीचूशन्श  चला  रहो  है--इनके  एक  तो  वे
 कालिज़िज  है  जितको  यूनिवर्सिटी  से  फिर-
 लिये बन  मिला  हुआ  है  शोर  जिनको  मेडिकल

 एसोसी  सेशन  भी  मानती  है,  जो  सब-स्टैण्डर्ड
 काबिज  है  मैं  उनक।  जिक्र  नही  वर  रहा  हू
 फिर  हम  ने  यह  'एक्जामित  किया  कि  उन  कालिजों
 की  सालाना  फीस  क्‍या  है।  मैसूर  महाराष्ट्र
 बिहार  दौर  पजाब  में  भी  हमारे  यहां  दो
 मेडिकल  काज्लिजिज  प्रवेश  इस्टीचूशन्त  चना

 यही  है,  उसकी  सिखाना  फीस  5  हजार
 रुपये  पर  स्टूडेन्ट  भी  है  शौर  6  हजार  रुपये
 पर  स्टूडेन्ट  भी  हे  ।  हम  ने  सोचा  कि  जब
 तक  हम  को  यह  'एकाउन्ट  नहीं  मिलता  तब
 लक  हम  फीस  लगा  दें,  जितना  एमांठब्ट
 मिल  जाय---यह  तही  कलम  कि  कितना  मिलेगा
 लेकिन  जीतता  भी  सिल  जायेगा--हम  को
 बतलाया  गया  है  कि  जो  पुरानी  सोसाइटी

 है  उसके  पास  26  लाख  रुपया  है,  लेकिन

 हमको  मालूम  नही  है  |  तो  हमने  सोचा  कि

 हम  फीस,  लगा  देते  है  ,  जब  गवर्न  मंट  या  प्राइवेट
 लोग  हमको  यह  रुपया  इकट्ठा  कर  देगे  तो
 कितना  रुगना  मिलेगा,  स्टूडेन्ट  के  हिसाब  से
 उस  में  एडजस्ट  कर  देंगे  ।

 तीसरी  बात--अगर  किसी  को  यह
 पाल  है---अभी  ता  हमको  इनकम  टैक्स  का

 एफ्ड्म्पशन  परसा  या  चौथे  रोज  मिला  है,
 उससे  पहले  पैमा  इक्ट्ठा  नही  कर  सकते  थे--
 ब  तक  जितना  पैसा  इसमे  लगा  है  वह  मैंने
 अर्थ  या  है  या  एक-दो  दोस्तों  ने  खर्च
 कपा  है
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 पक  छह  सचिव:  भाप  की  जेब  से
 इतना  पेसा  है  ?

 भी  emery  कपूर  :  इस  में  कोई  बुरी
 बात  तो  नहों  है  1  ara  किसी  को  यह  शक  है,
 जैसा  &  सीरियस  काम  में  हमारे  पोल
 मोदी  साहब  ने  मज़ाक  उठाने  में  मेरा  नाम
 इस्तेमाल  किया  ।  इनको  यह  पाल  है
 कि  इस  कालेज  में  कुछ  बंगाली  होने  बासी  है
 तो  मैं  पनी  जाफर  चिंगड़ा  करने  के  लिये  तैयार

 है  1  शाप  उनको  चला  लीजिये  1  गज  रात
 मे  भी  मेडिकल  कालेज  की  +  मो  है  और  मधु
 'लिये  जी  की  कास्टोटमो  व  वा  में  भी  मेडिकल
 कालेज  नही  है  I  गवर्नमेंट  ने  जो  भी  एड  देनी  है
 बह  आपको  मिल  जायेगी  बाप  हिम्मत  करके
 कालेज  चला  लीजिये  ।  यह  कालेज  मैं  पति

 कास्टोरुएसोी  में  नहीं  चला  रहा  ह  ।

 श्री  मधु  लिमये  :  हमारे  इलाके  मे  ट्रैक्टर
 वाले  किसान  कहा  हैं  ।

 जी  सतपाल  कपूर  इसलिए  इस  मामले
 को  लेकर  अमर  कुछ  भाई  यह  सीस-घड़ी-
 स्टे  डिंग  पैदा  करे  कि  हम  इसमे  कुछ  एश्सप्लायट
 कर  रहे  हैं,  तो  जितना  पत्ता  मिलेगा  वह  हम
 रिएडजरस्ट  करेगे।  झगर  हम  रि एडजस्ट  नहों
 करते  हैँ  तब  हम  गलत लो  पर  है।

 जहा  तक  परसेटेज  की  बात  हूँ,  किसी
 की  मुसीबत  कसो  के  चले  पड़ी,  मुझे  ज़ोश  कौर
 छज्जा  ज्याद  था  इसलिए  मैं  मात  बंदा,  बहा
 पर  यह  सब-स्टैण्ड  स्टूडेंट्स  जो  हैं  उनके  बारे
 में  हमने  मेडिकल  कौसिल  से  पूछा  है  कौर
 मेडिकल  कासित  हमको  क्‍या  एडवाइस  करती

 हूँ  उसमे  लोग  कम्पलीकेशन  भी  बहुत  हैं
 मेडिकल  कौंसिल  ने  50  परसेन्ट
 मिक्स  मुकरे  किये  हैं।  गुरु  नानक  यूनिवर्सिटी
 60  परसेंट  किए  है,  पजाब  वूनिषधिटी  ने
 50  परसेंट किए  है ंइसलिए  45  से  50  रश्सेन्‍्ट
 तक  के  जो  (टूडेच्ट्स  हैं  उनकी  क्या  पोजीशन



 Eir)  डेपटाडत27४  ra.

 होगी,  उसका  वेरिफिकेशन  कराने  के  दाद
 देखेंगे  ।कुछ  बाते  मैं  चाहूंगा  इस  हाउस, में
 शिरकत  मे  हों,  उसके  लिये  बाजपेयी  जी,

 मधु  लिमये  जी,  बनर्जी  साहब  शौर  पीलू  मोडी
 साहब,  हम  सभी  एक  साथ  बैठ  जाय  यं  कि
 हस  सदन  में  जो  बात  भायेगी  उसको  लोग
 डिफीब  मटीज़  को  एक्सप्रेस  करने  की  पोजीशन
 में  मैं  नही  हु  ।

 Mh.  SPEAKER:  Mr.  Mody  has  been
 toxurg  mtcsest  and  he  has  been  doing
 only  this,  asking  me:  ‘what  are  you
 doing”  !t  is  a  very  easy  thing  to
 ask  He  sometimes  tclephones  to  me
 also.  |  am  thinking  of  telephoning  to
 him  m  fuinre  and  ask  him:  “what  are
 you  doing?’  I  went  to  Chandigarh
 last  Sunday.  I  met  the  Chief  Ministez
 to  know  what  was  being  done  in  the
 matter,  Later  on  I  met  the  Director  of
 the  Post  Graduate  Pmstitute  to  know
 what  was  the  position  regarding  the
 students  who  had  got  Jess  marks,  be-
 cause  he  was  a  Member  of  the  Medi-
 cal  Council.  This  matter  has  been
 Made  out  as  though  it  was  an  official
 matter.  There  was  some  private  trust;
 students  were  running  about  to  Piloo
 Modi3i,  myself  and  to  the  Home
 Minister.  So  out  of  sympathy  I  al-
 lowed  this  matter  to  be  raised  in  the
 House  and  now  it  appears  as  if  it
 hos  bet:ome  an  official  or  departmental
 matter  and  the  Members  want  to  ask
 questions.  The  Minister  {s  a  good  and
 noble  gentleman  and  he  also  volunte-

 ered  to  give  information.  But  it  is
 much  belter  you  sit  outside  and  di<-
 cuss  it,  ali  of  you,  leaders  and  others.
 instead  of  discussing  it  here  It  is  a
 very  good  suggestion.

 Regarding  the  Trust.  the  Chtef
 Minister  told  me  that  the  trust  was
 there;  it  was  only  the  day  before
 yesterday.  I  specially  went  for  this  to
 Chandigarh.  The  Chief  Minister  35
 tbe  Chairman  of  the  trust  and  he  wsa
 persuading  me  to  become  the  Chair-
 man  of  the  Trust  as  it  would  be  objec_
 tlopable  if  he  himself  coliected  money
 and  he  was  not  going  to  do  it.  I  said
 that  I  was  also  not  going  40  do  it
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 Anyway,  it  is  for  the  Minister  to  see.

 About  this  Medical  Council,  they
 insist  that  they  are  not  goinE  to  accept
 students  baving  less  than  50  per  cent.
 marks.  The  Director  advised  me  that
 instead  of  going  into  the  figures.  let
 it  be  screened  by  a  committee  of  one
 representative  of  the  Medical]  Council,
 one  of  the  Trust’s  and  one  from  the
 Government  and  one  expert.  The'y  ad-
 vised  that  this  year  would  be  Inst  be-
 cause  the  college  was  not  up  and
 those  who  were  above  50  per  cent
 should  he  spread  over  in  the  various
 medical  college,  and  Gove:nment
 should  help  them  to  be  admitted  in
 those  colleges.  I  do  not  know  what  ६8
 the  position  I  am  just  telling  it  to
 satisfy  vou.  But  in  guture  don't  ask
 me  as  if  we  are  answerable  for  any~
 thing  that  is  going  on  there.  In  future,
 when  you  raise  this  question,  let  us  sit
 outside  and  discuss  ft  rather  then
 raised  it  here.

 SHRI  PILOO  MODY:  |  entirely  agree
 with  most  of  what  you  said.  The  only
 point  on  which  I  think  there  is  a
 slight  difference  of  opinion  §  is,  who
 should  be  responsible  for  getting  the
 assets  of  the  old  trust.  Wbea_  thia
 matter  came  up,  it  was  a  matter  of
 public  interest  which  was  brought  be-
 fore  the  country.  As  Members  of
 Parliament,  we  performed  our  duty
 by  bringing  it  to  your  notice  and
 notice  of  Government  and  the  public
 at  large  Thereafter  our  request  wes
 that  the  Government  should  take  a
 hand  In  heiping  the  transfer  of  the
 assets  from  one  trust  to  the  other,  in
 other  words  from  Gyan  Singh  to
 Satpal]  Kapur.  We  said  that  the  Gov-
 ernment  must  help  In  this  process
 because  they  are  ermed  with  all  ma’
 ner  of  powers,  I  think  in  this  parti-
 cular  case  about  getting  the  assets
 transferred.  Government  has  been
 somewhat  delinquent  and  alow.

 MR.  SPEAKER:  If  you  were  in
 that  position,  what  coulg  vou  do?
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 SHR]  PILOO  MODY:  I  cannot  per-
 sonally  persuade  the  Government.  It
 haa  to  be  dom  through  Parhament.

 MR,  SPEAKER:  It  concerns  the
 Chairman  of  the  Previous  Trust.

 SHRI  PILOO  MODY-  We  do  not
 want  his  skin;  we  only  want  his  bank
 account.

 SHRI  R.  K.  KHADILKAR:  JF  am
 happy  that  the  future  of  the  institu-
 ६07  is  in  good  hands—in  your  hands—
 whether  you  are  in  the  trust  or  out-
 sire  383  not  an  important  matter  So
 far  as  the  assets  are  concerned,  there
 was  one  information  that  he  has  es-
 caped.  Now  he  is  very  much  in  India
 The  entire  case  has  becn  referred
 to  the  CBI  From  the  time  it  was
 brought  to  my  notice  I  have  been  pur-
 suing  a  course  of  action,  whether  It
 would  be  possible  to  freeve  the  a~
 counts  etc  But  we  do  not  know

 what  is  in  the  bank  balance  now,

 ey  दरबारा  सिह  (होशियारपुर  a
 मैं  मिनिस्टर  साहिब  से  पूछता  चाहता  हूं,
 बहुत  ह...  बात  है  कि  सी०  वी०  भाई  से
 इंक्वायरी  हो  रही  है,  सव  कुछ  हो  रहा  है,  हमे
 उससे  कोई  रास्ता  नही  है,  हमे  दासता  धवले

 है  कि  आपने  मेहरबानी  की  लेपित  बहुत  से

 शीरों  मे  भी  मेहरबानी  की  है  कि  उन्होने

 इकट्ठे  होकर  ट्रस्ट  बनाने  की  कोशिश  की  हूँ
 कौर  उसको  माफी  कालेज  चलाना  चाहते  है
 लेकिन  उसको  चलाने  के  लिए  उनके  पाल

 इनिशियल  भव्याजात  के  लिए  कुछ  नहों  है  t
 उन्होंने  तमाम  यह  चीजे  पुरी  की  है  जो  ढस्
 के  लिए  जूरी  हैं,  उन्होंने  इजाज़त  ले  ली  है  कि
 इसका  टैकल  यही  लगेगा  रह  एसा  अच्छे
 काम  के  लिये  बहुत  अच्छा  काम  gar  ae
 मैं  पूछता  है  कि  प्रापक  स्टेटमेंट  में  सिर्फ  यह

 कहना  कि  ऐसे  के  ट्रामकाा  के  लिये  हो  गया  है,

 द््र्म्द  बन  गया  है  >-यह  सारी  उन्कामेशन  तो
 हमें  है  लेकिन  नया  ग्रवनेंमेंट  आफ  इंडिया
 जद  तक  कि  उनके  पास  पैदा  दूसरी  ह: ह
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 से  ट्रासफर  होकर  नहीं  धाता  है  उस  वक्‍त
 तक  पैसे  की  मदद  कर  सकती  है  या  नहीं--
 इस  बात  के  लिये  धश्ापसे  भये  किया  है  ।

 SHRI  R.  K.  KHADILKAR;  I  have
 made  it  very  clear.  At  this  stage  we
 are  not  in  a  position  to  make  any
 commitment  of  financial  assistance.
 There  are  other  colleges  in  Banaras,
 Patna,  etc  and  the  students  are  wan-
 dering  about.  I  do  not  want  to  go
 into  all  that.  At  this  stage,  it  is  not
 possible  to  make  any  commitment.

 SHRI  VASANT  SATHE  (Akola):
 Will  the  Mmicter  consider  the  prono-
 973  to  advance  some  money  from  Gov-
 ernment  account  to  this  college,  which
 wili  be  adjusted  when  the  money  is
 recovered,  so  that  the  college  can  be
 started?

 MR  SPEAKER:  The  camel  is  try-
 ing  to  enter  the  minister's  ‘tent
 which  is  too  small  He  should  find  a
 bigger  shamsana  for  it  somewhere,

 अर  कृष्ण  ह  पाडे  (खलं,लाबाद)  ;

 राज  देश  फे  एक  कोने  में  मर  कोई  गलत
 काम  होता  है  तो  उसकी  प्रतिक्रिया  देश  के
 अन्य  भागो  में  भी  होती  हैं  |  इसी  तरह  से

 एक  कालेज  बनारस  में  सम्पूर्णानन्द  मेडिकल
 कालेज  खोला  गया।  झगर  इस  तरह  से  ये

 खुलते  चले  जाए  तो  इससे  शासन  कौर  पार्टी
 की  बड़ी  बद नामों  होती  है--(इडरप्शार)
 मैं  चाहता  हूं  कि  जिन  विद्याथियों  ने  पढ़ाई
 के  लिए.  पैसा  दिया  था  उनकी  पढ़ाई  की  भाप
 व्यवस्था  करे  कौर  जो  लोग  इस  तरह  के  गलत
 काम  करते  हैं  उनको  ऐसा  करते  से  भाप
 रोक  I

 SHRI  S.  M.  BANBRJEE  (Kanpur):
 Sir,  before  Shri  Khadilkar  leaves  Jet
 him  make  a  statement  on  the  strike
 by  doctors  in  Bombay.  What  is  the
 outcome  of  his  negotiationa?
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 MR.  SPEAKER:  He  is  a  good  man
 ang  he  is  ever  ready  to  make  2  state-
 ment,  like  Dr.  K.  L.  Rao.  I  wili  ask
 him,

 {  would  like  to  inform  the  House
 that  the  Minister  of  External  Aitairs
 wiil  lay  a  copy  of  the  agreement  on

 the  Table  at  6  p.m.  Hc  has  written
 to  say  that  he  cannoi  do  it  earlier
 because  that  is  tbe  time  #xed  fur  its
 release,

 SHR!  SHYAMNANDAN-  MISHRA
 (8680:  .ai):  At  6  O'clock  he  can
 read  0...  the  statement.  If  he  lays  it
 on  the  Table  we  can  look  at  it  only
 the  next  morning.  We  are  ve.y  keen
 to  know  its  contents.  It  is  a  perfectly
 legitimate  demand  and  I  hope  you
 will  agree  to  it.

 SHRI  ATAL  BIHARI  VAJPYAEE
 (Gwalior):  There  should  be  a  short
 discussion.

 MR,  SPEAKER:  I  cannot  promise
 tnything.  We  will  consider  it  when
 it  is  laid  on  the  Table.  The  agree-
 ments  and  treaties  are  generally  laid
 on  the  Table.

 SHRI  SHYAMNANDAN  WOSHRA:
 Xither  we  get  the  text  today  or  he
 should  read  it.

 MR.  SPEAKER:  If  it  is  a  short
 statement,  he  can  read  it.  If  it  is  too
 long,  it  will  be  laid  on  the  Table.

 SHRI  SHYAMNANDAN  MISHRA:
 it  is  an  important  statement  on  which
 political  parties  have  to  give  their
 voramcnts.  We  would  not  be  in  a
 Position  to  do  so  unless  we  read  the
 statement.  What  is  your  difficulty  in
 asking  the  Minister  to  read  it?

 MR.  SPEAKER:  If  it  is  too  long,  I
 am  sorry,  it  would  not  be  vossible.
 If  it  is  a  short  statement  which  will
 take  0  to  l2  minutes  it  coulil  be  done.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  a  very  legitimate  request  from
 the  House  which  should  be  considered
 by  the  Chair.
 4762  ‘LS—10.
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 MR.  SPEAKER:  Kindly  sit  down.
 Why  ate  you  worried?  Let  me  find
 out  how  long  it  is,  If  it  is  a  short
 statement,  he  will  read  it;  otherwise,
 it  will  be  laid  on  the  Table.

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  the  length  of  the  statement?

 MR,  SPEAKER:  I  do  not  know,

 SHRI  SHYAMNANDAN  MISHRA:
 Vo  you  want  to.  deprive  us  of  the
 statement  for  the  whole  night?

 Mn  SPEAKER:  He  cen  take  it
 whatever  way  he  likes.

 SHRI  SHYAMNANDAN  MISHRA;
 Why  can’t  it  be  made  available?

 Mi,  SPEAKER:  If  it  is  a  short
 statement,  be  can  read  it  out.  If  it
 is  8  long  statement,  he  can  lay  it.
 How  can  I  tell  you  at  this  time?  I
 just  received  this  intimation  from  the
 Minister  and  I  read  it  out  to  you.  He
 says,  he  is  guing  to  lay  it  on  the  Table
 of  the  House.

 SHRI  H,  N.  MUKERJEE  (Calcutta-
 North—East):  Whether  it  is  short  or
 long,  :t  has  to  be  made  available  to
 the  Members.

 MR,  SPEAKER:  I  do  not  know
 whether  they  are  going  to  make  avail-~
 able  many  copies.

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  fot  to  carry  out  the  order  of
 the  Minister.

 MR,  SPEAKER:  Don't  talk  in  this
 manner.  This  is  a  very  discourteous
 way  of  addressing  the  Chair,

 SHRI  SHYAMNANDAN  MISHRA:
 You  say,  here  is  an  order  of  the
 Minister,

 MR.  SPEAKER:  You  have  nothing
 else  to  do.  It  has  become  a  habit
 with  you,
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 श्यो  मच  लिये  छः  बजे  पब्लिकेशन का
 समय हूँ. है  I  हम  यह  नहीं  कहते  हैं  कि  ध्यान  हमें

 पहले  थ  बाप  प्रेस  बालों  को  यह  हिदायत

 देश  कि  ये  छाप  नहीं--छ:  बजे  से  पहले  ।

 इसमें  कया  दिक्कत है  ?  हमें  भी  कापी  देने  में
 क्या  दिक्कत  है?

 MR,  SPEAKER:  These  are  interna-
 tional  agreementa,  They  have  their
 vwn  obligations.

 43.87  brs.

 MATTER  UNDER  RULE  3877

 PERMISBION  TO  THE  FORMER  MAHARASA
 os  Mysore  To  ALIENATE  HIS  THREE

 PaLaces

 SHRI  K.  HANUMANTHAIYA
 (Bangalore):  Sir,  in  Mysore  State,
 there  are  three  Palaces  which  were
 known  to  be  official  residences  and
 they  were  in  occupation  of  the  Maha-
 raja  of  Mysore.  I  had  accasion  to
 deal  with  this  problem  when  I  was
 the  Chief  Minister  and  other  Chief
 Ministers,  subsequently,  who  came  on
 the  scene  have  also  dealt  with  this
 problem.

 The  problem  is  that  these  Palaces,
 according  to  the  Agreement  between
 the  Government  of  India  and  the
 Maharaja  at  that  time,  at  the  time  of
 integration,  were  an  inalienable  pro-
 perty.  They  could  not  be  alienated
 as  a  private  property  by  the  Maha-
 raja  who  was  occupying  them  as  off
 cial  residences.  This  remained  the
 position  till  the  Maharaja  was  official-
 ly,  what  is  called,  the  Head  of  the
 State.  After  he  ceased  to  be  the
 Mabaraja,  in  pursuance  of  the  legis-
 lation  passed  by  this  House,  the  ques-
 tion  has  arisen  whether  he  can  alienate
 this  property.
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 The  question  has  arisen  pot  because
 of  any  move  made  either  dy  the  जलान
 ernment  of  India  or  by  the  Govern-
 ment  of  Mysore  but  because  of  the
 request  or  the  application  made  by  the
 Maharaja  ard  his  Samy,  The  Jatest
 Position  is  that  the  two  Palaces,  one
 Palace  in  Bangalore  and  the  main
 Palace  in  Mysore,  have  not  been  dis-
 posed  of.  But  [I  understand  one
 Palace  which  was  at  Ooty  has  been
 aijlowed  to  be  alienated  by  the  Gov-
 ernment  of  India,

 AN.  HON.  MEMBER:  Why?

 SHRI  K.  HANUMANTHAIYA:  That
 is  exactly  the  point,

 i  am  told,  in  August,  ‘1970,  the  for-
 mer  ruler  of  Mysore  requested  that
 the  condition  of  inalienability  attach-
 ed  to  the  three  Palaces  at  Mysore,
 Bangalore  and  Ooty  may  be  removed.
 Subsequent  to  August,  1970,  the  Ooty
 Palace  has  been  permitted  to  be  alie-
 nated.  I  will  come  to  that  a  little
 later  as  to  why  it  should  not  have
 been  done.  But  the  two  Palaces  re-
 mained  the  main  Palace  at  Mysore  and
 the  Palace  at  Bangalore.

 The  Home  Ministry,  I  sm  told,  took
 the  advice  of  the  Law  Ministry.  I  am
 told,  the  Attorney-General  bas  advis-
 ed  that  there  can  be  no  legal  objec-
 tion  whatever  to  the  Government  of
 India  agreeing  to  the  removal  of  the
 inalienability  clause  in  favour  of  the
 former  ruler  of  Mysore  or  the  person
 in  line  of  succession.  In  fact,  it  was
 not  a  question  of  legal  opinion  at  all.
 This  question  arose  when  the  Constt-
 tution  was  framed  and  the  instcument
 of  accession  was  drafted.  They  wise-
 ly  took  it  away  from  the  purview  of
 law  and  legal  squabbles  and  litigaticn.
 In  fact,  article  363  of  the  Constitu-
 tion  makes  it  explicit  that  such  agree-
 ment,  sanad,  covenant  and  treaty
 cannot  be  subject-matter  of  litigation
 even  in  the  Supreme  Court.  Even
 the  Supreme  Court  bas  no  jurisdic-
 tion.  I  really  fee]  curpcised  that,  after
 25  years,  legal  opinion  sxbould  be
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 taken  whetber  Government  of  India
 can  perzit  or  cannot  permit  the  tlie-
 nation  of  this  property.  Even  ac-
 cording  to  the  Attorney-General—hbe
 does  not  say  that  it  should  be  given—
 it  is  ior  the  Government  of  India  to
 permit  or  not  to  permit.  This  ia  the
 common-sense  point  of  view.  UWI
 bave  private  property,  |  have  the
 freedom  to  give  it  away  to  anybody
 I  like.  Here,  i  is  the  Government
 of  India  which  !s  Seized  of  the  matter
 and  which  is  in  possession,  as  it  were,
 of  the  case.  So,  I  really  feel  alasm-
 ed  that  this  property  should  be  made
 the  private  property  of  Maharaja  for
 nothing  at  all  The  fundamental  prit-
 cipal  of  the  Constitution—and  we  have
 professed  our  faith  in  socialismeis
 that  concentration  of  wealth  should
 not  be  allowed  in  any  band.  Regard-
 ing  this  property,  the  Bangalore  palace
 property,  apart  from  the  costly  build-
 ings  and  equipment,  the  land  alone  is
 about  400  acres.  In  that  area—-my
 residence  is  also  by  the  side  of  the
 palace—the  cost  of  the  land  is  now
 Rs,  200  to  300  per  square  yard.  This
 one  property  alone  will  cost  between
 Rs.  5  to  30  crores.  I  do  not  know
 the  exact  valuation.  The  main  palace
 building  and  the  various  bungalows
 will  all  cost  much  more  than  Rs.  40
 to  8  crores.  The  main  palace  in  My-
 sore  may  cost  Rs.  20  to  30  crores.
 The  Ooty  palace  may  cost  another
 Re.  2  or  3  crores,  Altogether  it  costs
 more  than  Rs,  50  crores,  according  to
 my  judgment,  according  to  my  esti-
 mate.  Is  this  property  worth  Rs.  50
 crores  to  be  handed  over  to  an  indivi-
 dual?  Is  it  in  consonance  with  the
 socialist  policies  that  we  are  imple-
 menting?  That  is  the  appeal  I  want
 to  make  to  the  hon.  Mintster.  (In-
 terruptions)  I  want  to  know  from  the
 hon,  Minister  who  is  the  person  whe
 permitted  the  alienation  of  Ooty  pro-
 perty,  whether  it  was  the  Mysore
 Goverament  that  requested.  And  why
 should  the  Government  of  India  867९९
 with  the  proposition  that  it  be  allie
 nated?  From  952  there  have  been
 acveral  Chief  Minister.  None  of
 them  conceded  the  point  that  the  pro-
 Perty  could  be  alienated.  Even  de-
 fore  Independence  I  was  the  leader
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 of  the  Oppasition  in  the  Mysore  As-
 sembly  and  I  used  to  ecrubmee  and
 speak  on  the  Budgeta.  The  money  for
 repairs  of  the  paleces  was  paid  for  by
 the  Government  and  not  out  of  the
 personal  money  of  the  Maharaja.
 ‘ven  for  the  throne  in  the  palace,
 goid  and  other  precious  stones,  Gov-
 ernment  had  to  pay.  Theredure,  all
 the  Palaces  have  been  created  and
 maintained  by  the  Mysore  Guvern-
 ment.  Fortunately  for  us,  Mysore
 w@3  not  lke  other  princely  States
 where  there  was  oo  distlacton  bet-
 ween  the  Maharaja's  private  property
 and  the  Government  property.  Foe
 tunately,  from  830  to  1880,  far  80
 years  it  was  directly  under  Govern-
 ment  of  India’s  administration  because
 ०६  mkrule.  The  Government  of  India
 had  by  the  time  it  handed  over  the
 State  again  to  the  family  of  the  Maha-
 raja,  systematised  the  administration,
 systematised  the  budgets,  systematim
 ed  the  Snancial  relstionship  between

 the  Maharaja  and  the  Government.  A
 definite  civil  list  was  fixed  and  paid
 Over  and  above  ४४७  civil  list,  expen-
 diture  has  been  incurred  by  the  My-
 sor  \Wsovernment  through  bugetary  pro-
 visions  for  maiftenance,  iumprovernant
 and  all  varieties  of  items,  in  this  con-
 nection

 The  repairs  and  maintenance  of  the
 Palace  gardens  and  the  palace  build-
 ings  running  into  several  lakha  of
 rupees  were  all  paid  by  the  Govern-
 ment...  (interruptions).

 MR,  SPEAKYR:  Kindy  wind  up
 There  ig  a  lot  of  business  pending  be-
 tore  the  House.

 SHRI  K.  HANUMANTHAIYA:  I
 would  beg  of  you  that  this  is  a  pro-
 perty  worth  about  Re.  50  ह..." ड  and
 it  deserves  much  more  than  five  ot
 tep  minutes  If  you  are  %  p-eased,  4
 will  raise  it  at  some  other  time,

 SHRI  SHYAMNANDAN  MISHRA
 (Beguasrai):  Immediately  it  ebould
 be  taken  up  for  dimisaion.  We  can-
 not  allow  the  merger  agreement  to
 be  modified  like  this.
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 SHRI  X,  HANUMANTHAIYA:  Even
 now  the  Government  of  India  is  in
 a  position....Can  I  continue,  Sir?

 मा  ATAL  BIHARI  VAJPAYEE
 Gwalior):  Please  continue,

 SHRI  K.  HANUMANTHAIYA:  Even
 now  the  Government  of  India  has  the
 authority  to  give  permission  or  to
 decline  permission.  There  {es  no
 question  of  law  here.  I  am  really
 surprised  why  the  aw  Ministry
 abould  at  al]  come  into  the  picture,
 when  theve  is  a  specific  provision  in
 the  Constitution.  I  know  the  back-
 ground.  I  do  not  want  to  make  any
 @legation.  A  person  like  me  should
 not  make  any  wild  allegation  and
 aleo,  I  am  not  accustomed  to  making
 such  allegations.  But,  in  Mysore
 State  it  is  everybody's  knowledge
 that  the  Maharaja’s  propertics  are
 being  Misused,  misappropriated,
 robbed,  looted.  Such  things  are  gomg
 on  in  this  fashion  and  several  people
 who  are  around  the  Maharaja  and
 who  were  only  getting  Ra,  00  67
 Rs.  200  a  month  have  become  owners
 of  property  worth  crores  of  rupees
 Let  there  be  an  investigation  and  tbe
 hon.  Minster  will  find  my  allegations
 to  be  true,  When  all  the  Chief  Min-
 isters  had  stuck  hterally  and  in  spirit
 to  the  agreement  entered  into  bet-
 ween  the  Government  of  India  and
 the  Mysore  Maharaja,  about  this  in-
 alienable  clause,  why  should  it  at  all
 be  reopened  agaln?  Who  permitted
 the  thinking  along  this  line?  That  is
 veally  my  surprise.

 Secondly,  I  want  to  know  from  the
 Minister  who  initiated  this.  Is  it  the
 Mysore  Government  or  the  Govern-
 of  India?  Who  actOrded  permission
 t  remove  the  inalienability  condition
 in  the  case  of  the  Palace  at  Ooty’
 That  must  be  made  very  clear.  What
 te  called  a  wrong  direction  in  this
 matter  was  taken  at  what  time?  I
 Chink  even  now  it  is  not  lete.  The
 Government  of  Mysore,  I  understand,
 48  prepared  $o  have  it  or  the  Govern-
 ment  of  India  may  make  use  of  it
 for  any  of  their  curpase

 AUGUST  28,  973  Matter  under  Rule  64
 977

 Then,  Sir,  there  is  no  queation  of
 market  price.  When  there  is  an  in-
 alienability  clause  attached,  the  pro-
 perty  will]  not  carry  with  it  any
 market  value.  I  would  like  to  bring
 it  to  the  notice  of  the  Minister.

 MR  SPEAKER.  Please
 now.

 conclude

 SHRI  K.  HANUMANTHAIYA:
 When  this  Maharaja  assumed  office,
 he  issued  a  proclamation,  In  those
 days—the  Maharajas  were  near  sove-
 reigns  in  their  respective  States,  a
 proclamation  had  the  force  of  law.
 That  Proclamation  said  that  al]  the
 property  he  owns  belongs  to  the  peo-
 ple  and  that  he  would  place  it  at
 their  disposal.  You  can  get  that  pro-
 clamatiern.  The  Maharaja  himself
 made  that  proclamation  that  all  the
 properties  that  he  owns  are  those  of
 the  people  I  am  now  pleadasg,  it  is
 for  the  people  of  Mysore  State.  It
 38  for  their  good  It  38  for  their  State
 and  it  ,s  for  their  utility.  So,  under
 No  circumstances  can  these  two
 palaces  be  permitted  to  be  alicnated.
 Government  should  not  accord  per-
 mission.  That  is  the  requvst  I  want
 to  make  I  am  sure  the  hon.  Minis-
 ter  whom  I  know  very  weil—the  m-
 terests  of  the  pcople  are  safe  in  his
 hands—wull  sez  that  the  snalienability
 condition  is  not  withdrawn.

 SHRI  K.  LAKKAPPA:  (Tumkur):
 There  is  an  explosive  situation  in
 Mysore  State.  Some  handful  of  per-
 sons  are  trying  to  knock-off  the
 Maharaja’s  palace,  which  belongs  to
 the  Central  Government  or  the  State
 CGrovernment,...

 MR,  SPEAKER:  What  has  happened
 to  you?  You  are  speaking  without
 my  Permission.

 SHRI  K,  LAKKAFPA:  it  is  a  fact
 wa  Cnterruption).

 MR.  SPEAKER:  No,  please.  You
 are  speaking  without  my  permission.
 Please  sit  down  I  allowed  only  Mr.
 Hanumantha‘Ya.
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 SHRI  SHYAMNANDAN  MISHRA
 (Beguaarai):  Sir,  I  sought  your  per-
 mission  under  Rule  377.

 MR.  SPEAKER:  I  allowed  once.
 There  is  one  already.

 SHRI  SHYAMNANDAN  MISHRA:
 I  know  it  Sir.  I  know  when  you
 allow  one  you  do  not  permit  any
 other.  All  the  same,  a  violation  of  the
 Constitution  is  involved.  Merger
 agreements  are  included  in  the  Cons-
 titution.  Can  the  Government  be
 permitted  to  violate  the  Merger
 Agreement?  How  are  they  going  to
 disabuse  the  public  mind  that  this  has
 been  done  in  violation  of  the  Constitu-
 tion?

 SHRI  8  V.  NAIK  (Kanara),  |  rise
 on  a  point  of  order.

 MR.  SPEAKER:  What  is  the  point
 of  order?

 SHRI  B,  V.  NAIK.  I  have  been
 listening  attentively  to  the  speech  of
 the  hon.  Member  Shri  Hanuman-
 thaiya.  That  is  not  a  point  of  order
 under  Rule  377.  Rule  377  states  there
 shall  be  no  discussion.  From  the
 long  speech  which  we  have  patiently
 heard,  is  appears,  this  matter  regard-
 ing  the  Maharaja’a  palace  must  fall
 either  under  the  category  ०६  Rule  297,
 that  is  Calling  Attention,  or  under
 the  category  of  Rule  93  for  raising  a
 discussion.  Thi:  point  has  to  be  consl-
 dered  and  decided  before  the  Minis-
 ter  is  called  upon  to  give  any  oPin-
 ion.  I  would  therefore  humbly  aub-
 mit  to  you  that  the  matter  is  brought
 fo  the  notice  and  take  cognizance  of
 by  the  Minister  cancerned  only  after
 it  ia  admitted,  and  when  it  is  admit-
 ted,  lt  has  to  be  under  the  ove  or  the
 other  of  the  Rules  which  I  have  men-
 tiorred.

 MR.  SPEAKER:  Kindly  sit  down.  It
 ia  my  headache  also.  Whatever  f
 allow,  it  strctches  like  a  rubber,  The
 hon,  Member  has  been  a  very  eenior
 Minister,  he  was  Chief  Minister  and
 8१0  Leader  of  the  Oppodtion.  Now
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 Rule  377  is  brought  in.  Rule  377  is  a
 humble  and  innocent  groviston  in  our
 Rules.  But  it  is  being  so  much  mw
 used  and  it  has  been  stretched  too
 Jong  under  his  qiSe  oration.  It  you
 want  that  thia  ja  a  subject  whieb
 should  be  discussed  In  detail,  हुअ
 prevents  you  from  giving  notice
 under  Rule  193.  There  is  no  Ques-
 tion  of  my  rulmg.  I  have  completely
 anlaysed  it.  My  friend  who  is  eitting
 here  i8  listening  to  ¢his  ais0.

 We  are  short  of  time.  And  60,  I
 seek  your  advice--I  hope  you  will  ap-
 preciate  it--on  ths.  You  all  know
 that  we  follow  ihe  rules  based  on  the
 pattern  of  the  House  of  Commons.  Bri-
 tain  has  the  unitary  system  of  gov-
 ernment  not  a  federal  system  Here,
 We  have  many  States  and  many  ter-
 ritoriea.  And  it  is  very  difficult  to
 apply  those  rules  to  a  federal  system,
 We  must,  therefore,  revise  the  rules
 so  that  we  meet  all  the  demands  on
 fame.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Thus  3s  not  a  subject-matter.

 MR.  SPEAKER:  Why  do  yeu  bring
 In  everything  which  is  not  in  my
 mind?  I  am  telling  you  that  we  must
 Tevise  our  rules  in  such  a  way  80
 that  such  matters  which  are  of  na-
 tional  importance  to  us  find  &  way  in
 some  form  or  other  Sinte  every-
 thing  crops  into  the  rules  like  377
 etc,  why  can't  we  have  clear  rules?

 SHRI  S.  M.  BANERJEE:  (Kanpur):
 My  humble  submission  is  this.  You,
 in  your  own  wisdom,  have  ellowed
 ह-?. ल  Hanumanthalya  to  raise  this
 issue  under  Rule  377.  You  have  al-
 lowed  him  and  nobody  can  question
 your  authority,  It  is  very  unkind  for
 any  one  of  us  to  suggest  that  a  Cal-
 ling  Attention  Notice  or  any  discus
 sion  should  be  initiated  bafore  the
 Minister  replies.  it  means  whatever
 he  has  said  is  only  a  waste  of  time,
 For  exampie,  here,  Shri  Naik  raised  a
 paint  of  order.  I  also  raise  a  point  of
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 (Shri  s.  M.  Banerjee]
 ondes.  My  point  of  order  is  this,
 Once  the  matter  has  been  allowed
 legitimately,  officially,  firmly  and
 boldly  by  the  Speaker,  the  matter
 ehould  be  discussed.  Now,  the  Spea-
 ker,  in  his  wisdom,  has  found  out
 two  rules—293  and  377.

 MR.  SPEAKER:  You  will  kindly  sit
 down.  He  has  not  raised  any  objiec-
 tion.  Nobody  has  said  that  he  will
 not  reply.

 SHRI  S.  M.  BANERJEE:  The  Min-
 ister  is  getting  encouragement.  The
 metter  should  be  discussed.  Other-
 wise,  does  !t  mean  that  Shr  Hanu-
 manthaiya  will  not  get  any  reply?

 MR.  SPEAKER:  I  did  not  g:ve  any
 ruling.  Who  prevents  you  from  bring-
 ing  it  under  Rule  193?  He  has  raised
 it  under  377.  And  so  we  follow  the
 procedures.  And  many  other  things
 wil]  eome  out  of  that.  Why  do  you
 add  anything  on  your  own?  You
 will  please  sit  down  Now,  Shri
 Mukerjee.

 SHRI  H.  N.  MUKERJEE:  (Calcutta
 Nortb-East):  We  are  not  discussing
 the  Speaker’s  conduct.

 SHRI  S  M  BANERJEE,  I  only
 want  that  he  should  make  a  _state-
 ment.

 AAS  -  ADD HOED-RDEING:  OF  SOME
 matter  and  the  Minister  will  reply  to
 it  any  time.  Now,  Mr.  Mukerijee.

 RE.  ALLEGED  KILLING  OF  SOME
 POLITICAL  WORKERS  BY  POLICE

 IN  ANDHRA  PRADESH

 हल!  H  N.  MUKERJEE-  (Calcutta
 North-East):  With  your  permission
 Which  you  have  very  kindly  given—
 you  have  s@en  that  the  Home  Mints
 ter  ls  aleo  present,  surely  on  account
 of  your  having  informed  him  accord-
 ingly—I  wish  to  draw  the  attention  of
 the  House  to  certain  reports  which
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 have  perturbed  us—Andhra  Pradesh  in
 earticular—about  the  killing  by  police
 by  shooting  towards  the  end  of  Jwy,
 of  a  political  worker  belonging  to  a
 Revolutionary  Party.  Shri  D.  Venka-
 taramana  Raju  which  wes  reported  in
 the  papers.  He  was  supposed  to  have
 died  of  on  encounter  with  the  police
 near  a  forest  area  in  Warrangal  Dist-
 rict.  And  there  have  been  reports
 also  in  the  papers  about  the  members
 of  other  revolutionary  political  wor-
 kers  and  leaders  hike  Shri  D.  Satyam,
 T  K.  Moorthy,  P.  Nirmal  and  others
 about  whom  the  rcports  are  that  they
 were  caught,  tortured  and  kept  in
 iljegal  custody  for  many  daya  and
 finally  shot.

 These  allegations  have  come  from
 a  Civil  Liberties  Cammfttee  in
 Hyderabad,  and  on  a  recent  visit  to
 Hyderabad,  I  found  that  there  was
 great  perturbation  there  and  there
 was  a  demand  for  some  ‘gort  of  a
 judicial  inquzy  so  that  the  truth  in
 regards  to  this  kind  of  thing  might  be
 ascertained  I  wish  to  draw  the
 attention  of  the  House  to  this  parti-
 cular  matter.

 24  brs.

 at  ag  feat  :  ae  मुझे  भी  एक

 छोटी  सी  बात  उठाने  दीजिये  ।  मैंने  लिख

 कर  दिया  है  पासपोर्ट  के  लिए  विन्डो  मे  प्रार्थी ना
 पत्न  नहीं  स्वीकारें  जाते  |  स्वराज्य  के

 26  वर्ष  बाद  भी  ।

 MR.  SPEAKER:  No,  I  am  not
 allowing  him.  I  had  alowed  Ghri
 Mukerjee  yesterday,  and  since  the
 hon,  Minister  was  not  present,  there-
 fore,  we  had  postponed  it  for  today.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्र  0.  PANT):  This  was  what

 I  was  going  to  suggest  already  that
 where  complicated  mattere  are  con-
 carmed  and  where  Government's  reac-
 tion  is  wanted,  it  would  be  far  better
 and  it  would  be  fairer  to  the  House
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 and  fairer  to  the  Government,  if  one
 knew  esrlier  what  subjects  were  com
 ing  up.  For  iastance,  I  came  to  know
 of  the  previous  subject  only  after
 Queation  Hour  today.  So  far  a«  the
 present  matter  :s  concerned,  this
 matter  luckily  had  been  raised  yester-
 day  under  rule  377,  and,  therefore,
 yesterday,  I  had  the  information
 sought  for  from  the  State  Government,
 and  I  am  in  a  position  to  convey  that
 information  to  the  House  and  to  Prof.
 Mukerjee.  The  State  Government  has
 furnished  the  following  reply

 Datia  Venkataram  Raju,  a_  .leader
 was  shot  dead  q  25-7-1973,  during
 an  exchange  of  fire  between  Shri
 Raju  and  the  police  party  in  a  forest
 area  between  Redipalli  and  Chitval  in
 Warangal  district.  No  serious  situa-
 fon  has  arieen  in  the  State  on  account
 of  his  death.  No  person  was  caught,
 tortured  and  billed  in  police  cuatody  as
 alleged,  One,  Shri  P  Venkates-
 werulu,  advocated  and  convenor  of
 Civil  Libertles  Committee,  Hyderabad,
 had  issued  a  pamphiet  alieging  that
 Shri  Raju  might  not  have  heen  killed
 as  claimed  by  the  police  but  might
 have  been  shot  at  after  he  was  caught
 and  subjec’ed  tn  torture  He  request-
 ed  Government  to  institute  a  judicial
 inquiry  into  the  above  incident  and
 requested  all  democratic  forces  in  the
 country  to  demand  such  an  inquiry,

 Except  the  above,  no  other  com-
 plaint  was  received  from  any  quarter.
 Thia  fs  in  reply  to  the  point  which
 Prof.  Mukerjee  had  raised  yesterday.

 The  district  magistrate,  Warangal
 ordered  on  3i-7-973  a  magisterlal  in-
 quiry  into  the  incident  The  magister.
 rial  iaquiry  report  is  awaited.

 ६... उ  झरता  बिहारी  दा जपे यो  (  ग्वालियर)  :

 श्रव्य  जी,  मैंने  एक  विषम  के  आरे  में  श्राप  को
 सिखा  या  .....

 चप्पल  लहोरी  :  तारे  विषय  नहीं  oT

 सकते,  एक-बाघ  कौ!  क्फ्जत  री  जाती  है  |

 BHADRA  7,  38985  (SAKA)  ktling  of  Political
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 et  wen  बिहारी  दामन वो  :  वह  बहुत
 महत्वपूर्ण  है।  हरियाणा  को  सरकार,  बहारों
 की  आजादी  पर  हमला  कर  रही  है।  हरियाणा
 की  सरकार  ते  Froftone  ०  की  सर्विस
 बन्द  कर  दी  है  क्योकि  करमाल  के
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 अघ्यक्ष  महोदय  :  मैंने  इजाजत  नहीं
 दी  हूँ,  आप  उसके  लिए  खड़े  नहीं  हो  कते
 जिसकी  इजाजत  हों  दी  जाती।  इसके  लिए
 हरियाणा  की  असेम्बली  है

 श्री  बदल  बिहारी  धाजपंथो  :  रेस  फो
 आजादी  की  बात  कहां  होनी  ?  मैं  मामला
 उठाने  के  लिए  तेयार  हू,  वह  जवाब  देने  को
 तैयार  हैं,  भाप  इजाजत  दे  दीजिये  q

 MR  SPCAKER:  I  wn  not  allowing
 it  There  are  a  hundred  and  one
 matters  I  am  not  going  to  allow  it.
 I  am  not  permitting  it.  I  am  not
 going  to  allow  the  whole  House  to  be
 monopolised  by  non-official]  matters.
 I  am  not  permitting  anything  more.
 What  I  have  permitted  is  already
 over.

 Shri  Ganesh.

 | ३1  ae  बिहारी  बाजपेयी  :  पीटी
 झाई०  की  सेवा  बन्द  करना  कोई  मामूली  बात

 नही  है  |

 ‘Weaey  महोदय  :  जब  पार्टी  छोडा

 ऐसा  करे  तो  मेरा  ख़्याल  है,  मुझे  चुप  रहता
 चाहिये  .....

 जो  झदतत  बहारी  वा जपे धरो  :  क्‍या

 हरियाणा  हिन्दुस्तान  का  हिस्सा  नहीं  है  ?

 क्या  हरियाणा  का  मामला  यहाँ  हीं  उठ
 सकता  है  *
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 wert  महोदय  नहीं  |

 शीतल  चाह  हो वाज्पेया :  प्रत्यक्ष  जी,
 भी  धाव  कह  रहे  थे  कि  फेडरल  सिस्टम  में

 कोई  ऐसा  रास्ता  निकालना  चाहिये  .

 मध्यक  महोदय  :  जरूर  निकाला

 जायगा।

 श्री  झल  बिहारी  बाजपेयी  :  मै  रास्ता
 निकाल  रहा  हूं  मौर  बाप  बन्द  कर  रहे  है  ।

 थो  च,  11...  (बाका)  प्रत्यक्ष

 महोदय,  मैं  भी  एक  मामला  उठाना  चाहता

 हूं--पासपोर्ट  का  मामला  हरियाणा  का
 मामता  नहीं  है  |

 झल् यव  महोदय  बाप  को  कुछ  रूमाल

 होना  चाहिये--क्रेशर  भावर  के  दाद
 द्वारो-शाक्र  में  लड़का  पावर  भो  श्राप  लेते

 हैं--फिर  भी  आपकी  तसल़्ली  नहीं  होती  है
 मैं  इजाजत  नही  सभा--इस  तरह  से  सकड़ों
 मामले  होते  है,  केसे  इजाजत  दे  सकता  हु  ॥

 थो  सबू  प्ल्म्ये  :  फिर  कौनसा  तरीका

 है  ।  मैंने  काल-एलेवन  भी  दिया  था  ।

 अध्यक्ष  महोदय  इस  वक्‍त  नहीं  ।

 श्री  के०  आर  गणेश  |

 MANIPUR  APPROPRIATION  (No.  2)
 BIL.L*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R.,
 GANESH).  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further

 Bu

 sums  from.  aDd  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Manipur
 for  the  services  of  the  financial  year
 1973-74,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  1973-74",

 The  motion  was  adopted.

 को  म  लिमये  (बाका)  ,  प्रध्यक्ष

 महोदय,  पैने  लिख  कर  दिया  है,  मुझे  बोलना  है,
 आप  कौनसा  प्रोसीजर  फ़ोटो  कर  रहे  है  ।

 MR  SPEAKER:  He  has  written  to
 me  on  the  Appropuation  Bill]  What
 is  he  doing?  We  are  only  at  the  stage
 of  introduction

 SHRI  हू,  R  GANESH  I  introducct
 the  Bill

 I  movet:

 “That  the  Bill  to  outhorize  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 cons:deration”.

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  to’  authorise  pey-
 ment  and  sppropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  ‘1978-74,  be  taken  into
 consideration”,

 SHARE=MADEU--tER  1 ्य  Diis  io
 the  prUper  stage.

 *Published  in  Gazette  of  India  Extraordinary  Part  TI  section 2,  dated
 28.8.1978,

 tintroduced/moved  with  the  recommendation  of  the  Presklent
 tMioved  with  the  recommendation  of  the  President.
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 say  जिमे  भ्रष्यक्त  महोदय  मै

 मलती  महोदय  से  केवल  दो  सवाल  पूछता

 चाहता  हू  |  मणिपुर  नेजिस्लेशन  कमेटी

 की  बैठक  में  भी  मैंने  दत  सवालो  को  उठाया

 था,  तेनीत  सतावजलक  जवाब  नहीं  मिल

 रहा  हूं  |  भ्रष्यण्त  महोदय,  मणिपुर  में  देती

 के  बाद  सब  से  महत्वपूर्ण  रोजगार  का  साधन

 बुनकरी  का  घत्धा  हूं  और  उन  लागा  को

 पर्याप्त  सरत  जिस  काउन्ट  का  ये  चाहते

 है,  नही  मिल  रहा  है  |  बारबार  इस  ह: ल

 कॉ उठाने  के  दाद  भी  सरकार  से  कोर्ड  स्पष्ट-

 करण  नहीं  मिल  रहा  है  a  क्‍या  मत्ती  महोदय

 बुलाये ंगे  कि  पिछले  केदो  मह  ना  में  सृत
 हे  थारे  मे  जो  स्थिति  थी  उस  मे  सुघार  राया

 हैं  1  गर  नहीं  कराया  ह  ता  सव  की  सप्लाई
 >  बारे  में  ये  कौन  में  उपाय  करने  जा  रह  हैं

 ताकि  मणिपुर  ते  जो  कोई -तीन  लाख  लाग

 इस  पर  गुजार  करते  है  ये  भरती  जिन्दगी

 चना  सके।

 468  hrs.
 (Mr  Depury-Seeanex  in  the  Charr}

 यहा  के  ध्रुवों  वे  ड्रा  सकी  हाउस

 का  जो  दुरुपयोग  किया  जाता  है  उमर  सबंध

 में  भ।  एक  प्रश्न  पूछा  था,  बहुत  दित  हो  गये  3,
 क्या  मी  सहोदय  ने  इस  मामले  मे  जाच

 कोहे

 MR  DEPUTY-SPEAKER  I  trunk
 you  made  thei  same  points  when  you
 spoke  on  the  demands

 at  wa  feet  मैं  डिमाण्ड  पर  बोला

 ही  नही  1

 MR.  DEPUTY-SPEAKER  I  am  sorry,
 it  was  in  some  other  connefttion  Please
 go  on

 BHADRA  7,  3895  (SAK  A}  Appropriation  No  2}
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 की  शत्रु  रिव्मये  मैं  ने  यह  भी  बहा  था

 कि  वहा  पर  जो  अफसर  रोग  है  उनमे  मणिपुरी
 लोग।  कौ  साया  बहुत  कम  हैं  बाहर  से  बहर
 पर  लोग  लादे  गए  हैं  जिससे  बहा  सतोष

 उत्पन्न  हो  रहा  है  !  तो  क्‍या  मन्त्रों  महिला

 इस  बात  की  भी  सफाई  देंगे  जिससे  सनी पु  २,

 जनता  को  सतोष  और  तसल्ली  हो  सके  1
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 थ्रो  इमारत  जरूर  कठीनेधि  (महेला)
 उपाध्यक्ष  महादय  संगत  मे  गणपति  नहर

 है

 MR  DEPUTY-SPEAKER  Let  the
 bell  be  runz—Now  there  roe  quoium
 Shri  K  R  Ganesh

 SHRI  K  R  GANESH  As  far  as  the
 question  of  yarn,  which  the  hon  Mein-
 bes  hae  ruised,  Aa  concerned—he  had
 also  raised  2  earlier  and  he  has  iaised
 i4  now—this  matter  has  been  referred
 to  the  State  Government  also  The
 onl}  point  now  is  that  the  countwise
 requirement  of  yain  for  Manipur  38
 abeut  40  counts  This  is  now  outside
 the  disti:bution  contiol  though  on
 pzice  and  production  the  contro]  8
 stil]  m  force  There  ३7९  a  laige  num-
 ber  of  writ  petibons  m  the  various
 lugh  cousts  and  in  the  Supreme  Court,
 and  there  have  been  consequent  stay
 Olders  whith  have  matenally  re-
 clueed  the  quantity  of  yarn  which
 could  be  allotted  by  the  Texttie  Com-
 missione.  to  the  States  The  hearmg
 on  these  petitions  in  the  Supreme
 Court  iw  due  on  the  आत  September
 1973,  and  the  policy  of  controi  formu-
 lated  by  the  Commerce  Minustry  will
 be  reviewed  after  the  findings  of  the
 Supreme  Court  are  available  For  the
 present,  the  Textile  Commussioner  is
 ellotting  ali  the  avaiable  varn  on
 a  pre  rati  basic  to  the  State  fur-
 ther  distmbution  to  the  weavers

 As  far  as  the  officers  are  concerned,
 who  are  occupyme  Government  quar-
 ters,  I  do  not  immediately  have  the
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 information.  The  hon  Member  had
 raised  it  last  time  also.  What  happens
 is,  in  gome  of  the  States  like  Maaipur,
 and  including  the  Andamans  and  vari-
 ous  other  places,  there  is  shortage  of
 accommodation,  of  course,  the  ad-
 ministrative  apparatus  grows  very  fast
 and  it  is  not  possible  to  provide  hous-
 ing  immediately  So,  with  the  short-
 age  of  accommodation,  sometime’
 these  problems  arise.  I  will  get  also
 the  exact  factual  information  and
 supply  it  to  the  hon  Members.

 The  other  point  connected  with  tlus,
 which  the  hon.  Member  has  raised,
 is  the  question  of  more  Manipur  Is
 being  given  higher  posts  It  2१  a  gen~
 uine  feeling  of  the  people  of  Manipur
 as  alao  the  areas  similar  to  Manipur.
 It  should  be  the  endeavour,  the  policy
 of  the  Government  to  see,  depending
 on  various  other  things,  that  ‘hey  are
 given  as  much  facilities  as  possible  to
 rise  to  the  helm  of  affairs

 MR  DEPUTY-SPEAKER-  I  am
 sorry,  Mr.  Limaye  made  these  points
 in  the  debate  on  the  resolution  to
 continue  President’s  rule,  not  on  this
 That  is  how  I  got  confused  But  at
 the  same  time  these  points  really  are
 not  relevant  to  supplementary  de-
 mands  However,  they  have  been  rais~-
 ed  and  replied  to,  I  just  would  like
 this  to  go  on  record

 we  feng:  प्रेसीडेन्ट रूस जब रूप  जब
 रहता  है  तो  राज्यों  के मामत  को  उठाने  का

 मही  मौका  है।  झगर  केन्द्र  की  धप्त्रीमेंटरी

 डिप्ाण्ड्स  होती  तो  बात  दूसरी थी  ।

 MR.  DEPUTY-SPEAKER,  If  you
 Jook  at  the  suPplementary  demands,
 it  is  only  a  gum  of  Rs.  43  lakhs...

 aft  wa  लिमये  :  ठीक  है,  लेकिन

 ज्यों  में  असेम्बली  नहीं  है  यह  मेरा  सदस्य

 है।

 AUGUST  29,  973  ह... ल  Railtcay
 (Amdt)  Bill

 MR.  DEPUTY-GPEAKER:  Order,
 please.  relating  to  crash  programms
 for  the  educated  unemployed.  The
 question  jg:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  ftom  and  out  of  the
 Consolidated  Fung  of  the  State  of
 Manipur  for  the  services  of  the
 financial  year  ‘1973-74  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  clause  2  and  3,  the  Sche-
 dule,  Clause  L  the  Enacting  Formula
 and  the  Title  statg  part  of  the
 Baill”

 The  motion  was  adopted

 Clauses  2  and  3,  the  Schedule,  Clause
 1  the  Enacting  Formula  and  the

 Title  were  added  to  the  Btil.

 SHRI  K  R.  GANESH:
 move:

 “That  the  Bull  be  passed:

 I  beg  to

 MR  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 The

 SS 44.8  hea,

 INDIAN  RAILWAYS  (AMENDMENT)
 BILL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  I  heg  to
 move:

 ‘That  the  debate  on  the  motion
 ‘that  the  Bill  further  to  amend  the
 Indian  Railwaya  Act,  1890,  be  taken
 into  consideration,  which  was  ad-
 joucned  on  the  7th  August,  ‘A974,  be
 resumed  now,”
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 (Amdt)  897

 MR  DEPUTY-SPEAKER:
 question  is:

 “That  the  debate  on  the  motion
 ‘that  the  Bill  further  to  amend  the
 Indian  Railways  Act,  1890,  be  taken
 into  consideration,’  which  was  ad-
 jourped  on  the  7th  August,  ‘1973,  be
 resumed  now.”

 av

 The

 The  motton  was  adopted

 MR.  DEPUTY  SPEAKER:  On  the
 last  occasion  we  had  sought  some
 clarification  on  legal  points  raised  by
 Members  and  the  law  Minister  had
 promised  that  he  would  come  with  the
 clarifications  before  the  House,

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  I  shall  refer
 briefly  to  the  two  points  which  were
 raised  in  the  debate  on  the  last  occa-
 sion.  They  pertain  to  interpretation
 of  sections  32  and  J33  of  the  Indian
 Railways  Act.  Both  these  sections  are
 not  subject  to  any  amendment  In  this
 Bill  now  under  consideration.  These
 two  sections  have  been  on  the  statute
 beok  from  ‘1890,  for  well  over  eighty
 years.  They  have  been  interpreted
 and  understood  by  courts  in  a  parti-
 cular  way.  When  I  considered  the
 odjections  raised,  particularly  to  sec-
 tion  138,  I  found  that  there  was  no
 difficulty  as  pointed  out  by  some  hon.
 Members,

 What  was  feared  was  that  in  the
 manner  in  which  the  language  was
 employed  in  that  section  it  would
 appear  that  magistrates  of  the  second
 Class  or  presidency  magtqtrates  can
 try  offences  under  the  Act  irrespec-
 tive  of  the  severity  of  the  sentences,
 This,  I  submit,  is  not  correct.  This
 section  does  not  confer  jurisdiction;  it
 only  creates  a  bar  and  the  ber  which
 it  creates  is  thet  no  offence  under  the
 Act  can  be  tried  by  a  magistrate  who
 is  below  the  second  clase  magistrate
 or  a  pferidency  magistrate,  meaning
 thereby  that  a  third  class  magistrate
 cannot  try  any  offence  under  this  Act.
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 It  is  important  to  remember  that  if
 this  bar  had  not  been  there,  there  were
 many  offences  ynder  the  Act  which
 could  have  been  trieg  under  the  Cri-
 mina]  Procedure  Code  by  a  third  class
 magistrate.  That  is  the  bar  that  is
 created  by  section  १33  of  the  Indian
 Railways  Act,  That  is  the  way  in
 which  it  has  been  interpreted  all  along
 for  the  last  80  years  or  more.  There
 are  innumerable  cases  in  which  when
 the  sentence  exceeds  the  sentence
 which  a  second  clasg  or  first  class
 magistrate  can  give,  the  cases  have
 been  committed  to  the  sessions  court
 for  trial.  This  is  further  borne  out  by
 the  fact  that  in  the  Cr.  P.  06  itself,  in
 Schedule  II  there  fs  a  provision  for
 the  trial  of  offences  under  other  Acts,
 j.e.  Acts  other  than  the  IPC.  The  trial
 of  offences  under  the  Indian  Railways
 Act  ig  subject  to  the  provisions  of  the
 Cr.  PL  ७.  What  was  said  was  that  the
 Cr.  P.  C.  would  not  apply  because  of
 the  language  employed  in  section  383.
 In  my  respectful  submission,  the  lan-
 guage  does  not  warrant  the  conclusfon
 that  first  or  second  class  magistrate
 can  try  an  offence  even  if  the  sen-
 tence  intendeg  to  be  imposed  is  be-
 yond  the  competence  of  the  magia-
 trate  under  the  Cr,  P.  C.  In  Schedule
 TI,  to  give  an  illustration,  if  the  off-
 ence  is  punishable  with  death,  ime
 prisonment  for  life  or  imprisonment
 for  7  years  or  upwards,  it  can  be  tried
 oniy  by  a  court  of  sessions,  The  same
 apples  even  now.  The  argument
 further  advanced  was  that  for  the
 first  time  in  the  Bill  now  ९००९  the
 House  the  sentence  of  death  is  pro-
 posed  for  an  offence  committed  under
 section  226  of  the  Indian  Railways
 Act.  It  is  no  dovbt  true  that  death
 sentence  is  being  introduced  for  the
 Grst  time.  but  the  impression  that
 serious  offences  which  were  punish-
 able  with  more  than  7  years  imprison-
 ment  were  not  in  extstence  prior  to
 the  proposed  Bill  is  not  correct.  I
 have  checked  from  tbe  Act  as  it  exis-
 ted  in  890  when  it  was  paseeg  for
 the  first  time.  Even  then  under  sertion
 228  as  it  was  then,  the  offences  com-
 mitted  under  that  eectlon  were
 punishable—with  transportation  for

 273



 376...  Indian  Railways
 (Amdt)  Bilt

 [Shri  H,  R.  Gokhale}
 life,  as  it  was  called  at  that  tume.  Now
 it  has  become  imprisonment  for  life.
 Punlshments  have  been  provided  for
 under  other  scctions  for  sentences  of
 7®@  years  and  more  also.  Even  then
 section  33  was  as  it  is  today  in  the
 Act.  Therefore,  I  respectfully  submit
 that  there  is  no  warrant  for  the  ap-
 prehension  that  because  of  the  langu-
 age  of  the  section  as  it  is,  «lences
 punishable  with  sentence  of  death  or
 transportation  for  ltfe—now  ‘inprison
 ment  for  lifc__will  be  dried  by  a  first
 or  second  class  magistrate,  although
 under  the  Cr.  P.  C.  they  are  triatzle
 079  by  the  sessions  court

 This  derives  further  support  from
 sub-section  (2)  of  section  3l  of  the
 same  Act  where  it  is  said  that  a

 person  so  arrested  shall  with  the  leasl
 possible  delay  be  produced  before  a
 magistrate  “having  authority  to  try
 or  commit  him  to  try”  meaning  there-
 by  if  he  does  not  have  the  authority  to
 try,  he  is  expected  to  commit  him  to
 the  court  which  has  competence  under
 the  Cr.  ह:  C,  to  try  and  punish  him.
 That  is  with  regard  to  the  first  point.”

 With  regard  to  the  second  point,  it
 was  said  that  section  ‘182(4)  provides
 for  the  application  of  chapters  39  and

 42  of  the  Cr.  P.  C.  in  so  far  as  they
 Apply  to  bails  given  and  bonds  exe-
 cuted  under  this  section  The  appre-
 hension  expressed  was  thut  the  Cr.  P.
 C.  is  applicable  only  in  respect  of
 those  matters  ie.  in  respect  of  giving
 of  bail  and  execution  of  bond.  This
 again  is  because  of  a  misapprehension
 which  does  not  take  into  account  the
 tact  that  this  special  provision  had  to
 be  made  bevause  for  the  first  time
 under  the  Indian  Railways  Act,  taking
 of  bails  and  taking  of  bonds  has  bsen
 allowed  to  be  done  by  a  non-police
 officers,  for  examPle  by  a  railway
 servant  or  a  person  who  is  called  in
 aid  of  a  railway  Government  servant,
 whe  can  fake  bail  or  insist  On  a  7०७००
 being  taken  and  on  failure  to  give  it,
 produce  him  hefore  a  magistrate.

 AUGUST  39,  2073  indian  Railay  380
 (Ama@t.)  Bilt

 Under  the  Ccimins]  Procedure  Code
 the  power  to  arrest  ja  with  the  police
 officers  and  none  also.  The  Criminai
 Procedure  Code  not  having  contem-
 plated  the  taking  of  bails  by  non=
 pollce  officers,  a  spocial  provision  has
 been  made  in  this  case  also,  namely,
 the  taking  of  bail  by  a  railway  ser-
 vant  can  be  done  subject  to  the  fact
 that  it  is  governed  dy  the  same  pro-
 visions  of  the  Criminal  Procedure  Code.
 Therefore,  the  fear  that  the  Crimina)
 Procedure  Code  is  otherwise  not  ap-
 plicable,  and  is  apPlicable  only  for  this
 limited  purpose,  is  not  correct  in  my
 humble  submission.

 There  is  no  fear  that  zt  will  be  mis-
 understood.  It  has  been  understood
 correctly  for  80  years  and  that  is  the
 way  the  courts  have  implemented  it
 More  over,  it  is  not  the  subject  matter
 of  un  amendment,  so  far  ag  the  present
 Bill  is  concerned.  I  submit  that  the
 section  stands  all  scrutiny.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESH):  Mr.
 Deputy  Speakcr,  to  resume  my  reply
 to  the  debate,  I  woutd  like  to  touch
 upon  the  point  of  compensation  paid
 to  a  person  who  may  suffer  injury  or
 the  dependants  of  a  person  who  may
 died,  ip  an  accident.  As  was  stated
 by  the  hon.  Minister  in  the  other
 House,  this  compensation  is  now  being
 raised  to  Rs.  60,000.  But  it  would  take
 some  time  before  we  can  fix  up  the
 norms  for  awarding  the  compensation.
 For  the  time  being  what  we  are  seek-
 ing  by  this  Bill  is  that  the  compensa-
 tion  which  is  normally  paid  by  the
 Claims  Commissioner  will  now  be,  not
 entirely  taken  over  by  the  raflway
 administration  but  part  of  the  com-
 pensation  will  be  paid  by  the  railways
 immediately,  considering  each  indivi-
 dua!  case  on  merit.  which  ¢an  subse-
 quently  be  adjusted  against  theiz  claim
 when  if  is  finally  passed  by  the
 Claims  Commiegioner.

 Then,  certain  penal  provisions  ia,
 the  Act  were  found  to  be  not  deterrent
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 enough  for  the  type  of  offences  we
 are  meeting  on  the  [Indian  railways
 these  days.  To  quote  an  example,  take
 ticketless  travel.  In  1968-69,  when
 the  minimum  fine  for  ticketless  travel
 was  Rs.  10,  the  number  of  people
 who  travelled  without  tickets  was
 84,66,870.  After  the  minimum  fine  wut
 increased,  in  1972-73  the  number  of
 ticketless  travel  came  down  to.  17,88,
 546  which  is  a  decrease  of  about  80
 per  cent,  It  is  true  that  in  the  mean
 time  the  number  of  people  travelling
 in  the  trains  has  also  increosed.  In
 order  to  prevent  such  occucrence
 again  we  have  come  with  this  Bill  be-
 fore  the  House.

 One  of  the  reasons  for  the  enterio-,
 rution  of  punctuality  in  trans  on

 both  the  trunk  roufes  and  branch  ‘nes
 is  the  frequent  chain  pulling  by  pas-
 sengers.  During  the  period  April  972
 to  March  973  thece  were  2,88,233  inci-
 deatis  of  chain-pulling.  Besides  the
 delay  which  it  causes  to  the  running
 of  trains,  it  causes  considerable  incon-
 venience  to  the  passengers  who  are
 travelling  in  trains.  The  average  chain
 pulling,  per  month  is  25,777.  We  are
 Making  the  punishment  for  chaiu-
 pulling  are  getcrrent  in  this  Bill  and
 it  is  hoped  that  with  the  enforcement
 of  the  new  Act  the  incidence  of  cbain-
 pulling  will  come  down  and  the  punc-
 tuality  of  the  Indian  railways  would
 :mprove.

 Some  hon.  Members  said  that  there
 Is  a  lot  of  over-crowding  in  trains,  I
 do  not  deny  that.  We  need  more  coa-
 ches  and  trains.  Every  year  the  num-
 ber  of  passengers  is  increasing  at  the
 rate  of  8  to  4  percent.  We  arc  trying
 our  best  to  provide  more  coaches  and
 rolling  stock.  One  step.  though  a
 niinor  one,  which  we  have  taken  in
 this  direction  is  the  abolition  of  second
 claas  and  converting  these  coaches  ints
 third-class.  Some  hon,  Members  we're:
 saying  that  the  sccond-clasis  used  to
 provide  some  relief  to  those  prople
 who  cannot  efford  {o  travel  in  first
 class  and  who  find  it  difficult  to  travel
 in  third-class.  But  considering,  the
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 ovorall  facility  which  we  iniend  to
 give  ta  the  travelling  9४०7८  in  this
 country,  we  have  decided  that  by
 i-4-74,  there  will  be  nu  Sccond  Class
 and  all  the  coaches  will  be  converted
 into  Third  Class.  There  will  be  no
 Third  Class.  There  will  be  only  Alr-
 Conditioned  Class,  First  Class  and
 Second  Class.  Third  Class  will  be  re-
 named  as  Second  Classy.  But  the  fares
 charged  will  be  what  we  are  charging
 now  for  Third  Class  passengers.  This
 might  give  us  a  little  more  space.  As
 I  have  said,  we  will  have  to  add  more
 coache:,  and  ro}ling-stock  to  our  Rail-
 ways  to  catry  the  passengers....

 SHRI  DINEN  BHATTACHARRYYA
 (Serampore):  Is  there  8  provision
 like  that  in  this  Bill?

 SHRI  MOHD  SHAS  QURESHI.
 This  was  a  point  raised  by  one  of  the
 Members  saying  that  the  people  tra-
 vel  on  feot-boards  and  roof-tops,  the
 rerson  bejng  that  we  are  not  pro-
 vidlng  more  accommoration  to  the
 travelling  peaple.  I  quite  agree  that
 in  s0ine  places,  the  people  have  to
 travel  on  foot-hoards.  That  is  the
 reason  why  we  are  trying  to  introduce
 more  trains  in  certain  areas.  Jt  was  in
 that  context  that  I  was  mentioning
 about  the  abolition  of  Second  Class.

 The  most  important  clause  in  this
 whole  Bill  is  that  we  have  enhanced
 the  penalty  so  fur  as  destruction  of
 railway  property  is  concerned.  For
 anybody  who  destroys  railway  pro-
 perry  with  the  intention  of  causing
 death,  the  punishment  has  now  been
 enhanced  to  death.  As  hon.  Members
 know,  the  railways  have  been  the
 easiest  target  for  any  type  of  agitation.
 Whether  it  is  students  who  want  a
 concession  foi  going  to  a  theatre  or
 it  is  an  agitation  in  some  other  {erm
 by  some  other  people,  the  Railways
 have  beep  the  easiest  target  for  any
 type  of  afijlulion  and  the  fosses  that
 we  suffer  are  really  tremendous.  Be-
 sides  the  physical  losses  which  we
 suffer,  there  is  distocation  of  trains
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 and  this  causes  considerable  incon-
 venience  to  the  travelling  people.  We
 hope,  with  this  new  provision,  we  will
 be  able  to  meet  the  situation  which
 is  created  every  now  and  then  on  the
 Indian  Railways.
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 These  were  the  points  which  were
 raised  by  the  hon.  Members.  I  hope,
 if  some  points  have  remained  uncover.
 ed,  I  would  be  forgiven  for  that.

 MR.  DEPUTY-SPEAKER:  There  35
 an  amendment  moved  by  Dr.  Laxmi-
 narayan  Pandeya.  I  will  first  put  that
 to  the  House

 क्  yea  we  कछवाय  (मुरैना)
 “ज़्पाष्यक्ष  महोदय,  मतदान  से  पहले  गणपूर्ति

 करा  लीजिए।  सदन  में  कोरम  नहीं  है  ।

 MR.  DEPUTY-SPEAKER  Let  the
 Quorum  Bell  be  rung.  Now  there  25
 quorum,

 Now,  I  put  the  amendment  moved
 by  Dr.  Laxminarayan  Pandeya

 थी  हसन चन्द  कछवाय  :  सपाध्यलल

 महोदय,  पढ़कर  बता  कीजिए  कि  वह  संशोधन
 क्‍या  हू  |

 MR.  DEPUTY-SPEAKER:  Order
 Please.  If  Members  ofly  cee  to  listen
 to  the  Chair  to  the  end  of  the  senten-
 ce,  it  would  not  be  necessary  to  inter-
 rupt  like  this,

 I  put  the  amendment  No.  ]  moved
 by  Dr.  Laxminarayan  Pandeya  to  re-
 fer  the  Bill  to  a  Select  Committee.

 The  quesion  is’

 “That  the  Bill  further  to  omend
 the  Indian  Railways  Act,  890  be
 referred  to  a  Select  Committee  con-
 aigting  of  0  members,  namely:—

 Shri  Bhagirath  Bhanwar,
 Shri  M.  0,  Dega,
 Shri  Prasannbhai  Mehta,
 Shri  L.  N.  Mishra,
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 Shri  Dhan  Shah  Pradhes,
 Shri  M.  8.  Purty,
 Shri  Ramkanwar,
 Sbri  Rana  Bahadur  Singh,
 Shri  G.  P.  Yadav;  and,
 Dr.  Laxminarayan  Pandeya,

 with  instructions  to  report  by  the  fast
 day  of  the  thrd  week  of  the  next
 session.”  ()

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  890  be
 taken  mto  consideration.”

 wed. The  motion
 was  ngpaie ——

 The

 MR.  DEPUTY-SPEAKER:  Now
 we  take  up  clause-by-clause  conside-
 ration  We  have  some  amendments
 given  notice  of  to  some  clauses

 There  are  no  amendments  given  no-
 tice  of  the  Clauses  2  to  ll,  I  will  put
 these  Clauses  to  the  House

 The  question  is:

 “That  Clauses  2  to  3  do  stand  part
 of  the  Bill.

 The  motion  wds  adopted

 Clauses  2  ta  ]  were  added  to  the  Bilt,

 Clzase  2—Insertian  of  new’  sccllon
 228(A).

 MR.  DEPUTY-SPEAKER:  Cleuse
 2  There  is  one  amendment  given
 notice  of  by  Shri  8.  R.  Shukla  and
 Shri  M.  C.  Dega.  Is  Mr.  Shukla  mov-
 ing,  his  amendment?

 SHRI  8.  R.  SHURLA  (Bahariach)  :
 Yes,  Sir.  I  beg  to  move:

 ‘page  ६  lines  26  and  27,—

 for  “imprisonment  for  a  term
 which  may  extend  to  ten
 yeore”’
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 aubstitute

 “life  imprisonment  or  imprison-
 ment  for  a  term  which  may  ex-
 tend  to  ten  years  und  ghall  also
 be  liable  to  a  fine  not  exceeding
 five  thousand  rupees;
 Provided  that  in  no  case,  the

 punishment  shall  be  less  than
 three  years  of  imprisonment
 and  a  fine  of  less  than  one
 thousand  rupees."'(2).

 I  would  like  to  say  a  few  words  in
 support  of  my  amendment.

 Section  26  as  it  stands  in  the  Act,
 provides  that,  if  a  person  unlawfully
 puts  or  throws  upon  or  across  any
 railway  any  wood,  stone  or  other  mat-
 ter—there  are  so  many  other  things
 mentioned—with  intent  or  with  know-
 ledge  that  he  is  likely  to  endanger  the
 safety  of  any  person  iravelling  or  be-
 ing  upon  the  railway,  he  shall  be
 punished  with  imprisonment  for  life
 or  with  rigorous  imprisonment  for
 a@  term  which  may  extend  to  ten  years.
 Then  there  is  a  proviso:

 “provided  that  in  the  absence  of
 special  and  adequate  reasons  to  the
 contrary  to  be  mentioned  in  the
 judgment  of  the  court,  where  g  per-
 son  is  punished  with  rigorous  im-
 prisonment,  such  rigorous  imprison-
 ment  shall,.—

 (a)  in  the  case  of  a  first  convic-
 tlon,  be  not  less  than  three
 years,  or

 (b)  in  the  case  of  a  subsequent
 conviction,  be  not  less  than
 seven  years,”

 Even  for  offences  which  are  not  in
 any  way  more  serious  then  offences
 covered  under  the  newly  proposed  sec-
 tion...

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  The  Minister  is  not
 listening.  How  will  he  reply?

 SHRI  B  R  SHUKLA:  Even  if  the
 Minister  is  not  inctined  to  accept  the
 amendment  which  is  very  ceasonable,
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 he  should  et  least  have  the  courtesy
 of  listening  to  the  arguments  which
 are  being  advanced  in  support  of  the
 amendment.

 abe

 My  submission  is  this.  Under  section
 436  of  the  Indian  Panel  Code,  it  ls  laid
 down  that,  if  an  act  of  mischief  by
 fire  is  committed,  the  punishment  for
 such  an  offence  extends  to  life  imPri-
 sonment  or  imprisonment  for  ten
 years.  The  word  ‘mischief  is  defined
 in  the  Indian  Penal  Code  as  “any  des-
 truction,  change  in  the  situation,  of
 any  movable  or  tmmoveble  property
 which  injuriously  affects  that  proper-
 ty”  Now  when  any  destruction,  by  an
 act  of  fire,  js  done  to  a  building  or
 tent  which  is  used  for  human  habita-
 tion  or  for  storage  of  any  goods  or
 for  keeping  any  cattle,  then  such  per-
 son  who  does  that  act  would  be  liable
 to  a  punishment  extending  to  impri-
 sonment  for  ten  years  or  life  imprison-
 ment.

 Under  the  proposed  section  26A  it
 is  provided  that  whenever  causes  any
 damage  or  destruction  to  any  of  the
 properties  of  railway  referred  to  च्
 sub-section  (2)  by  fre  or  explosive
 substance,  he  shall  be  liable  to  im-
 prisonment  to  the  extent  of  only  ten
 years.

 If  we  analyse  the  substance  of
 this  newly  proposed  section  and
 compare  it  with  the  wordings  and
 substance  contained  in  section  436  of
 LPC.  The  anamaly  or  rather  the
 untenability  of  the  law  which  is  now
 being  sought  to  de  enacted  will  be
 crystal-clear.  If  a  person  causes  fire
 to  a  room  where  two  goats  are  tied,
 he  can  be  punished  upto  life
 imptisomment  whereas  if  a  railway
 station  building  is  set  on  fire  where
 some  valuable  property  is  stored,  he
 can  be  punkthed  only  upto  0  years.
 So,  it  means  that  there  is  a  clear
 discrimination  which  violates  the
 principle  of  equality  before  Jaw  as
 laid  down  in  Article  4  of  the  Indian
 Constitution,  and  for  the  same  act
 there  should  not  be  two  types  of
 discriminatory  punishments.
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 {Shri  Bhagwat  Jha  Azadi
 I  anticipate  the  reply  from  the  hon.

 Minister  for  Railways  to  these  argu-
 ments  and  probably,  it  may  be  on
 this  line  that  it  is  not  an  act  of
 mischief,  Mischief  is  nothing  but
 destruction  nor  damaging  of  a  property
 by  a  person  with  a  knowledge  or
 intention  that  such  a  damage  is  likely
 to  occur  or  that  such  a  damage  or
 destruction  is  intended.  So,  it  is  iu
 distriction  without  a  difference.  So,
 my  submission  is  that  when  the
 Indian  Penal  Cole  which  78  a  more
 comprehensive  Act  and  which  pro-
 vides  for  a  larger  quantum  of  punish-
 ment  which  is  mere  severe  than  fhis,
 then  the  very  object  behind  the
 proposed  legislation  is  defeated
 because  Section  26A  is  sought  to  be
 enacted  with  the  avewed  object  that
 because  a  grave  situation  has  arisen
 in  the  cowitry  because  on  a  mass-scale
 buildings  belongmg  to  the  Railways  or
 stores  iuwlonging  to  Railways  are  bemg
 subjected  to  arson,  a  more  deterrent
 punishment  has  become  necessary
 Therefore,  my  submission  is  that  the
 wbjact  of  the  framer  of  the  Iti  woul
 be  more  effectively  served  if  my
 amendment  is  accepted  that  for  an
 offence  under  Sec.  26A  the  punish-
 ment  should  not  only  be  to  the  extent
 of  40  ४९४7६  but  it  may  extend  to  life
 imprisonment.  That  is  No.  de

 As  segards  the  second  amerament
 Sec.  126,  as  it  exists  has  provided
 that  in  the  case  of  the  first  conviction
 the  minimum  punishment  would  be
 three  years  and  on  second  conviction
 the  minamwn  punishment  would  be
 not  less  than  seven  years.  So,  if  for
 offences  under  Section  26  which  are
 as  serious  a>  Offences  contemplated
 in  Section  26A,  the  mininurn  penalty
 igs  three  years  or  seven  years  in  the
 case  of  first  and  second  conviction,  '

 respectively,  my  submission  is  that  for  ,
 pasity  of  reason,  there  should  be  a
 minimum  punishment  for  offences
 under  Section  26A.  Therefore,  I
 propose  an  amendment  that  in  no  case
 the  punishment  shall  be  less  than  !
 three  years  of  imprisonment  and  a
 a  fine  of  less  than  Rs  1000.  Wby  }

 AUGUST  39,  973
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 I  am  weteting  that  Ane  should
 be  included--the  reasons  are  abvious.
 When  the  public  and  the  Govern-
 ment  are  suffering  colossal  loss  by  the
 want  an  act  of  hooligans  by  destruc-
 tion  of  reilway  property,  they  should
 not  only  be  sent  ‘to  jail  but  they
 should  also  be  liable  to  fines,  Hence
 my  amendment  and  I  hope  the
 Minister  will  see  the  resson  and
 sanity  in  my  amendment  and  which
 would  alo  strengthen  bis  hands  in
 meeting  the  a  lion  which  is  the
 basis  for  this  Bill.

 Thank  you,  Sir.

 SHRI  MOHD  SHAFI  CGURESHI:
 The  hon.  Member  has  raiscd  the  point
 regarding  sections  435  nnd  436  of  the
 IPC  and  he  has  stated  that  his  amend-
 ment  should  be  accepted.  But,  Sir,
 we  have  considered  all  the  aspects
 and  we  are  convinced  that  the
 punishment  provided  under  Section
 326  will  mect  the  purpose  for  which
 this  Bill  is  being  enacted  and  an  such
 I  am  unable  to  accept  his  amendment.

 MR  DEPUTY-SPEAKER:  The
 put  amendment  No  2  to  Clause  72  to
 the  vote  of  the  House.

 Amendment  No.  2  was  put  and
 neglected.

 MR  DEPUTY-SPEAKER:
 question  is:

 The

 “That  Clause  32  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 fade  =  GUA  rh  tm  bln  =  Seaetin
 Clause  13,  Clause  1  the  Enocting
 Formula  and  the  Title  were  added

 to  the  Bill.

 SHRI  MOHD.  SHAFI  QURESHI:
 I  beg  40  move:

 “That  the  Bill  be  passed.
 MR  DEPUTY-SPEAKER:  Motion

 moved:
 “That  the  Bill  be  passed.”
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 I  would  like  to  draw  the  attention
 of  Mr.  Dinen  Bhattacbaryya  who
 haa  given  ‘notice  that  he  wants  to
 speak  in  the  Third  Reading  that  the
 scope  of  the  diecuesion  on  the  Third
 Reading  ts

 ai
 ted  to  submission  of

 arguments  either  m  yupport  or  in
 rejection  of  the  Bill.  Any  other
 matter  would  be  extraneous,

 श्री  हुकम  खर  कछ़नाति .  उपाध्यक्ष  महोदय,

 वह  कुछ  बोलें  इससे  पहनते  गणपति  करदा

 दीजिए  |

 MR.  DEPUTY-SPEAKER:  The
 Bill  ss  being  rung-—

 Yes,  now  there  is  quorum’  Shri
 Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore).  I  stand  here  and  as  Per
 your  kind  advice,  I  am  here  for  rejec-
 tlon  of  the  Bill  Just  now  the  Mlnister
 has  stated  that  they  are  going  to  con-
 vert  the  Second  Class  into  Tlurd  Class

 and  thereby  more  accommodation  will
 be  created.  IJ  say  it  will  not  serve  the
 purpose  if  they  say  eecand  class  will
 be  third  class  and  vice-versa  (An
 hon.  Member;  No  vice  versa).  Tlurd
 class  wil]  be  there;  only  some  second
 classes  which  are  there  in  one  or  two
 long  distance  traina  will  be  converted.
 That  will  not  serve  the  purpoge.  That
 will  not  in  any  way  help  people  who
 travel  on  the  roof  of  the  trains.  Moro
 treina  are  necessary  Unlegs  you  can
 do  it  you  can't  penalies  the  man  sim-
 ply  because  he  is  travelling  on  the
 roof.  Too  stringent  provisiona  have
 been  provided  for  here.  At  the  pre-
 sept  moment  when  thousands  and
 thousands  of  our  countrymen  are  un-
 employed,  there  must  be  provision  for
 eome  hawkers  in  the  train.  By  hawk-
 ing  they  earo  their  livelihood,  A
 proviaion  ig  made  berg  that  if  any  un-
 authorised  hawker  is  found  in

 he train  he  will  be  pSosecuted
 Pimiebed.

 So,  I  do  ast  kaew  why,  the  Govarn-
 ment,  whieh  20799  provides  good  or
 7¢2  LS—i.

 which  canpot  provide  employment,

 Sidi
 se  these  poor  hawkers,  wha,

 by
 न  एक  el  ghee

 are
 pao er  veliho  entering

 tein?  Almost  all  the  hawkers,  I
 think,  are  unauthoriged,

 Another  very  eimple  thing  is  this.  I
 hope  the  other  hon.  Members  will
 agrée  with  me  on  this.  There  are
 thousar.da  of  unmanned  gates.  There
 ls  no  man  standing  at  the  gate.  When
 the  train  comes,  if  mobody  is  there,
 sometimes  accidents  do  take  place
 because  of  this  unmanning  of  these
 railway  gates.  So,  I  want  to  know
 from  the  hon,  Minister,  why  even  after
 26  years  of  the  existence  of  this  rule,
 you  are  not  providing  gates  so  that  the
 people  may  know  when  the  train  is
 coming  and  such  accidents  are  avoid-
 ed  You  have  not  been  able  to  make
 this  simple  arrangement  of  providing
 men  at  the  unmanned  level  crossing.
 But,  you  are  providing  a  death  sen-
 tence  or  you  peosecute  a  man  with  ten
 years’  imprisonment  when  found
 guilty,  If  you  travel  throughout  the
 country  you  will  find  that  in  hundreda
 of  places  there  is  no  fencing  afrange-
 ment  to  guard  the  people  of  even  the
 cattle  from  entering  the  raiiway  tracks.
 Even  these  minimum  arrangements
 you  are  not  making.  But,  you  are
 bringing  in  here  a  provision  for  the
 death  aentence  even.  क्षण,  I  say  that
 this  Bill  cannot  be  supported  It  must
 be  rejected.

 SHRI  VASANT  SATHE  (Abola):  In
 that  case  they  will  have  to  provide
 fencing  on  all  the  Indian  Railways.

 SHRI  DINEN  BHATTACHARYYA:  |
 am  not  living  in  the  air.  You  will  find
 that  in  30  many  congested  places,
 fencing  is  necessary.  But,  no  fencing
 is  there.  I  do  not  say  that  throughout
 the  Indian  Railways,  you  should  pro-
 vide  fencing.  But,  in  most  of  the
 logalities  where  the  pegple  often  go,
 you  have  to

 —  prs
 by  hice sgMme  arrangem

 ding
 minimurr

 arrangement  of  provi
 agree (  I  \

 tha  1  ड  Hag  alt  i  must
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 be  rejected  and  a  fresh  Bill  must  be
 brought  in.  Before  that,  at  least,  the
 hawkers  should  be  exempted  from  the
 penal  provision,  What  will  they  do?
 Either  you  provide  them  with  jobs  or
 you  make  some  arrangements  by
 which  they  are  allowed  to  sell  their
 tbings  in  the  trains.  Unlese  you  do  all
 these  things,  you  cannot  bring  forward
 thia  measure.  I  emphaticaily  protest
 against  this  measure,

 SHRI  MOHD,  SHAFI  QURESHI:
 With  regard  to  the  presence  of  haw-
 kers  on  the  premlses  of  the  Indian
 Railways  and  in  the  trains,  I  would  like
 to  reply  to  the  points  raised  by  the
 hon.  Member.  There  are  certain  haw-
 kers  who  have  been  permited  by  the
 Railway  authorities.  They  are  given
 proper  licences  to  tel]  their  goods  on
 the  railway  premises  and  in  the  trains
 also.  But,  we  cannot  allow  the  haw-
 king  to  go  on  without  a  licence  as  it
 becomes  a  health  hazard.  There  have
 been  beggars  in  the  garb  of  hawkers
 who  enter  the  trains  and  start  pester-
 ing  the  pagserigers.  I  have  got  com-
 plaints  that  even  the  lepers  whose
 proper  place  is  leprosy  asylum  and
 others  suffering  from  other  diseases
 take  up  smal]  packets  and  pretend  to
 be  hawkers  and  start  selling  these
 articles  which  can  really  become  a
 health  hazard.  Since  it  is  the  res-
 ponsibility  of  the  railways  to  see  that
 the  passengers  are  not  inconvenienced
 in  any  way,  it  is  also  our  job  to  see
 that  they  are  not  given  any  eatables
 which  may  prove  to  be  8  health
 hazard.

 SHRI  DINEN  BHATTACHARYYA:
 80  many  young  boys  are  hawking  at
 the  Sealdah  station.  Does  my  hon.
 friend  mean  to  say  that  they  are  all
 thieves  and  criminals?

 SHRI  A.  K.  M.  ISHAQUE  (Baslr-
 hat):  Let  them  be  authorised?

 SER!  DINEN  BHATTACHARYYA:
 How  can  they  be  authorised?  I-et  Go-
 verruneDt  make  some  provisions  for
 such  hawkers,  What  is  the  provision
 under  which  they  can  approach:  the
 railways  and  get  the  licence  to  bawk

 AUGUST  29,  978  Indian  2
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 in  the  trunis.

 SHRI  VASANT  SATHE  (‘Abota):
 We  do  not  want  hawkers  in  the  rune
 ning  trains.

 SHRI  A  K.  M.  ISHAQUE:  The  hoo.
 Member  is  making  an  impossible  aug-
 gestion.  After  all,  how  many  people
 can  we  accommodate  in  this  manner?
 We  cannot  accommodate  all  the  peo-
 ple  who  are  hawking  now.

 MR.  DEPUTY-SPEAKER:  Order.
 Now,  let  the  hon.  Minister  reply.

 SHRI  MOHD.  SHAFI  QURESHI:  |
 I  have  correctly  understood  the  hon.
 Member,  docs  he  mean  that  we  should
 continue  these  beggars  as  beggars  07
 we  should  try  ६०  unprove  the  standard
 of  living?  I  may  tell  him  tht  there
 are  licensed  hawkers  on  the  raiiway.;
 who  are  bemy  propeily  exami  .ed,  and
 the  articles  sold  by  them  arc  also
 examined  by  the  Health  Department
 so  that  they  do  not  become  a  health
 hazard  for  travelling  public.  But  I
 may  point  out  that  here  ४३  re  rel
 dealing  with  authorised  hawker...  This
 provision  is  in  regard  to  the  lorge
 number  of  beggars  who  under  ihe  garb
 of  hawkers  enter  the  trains  and  alco
 the  railway  premises  and  st  it  p°-ter
 ing  the  railway  passengers.

 The  other  point  that  the  hon.  Mem-~
 ber  had  raised  was  that  we  must  start
 manning  ail]  the  unmanned  level  cros-
 sings  in  the  country.  A  rough  estimate
 is  that  it  would  cost  nearly  Rs.  60
 crores  to  canvert  all  unmanned  level
 crossings  into  manned  level  crossings.
 But  I  woutd  like  to  inform  the  Howe
 that  the  railways  have  a  Safety  Fund,
 which  is  at  the  disposal  of  the  States,
 This  money  has  been  collected  by  the
 railways  and  kept  at  the  disposal  of
 the  State  Government  to  be  utilised
 for  coverting  any  unmanned  crossing
 into  a  manned  level  crossing.  Part

 of  the  expenditure  will  be  borne
 by  the  reilways.  Part  of  the  ex-
 penditure  which  has  to  be  incufred  has
 to  be  borne  by  the  State  \Wov-
 ernment.  But  actually,  It  is  given
 by  the  railways  to  the  State  Govern-
 ments.  An  amdont  of  Bs,  13  crores  is
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 lying  with  the  State  Governments,  but
 unfarhmately  thia  amount  hée  not  been
 utilised  80  far.  So,  if  the  State  Go-
 vernmenta  take  this  matter  up  and
 write  to  the  railways  that  they  want
 to  convert  the  unmanned  level  croa-
 ings  into  manned  ones,  we  shall  abso-~
 lutely  have  no  objeciton;  the  States  are
 not  going  to  ह्यात  any  money  on  thi,
 but  it  is  our  money  lying  with  the
 States  for  this  very  purpose.  So,  I
 would  beseech  the  hon  Member
 that  if  he  could  persuade  the  State
 Government  to  let  us  know  how  many
 unmanned  level  crossings  they  would
 like  to  convert  into  manned  ones,  we
 shall  certainly  consider  it.

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  be  passed”,

 The  motion  was  adopted,

 4.58  hrs.

 PAYMENTS  OF  BONUS  (AMEND-
 MENT)  BILL

 MR.  DEPUTY-SPEAKER,  We  shall
 now  tske  up  the  payment  of  Bonus
 (Amendment)  Bill.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  I  beg  to  move

 “That  the  Bill  further  to  amend
 the  Payment  of  Bonus  Act,  ‘1965,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration”

 As  hon,  Members  are  aware,  this  is
 a  very  simple  Bull,  and,  theiefere,  |
 shall  not  take  much  time  of  the  House.
 The  House  छ  aware  of  the  amendment
 made  in  the  Payment  of  Bonus  Act,
 1965,  lost  year  to  provide  for  the  Pay-
 ment  of  a  minimum  bonus  in  respect
 of  the  accounting  year  commencing  on
 any  day  in  the  year  97  at  the  rate
 of  8  1/3  per  cent  of  the  salary  or  wage
 of  the  employees  and  deposit  of  part
 of  the  honus  in  certain  cases  in  the
 Provident  fund  accounts  of  the  emplo-
 yees.  It  was  thoumt  that  the  final
 report  of  the  80908  Review  Connnittee

 BHADRA  a  3895  (SAKA)  Bonus  (Amdt)  agg
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 would  be  ceceived  and  that  the  cam-
 prehensive  amendment  of  the  Act
 would  be  undertaken  soon.  Unfortu-
 nately,  the  work  of  the  Bonus  review
 Committee  has  received  a  setback  ow-
 ing  to  the  sad  demiee  of  one  of  the
 respected  members  of  the  committee,
 namely  Shri  Satish  Loomba  in  the
 recent  aircrash,  and  it  may  now  take
 a  few  months  more  for  the  committee
 to  submit  its  final  report.  Meanwhile,
 bonus  for  the  accounting  year  com-
 mencing  on  any  day  in  972  has  be-~
 come  due.  It  is,  therefore,  considered
 Necessary  that  we  should  make  the
 same  percentage  of  bonus  payable  as
 was  done  on  the  last  occasion  The
 amending  Bill  has  been  brought  be-
 fore  Parliament  for  the  purpose.  I
 move.

 35.00  hrs.

 I  would  only  add  that  this  ig  the
 most  non-controversial  Bill  for  which
 members  have  been  waiting  Mem-
 bers  would  even  like  to  pass  it  with-
 out  a  discussion  to  help  the  employer
 to  see  that  the  workers  get  their  bonus
 as  earty  as  pocsible.

 MR  DEPUTY-SPEAKER
 moved:

 Motion

 “That  the  BiH  further  to  amend
 the  Payment  of  Bonus  Act,  1965,  aa
 passed  by  Rajva  Sabha,  be  taken
 into  consideration”.

 Would  you  _  respend  Mr.
 Bhattacharyya?

 to  that,

 SHRI  DINEN  BHATTACHARYYA:
 I  would  have  responded  if  the  Mini-
 ster  had  accepted  my  proposal  to  raise
 the  percentage  from  833  to  १0  mini-
 mum  Why  dol  say  this?  What  I
 have  stated  is  00  per  cent  justified.
 Shri  Stephen  who  represents  the
 INTUC  will  atso  corroborate  it.

 Last  year  the  minimum  bonus  was
 raised  from  4  per  cent  to  8.33  per  cent,
 What  was  the  consensus  when  this
 idea  of  a  minimum  bonus  cime’  It
 was  not  money  that  the  employers  were
 paying  gratis  First  of  al},  it  had  noth-
 ing  to  do  with  profit,  loss  or  production.
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 {Shri  Dimen  Bhattacharyya]
 If  you  wand  run  an  establehment/
 factory,  you  hav'e  to

 pr
 this  minhmian

 ७०७५७ ६४७७  the  enployées  of  the  concern.
 You  cannot  avoid  it,  This  minimum
 bonus  is  the  result  of  a  long,  long
 etmiggle  by  workers  in  this  country.

 What  is  the  reason  for  this?  The
 wages  that  the  workers  gets  from  the
 employer  are  very  low.  The  need-
 based  minimum  formula  was  adopted
 by  Government  in  1987,  Since  then,
 now  here  in  any  establishment  has  this
 need-based  wage  been  given.  It  is
 not  a  fair  wage,  nor  a  living  wage.  It
 is  far  below  a  hving  wage,  what  to
 speak  of  a  feir  wage.  The  idea  of
 minimum  bonus  came  as  a  measure  to
 fii]  up  the  gap  between  the  wage  he  is
 getting  and  that  he  should  get  to  make
 both  ends  meet.  So  itis  deferred
 wage.  It  has  nothing  to  do  with  pro-
 fits  or  loss  or  productlon,  whatever
 argimment  you  may  give

 Last  year,  Shrt  Khalldkar  had  to
 accept  8.33  per  cent  as  the  minimum
 bonus.  Kindly  go  to  your  house  and
 ask  your  wife  what  was  your  family
 budget  last  year  and  what  is  it  today.
 You  will  find  a  big  gap.  In  one  year,
 really  the  value  of  money  has  gone
 down  to  a  ¢urther  extent  So  the  real
 money  value  of  the  wages  they  are
 getting  is  leas  than  what  they  got  last
 year  in  their  pay  packets  So,  because
 of  this  erosion  of  the  rea)  income,  I
 emphatically  demand  that  this  8.33
 per  cent  must  be  raised  to  30  per  cent.
 That  is  my  firet  point.

 At  the  same  time,  IJ  ask  why  there
 should  be  &  ceiling  of  30  per  cent.
 Pfzer,  Glaxo,  Tatas,  and  so  many  other
 companies  are  making  huge  profits
 and  Why  should  the  workers  suffer  be-
 cause  of  a  cetling  on  bonus?  You  must
 remove  it.  You  have  not  put  any  cei-
 ling  on  the  income  of  the  employers,
 and  now  you  are  still  continuing  the
 celling  on  the  bonus  that  a  worker  is
 entitled  to  get.  So  I  say  that  the  20
 per  cent  formula  must  gp,  and  thers
 abould  be  no  celling.  Whete  there  है
 a  prost  the  worketa  must  get  है... क

 AUGYRT  a  200  3०००  (4mgp)  सका  agh
 bonua  than  the  20  per  cent.  I  say  that
 the  _सॉएर विद्याथ,  are

 gory
 geting’  ४  47

 eame  cases,  I  have  go¢  petsonal
 Tience  of  it.  Last  year,  tbe  Birlas  had
 to  pay  90  per  oent  plus  Ra.  45  over  and
 above  that  20  per  cent  That  was  after
 a  long  struggle,  and  the  employers  had
 to  concede  It.  In  the  same  way,  in
 many  other  cases  already  they  are
 getting  it.  Why  don't  you  ecmowle-
 dge  it  and  remove  that  barrier  of  20
 per  cent?  So,  my  stibmission  is  that
 you  should  remove  that  barrier.

 Coming  to  the  mO#t  crucial]  thing
 which  8  now  agitating  the  jninds  of
 the  pedple  of  9ll  over  the  country  is
 that  the  bonvs  must  be  paid  to  all;
 bonus  for  all.

 AN  HON.  MEMBER:  Including  con-
 tract  labour!

 SHRI  DINEN  BHATTACHARYYA:
 Including  contract  labour,  casual  la-
 bour,  temporary  or  permanent,  every-
 body.  There  should  be  no  discrimi
 nation.  It  ia  most  deplorable  that  even
 m  spite  of  the  fact  that  Shr!  Raghu-
 natha  Reddy  has  taken  over  charge  of
 this  portfolio,  he  has  come  forward
 with  a  छा  which  has  no  provision  for
 the  payment  of  bonus  to  the  railway-
 men,  the  post  and  telegraph  men,  the
 defence  workers,  the  building
 workers,  the  other  Government  em-
 Ployees,  municipal  employees  and
 the  hospital]  employees,  etc.  What  is
 their  fault?  Even  after  passing  the
 bonus  (Amendment)  Billi  in  the  last
 year,  you  have  ४०४९०  one  year  and  you
 have  reviewed  the  whole  thing.  In
 the  meantime  the  Pay  Cammiassion  has
 come  forward  with  their  award  and
 for  the  last  one  year  you  were  giving
 hopes  in  this  House  that  bonus  will  be
 considered  by  the  Pay  Commiesion  in
 the  case  of  the  Government  emplo-
 yees.  Nofhing  has  been  dons.  Now,
 what  is  your  decision?  Why  are  you
 not  giving  bonus  to  the  railway  work-
 shop  people?  A  aMall  engincering
 firm  will  give  the  bonus  to  its  workers,
 but  the  railway  workshop  people
 where  the  workers  are  engaged  in  the
 repair  of  pall  coeches  and  wagons  will
 aot  get  it.  The  Chittaranian  workes
 Whe  ere  menutaghiting  a  kinds  of
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 ot,  er  aimmunition  will  not  get  it.
 (interrunttvhs)  You  will  fel  {he  cdn-

 sequence  aftet  two  weeks,  because,
 after  the  Government  decision  on  the
 Pay  Commiesion—

 MR.  DEPUTY-SPEAKER:  The  point
 ig  so  clear.  You  have  made  it  so
 clear  that  It  does  not  need  much  of
 elaboration.

 SHRI  DINEN  BHATTACHARYYA:
 But  they  are  ahort  of  hearing.  This
 Government  does  not  hear.  It  30  not
 their  practice  to  hear  what  we  say.
 (Interruptions)  What  I  say  i8  Quite

 reasonable.  Bonus  for  all  must  be
 taken  for  granted.  That  is  my  humble
 request  to  the  hon.  Minister.

 One  more  humble  request  ia  this.
 You  will  have  to  do  a  way  with  one
 provision  in  this  Bill.  In  the  Bonus
 (Amendment)  Bill  you  provided  in
 the  last  year  that  any  amount  that  is
 given  in  excess  in  comparison  to  the
 previous  year’s  payment  will  be  de-
 posited  in  the  provident  fund  account.
 Why?  Why  should  it  be  deposited
 in  the  provident  fund  account?  When
 the  wages  they  are  earning  are  low
 and  when  the  real  value  of  the  bonus
 money  which  they  will  get  will  be  far
 less  than  that  of  last  year,  why  should
 they  go  and  deposit  it  in  the  provident
 find  account  for  wihich  you  have  got
 no  respect  because  so  many  employers
 have  fied  away  with  the  provident
 fund  money?

 You  are  coming  again  with  the
 theory  that  it  will  create  inflation.  You
 cannot  take  other  measures  to  atop
 black  marketing  and  hoarding  but  you
 want  to  vent  your  wrath  on  the  poor
 workers  and  that  is  why  you  ask  them
 to  deposit  the  extra  money  in  the  pro-
 vident  fund.  That  is  bogus.  Even  the
 INTUC  is  not  supporting  you  on  this.
 He  should  at  least  see  that  this  pro-
 vision  goes.  I  again  appeal  to  the  hon.
 Minister:  give  bonus  to  all  and  do  not
 iniist  on  putting  the  extra  money  into
 the  provident  fund.

 उस  पर  डिस्कशन  का  सवाल  नही  रहता!  उच्च  में
 97  2  के  जो  नस  कर  ही  सवाल  है  किन्तु  बोनस

 का  सवाल  धावक  बढ़ा  जटिल  सवाल  बन  गया

 है  t  इस  वास्ते  इस  सारे  एक्ट  के  बारे  में  में
 झपने  कुछ  दि  चार  सदन  के  सामने  रखना  चाहता
 हा

 8.33  कस  से  कम  बोनस  देने  का  जो
 एक्ट  बनाया  गया  हैं  इस  प्रकार  बोनस  का  मतलब
 ब  बोनस  नही  रहा  है  दुनि  या  के  देशो  में  घौर
 भारत  &  भी  बोनस  ,  प्राइवट  बोनस,  डंवशन
 बोनस,  इसटटिक  बोनस  या  व्यक्तिगत  प्रोत्साहन
 बोनस  होता  है।  किन  इससे  प्रो  डाउन  का  संवात
 हो  नही  रहा,  प्रोत्साहन तर का,  एफिशंसी  का  या
 मुनाफ  का  कोई  सम्बन्ध  नही  रहा  है  ।  इस  बस्ते
 में  समझता  हूं  कि  इसको  वेतन  का  हिस्सा  मान
 वेतन  में  मिला  दे  वा  चाहिये  क्योकि  भव  यह  वेतन
 बन  भी  चूँकि  है।  इस  वास्ते  भ्रापकों  चाहिये  कि
 धाप  बेत  न  में  इसको  मर्ज  कर  दे  ।  ऐसा  तही  करने
 से  मजदूरों  के  हाथ  प्रात  होता  है  उन  पर
 झन्वाय  होता  है  |  कारण  यह  हैं  कि  बना  एक्ट
 में  साल  मे तीस  दिन  से  जिस  ने  कम  काम  किया
 होगा  वह  इसका  पाने  का  पत्र  नहीं  होगा  q
 इस  प्रकार  तीस  दिन  से  कम  काम  करने  बीने
 मिक  के  ऊपर  क्षत्याय  होता  हैं।  काम  करते
 ब्य्क्त  कुछ  टूट  फूट  जाए  तो  बोनस  की  रकम  मे  से
 उतनी  राशि  काट  ली  जाती  हैं।  प्यार  झा  वेतन
 में  मर्ज  कर  देंगे  तो  मजदूरों  को  यह  नुकसान  नही
 होगा  |  बोनस  का  राज  कोई  मतलब  नहीं  रह
 जया  है

 बोनस  एक्ट  की  aris  में  सैट
 झान  शौर  सेट  साफ  रखा  गया  है।
 इसका  भी  राज  कोई  मतलब  नहीं  रह
 गया  है।  मेरे  यहा  एग्रीमेंट  करके  30  फ्रेट
 से  ज्यादा  बोनस  दिलाया  गया  है।  भाप  के  सेट

 झान  का  क्‍या  मतलब  है।  ड्राप  कहते  हैं  कि  20
 प्रतिशत  से  अधिक  नहीं  |  आपका  कायदा  एक
 तरफ  नही  रह  जाता  है।  जब  घो फिट  ज्यादा दी
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 तो  पास  प्रतिशत  तक  भी  ले  सकते  हैं  t  यह  सैट
 झान  झौरपसंट  झ्तफ  की  बहुत  भारी  बीमारी  है।
 बैलेंस  शीट  एक  मेरे  पास  है  1  मैं  टेक्सटाइल  की
 बात  करता  हूं  । वह  972  का  है  i  टेक्सटाइल

 इंबस्ट्री के  100-125  बरस  का  इतिहास  हूँ  ।
 उसके  इतिहास  मे  तीन  वर्ष  ऐसे  शाए  हैं,  1943,
 948  भीर  972  इत  सालो  में  टेक्सटाइल

 इडस्ट्रोश  ने  अनापशनाप  मुताला  लिया  हैः
 ज्यादा  मुनाफा  करने  के  वाद  भी  लग  र  चमक  को
 सका  लाभ  नही  मिलता  तो  श्रमिक  मुनाफा  करने
 में  दिलचस्पी  क्‍यों  लेगा?  इस  मिल  ने  59  लाख
 ll  हजार  92  रुपये  का  प्राफिट  किया  .

 क्रि  हुकुम  चन्द  कछवाय  (मुरैना)'  क्या
 नाम  है  ।

 शौ  रामसिंह  भाई  वर्मा  हुकम  चन्द ।

 972  में  प्राफिट  किया  है।  इतना
 प्राफिट  इस  मिल  ने  जब  से  इसको  फा  उडेला  डाली
 गई  थी  कभी  तक  बाकी  नही  किया  |  उस  मिल  मे
 कम  मुनाफा  होने  7२  भी  हमने  चार  महीने  का
 बोनस  दिलाया  |  ब  अधिक  मुनाफा  होने  पर  भी
 8.  33  से  ज्यादा  बानस  नहीं  बिठा  गया  क्‍या
 बेईमानी  है?  972%  जो  ग्रेविटी  एक्टिवा  हे
 सय  मुताबिक  जो  पि  छा  वर्षों  ही  "कम  निकलती
 है  उस  राम  २  40  लाख  रुपये  उस  वर्ष  #  मनाने
 में  स ेमाइनस कब  र  दिये,  नैट प्रा किट  में  से  ,  ग्रास
 प्रॉफिट  की  बात  मैं  नहीं  कर  रहा,  नेट
 प्राफिट  ्  में  जबकि  होना  यह  चाहिये  कि
 बेस  शीट  ॥  इन्दर,  .972  न्य य्त्दर  प्रॉडक्शन
 का  जोजो  खर्च  हे  ग्रह  डालना  चाहिए
 डिप्रिशवशन  को  लेता  न्गहिए,  वें कपमेट
 शिवेश  को  डालना  चाहिए  श्र  जो  बचे
 उसे  गरपन्स  का  यधतसे वा.  के  कक  42  करना
 सराही!  1  यह  नदी  ie  पिछला  कर्ता'  उदोक
 ऊपर  बाप  दादा आओ  का  कितना  भी  हो
 यह  किसी  भी  साल  के  प्राफिट  मेरे  नहीं
 'चिकॉतना  चाहिए।  40  लाख  निकाल
 देने  के  बाद  सुकरात  पे  दिना  मे  जो  बोनस  दिया

 वह  इसमें  से  माइनस  करके  यानी  सद  >

 AUGUST  4878  Bonus  (Amdt)  का  300

 के  घर  चार  च  तक  का  अमर  पीछे  नुक्सान
 हमा  है  तो  कोरे  का  सारा  प्राफिट  में  से  मिलने
 के  बाद  फिर  कैल्कुलेट  किया  जाएगा  तो  क्या
 भि  गो  फिर  मजबूर  प्रोफिट  कमाने  में  कोई  दिल-

 बस्ती  रखने  वा  ते  नहीं  हैं,  क्योंकि यह  सैट  हॉफ
 सौर  सैट  प्रात  जो  है  इससे  मजदूर  को  सेट  बैक
 किया  जा  रहा  है  लापता  हूं  n  वह  नही  होगा
 चाहिए  ।  होना  यह  चाहिए  कि  कारखाना
 जितना  ज्यादा  प्राफिट  करे  उतना  ज्यादा  मज-

 दूसरों  को  बोतल  मिले  भ्र ौर  ऐसा  होगा  तो  वे
 ज्यादा  प्रोडक्शन  करके  भ्रापको  दिखलाएगा  |

 एक  मिल  जिसका  लगभग  30  लाख  92

 हजार  का  पेड्मप  शे  यर  कैपिटल  है,  उसने  जो
 कारखाता  लालू  किया  भीर  जो  सब  भी  चल

 रहा  हूं,  ह  र  ताल  कम  रहा  है  उस३7  दस  रुप  थे
 के  शेयर  50  का  हो  गया  ।  जब  इतने  दान
 उसके  बढ  गए  तो  उसने  शेर  र  कैपिटल  को  चडा
 कर  तीस  लाछ  से  ना  २  क  रोड  कर  दिया,  'रिजर्व
 बैक  में  मे,  सरप्लस  में  मे  ते  किन  बोनस प्रा वर्ष
 चार  परगेट  ह  दिया  ,  ज्यादा  नहीं  टिया।
 बोनस  शेयर  प्राणी  दे  कर  के  'उन् हान  चार  करोड
 कर  शिप्रा  आर  बेह  भी  एप  दिन  $  अन्दर  कर
 दिया  |  on  जुन  947  को  ॥  यथा
 कौर  y  जून,  947  को  4  करोड का  कैपिटल

 हो  गाता  है।  बे  अपनो  प्रापर्टी  बढ़ाते  जा  रहे  हैं,
 एक  भी  जेब  में  से  पैना  t.  fan,  मजदूरों
 की  माई  में  ७,  उलटा  सीधी  बस  शीट  बता
 बारक  उसकों  20 द  वो  देश ता  चिश्ती  ।  बेचारा

 मनदूर समशता  नहीं  ्  उस  पर  ध्यान  नहीं  देता
 है  1  श्री  र  ग्राम  उस  भि  का  शेयर  कैपिटल  लग-
 भग  हजारो  के कार हू  जेवर  डिपार्टमेंट  को

 दंगे  मास  ना  में  बहुत  बारीकी  से  जागा  चाहिए  ।

 मजदूर  के  साथ  अर्थात  न  हो,  उतको  प्रोत्साहन
 मिले  इग  की  देखना  चाहिए  ता  कि  हमारी  नेशनल
 इनकम  भी  बढ़े,  मजदूरों  का  जि  4गजटेड 8  भी

 सुधरे  झोर  जनता  की  जरूरते  भी  पूरी  हो  ?

 जा  एमेडमेट  बाप  लाए  है  उसका  फायदा
 क्या  हैं|  मजदूर  तो  बोनस  लेते  वाला  है।  अपने
 देश  मे  देने  बट बाँ  दिया  हूं।  तीस  प्रशस्त  aes



 :

 तारीख  होती  हैँ  उसके  बावजूद  is  aver  के

 बहले  मेरे  प्रदेश  में  33  पूरा  बटवा  दिव!  है
 जो  बीमारी  कौर  बला  पैदा  हुई  है  बौर  जो  अधिक
 से  अधिक  जानिए  में  स ेमजदूरों  को  नही  मिल  पा

 रहा  है  वह  इस  रास्ते  है  कि  पके  कातून  कायदे
 इस  तरह  से  बने  हुए  है  जो  मजदूरों  को  जकड़े

 हुए  हूँ  मिल  मालिक  फी  हैं,  जो  चाहे  करें  ।
 लेकिन  मजदूर  हाथ  डाल  नही  सकता  है,  बोल

 नहीं  सकता  है,  समझ  नही  रहा  है।  मापकों
 उसको  फंसे  कानूनी  eve  कैचों  में  नहीं  डालता

 चाहिए  |

 भागने  इस  कानून  में  इसको  972  तक
 रखा  है  ।  33  को  जा  बात  है  वह  तो  रीछ
 का  हाथ  पकड़ने  जेसी  बात  हें  इसको  न्हीं  रोका.

 यह  तो  जिन्न  भर  देता  ही  पडेगा  972  के
 बाद  तक  के  वर्षों  मे  यह  मिलना  हेंगा।  इसको
 चारे  में  श्राप  एमेडमेट  लाएं।  दस  ग्रसित  में
 बोलता  नहीं  चाहता  हूं  ।

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr.  Deputy-Speaker,  Sir,  after  having
 reassed  the  arrogant  attitude  of  some
 oL  th.  em@soycis,  when  the  Govern-
 ment  were  bringing  an  amending  Bill,

 we  thought  they  would  bring  a  Bzll  to
 amend  the  Act  in  such  a  manne;  that
 it  will  not  be  necessary  to  amend  it
 every  year.  Ac  my  hun.  friend,  Shri.
 Vermu  said,  the  amendment  should  be
 for  ujl  years  to  come.  Why  should  it
 be  only  fo:  the  year  9727  Now  after
 some  months  the  question  of  bonus  for
 973  will  arise  and  you  wil}  have  to
 bring  wn  another  legisiaton,  which
 wil)  make  it  a  mockery  of  amendng
 legislation  When  an  Act  is  being
 Amended  once,  it  should  be  amended
 to  suit  the  convenience  of  the  cinplo-
 yees  for  al]  times  to  come  As  such,
 I  hope  the  hon  Minister  would  agree
 to  the  amendment  given  notice  af  by
 Shrj  Verma  and  others.

 Another  question  agitating  the  minds
 of  the  employees  is  the  question  of
 ceiling,  Now  some  of  the  industrial
 units  which  are  making  fabulous  pro-
 fits  are  taking  advantage  of  this  ceil-
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 ing.  In  the  pharmaceutical  industry,
 where  there  ja  no  ceiling  on  profits,
 concerns  Mise  Sarabhai  Chemicals  and
 others  are  making  profita  to  the  extent
 of  200  or  300  per  cent  of  their  capital,
 It  is  known  to  the  Minister,  Shri
 Raghunatha  Reddy  because  he  was
 the  Minister  of  Company  Affairs  ear-
 lier.  He  knows  how  they  were  min-
 ting  profita)  They  are  applying  this
 ceiling  and  paying  only  20  per  cent
 bonus,  I  would  say  that  it  should  be
 left  open  to  the  workera  to  settle  it
 wlth  the  employers  by  fighting  and
 arriving  ata  figure  which  is  based
 on  justice  and  equity,

 Then,  there  are  some  cages  where
 the  employers  have  not  paid  any
 bonus  at  all  In  the  textile  industry
 in  Kanpur  there  is  an  industrialist
 called  Shri  Ram  Rattan  Gupta,  once

 a  Member  of  Parliament,  who  has
 not  paid  any  money  to  anyone  includ-
 ing  the  Government.  I  want  to  know
 whether  this  8  33  per  cent  bonus  has
 been  paid  by  him  and,  if  not,  whether
 anv  penal  action  has  been  taken
 aaamst  this  employer.  either  by  the
 State  Government  or  the  Central  Gov-
 ernment.  Now  that  we  have  no  elected
 Government  there  slnce  we  have  got
 only  honoiary  Assembly  Members
 who  get  their  saliry  without  domg
 any  work,  this  has  to  be  attended  to
 by  the  Central  Government.

 Then  comes  to  the  question  whet  iet
 the  worker,  are  in  2  Pusilien  tu  dePo-
 sit  samuthing  oul  on  this  833  per  cent
 honue  ॥  thei  provident  fund  It  is

 a  pitv  that  even  26  ycurs  after  fr  as
 dom  the  puces  have  not  etabrlused  in
 this  country  at  a  reasonable  level.
 Not  only  that,  the  Pires  me  incte  is-
 nz  every  dav  Only  teclay  mourning
 the  hon  Home  Minister,  Siri  Dikslut.
 admitteg  that  ver  stiingent  measuies
 have  to  be  taken  to  see  that  hoard-
 in’  is  not  resorted  fo  and  these  thyn:s
 which  are  hoarded  are  de-hoarded,
 While  the  prices  have  shown  an
 increase,  there  is  a  constant  erosion
 in  the  wages  of  fe  working  class.
 The  real  wages  of  the  workers  have
 fallen  beyond  expectation.  Even  the
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 ि  कर
 have  not  been  protected.

 the  slogan  of  every  worker  js
 “12  months  of  honest  labour  and
 3  monthe  of  wages”  “बारह  महीने

 का  काम,  तेरह  महीने  का  काम!
 becawe  it  is  impossible  १67
 them  to  save  anything,  The
 ihdebtedness  in  the  country  goes
 to  any  textile  or  jute  factory  he  wil)
 find  thet  most  of  the  workers  find  it
 difficult  t6  come  out  of  the  factory  on
 the  pay  day  because  the  money-
 lenders,  who  have  given  them  loans
 on  exorbitant  rates  of  interest,  would
 de  waiting  outside  to  cotlect  the  loan
 &nd  the  interest.

 Actually,  the  indebtedness  has  in-
 creased  in  the  country,  whether  it  is
 middle  class  or  working  class,  it  is
 imposible  for  anyone  to  save  money.
 So,  this  particular  clause,  in  cash  or,

 88  the  case  may  be,  partly  by  remit-
 tance  for  crediting  in  his  provident

 fund  account  and  partly  in  cash”
 should  be  omitted.  If  there  is  any
 practical  difficnity,  can  the  Minister
 assure  us  that  this  clause  at  least  will
 not  be  implemented?

 A  willing  worker  can  possibly  de-
 posit  any  amount  in  the  Provident
 Fund.  Let  the  Government  make  _it
 possible  for  him  to  save  money,  the
 entire  money,  in  the  Provident  Fund.
 We  have  no  objection.  But  there
 should  not  be  any  compu)sion  under
 the  law.  If  you  cannot  pay  him  more,
 jf  the  minimum  bonus  cannot  be  in-
 creased  to  even  0  per  cent,  ss  sug-
 gested  by  Shri  Dinen  Bhattacharyya,
 why  should  this  amount  of  8.38  per
 cent  be  snatched  away  from  him  in
 the  name  of  deposit  in  the  Provident
 Fund?  This  was  done  by  Shri  Morarji
 Desai  when  dearness  allowance  was
 increased  in  the  case  of  Central  Gov-
 eenment  empolyeea  for  six  months,
 This  was  deposited  in  the  Provident
 Fund.

 What  happened?  Did  the  prices
 come  down?  Did  the  inflation  etop-
 ped  in  the  country?  No.  It  is  a

 Xottet  th,  wil  ‘Bows  wan  Bn  ad

 wrang
 ening  os

 say  thet  it  will  Sacraase
 inflation.  878  Many  caures  of
 inflation.  I  do  not  Want  %  enter  tito
 them  now.  I  say  that  this  clause
 should  be  omitted  completely,

 Then,  I  come  to  another  point  which
 ig  agitating  the  minds  of  all  Certral
 Government  employees,  the  State
 Government  employees,  the  Corpora-
 tion  employees,  the  Loca)  bodies,  em-
 Ployees  and  even  tho$%e  workers  in  un-
 organised  industries.  You  will  be
 surprised  to  know  that  even  the  Pub  ic
 Undertakings  have  not  been  mention-
 ed  in  this  Bill.  Wiat  does  it  say?  It
 says,  “every  employee”.  Now,  the  de-
 finition  of  “an  employee’  in  the  origi-
 nal  Act  is  there.  We  have  moved  an
 amendment  that  “an  employee”  in-
 cludes  ali  Central  Government  em-
 ployees,  the  State  Government  em-
 ployees,  the  Coropration  employees,
 the  loca]  bodies  employees,  the  insu-
 rance  employes,  the  Bank  employees,
 the  Hospital  employees,  Journalists
 and  non-journalista  and  all  wage
 earners  Today,  because  of  high  pri-
 ‘ces,  whether  he  is  a  middle  class
 employée  or  a  factory  worker,  whe-
 ther  he  is  Class  IV  or  Class  III  em-
 ployee  or  an  indistrlal  employee,  it
 is  impossible  for  him  to  save  879
 money  out  of  his  own  earnings.  His
 entire  salary  goes  for  purchasing
 food  articles,  Yor  buying  hooks  for  his
 children,  for  paying  house  recent,  etc.
 and,  if  he  is  able  to  purchase  any-
 thing  for  his  domestic  use,  articles
 like  sewing  machine,  stove,  etc,  it  is
 only  the  bonus  which  can  give  him
 those  things.  Otherwise,  it  bas  be-
 come  impossible  for  him  to  keep  nls
 body  and  soul  together  with  a  meagre
 emount  that  he  is  getting  today.

 I  wowld  request  the  hon.  Minister
 to  kindly  let  us  know  his  confirmed
 opinion  and  the  Government's  view-
 point  regarding  the  payment  of  bonus
 to  all  Central  Government  employe-
 es.  We  have  already  shoved  an
 ethendment  that  it  should  be  given
 to  all  such  employees.
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 It  te  8  relly  thst  when  the  emi-
 pldyees  of  Public  Undertakings  got
 है,  the  workers  of  HAL  who  produc-

 44  &  worderfd!  Gnat  which  defeated
 Whbre  Jet,  the  worke!'s  who  produced
 trbndei-tui

 Vijyantha
 tank  which  de-

 feated  and  which  fatally  crashed  to
 Pieces  Paton  tank  did  not  get  it.  This
 i¢  wiiat  happened.  The  persons  who
 nrénusectured  sophisticated  weapons
 got  it,  the  employees  who  manufac-
 tured  diesel  locomotives  or  other
 locomotives  got  it.  This  is  some-
 thing  strange  that  persons  who  manu-
 factured  bread  in  Modern  Bakeries
 fot  it.  But  other  technicians  did  not
 get  it.

 BHADRA  7,

 There  is  a  feeling  among  the  De-
 fence  employees  in  the  country,
 numbering  about  3  lakks  and  they
 have  taken  a  stand,  both  the  Federa-
 tions,  on  the  question  of  bonus.  The
 other  day,  Sbri  Vidya  Charan  Shukla
 when  he  was  replying  sad  that  there
 is  some  Government  agency,  some
 Ministry  or  some  officlala  whg  have
 advised  him  and  have  said  that  no
 definite  reply  should  be  given,  Is  it
 the  Finance  Ministry.  If  the  Finance
 Ministry  has  advised  that  no  bonus
 should  be  paid,  how  is  it  logical  that
 the  workers  of  HEC  and  HEL  876९
 entitled  to  bonus  while  the  Central
 Government  employees  working  in
 Railways,  Defence  and  P  and  T  are
 not  entitled  to  it?  How  can  I,  as
 President  of  the  All  India  Defence
 Employees  Federation,  go  and  con-
 vince  the  Defence  employees  who  pro-
 duce  the  maximum  working  round  the
 clock,  who  produce  the  sophisticated
 weapons,  who  produce  tanks,
 machine  guns,  sten  guns  and  all
 other  things  which  are  included  _  in
 the  qasile,  that  they  are  not  entitled
 to  bonus?  How  can  the  leaders  of
 ral'way  employees  go  to  the  railway

 ployees  in  Chittaranjan  and  con-
 vince  them  that  they  are  not  entitled
 to  bonus?  How  can  the  leaders  of  P&T
 employees  tell  the  P&T  employees
 that  they  are  not  entitled  to  bonus?
 This  is  a  very  sad  commentary,  Sir,
 and  the  worst  type  of  discrimination
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 rage  eet
 I  would  request

 e  hon,  er  to  give  a  definife
 %  this.  Previously  his

 572  Sos  Sbri  ्  XK.  Khadilksr,
 whenever  we  ralsed  the  question,
 said  that  the  matter  was  before  the
 Pay  Conimission.  We  repeatedly
 pointed  out  in  this  House  that  it  was
 not  before  the  Pay  Commision.  We
 had  know  the  Pay  Commis-
 sion  since  its  inception  and  it  was
 not  included  in  its  terms  of  reference,
 But  he  maintained  and  naturally  we
 had  to  abide  by  it.  Now,  Sir,  the
 Pay  Commission  has  given  its  report
 and  it  has  hot  sald  ahything  about
 bonus.  Why  should  it  be  construed
 that  the  major  recommendationa  of
 the  Pay  Commission,  which  have
 been  rejected  by  us,  also  include  an
 element  of  bonus?  It  would  be  a
 wrong  thing  to  say  that.  I  would  re-
 quest  the  hon.  Minister  to  throw
 some  light.  I  shall  move  my  amend-
 ment  later  on

 With  these  suggeatlons  I  would  re-
 quest  the  hon.  Minister  to  cover  these
 points  in  his  reply  and  tell  us  what
 is  the  intention  of  the  Governemnt
 about  including  all  the  Central  Gov-
 ermment  employees  for  the  purpose
 of  bonus.

 MR.  DEPUTY  SPFAKER:  The
 maip  points  of  criticiam  are  the  same
 I  wonder  whether  any  member  has
 any  new  point,  They  are  labouring
 on  the  same  points.

 Mr.  B.  V.  Naik.

 SHRI  8  Vv  NASK  (Kanara):  Mr.
 Deputy-Speaker,  Sir,  the  hon.  Minis-
 ter  who  has  piloted  this  amall  Bill
 and  wanted  that  the  Bill  should  be
 Passed  without  any  discussion,  58
 known  as  the  Marxist  intellectual.
 But,  Sir,  you  had  invited  us  to  ‘nake
 certain  points,  and  I  would  ike  %o
 subscribe  certain  pointe.
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 [Shri  8.  प्र,  Naik}

 Marziem  or  not.  (Interruptions)
 Marz  has  also  taught  us  patience.  He
 cannot  be  owned  by  a  aingle  party.
 Marxism  or  not,  wages  te

 भी  SHA  सनद  eos  :  राय।  राम  गया

 राम...  ०३००

 SHRI  8.  ए.  NAIK:  जो  नही,  हिन्दी  मे

 उस  क।  भाषान्तर  अच्छी  मे  तरह  से  कर  नहीं

 सकता  हूँ  इसीलिए  अग्रेज़ी में  ही कर  रहा हूँ  t

 wages  are  repayment  of  the  labour
 joan  for  production,  like  any  other

 thing  which  gets  a  return,  let  me  re-
 peat,  wages  are  repayment  of  the
 labour  loan  for  production,  Under

 the  circumstances,  bonus  is  a  matter
 of  right,  as  much  as  interest  is  on
 capital,  rent  on  land  and  profit  on
 investment.  Similarly,  bonus  on  wages
 is  a  thing  which  is  a  'must’,  It  is  the
 rightful  claim  of  labour,

 Listening  to  our  friends  on  the
 other  side  of  the  House,  opposil  to
 the  Treasury  Benches,  I  sometimes
 have  fecling  that  they  would  ike
 to  usher  in  this  country  8  socialist
 society  without  the  socialist  —  disci-
 Pline  that  is  uccesairy  On  the  one
 side  we  want  Ingher  und  higher  bontis
 to  be  distributed,  and  on  the  other
 side  we  want  strikes  which  mean
 loss  of  production,  staggering  of
 production,  loss  of  productivity....

 SHRI  RAMAVATAR  -  SHASTRI
 (Patna):  Who  is  respnusilsds  for

 that?  F

 SHRI  f,  NAIK:  You  (  mnterrup-
 tiens)  The  hon.  Member  is  again
 making  provocation  for  strike.  He

 {gs  stopping  me  from  speaking  also,

 MR  DEPUTY-SPEAKER:  You  can
 go  on  strike,

 SHRI  B.  V.  NAIK:  I  will  go  ahead
 with  my  work,
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 Under  these  circumstances,  {  think
 it  would  de  vary  helpful  for  us  =  at
 this  juncture  to  recall  what  even  in
 a  country  which  we  admire  ‘very
 Much,  Soviet  Russia,  a  Soviet  intel-
 lectual  had  to  say  about  his  own
 system,  I  am  not  quoting  ७०5७  of  the
 known  rebels  like  Pasternak  or  Zhivag.
 These  are  poets,  unpredictable.  I  am
 speaking  of  one  of  the  top  scientists
 of  Russia,  the  father  of  the  hydrogen
 bomb  of  Prof,  Andrei  Sakharay
 which  has  been  reported  and  he  told
 the  Swedish  Television  that  the
 Soviet  socialism  seemed  to  him  only
 an  extreme  form  of  capitalism.  He  is

 a  Russian,  a  Soviet  scientiat  and
 maker  of  hydrogen  bomb.  He  says
 that  the  Soviet  Socialism  is  notiung
 but  State  capitalism.  Further  Mr.
 Sakharav  said  that  he  did  not  believe
 that  even  in  theory  socialism  has
 given  a  new  idea  for  the  better  urga-
 nizing  of  the  human  _  soelety.  I
 would  not  like  to  go  into  further
 details  about  what  he  said,  It  is
 available  in  our  library.

 Under  the  cirrumstences,  if  under
 the  demorratic  set-up  in  our  country
 we  want  to  bring  in  a  socialist  pattern
 campatible  with  our  democratic  torm
 of  government,  certain  basic  exercises
 and  home  work  will  have  to  be  cone
 In  this  beholf  I  would  like  to  submit
 that  m  the  present  pha»  when  the
 prices  are  chasing  the  wages  and
 when  we  find  that  each  wage  hike  or
 increase  in  the  remuncration§  bv

 way  of  bonus  or  other  things  do  not
 Yicld  the  adequate  amount  of  satisfac-
 tion.  what  prevents  our  Govern-
 ment,  what  prevents  us  705  seeing

 to  it  that  whatever  is  the  surplus
 that  is  produced  in  any  activity,  in
 any  production  activity,  is  plaughed
 back  for  the  purpose  of  expansion.
 Why  I  am  saying  this  is  that  today
 as  pointed  out  and  rightly  so  by  the
 hon  Member,  Mr.  Banerjee,  there  is
 a  large  section  of  unorganized  labour
 in  the  country—the  gang  workers,  the
 contract  labour  and  the  casual  labour.
 They  do  not  have  secure  employment.
 Their  employment  is  not  guaranteed,
 They  do  not  have  any  protection  of
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 even  the  datic  requirements  of  a
 civilised  society.  Under  these  circum-
 @ances,  as  stated  very  ably  by  one
 of  the  Jearned  professors  on  Bcono-
 mic  here  in  order  to  bring  up  the
 standard  of  living  of  thel  lowest  one-
 third  of  the  pOpulation  of  the  country
 the  other  two-thirds  or  the  three-
 fifths  versus  the  two-fifths  will  in  the
 course  of  years  have  to  have  a  very
 heavy  reduction  in  their  standard  of
 living,  Under  these  circumstances..

 MR.  DEPUTY-SPEAKER:  I  have
 yet  to  hear  what  you  have  got  to  say
 in  the  Bill,

 SHRI  छे.  V.  NAIK:  I  am  only  mak-
 ing  out  a  point  with  reference  to  a
 case  point.  I  have  brought  to  the
 notice  of  the  hon.  Minister  far
 Labour  a  bonus  case  in  respect  of  the
 West  Coast  Paper  Mills

 MR.  DEPUTY-SPEAKER:
 hon.  Members  time  is  up.

 The

 SHRI  8,  V.  NAIK:  I  wili  be  topical
 and  conclude’  within  a  minute.
 This  is  in  respect  of  the  West  Coast
 Paper  Mills  in  Dandeli.  The  workers
 under  fhe  instigation  of  our  friends
 without  letting  any  body  know,  the
 Communist  Marxist  Party  trade  union
 ha:  gone  on  a  Jightnmg  strike,  an
 illegal  strike,  They  have  resumed  their
 worl.  But  for  whom?  Did  they  go  on
 strike”  Only  for  the  organized  sec
 tion  und  ultimately  when  the  de-
 mancls  of  the  organized  section,
 paiticularly,  the  strike  leaders  whose
 security  of  tenure  war  assured,  the
 strike  was  withdrawn  070  the  casual
 labour  numbering  about  7,000....

 MR.  DEPUTY-SPEAKER:
 concludr.

 Please

 SHRI  8.  V.  NAIK:  Sir,  it  is  a  ques-
 tion  of  85,000  people—workers  and  the
 families  of  the  workers.  These  7,000
 people  who  sre  employed  in  contract
 labour  under  medieval  conditions  re-
 main  exactly  where  they  were,
 Perhaps  after  the  atrlke  the  conditlon
 has  deteriorated.  I  wish  that  our
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 well-meaning  Jeftist  friends  will
 find  out  some  edlution  in  cespat  of
 this  issue.

 Sir,  I  have  no  grudge  at  all  against
 people  taxing  the  bonus  compulsorily,
 at  the  rate  of  9.33  per  cent.  But,  what
 in  the  name  of  God,  are  we  going  te

 do  to  our  less  privileged  sections  of
 society?

 Sir,  I  do  hope  our  friends  will  find
 out  some  solution  and,  uni  that  is
 done,  there  wil]  be  no  peace  on  the
 industrial  front.

 SHRI  S.  M.  BANERJEE:  Sir,
 is  not  here,  Can  His  name  be  men-
 tioned,  Sir?  In  respect  of  anybody
 who  is  not  here,  can  such  name‘  e
 mentioned?

 God

 MR  DEPUTY-SPEAKER:  Anyway,
 that  is  your  view.  God  is  present
 everywhere,

 Shri  Kachwai.

 श्री हु  कम  चंद  कछवाय  (मुरैना)  :  उठा-

 ध्यक्ष  महोदय,  हम  इस  बिल  का  स्वागत  करते

 हैं।  वास्तव  में  यह  बिल  बहुत  पहले  साना  चाहिए

 था  ौर  जित  पर  रागिनियों  मे यह  बिल  लाया

 गया  है--बोनस  की  जो  कमेटी  बती  2,  दत्त

 ने  काफी  विलम्ब  ग्र पतो  रिपार्ट  देने  में  की  है  जिस

 के  कारण  यह  चिल  कर्ब  लाया  गया  है।  सरकार

 को  पहले  ही  कता  था  कि  कमेटी  इतने  समय  में

 यह  रिपोर्ट  नही  द ेसकती  थी  |  उस  ल  सरकार

 पहने  माह  बिल  ला  सकती  पा ।  एक

 दुख  की  बात यह  हे  कि  इसमे  काफी  त्रुटियाँ

 है,  यह  बिल  जितना  व्यापक  होना  चाहिए,

 जितना  विशाल  होना  चाहिए  -जैसा  कि

 मंत्री  जी  के  बारे  मे  कहा  जाता  है  कि  मस्ती

 महोदय  का  हें  दय  बढ़ा  विशाल  हैँ,  उदार

 है,  परन्तु  इस  बिल  में  उन्होंने  वह  उदारता

 सही  दिखाई  कौर  कुत्ते  लगता  है  कि  यह

 बिल  जैसा  उसको  दिया  गया  2,  बसा
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 ही  उन्होंने पेश  कर  दिया  !  यदि  वे  इसकी  गौर  से

 देख  मो  उसने  की  बाजा  का  लाभ  बैश  फी

 जता  की  होता  |  परन्तु  जीत  परिस्थितिकी  में

 बेह  वित्त  तैयार  किया  गया  --डो  साल  पहले

 यह  निर्णय  लिया  गया था  कि  8.  33  परसैंट

 बोनस  दिया  जाएगा  ,  उसी  बात  को  इस  में

 कहा  गया  है।  पिछले  दी  सालों  में  इस  देश  मैं

 नाता  प्रकार  की  चीजों  के  मूल्य  पढ़े  हैं  झोर  उस

 मुँह  वृद्धि  क ेकारण  राज  देश  का  कर्मचा  री  बग

 छोटा  बर्ग,  बहुत  परेशान  है।  वह  राज  की

 महंगाई  का  बोझ  नहीं  उठा  सकता  है  1  इसलिए

 सरकार  से  मेरी  बेह  निवेदन  है  कि  न्यूनतम

 बोनस  जो  8.  33  परसेंट  रखा  है,  इस  को

 बढ़ा  कर  साढ़े  बारह  प्रतिशत  कर  दिया  जाए।

 इससे  यद  फुछ  राहत  लोगों  को  मिलेगी  ।

 ‘15,42  re.

 [Sarr  &  A.  Katar  in  the  Chair]

 वे-कमीशन  की  रिपोर्ट  प्रा  गईं  है,  कुछ

 समय  पहले  यहां  पर  चर्चा  भी  हुई  थी,  लेकिन

 सरकार  की  नियत  कुछ  भ्रच्छा  दिखाई  नहीं

 देती  ,  क्योंकि  उस  को  लेकर  राज  कमंचा  रियों
 के  मन  में  कुछ  संदेह  बेदा  हो  गया  है,  उन  का

 निगाहें  सरकार  की  तरफ  लगी  हुई  हैं,  यह  कब

 लागू  होगो,  इत  का  भगवान  ही  मालि  है  t

 सरकार  जो  बहुत  ही  खराब  आदत  हो  गई  है

 सरकार  से  कोई  चीज़  मानी  हो  तो  यह

 सरकार  जिवा  हों  कौर  कपड़ों  से  नहीं  सुनती,

 जब  समझों  तब  सुनती  है,  जब  तक  झगड़ा

 ने  करो,  ये  देता  नहीं  चाहते  हम  चाहते  हें  कि

 कान्तिषूण  ढंग  से  लोगों  को दिया  जाए,  लेकिन

 भाप  देना  नही  थाहते  हैं  |
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 लरा  कहना  है  कि  ued  देश  के  epee

 हरन एक  पति  भाभी  को  मिलता  चाहिए
 ी  भी  मिर्ज़ा  पीछे  है--बाहे  स्टीव  सरकर

 का  कर्मचारी  ही  cree  सरकार  का  देंगे-

 लारी  हो,  नगर  पालिका  का  कर्मचारी  हो,

 मगरे  निगम  का  कर्मचारी  हो,  एचवी  बेरे

 कर्मचारी  हीं,  येह  बोनस  सम् बेस् ती  सुविधा  शबे

 को  मिलती  चाहिए  ,  सब  को  बोनस  मिलने  का

 हक  होना  चाहिए।  परन्तु  हमें  ऐसा  लगता  हैं  कि

 सरकार  को  इस  क्षेत्र  मे ंजिस  ढगसे  विचार

 करना  चाहिए,  सरकार  ने  विचार  नहीं  किया

 है।  अब  ह  मांग  जिस  पकड़ती  जा  रही  हैं।  सादे

 बैग  के  लीग  इस  बात  की  महसूस  करते  हैं.  कि

 सब  को  बोतल  मिलता  चाहिए  1  यह  बोनस

 विलम्ब  से  मिलने  बाला  वेतन  है,  इसलिए

 सरकार  को  बंडी  उदारता  से  साथ  इस  पर

 विचार  करता  वां हिए  ।  लेकिन  मंत्री  महोदय

 जवाब  देते  मय  कहे  कि  जिन  लोगों  वे  वे

 बातें  उठाई  हैं,  ये  वही  पुरानी  बातें  हैं,

 जोशीले  भी  कहीं  जा  चुकी  हैं  हमें

 दुख  इस  बात  का  है  कि  यह  सरकार

 इतनी  भुलक्कड़  है,  इतनी  बूढ़ी  हो  गई  है,  इस

 की  बुद्धि  सेठिया  गई  है|  हमें  बार  चार  हस  बात

 की  याद  दिलानी  पड़ती  है  1  राज  देश  क  सब

 वेतन  भोगी  इस  चीजे  को  मानता  है,  लेकिन

 इस  सरकार  का  ध्यान  शस  शरीर  नहीं  जाता  ।

 कमेटी  की  रिपोर्ट  जल्द  प्राप्त  हो,  दत्त के

 लिए  भाप  कौन  से  कदम  उठा  रहे हैं  ?  मेरा  इतना

 कहना  है  कि  इस  कमेटी  के  इन्दर  जो  दोनस  के

 लिए  बनी  है  ,  दस  में  जित  सींगों  को  लिया

 गया  हैं,  उस  में  भी  काफ़ी  पक्षपात  डा  है।

 इस  देश  में  ऐसे  मजदूर  संगठन  हैं,  जिनका

 अस्तित्व  सब  प्रान्तों  में  कायम  है,  सारे  उद्योगों
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 हैं  जिन  की  मूसते  हैं,  दर  एक  दफ्तर  में  उन  का

 हास है,  तवेकिद  उत  के  प्रतिनिधियों

 | |  यहीं  लिया  war  /  क्यों  गद्दी  लिया  गया
 ब्रास्तव़  यें  सरकार  के  देखने  की  निगाह  ठीक

 नदीं  है,  पक्षपात  करके  जिसको  चाहा  उसको

 ले  लिया  |  भागने  जो  बोनस  कमीशन  बताया

 है  ,  इस  में  भौर  लोगों  को  भो  प्रतिनिधित्व

 हिलना  चाहिए  v

 ants  जी,  काफ़ी  मिल-मालिक

 जानबूझ  कर  OT  बोनस  देने  के

 खासे  में  टालमटोल  कर  रहे  हैं,

 लेकिन  झा एसे  उस  पर  कोई  प्रतिबन्ध  नहीं  लगाया

 कि  कितने  दिनों  में  बोनस  दे  देना  चाहिए  ।

 है  a  के  माध्यम  से  सरकार  से  पूछना  चाहता

 हुँ  कि  क्या  धाप  कोई  देसा  कानून  बनाने

 जा  रहे  हैं  कि  जो  बोनस  देने  में  बिलम्ब  करें  उसे

 कठोर  से  कठोर  कारावास  दिया  जाय  या

 दण्ड  दिया  जाम।  में इस  बात  को  रहने  को  तैयार

 हूं  ।  कि  राज  सरकार  ने  जो  कपड़ा  सिले  पतले

 हाथ  में  ली  हैं,  उतर  के  बारे  में  भी  सरकार  उदा-

 सीन  हैं,  जिस  उद्योग  का  संचालन  सरकार

 स्वयं  कर  रही  हूं,  उस  के  मजदूर  सी  बोनस  से

 वंचित  हैं,  उन  को  बोतल  न्हीं  मिल  रहा  है.

 थी  राजपूत  भाई  वर्मा  (इंदौर)

 उन  को  मिल  रहा  है।

 थी हुकम चन्द  कछवाय :  मैं  जब

 नामों  का  उल्लेख  कूता  तब  प्राय  कहेंगे

 कि  उन  को  नहीं  मिल  रहा  है  1

 की  लक्ष्पोनारादण  दीपचंद  (मंदसौर)  :

 मंदसौर  में  नहीं  मिल  रहा  हँ--सेठ  लक्ष्मी

 ATRNT  नहीं  दे  रहा  है।  क्‍या  भाप  वहां

 के  मजदूरों
 को  भी  बोनस  दिलाने  ?

 i  gor  खेद  कृषुधाए?  :  जो  लोग  बोनस

 नहीं  दे  रहे  हैं  उन  के  लिये  झप  गया  करने  जा

 रहे  है।  मैं  यह  कहने में  नहीं  हिंचकियार्क॒गा

 किं  जो  उद्योगपति  बोनस  नहीं  देते  हैं,  उन  के

 पास  जो  कासा-धन  है,  वह  सामने  43  लोगों

 के  चुनाव में  काम  प्राता  है,  इस  सिये उन  पर
 दबाव  नहीं  डाला  जाता।  मेरा  निवेदन

 है  कि  इस  में कोई  विशेष  सुधार  होना  चाहिये।

 लदे,  पौस्टपाफिड,  टेलीफोन या  ड्रीम्स

 में  एछोशियेशन्ज  हैं,  लेकिन  इन  को  छोड़

 दिया  गया  है  q  मैं  पूछता  चाहता  हुं  कि  इन

 को  बोनस से  क्यों  अलग  रखा  गया  है।

 एक  बड़े  ाएचर्य  की  बात  है  कि  जो  लड़ाकू
 विमान  बनाने  वाली  फैक्टरी  है,  उस  में  काम

 करने  बाने  कर्मचारियों  को  बोनस  मिलता

 है,  परन्तु जों  तक  बनाने  वाले  हैं,  युद्ध  का  प्राय

 सामान  बनाने  वाले  हैं,  उत  को  उस  से  वंचित

 रखा  गया  है।  समझ  में  नहीं  धाता  कि

 सरकार  की  दोहरी  नीति  क्यों है,  इस  के
 पीछे  सरकार  का  क्या  इरादा  है?  में

 भाप  को  सचेत  करता  चाहता  हूं  कि  है"; 2

 लोगों  के  इन्दर  उत्तेजना  फातेमी  तो  उस  से

 हानि  होगी  1

 एक  बात  में  धौर  कहना  चाहता  हूं-
 झाज  देश  के  सदर  पैसे  बहुत  से  लोग  हैं,

 बहुत  सी  पृ  निभने  हैं,  जो  ऐसे  समय  में  जब  कि

 राज  देश  झा धिक  संकट  से  गुजर  रहा  हैं,  माना

 प्रकार  की  धड़कन  धौर  दिक्कतें  पैदा  करने

 वासी  यूनियन  हैं।  लेकिन  जहां  तक  मेरी

 यूनियन  का  सम्बध  है,  देश
 के

 झ्ाथिक  विकास

 में, उत्पादन  बढ़ाने  के  लिये  हमेशा  तैयार  रहती

 है
 और  उत्पादन  बढ़ा  कर  देश का  विकास  हो,
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 देश का  शारिक  सकट  दूरो--इस  बात पर

 विश्वास  करने  वाली  मेरी  बू नि मन  है--इस-
 लिये  मेरा  अनुरोध  है  कि  मेरो  यक़ीनन

 को  हर  जगह  प्रतिनिधित्व  दिया  जाय  t

 मान्यता  की  बात  बहुत  दिनों  से  बली  झा रही

 है,  ले  किन भाष  ने  ica  नया  ब्ररीक्ता  निकाला

 है,  मैं  चिताता  हू  कि  उस  रो  पूरा  कर  के  मेरी

 यूनियन  को  प्रलेखित  भारतीय  मान्यता

 दी  जाय,  जो  सभी  पास्तों  में,  सभी  क्षेत्रों

 में  काम  करती  हैं।

 सभी  क्षेत्रों  म ेकाम  करती  है।  मैंने  जो  बात

 वहा  पर  उठाई  है,  मती  जी  ने  कुछ  नोट

 की  हैं  तो  एस  बिल  पर  जो  भाषण  हुए  है
 उनका  उत्तर  देते  हुए  मस्ती  जी  हमारी  बातों

 क।  भी  उत्तर  बढेता  बहुत  बरच्छा  होगा।

 थी  वातोदर  पांडे  (हजारीबाग)
 स्थापति  महोदय,  सरकार  यहां  पर  जो

 धसशोघन  विधेयक  लाई  है  वह  सरकार  की

 भोर से  एक  अच्छा  कदम  है  शौर  हम  उसका

 स्वागत  करते  है।  यह  सही  हैं  कि  पिछले

 साल  जो  बोनस  नियम  बताया  गया  बहू
 सिर्फ  उसी  साल के  लिए था  दौर  एक

 अनिश्चितता  का  वातावरण  मजबूरों  के

 दिमाग  मे  था।  वे  लोग  यह  नहीं  समा हाते

 थे  कि  झांग  क्या  होगा  ।  इसलिए

 झतिश्क्‍्तिता  के  वातावरण  को  समय  के

 भीतर  कर  देना  बहुत  समझदारी

 का  कदम है।  इसके  लिए  बोनस  एक्ट

 में  जो  भ्र में डमेट  लाया  गया  है  उसका  हम

 स्वागत  करते  हैं  |  लेकिन  सिफ

 एक  एक  साल  के  लिए  हम  धनिश्चवितता
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 का  OTT  टालते  हाँ  तो  उससे

 स्थिति  कुछ  विशेष  सुधारती  नहीं  है।  राज

 मान  लीजिए  हस  थर्मेदयेंट  को  मान  लेते

 हैं  तो  इस  साल  के  लिए  कोई  गढ़ा  नहीं

 होगा  लेकिन  अगले  साल  क्या  होता  ?

 क्या  अगले  साल  एक  नेता  विधेयक  प्रमेंडमेट

 करने  के  लिए  लाना  पड़ेगा?  फिर  उससे

 झगले  साल  क्या  होगा  ?  तो  जब

 हम  महसूस  करते  हैं  कि  मजदूरों  को  बोनस

 की  झादायगी,  मजदूरों  का  एक  अंश  है
 तो  फिर  कोई  वजह  नहीं  है,  कि  राज  जो

 हम  यह  बिल  एस  रूप  मे  ला  रहे  हैं  इसको

 थोड़ा  भोर  सुघार  करके  न  रखे।  मेरा

 सुझाव  हैकि  मन्त्री  जी  इस  सुझाव  को

 मान  ले  कि  प्रगति  बाने  वाले  सालों  में  भी

 8  33.7782  से  कम  बोनस  नहीं  भिड़ेंगी।

 इसको  मान  लेने  मे  कोई  श्रसुतिधा  होने  को

 सम्भावना  नहीं  हैं  बौर  सुविधा  यह  है  कि

 मजदूर  जमात  भें  कम  से  करता  एक  निश्चितता

 की  स्थिति  पैदा  हो  जायेगी,  लोग  यह

 महसूस  करेगे  कि  कब  झाग  हाने  वाले

 सालो  मे  इसके  कभ  बोनस  नहीं  मिलेगा  i

 हम  समझते  है  झगर  ऐसी  सिथति  पैदा

 नहीं  करेगे  तो  राज  एक  साल  के  लिए

 प्रभावित  वातावरण  को  टाल  कर  फिर

 भ्रातृ  साल  नया  झगडा  मोल  लेगे  कौर

 फिर  भये  सिरे  से  बोनस  का  सवाल  ठेगा

 कि  8.33  परसेन्ट  ही  क्‍यों  उससे  ज्यादा

 बोनस  क्‍यो ंते  मिले।  तो  क्या  हर  साल

 बाप  अलग  अलग  तरह से  बोनस  का  गढी.

 निपटायेंगे  ?  इसलिए  प्रिया  होगा  कि

 कुछ  समय  के  लिए  भाप  इसे  तिलावत  कर

 दे  कि  इससे  कम  बोनस  नहीं  मिलेगा  |
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 दूसरा  सुझाव  था  पिछली  बार  जब

 कानून  में  व्यवस्था  की  गई  थी  कि  उससे

 पहले  साल  कितना  बोनस  मिला  उससे  प्रतीक

 बोनस  झगर  उनको  बैलेंसशीट  के  श्रीकुमार
 मिलने  का  हंक  है  तो  बहू  बोनस  उनके  प्रा  विडेन्ट

 फल  मे  शामिल  कर  दिया  जाये,

 मे  समझता  हू  यह  उचित  नहीं

 था  क्योकि  जो  मजदूर  गौतम  लेना

 चाहते  है उन्होंन  ले  लिया  था  जिनके  पास

 ताकत  थी  उन्होने  उसको  ले  लिया  ,  भ्रमर

 सीधे  कानून  के  जरिये  नहीं  तो  दूसरे  लग  से,

 इसलिये  आप  क्‍यों  इस  तरह  की  वात  करते  है

 जिसमें  एक  गलत  वातावरण  फैले,  गलत  तरीके

 में  बार गन  करने  के  लिये  हमको  छोड़  दे,

 हम  जाकर  हडताल  करवाये,  धमकी  दो  कि

 सीधे  ढा  से  बोतल  नही  देना  हे  तो  दूसरे  है ढग से

 दा,  एक्‍्सप्रेशिया  लेना  पट  दस ढंग से  बोनस  की

 अदायगी  बरती  परे  ।  इसलिए  अच्छा  होगा

 कि  श्राप  निश्चित  कर  दें  कि  मैक्सिमस  बोनस

 का  जा  प्रावधान  है,  बोतस  ऐक्ट  के  भ्रनुसार
 जिसको  जितना  हक है  दजन्सगीट  के  झुकाकर
 उनको  नगद  हा  4  में  मिल  जायेगा।  यह गाई

 का  जा रप है  जिस  ढंग  से  महंगाई  बढती  जा

 रही  है  उससे  काई  इनकार  नहीं  कर  सकता

 है  राज  मजदूर  जमात  काफी  परेशान  है

 खाम कर  फिक्स्ड  इनाम  ग्रुप  के  जो  लॉग  है,

 जो  मजदूरों  है,जिनका  जीवन  महीने  की

 तपी  तुली  मजदूरी  पर  निभा  करता  हैं  उससे

 डेड  पेमेन्ट  की  बात  करे  ग्राम  कहे  तुम्हारा

 बाकी  पैसा  प्रॉविडेंट  फड  मे  जमा  कर  देंगे

 शौर  उसके  प्रॉविडेंट  फड़  मे  उसके  पैसे  की

 क्या  कीमत  रह  जाती  है  दस  साल  बाद  उसके

 झा कड़े  झगर  वह  लगाता  है  ती  3  से  शोम  होता
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 है  कौर  उसे  गुस्सा  जाताहै।  इसलिये  वह

 जो  व्यवस्था  है  बोनस  फैक्ट  में  कि  जो  एक्सेस

 बोतल  मिलना  चाहिए  वह  प्रॉविडेंट  कह

 में  जमा  हो  जाये  उसको  खत्म  कर  दिया  जाय

 यह  मेरा  निवेदन  है  |

 में  समझता  हू  सभी  तरफ  के  लोगों  में

 साना  है  कि  यश  राष्ट्रीयकृत  भौगोलिक

 बत्तिप्डातों  चाह  रेलवे  के,  रक्षा  विभाग  के

 या  पोस्टर  चिभाग के  उनके  कर्मचारियों

 ने  भी  बोतल  की  खास  लगा  रखी  है।

 पिछसे  साल  काफी  गढा  सुधा  क्या  हम

 चाहते  है  पूरा  aver  हो  तभी  उसको  लागू
 करेगे  ?  कया  श्राप  चाहते  है  ऐसी  स्थिति

 मजदूरों  मे  पैदा  हो  जाये  जिससे

 म०  दूर  होकर  यह  देना  पड़े  ?  क्या  हम

 यह  महसूस  नहीं  करते  कि  ते  भी  झोलोगिक

 प्रतिष्ठान  मे  काम  करतें  है,  उन  फिक्स्ड  इनका

 ग्रुप  के लोगो  को  भी  बोनस  का  हर  है  ?  में

 समझता  हू  इसको  बहुत  दिनों  तक  टाला  नहीं

 जा  सकता  है!  सरकार  की  ऐसी  व्यवस्था

 करनो  चाहिये  कि  उन  औद्योगिक  प्रतिष्ठानों

 में  काम  करने  वाले  मजदूरों  को  भी  ,  जो  कि

 सरकारी  प्रतिष्ठान  मे  काम  करते  है--रेलें,

 पोर्टल  जौर  डिफेन्स  इस्टेबलिशमेत्ट्स  मे,

 पौर  भी  बसे  दूसरे  सरकारी  कारखाने  है
 उसके  लिए  मो  जा  से  थाप्रह  करूगा  कि  राज

 ही  इस  बिल  में  ऐसो  व्यवस्था,  करे  कुछ

 भ्रमेन्डमेट्स  जाये  है  उसको  मान  ले  तो  अच्छा

 होगा  कि  ऐसे  लोगो  को  भी  बोनस  मिलेगा  ।

 इन  चन्द  शब्दों  के  मा4  में  मतली  जी.  से

 थयाप्रहू  करूगा  कि  में  ने  जो  दो  दि 46  शुदा
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 क्य  हैं  'चदको माम  ले  जिसले  शाये  जाने  वाले

 दिलों  में  जो  दम  चाहते  है  कि  मजदूर  शान्ति

 पूर्वक  मेहनत  से  काम  करें,  देश  का  प्रौद्योगिक

 उत्पादन  बढ़े,  देश  की  उनश्नधि  हो  उसमे  हम
 भी  कुछ  योगदान  दे  सकते  हैं  शांति  व्यवस्था

 कायम  करके  कौर  बोतले  के  कानून  ते  इस

 तरह  फा  संशोधन  ला  करके तो  हम  भी  उस  दिशा

 में  कदम  उठाने  चाहिए  शौर  मजदूरो  को  शांति-

 पूर्वक  काम  करते  का  अवसर  देवा  चाहिए  |

 घन्यवाद  ।

 “SHRI  E.  R.  KRISHNAN  (Saeem):
 Mr.  Chairman,  Sir,  on  the  Payment  of
 Bonus  (Amendment)  Bill,  I  would
 like  to  say  a  few  words  on  behalf  of
 my  party.  Last  year  the  Bonus  Act
 was  amended  {o  enable  the  workers
 to  get  minimum  bonus  of  3.83  for  the
 accounting  yea:  97i.  Due  to  the  un-
 fortunate  death  of  a  member  of  the
 Bonus  Review  Committee,  Shri  Satish
 Lumba,  the  Bonus  Review  Committee
 has  not  been  able  to  submit  its  final
 report  and  there  is  some  delay  in  the
 submission  of  the  report.  As  an
 amendment  to  the  Bonus  Act  has  be-
 come  necessary  to  make  payment  of
 8.99  per  cent  bonus  for  the  account-
 ing  year  1972,  this  bill  has  come  before
 the  House.  While  welcoming  this  Bill
 I  would  like  to  make  a  few  sugges-
 tions  in  regard  to  payment  of  bonus
 to  workers.

 Acording  to  the  Bonus  Act,  883  per
 cent  has  been  fixed  as  8  minimum
 bonus  and  the  benefits  goes  to  40  lakhs
 of  workers  of  our  country.  On  the
 eve  of  this  year’s  independence  day
 our  President  has  made  an  earnest
 appeal  to  the  workers  of  our  coun-
 try.  In  his  address  to  the  nawon,  the
 President  referring  %  the  present
 economic  crisis  facing  the  country  hss
 appealed  to  the  workers  to  desist
 from  stries  for  at  least  three  yaars.
 He  also  pointed  out  that  unless  the

 AUGUST  20,  978  हम  (Amdt)
 Bill  320

 induatris]  productian  goes  up  there
 cay  be  70  econstaic  progress,

 her  address  to  the  natign
 from  the  Red  Fort  of  Delhi  efter
 flag  hoisting  ceremony,  the  Prime
 Minister  too  made  similar  appeal  to
 the  workers  of  our  country  and  call-
 ed  for  moratorium  on  strikes.  I
 would  like  to  point  here  Sir,  that  it
 does  not  lie  in  the  mouth  of  a  Gov-
 ernment  which  has  singularly  failed
 in  giving  protection  to  the  basic  rights
 of  the  workers  to  make  such  apepals
 reminding  merely  the  duties  and  res-
 ponszibilities  of  the  worlasing  class  of
 our  country.  A  Government  which
 swears  by  socialism  day  in  and  day
 out  should  not  merely  stop  with  mak-
 (ng  appeals  to  workers  to  desist  from
 strikes  without  fulflling  the  corres-
 Pending  obligations  towards  them,

 Sir,  the  Railways  play  a  vital  role
 in  the  sphere  of  economic  develop-
 ment  of  our  country.  There  are  as
 many  as  77  lakhs  of  workers  for
 manning  our  railways.  Railways  are
 8  major  revenue  earning  Central
 Government  Department.  It  is  quite
 necessary  that  in  order  to  enthuse
 this  huge  body  of  workers  that  suf-
 ficient  incentive  should  be  provided
 to  them,  Bonus  to  railway  workers
 is  one  such  incentive.  We  saw  re-
 cently  that  the  loco  men  had  to  strike
 work  demanding  fulfilment  of  a  few
 reasonable  and  legitimate  demands.
 Only  last  week  Railway  Minister  an.
 nounced  in  the  House  that  as  a  re-
 sult  of  that  strike  the  Railways  in-
 curred  a  loss  of  Ra  १8  crores.  It  is
 needless  to  point  out  that  had  the  de-
 mands  been  considered  sympathetical-
 ly  and  promptly  such  a  strike  result-
 ing  in  a  loss  of  Rs.  J$  crores  could
 have  well  been  avoided.

 The  Government  have,  rightly  80,
 compelled  the  pfivate  cector  efm-
 ployers  to  pay  minimwm  bonus  of  8.38,
 per  cent  to  the  workers  and  the  hon.
 Minister  of  Labour  bas  prought  this
 Bill  to  extend  this  benefit  for  the  ac-

 “The  Original  epeech  was  dalivered  in  Temil
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 courting  year  972  But  the  Minister
 luge  not  been  able  to  compel  his  col-
 leagues,  the  Railway  Minister,  to  ac-
 cept  the  demands  of  the  Railway
 workers  regarding  payment  of  bonus
 to  them.  This  peculiar  situation  re-
 minds  me  of  a  Tamil  proverb  which
 meana  that  “Let  the  wife  be  gene
 tous  to  the  host's  ghee  but  be  stringent
 with  her  own’,  When  the  Govern-
 ment  are  prepared  to  fix  a  munimum
 bonus  for  workers  in  non-Government
 departments  they  are  unwilling  to
 show  the  same  sympathy  to  their
 own  workers.  In  repjy  to  this  Bill
 in  Rafya  Sabha,  the  Labour  Minister
 did  not  think  it  necessary  to  make  any
 reference  to  this  question  of  bonus  to
 the  railway  workers.  Instead,  he
 said  that  the  Government  were  consi-
 dering  a  national  wage  policy  which
 onty  shows  that  this  Government  has
 been  helpless  ail  these  25  years  of  in-
 dependene.

 6.08  bee.

 Sir  I  woud  tike  to  refer  to  another
 section  of  workers.  There  are  in
 our  country  about  20  lakhs  of  bidi
 workers.  0७९  of  these  20  Jaxhs  only
 5  per  cent  are  in  the  organised  sec-
 tor  and  the  rest  are  in  the  unorganis-
 ed  sector  of  industry.  I  would  like
 to  know  how  this  Bonus  Aci  will  be
 able  to  cover  the  95  per  cent  of  bidi
 workers.  Because  of  the  deficiency
 in  the  Bonus  Act  these  workers  axe
 denied  bonus  and  I  therefore  appeal
 to  the  Minister  to  amend  the  Act  suit-
 ably  so  that  this  large  number  of  bidi
 workers  may  also  derive  the  bene‘its
 of  the  Bonus  Act.

 Str,  earlier  I  made  a  reference  to  the
 Railway  workers.  I  would  also  like
 to  mention  that  the  workers  of  the
 Posta  and  Telegrephs  Department  and
 the  workers  in  the  Ordanee  Facototies
 do  aleo  deserve  bonus  and  it  is  un-
 Teasonadle  to  discriminate  this  large
 number  of  workers  from  the  workers
 in  the  private  sector  in  the  matter  of
 298  J8--3.
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 payment  of  bonus.  If  the  Government
 are  serious  in  improving  the  revenues
 and  avoid  deficit  ftmancing  and  printing
 of  currency  notes  andif  they  are
 serious  in  improving  the  productivity
 it  is  essential  that  they  should  give
 incentive  to  their  workers  by  way  of
 bonus.  In  this  connection  I  would
 like  to  quote  the  example  of  Pallava
 teansport  Corporation  in  Tamilnadu,
 This  transport  Corporation  is  a  State-
 owned  Corporation.  The  Corporation
 decided  to  pay  5  percent  of  this  earn-
 ings  as  an  incentive  bonus  to  the
 workers,  This  proved  to  be  highly
 beneficia]  not  only  to  the  workers  but
 also  to  the  revenues  of  the  Corporation.
 The  behaviour  of  the  employees  to  the
 passengers  showed  marked  improve-
 ment  and  the  punctuality  of  the  buses
 greately  improved.  I  therefore  once
 again  appeal  to  the  Government  to
 consider  favourably  the  question  of
 granting  bonus  to  the  lakhs  and  lakha
 of  workers  in  Railways,  posts  and
 Telegraphs  and  Or@anance  Factories.

 Sir,  I  would  like  to  refer  to  another
 provision  in  the  Bil]  imposing  20  per-
 cent  ceiling  on  bonus.  This  provision
 is  unwholesome  and  must  be  deleted.
 There  is  no  rational  explanation  as  to
 why  the  Government  should  come  in
 the  way  of  the  workers  sharing  the
 huge  profits  that  are  made  by  the
 profitable  industries.  The  Industrial
 Unit  which  earn  very  huge  prfrofite
 exploit  this  provision  of  the  Act  and
 deny  higher  bonus  to  the  workers.
 It  {s  a  matter  of  common  knowledge
 that  durlng  the  last  two  years  the
 spinning  and  weaving  mill  owners  have
 made  unimagineably  huge  profit  and
 converted  the  revenues  into  black
 money.  As  aresult  the  workers  were
 denied  the  legitimate  share  in  the
 profits  by  way  of  bonus.  I  therefore
 submit  to  the  hon.  Minister  that  this
 provision  of  celling  of  20  per  cent
 bonus  should  be  deteted,

 वर्ड

 In  Tamllnadu,  there  Is  a  real  socialist
 Goverament  of  my  party,  the  D.M.K.
 In  fact  the  State  Goverment  is  a
 workers  representative  Goverment.
 There  ig  complete  industrial  paace  in
 the  State  and  the  produetion  is  at  ite
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 [विद्ध  B.  मे.  Exighnan]
 peak.  The  Central  Goverrment  would
 @o  well  to  emulate  the  progresalve
 polcies  being  implemented  by  the
 State  Government.  Before  I  conclude
 I  appeal  to  the  hon.  Minister  once
 again  that  the  Government  should
 come  forward  to  grant  bonus  to  the
 workers  of  Railways,  posts  and  Tele-
 graphs,  and  Ordnance  Factories.
 Supporting  this  Bill  I  conclude,

 SHRI  VASANT  SATHE  (Akola):  I
 want  to  make  a  tew  suggestions  to  the
 hon.  Minister.  I  have  already  moved  an
 amendment  along  with  some  other
 colleagues.  I  should  suggest  that  this
 Bill  should  not  be  restricted  to  this
 year  alone.  It  is  clear  we  are  not
 going  to  go  back.  in  the  years  to  come
 Then  why  not  make  it  a  permanent
 affair?  You  can  plead  with  the  Gov-
 ernment  and  place  it  before  the
 Cabinet  and  get  the  consent.  If  it
 cannot  be  done  now,  I  would  plead
 with  you  to  accept  my  suggestions  and
 atleast  by  an  Ordinance  makeit  a
 permanent  affair.  It  looks  redicutous
 to  bring  a  Bill  every  session  to  extend
 the  period.

 Secondly  there  should  be  no  ded-
 uction  for  Provident  Fund  from  the
 bonus  payable  to  the  workers.  This
 year  especiatly  due  to  the  increase  in
 prices  there  has  been  serious  erosion  in
 the  real  wage  aud  bonus  beng  de-
 ferret]  wage  is  onlv  meant  to  5)  up
 the  हिप्स  between  the  actual  wage  eatn=
 ed  and  the  wage  that  ought  to  be
 given.  If  you  deduct  the  provident
 fund  amount  from  the  bonus  it  will
 restzlt  in  erosion  and  therefore  instead
 of  helping  him  it  will  hurt  him.  At
 least  in  this  Bill]  you  should  not  bring
 in  this  provision  for  deduction,  To  that
 extet  vou  should  actept  the  sugges-
 tions  made  from  the  both  3068  by  all
 the  speskers  so  far.

 About  ceiling  !  should  suggest  that
 the  upter-limit  should  not  be  there.
 Why  do  you  want  it?  Why  do  you
 want  to  say  that  those  who  have  made

 AUGUST  29,  873  Bonus  (Amdt)  Bin  334

 fabulous  profits  must  also  be  grutect-
 68  by  thie  ceiling  of  20  per  cent?  Why
 not  the  workers  get  the  benefit  at-
 least  from  those  concerned  which  make
 fabulous  profits?  Thenefore  the  cell-
 ing  or  the  upper-limit  should  not  be
 there.

 Some  industries  ale  taken  over  un-
 der  the  Industries  Developrmmt  and
 Regulations  Act,  and  they  are  run  by
 the  State  Governments  under  the
 Specific  Relef  Undertaking  Act.  I
 have  already  pointed  out  that  they  are
 passing  some  rul*s  and  issuing  some
 notifications  by  which  they  exempt
 these  units  from  the  provision  of  the
 Bonus  Act  or  srmilay  cnactment  or
 even  the  stunding  oiders  under  the
 Industrial  D.sputegs  Act  It  ig  very
 unfair.  When  thc  Government  runs
 an  Undertaking  it  must  be  an_  ideal
 employer  and  set  an  cxample  and  it
 should  see  that  the  rights  of  employees
 are  protected.  Instead  of  that  they
 exempt  these  un:ts  and  deprive  the
 employees  of  their  statutory  rights
 which  thev  carned  over  9  poriog  of
 time.  This  is  very  unfair.  You
 should  clarify  this  point  and  issue
 directive  to  all  the  State  Govern-
 ments  so  that  this  s  not  done.

 Lastly  from  the  point  of  view  of  the
 working  class,  I  make  this  appeal.  if
 we  soy  that  bonus  is  a  deferred  wafe,
 at  some  stage  bonus  will  have  to  be
 merged  with  the  wage.  Are  we  going

 to  accept  the  principle  that  the  workers
 have  a  responsibility  for  productivity.
 At  some  stage  are  Wp  not  going  to  say
 bonus  is  profit  sharing?  That  wa  the
 original  concept....  (Interruptions)
 Make  the  minimum  bonus  a  part,  of
 the  wage.  Later  on  the  orlginal  ¢on-
 cept  of  bonus  still  remains  that  it  38
 profit-sharing.  Thet  means  it  must  be
 corelated  with  profit  and  predactivi-
 ty.  As  a  person  connected  with  the
 trade  union  movement  for  over  20
 yeare,  I  beg  to  submit  that  the  stage
 bas  come  in  this  country  when  all  these
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 who  represent  the  trade  union  move-
 ament  must  say  that  bonua  must  be  re-
 lated  to  productivity  and  that  we  un-
 ertake  the  responsibility  of  increas-
 ing  productivity  in  every  sphere  and
 -we  will  take  bonus  only  as  correlated
 with  productivity.

 All  workers  must  be  covered  by  at
 least  the  minimum  bonus,  the  moment
 you  say  that  bonus  is  a  deferred  wage,
 whether  they  are  working  in  private
 industries  or  in  governmental  under-
 takings  lke  defence  and  railways.
 What  is  the  difference  between  a  wor-
 ker  preparing  razor  blades  in  a  pri-
 vate  industry  and  a  worker  who  is
 producing  blades  and  arms  for  the  de-
 fence  of  the  country?  Why  should  the
 latter  not  get  bonus?  Therefore  the
 principle  of  bonus  should  be  applied  to
 all  workers.  I  know  defence  is  not  a
 profit-makmg  undertaking  but  as  a
 deferred  wage,  you  can  give  bonus  to
 him  in  some  form.  That  will  serve  as
 a  tremenjous  incentive  to  all  our  em~
 Ployees  in  railways,  defence  and  other
 governmental  undertakings.

 श्री  घनशाम  ब्रेन  (शहडोल)
 समाप्ति  महोदय,  यह  विधेयक  विवादरहित
 है  ।  मजदूरों  को  977  के  वर्ष  मे  a.  33
 प्रतिशत  बोनस  देने  के  सम्बन्ध  में  /क्त  कानून
 पहले  पास  किया  भया  था  और  उस  व्यवस्था
 को  972  में  भी  जारी  रखते  के  लिये  यह
 विधेयक  सात  में  लाया  गया  है  1  मैं  इस  का
 समर्थन  करता  हूं  |

 बोनस  का  भुगतान  केवल  इस  संशोधन
 विधेयक  तक  सीमित  नहीं  है  ।  वह  एक  बहुत
 व्यापक  प्रदान  है  |  राज  मज़दूरों  में
 जो  प्रताप  व्याप्त  हूं,  उसको  दूर

 "करने  के  लिए  छोटे  छोटे  उद्योगों

 सहित  सभी  उद्योगों  में  काम  करने  वाले

 मजदूरों  को  8.  33  प्रतिशत  सोनम  दिया
 जाना  चाहिए  ।  हमारे  देश  का  उत्पादन

 सन्दूकों  पर  निर्भर  करता  है  कौर  मजदूर
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 उसी  धब़्बा  में  पूरी  शक्ति  के  साथ  उत्पादन
 कर  सकते  हैं,  जब  कि  मे  ख़ुशहाल  हों  ग्रोवर
 उन  में  संतोष  की  भावना  हो  |  इसलिए
 सरकार  को  इस  सम्बन्ध  में  एक  राष्ट्रीय  नीठि
 निर्धारित  कर  के  सब  मजदूरों  को  8.  33
 प्रतिशत  धोनी  देने  की  ब्वबम्पा  करनी

 चाहिए  i

 राज  रुपये  का  मूल्य  केवल  पच्चीस  या
 तीस  पैसे  रह  गया  है  शौर  मंहगाई  बहुत  बढ़
 गई  है।  इस  लिए  मजदूरों  को  राहत  पहुचाने
 के  लिए  यह  आवश्यक  है  कि  सभी  उद्योगों  में
 काम  करने  वाले  मजदूरों  को  8  33  प्रतिशत
 बोनस  दिया  जाये  |

 बोनस  रिव्यू  कमेटी  को  रिपोर्ट  अनी  तक

 नहीं  आई  है।  उस  की  रिपोर्ट  जाने  पर
 सरकार  को  उस  को  सिफारिशों  के  अनुसार
 बोनस  सम्बन्धी  सभी  बातों  की  व्यवस्था
 करनी  चाहिए  t

 देश  में  उत्पादन  बढ़ाने  के  लिए  यह
 आवश्यक  है  कि  मजदूरों  को  उचित  मौर

 पर्याप्त  मग  दूरी  मिलि  ।  सरकार  को  इस  बात

 पर  लथिदार  करना  चाहिए  कि  मजबूरी  का
 वास्तविक  स्वरूप  क्‍या  है  और  क्या  होना
 चाहिए।

 जो  बीमार  और  बन्द  का  रखाने  हैँ,  उन्हें

 पुत.  चालू  कर  के  उत  में  काम  करने  घाले

 मज़दूरों  को  बोनस  देने  की  व्यवस्था  कानों

 चाहिए  ।  इसी  प्रकार  सरकारी  क्षेत्र  के
 उद्योगों  में  काम  करने  वाले  श्रमिको  झोर
 दैनिक  आधार  पर  कम  करने  वाले  मजदूरों
 को  भी  8.  33  श्रतिशत  बोनस  देता  चाहिए  ॥

 मंत्री  महोदय  स्वयं  श्रमिकों  को  समस्या द्र ों
 के  बारे  में बहुत  जागरूक  है  शौर  उन्हे
 इस  क्षेत्र  में  काफी  काम  किया  है  |  मेरा

 अनुरोध  है  कि  वह  देश  के  समी  श्रमिकों  को
 8.  33  प्रतिम  बोनस  देने  के  सम्बन्ध  में

 फ्र  व्यापक  विधेयक  शी  ही  जायें  गोद
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 पी  धन जाह  प्रधान]

 मजदूरों  के  कल्याण  के  लिए  कारगर  व्यवस्था
 करे

 a  राज  मारा  शर्मा  (धनबाद)
 सभापति  महोदय,  मैं  पेमेंट  झाक  बोनस

 (एमेडमेट)  दिल,  i973  का  समर्थन  करता
 ह्

 इस  बिल  के  बहुत  ही  सीमित  उदेश्य
 हैं  पिछसे  साल  जो  ध्रा्िनिस  जारी  किया
 श्यो  था,  बौर  उस  के  बाद  बिल  पास  किया
 सभा  था,  यह  बिल  उसी  की  अवधि  को  बढ़ाने
 के  लिए  लाया  गया  है।  पिछले  साल  974
 के  लिए  बिल  साया  गया  था  शौर  पह  बिल
 972  में  किसी  दिन  प्रारम्भ  होने  बाले

 एकाउटिय  कंवर  के  लिए  लाया  गया
 है  ।  बगर  यहा  तरीका  रहा,  तो  इस  प्रकार
 के  बिल  को  हर  वर्ष  लाने  की  ज़रूरत  पड़ेगी  t
 इस  समय  भी  इस  तरफ  ध्यान  नहीं  दिया  आ
 रहा  है  कि  i973  के  लिए  भी  ऐसे  विधेयक
 की  जरूरत  पड़ेगी  ।  जहा  तक  इस  ढील  के
 प्रावधानों  का  सम्बन्ध  है,  मै  उन  का  तो  समर्थन
 करता  हूं  सौर  चाहता  g  fe  यह  बित  जल्द
 प्रेस  किया  जाये,  समेकित  सै  सरकार  का  ध्यान
 कुछ  महत्वपूर्ण  घरों  की  ओर  दिलाता  चाहता
 ह्

 सरकार  इम  तख् हूं  के  सशोधरू  ला  कर
 ही  क्यों  बोतल  सम्बन्धी  दस  प्रावधान  को
 जारी  रना  चाहती  है  ?  इस  को  कान्ती-
 न्यूड टी  देने  के  लिए  उस  को  यह  शोधन
 करता  चाहिए  कि  यह  व्यवस्था  कंबल  972
 के  लिए  ही,  बल्कि  i972  और  उस  के  बाद

 के  हर  वर्ष के  लिए  होगी  t

 wy  से  कम  8.33  प्रतिशत  बोनस
 का  प्रावधान  है  1  जब  965  में  यह  कानून
 धाया,  तो  दस  का  उदय  था  प्राफिट-
 शेयरिंग  बोनस  जैसा  कि  कई  माननीय
 सदस्यों  ने  'दलील  दी  है,  वह  मिनिमम  बोनस
 वास्तव  में  तेर हद  महीने  का  देवन  है,  क्योकि

 AUGUST  2,  3979  Botius  (Amdt.)  Al  ne

 8.33  प्रतिशत  पूरे  एक  महीने  का  बतन
 होता  है--बारह  महीने  के  काम  के  बाद
 तेरहवें  महीने  का  वेतन  है  ।  में  समझता  हूँ
 कि  जब  हर  उद्योग  को  यह  मिनी  बोनस
 देना  हो  है,  तो  इस  हालत  से  हम  क्यों  न  इस  को
 बतन  का  हो  ड्रग  मान  खे।  प्राफिटओेपरिक
 बोतल  को  जो  उद्देश्य  है,  उस  के  अनुसार
 मुनाफे  में  मजदूरों  का  हिस्सा  हो  गौर  उस
 हिस्से  में  कोई  सैट  प्राफ  कौर  मैट  प्लान  का
 प्रभावित  न  हो  ।  बोस  प्रतिशत  की  जो  सोमा
 निर्धारित  को  गई  है,  वह  सीमा  म  हो  कौर
 उद्योग  के  मुनाफ  कौर  उस  की  शक्ति  के
 धत् सार  देने  के  लिए  छोड  देता  चाहिए,  क्योकि

 मुनाफे  में  हिस्से  मे ंऊपर  को  सीमा  निःसरित
 करता  या  नीचे  की  सोमा  निर्धारित  करना,
 इन  दोनों  से  कोई  भो  मुनासिब  नही  होग।  ॥

 इस  बिल  में  यह  वात  भी  खटकती  है  1८ थ
 छाज  के  दिन  कहा  जाता  है  ॥ अ  970  के
 साल  मे  जो  मुनाफे  वा  बोनस  मिल,  उतने
 बोनस  से  ंधिव'  नहीं  मिलना  चाहए ।
 उस  से  प्रतीक  अगर  हो  तो  वह  प्रदीप  रकम
 प्रफंडविडेटफेंड  के  छाते  में  जमा  हां  जानी
 चाहिए।  भा  की  जोस्ना.  ज्ञान  मुल्क
 में  जिस  तेर  को  माई  है  जिस  में  कि  मजदूरों
 को  पति  मजदूरी  से  झपना  काम  चलाता
 कठिन  हो  गया  है  उस  में  वहू  मुनाफे  का  हिस्सा
 जिस  को  कि  वह  कुछ  झोर  धन  पत्ती  झ्ासण्यकशाः
 की  चीजों  के  खरीद  फरोख्त  मे  लगते,  बहू
 उन  का  प्राविदेट  फब  में  जमा  करने  को  बात
 झाती  है,  तो  प्रॉविडेंट  फड़  का  कांता  सारे
 कानून  के,  सारे  अन्तों  के,  सारे  अतिवादों  के.

 बावजूद  दी  हस  तरह  का  है  कि  बहा  मालिकों
 के  खाते  में  20  करोड  और  कॉल  साइन्स

 के  खाते  में  मे  .  करोड का  बकाया  हैं  ।  जो

 मजदूर  का  काटा  हुआ  पैसा  जमा  नही  करता
 है  वह  मुनाफे  से  हिस्सा  दे  ५२  कि  तरह  &
 पैसा  जमा  करेगा,  बहू  मेरी  समझ  में

 नह
 ता  ।  इस  तरह  मे  उस  के  लए  बहाना  न
 जाता  है  t
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 दूसरा  मुद्दा  तहत  कि  सरकारी  उद्योग

 में  जो  लगे  हुए  है,  जो  डिपार्टमंट  ल  उदय  में

 लगे  हुए  है  जैसे  डिफेंस  प्रोडक्शन  है,  लवे

 है,  पोस्ट  एंड  टेलीकाम  है  इन  में  बम  करते

 वाले  सभी  लोगो  को  उचित  दर  रखा  है

 यह  भ्रमण  जक  जब  कसल्टेटिव  कमेटी  में  उठता

 गातो  श्रम  पत्नी  बराबर  कह  दिया  करत  था

 कि  मैं  इस  को  पे  कमीशन  के  स्मममे  दे  रहा  हू,
 मैं  इसे  बोनस  ्ग्ब्पू  बेटी  के  सामने  दे  रहा

 हूँ  |  लेकिन  यह  किसी  के  सामने  राज  तक

 गया  नहीं  ।  पे  कमीशन  की  रिपोर्ट  तो  भ्र

 सामने  झा गई।  बोस  रिव्यू  कमेटी!  प्री

 बैठी  हुई  है  जोर  न  मालूम  कब  तके  पडेगी

 क्यों  ि  11...  माननीय  सदस्य  वा  जो  निधन

 हुआ  उस  गह  को  पूरी  प्रभी  तक  नहीं  की

 भई  है  मीर  जब  तव'  उस  जगह  की  पूनी  जी
 को  जाती  है,  हब  तक  बीस  रिव्यू  कमेटी  ब्

 हौसला  भी  नहीं  जाएगा  |  मै  सरकार  से

 चाहू ंगा  कि  उस  जगह  की  पूति  बर  के  बोनस

 रिव्यू  कमेटी  को  पूरा  एक्शन  करने  वा

 अधिकार  दे  झोर  इत  सारे  मदो  को  जिस  में

 वि  तर बारी  ग्र(धदारी  भी  उस  में  शामिल  हो,

 उन  को  भी  बोनस  प्रप्त  करने  का  हब  है  या

 “नही  है,  कम  से  कम  इन  महत्पूर्ण  अपना  बा

 'फैसला  उनसे सो  करा  ले  बसौंधी'  उस  मे

 मारे  लोगों  के  प्रतिनिधि  है  |  मैं  सरकार  से

 सीवेज  चर्या  वि  इसे  मामलों  के  ऊपर

 विचार  बार  के  शौर  गाय  बार  के  बोनस  के

 को  सुधार  करने  के  लिए  एक  पूरा

 “विस्तृत  विधेयक  सदन  के  सामने  पेश  करे  ।

 दही  शब्दों  के  साथ  मैं  इस  दिखेगा  ६. छ  समर्थन

 करता  हूं  ।

 BHADRA  7,  78995  (SAKA)  Bonus  (Amdt.  330
 Bui

 at  Tre  कदर  (टॉक)  सभापति

 महोदय,  बोनस  संशोधन  विधेयक  i973  जो

 लाया  गया  है  मैं  उसका  समर्थन  करता  हूं
 लेकिन  8.  33  प्रतिशत  बोनस  देने  का  जो

 बिल  सरकार  लाई  है  गह  केवल  मात्र  एक  नहीं

 के  बराबर  है  |  प्र/ज  की  बढ़ती  हुई  महंगाई

 को  देखते  हुए  इस  का  लाता  बहुत  जरूरी

 था  |  मजदूर  जो  उद्योगों  मे  काम  करने  वाले

 है  उनमें  एक  तो  सरकारों  उद्योग  हैं,  दुसरे
 मैट  सरकारी  उद्योग  है।  मैं  कहता  चाहता

 ह्  कि  मजदूरों  की  प्रोग्रेस  में  भी  उन  में  फके

 है  ।  मैं  निवेदन  करना  चाहता  हू  कि  वह

 प्रोग्रेस  की  चाहे  उद्योग  सरकारी  ही  या  गैर

 सरकारी  हे,  उन  की  प्रोग्रेस  एक  सी  होनी

 चाहिए  ।  उस  मे  अतर  नही  होना  चाहिए  ।

 मजदूरी  को  कई  वर्षो  में  आप  ने  बाट  रखा  हूँ  1

 मरा  निवेदन  है  14  जितने  भी  झ।प  के  उद्योग

 चलाये  चलते  है  चाहे  वह  वीसी  भी  श्रेणी  के

 मजदूर  उन  से  हों  उन  सभी  को  यह  सीखता

 चाहिए

 हम  के  साथ  साय  भारत  में  25  प्रतिशत

 पसे  मजदूर  है  जो  रदायी  सही  है,  जो  प्राइवेट

 बिल्डिंग्स  पर  वाम  करते  है,  झुग्गी  झोपडियों

 में  रहते  है,  गरीबी  के  पर.  है  प्र-र  धपने

 राशन  बाढ  वगैरह  से  भी  हेमंत  रहते  है  |

 मेरा  निवेदन  &  कि  इस  बिल  से  सभी  बंगे  के

 मजदूरों  का  सवा  है  झोर,  उन  की  सूची

 सरकार  को  तैयार  करती  चाहिए  कौर'  सूची

 तैयार  कर  के  जो  दिल् डिग ों  पर  काम  करने

 बाले  मजदूरों  है  उन  की  भी  पूरी  देख  रेख

 होनी  चाहिए  |  पै  ने  बहुत  जगह  देखा  है  कि

 बिल्डिंगों  पर  से  गिर  कर  वह  श्रमिक  मर

 गए',  तो  उन  की  कोई  देखने  बाला  नही  होता  |
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 [ली  राम  कार]

 जिसने  भी  मदद दूर  किलो  तरह  से  रजिस्ट्रेशन
 के  अंदर  हैं  उत  की  झा वाज  उन  के  लीडर  तक

 या  सरकार  ठक  पहुच  जायगी  लेकिन  जाज

 ऐसे  लोकल  मजदूर  है  उन  को  कोई  पूछने

 बाला  नही  होता  ।  उसको  भगवान  के  ऊपर

 छोड़  रखा  हं  दिल्ली  में  साल  मे  सी  दो  सी

 मजदूर  ऐसे  मरते  होंगे  लेकिन  उन  को  कोई

 पूछता  तक  नही  है।  मजेदार।  में  क्रि  उम  के

 नाम  तक  नहीं  बातें  है  1  इसी  प्रकार  से  जो

 जाति  कार  की  फैक्ट्री  बन  रही  है  वहां  भी

 कितने  हदी  मजदूर  मरे  है।  वहा  के  लोग  मेरे

 पास  शाए  8  पाति या मेट  में  बोला  t

 लेकिन  कोई  सुनवाई  नही  हुई  ।

 मेरा  निवेदन  है  बि  जो  ऐसा  मजदूर

 बग  है  जिस  के  पास  कोई  खेतीबाड़ी  नहीं

 है,  कोई  कौर  जीविका  का  स.धन  नहीं  हूँ
 उन  की  दोर  सरकार  को  ध्यान  देना  चाहिए

 सरकार  ने  गरीबी  खत्म  करने  का  नाशा

 लगाया  था  तो  उसे  कम  से  कम  इन  मजदूरों
 की  झोर  ध्यान  देता  चाहिए  जो  बेचारे  दोनो

 टाइम  के  भोजन  के  भी  मोहताज  हते  है  |

 जो  इस  तरह  के  लोकल  मजदूर  है  वह  माँग

 की  स्थिति  मे  कितनी  कठिनाई  से  धपना

 जोबन  ब्य तात'  भारत  है  ?  उन  के  बच्चे  पढ़

 लिख  नहीं  सकते  है  कौर  वह  कभी  भी  योग्य

 नहीं  बन  सकते  है।  कभी  भी  ध्वाफिसिर  नही

 बन  सकते  है।  दह सलिए  जो  गरीब  हूँ  जित  के

 यास  कोई  सम्पत्ति  नहीं  है,  जीविका  का  कोई

 साधन  नही  है,  उन  के  लिए  भाप  दया  छह

 करने  जा  रह  है,  मंत्री  महोदय  इस  का  उत्तर

 अपने  भाषण  में  दें  t

 AUGUST  29,  ‘1973  ‘Bonus  (Amdt)  BIL  =

 SHRI  C,  M.  हा'शरप्तदत्र  (Muyettu.
 9०208)  :  Mr.  Chairman,  Sir,  it  is  9  mat-
 ter  for  regret  in  a  sense  that,  alttough
 a  year  has  gone  by  since  We  paseed  the
 last  amendment  Bill,  we  are  to  @lacuss
 a  B)]l  of  the  nature  that  we  have  be-
 fore  us,  an  ced  hoc  enactment,  to  meet
 a  specific  need.  This  has  happened,  as
 was  pointed  out  by  the  Munoister,  be-
 cause  the  Bonus  Commission  could  not
 submut  its  report,  One  of  the  ceasoas
 was  the  demise  of  Comrade  Satish
 Loomba  who  represented  the  AITUC
 on  this  Commission.  I  recali,  with
 sense  of  sorrow  that  the  AITUC  could
 not  choose  to  send  their  nominee  on
 the  Comnus:ion  so  that  the  Commis-
 sion  could  proceed  with  its  work;  they
 have  derided  not  to  send  their  nominee
 at  al]  This  correspondence  and  con-
 troversy  took  away  a  lot  of  time  90
 much  so  the  Commission  could  not
 proceed  with  its  deliberations  As
 things  are,  m  the  Commission  itself.
 the  working  class  representatives  are
 heavily  over  numbered  by  the  repre-
 sentatives  of  the  management  and
 other  sectors.  Neverthelcss,  it  is  My
 hope  that,  before  the  next  year  comes,
 {he  Commission  may  be  able  to  sub-
 mit  its  report  and  the  Government
 may  not  have  any  necessity  to  come
 with  another  ad  hoc  Bill.

 The  Bill,  being  m  the  nature  of  an
 ००  hoc  provision,  is  fairly  simple  and
 I  would  agree  with  the  Minister  that
 preliminary  discussion  may  7०  be
 necessary  and  what  has  been  done  ig
 something  which  has  get  to  be  wel~
 comed.

 SHRI  RAGHUNATHA'  REDDY:
 Thank  you.

 SHRI  C.  M.  STEPHEN:  But  I  wish
 that  certain  of  the  provisione  bad  a
 different  character.  I  do  completely
 support  one  of  the  suggestions  that
 came  up  from  different  quarters  in
 this  House.  One  te  with  respect  to  the
 aPPlication  af  the  Bill  The  cestricticn
 of  the  application  of  the  new  provisions
 of  the  sub-vection  to  Section  If  ta  the
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 year  72  only.  The  other  is  the  pro-
 videon  that  the  excess  percentage  may
 be  funded  in  the  provident  fund.

 Now  I  would  just  bring  to  the  notice
 of  the  Minister  one  single  case  {uo  de-
 monstrate  the  possible  inequity  that
 is  inhercnt  it:  these  restrictions.  I-ast
 week  I  was  iz  my  State  of  Kerala  to
 Negotiate  a  bonus  agreement  on  be-
 halt  of  ttt:  cashew  workers  numbering
 about  |  lakh,  The  cashew  workers
 are  the  lowvst  paid.  The  highest  of
 their  uiumnual  wage,  if  they  work  for
 all  the  days,  wilt  be  about  Rs.  750-800
 A  very  few  number  will  get  that  muc!
 and  a  large  number  wili  be  getting
 much  teas,  below  Rs.  750.  I  cited  this
 provision  ni  Rs.  ४0  and  the  represciitia-
 tives  of  tl  workers  said  that  at  least
 Rx.  80  should  Lr  given  to  them.  A
 reply  came  hack:  amendrnnt  which
 is  before  the  P.rhame  it  is  only  for
 the  accounting  year  ‘1972,  What  we
 were  negotiating  there  was  for  tbe
 year  1973.  I  may  inform  for  the  Infor-
 mation  of  the  Minister  that  there  are
 Jurge  sections  of  workmen  in  different
 parts  of  the  country  for  whom  nego-
 tiations  need  not  necessarily  be  offer
 the  conclus.on  of  a  bonus  year.  We
 do  conclude  ard  setti>  the  bonus  for
 the  year  १975  in  the  middle  of  1973.
 Now  we  have  settled  for  ‘1973.  For  coir
 workers  we  0८  that.  For  4  large  num-
 ber  of  such  workers  we  do  that,  Those
 workers  do  not  get  this  protectlon  of
 sectlon  as  amenicd.  Only  those  wor-
 kers  for  whom  ‘1972  bonus  is  sttled
 get  this  Rs.  30.  What  was  thought  of
 by  the  Minister  oy  the  Gnvernment  as
 a  very  innocuous  provision  and  that
 dt  may  not  affect  anybody  at  all
 adversely  persumably  on  tho  basis
 that  a  bonus  scttiement  could  not
 Possibly  to  made  except  for  the  con~
 cluded  year.  As  a  result  of  that,  a
 lerge  chunk  of  workmen  stsnds  de-
 barred  from  the  protective  provision
 which  he  is  making  for  the  workers
 I  am  only  pleading  with  the  Minister
 to  Kindly  see  the  incquity  of  this  as-
 pect,  What  do  we  loss  by  saying  that
 this  provikion  will  apply  irrespective
 ef  the  year  and  when  the  fine)  Act
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 cames  in,  you  can,  if  you  want,  elter
 and  the  Act  will  automatically  stand
 amended  by  tbat.  But,  in  the  mean-
 while  every  worker  should  get  pro-
 tection  af  this  proviso,  Therefore,  I
 plead  with  him  that  particular  ameod-
 meng  which  baa  been  moved  by  the
 hon,  Members  saying  that  the  restric-
 tion  of  the  application  of  this  pro-
 vision  to  2972  may  be  removed  end
 the  application  may  be  extended  with-
 00६  periodic  restriction.  That  is  No.  .

 Citing  the  seme  example,  I  say  we
 have  settled  the  bonus  at  I2  per  cent.
 The  largest  amount  thut  any  worker
 coul2  possibly  get  under  thia  particu-
 lar  scttiere:nt  is  about  Rs  94.95,  which
 is  higher  than  the  previoua  year’s
 which  was  40  per  cent.  2-1/2  more
 which  is  in  excess  of  Rs.  80.  That
 nvans  it  is  Rs.  34  more,  That  Rs.  14
 occoiding  to  you,  must  be  put  in  the
 provident  fund.  Therefore,  this  smal!
 worker  gets  a  bonus  of  Ra.  94  merely
 lecause  he  has  struck  a_  bargain  at
 2  li  per  cent  aS  against  0  per  cent.
 Th.s  blessed  Rs.  4  must  not  be  handed
 over  to  the  worker  so  as  to  enare
 that  it  does  not  add  to  the  inflationary
 spira}  of  the  country.  let  this  Rs.  १६
 not  add  to  the  inftationary  spiral  of
 the  country.  On  the  one  hand  the
 workers  are  denied  the  protection  of
 Rs.  80  and  on  the  other,  the  funding  is
 provided  for.  Now,  this  is  an  anomaly.
 this  is  an  inecuity  snd  it  must  be
 looked  into.  We  know  the  price  spiral

 I  do  Bot  want  to  cover  the  same
 grcunti.  That  has  already  been  cover-
 ed  by  many  friends  here.  There  Is
 absolutely  no  sense  in  providing  that
 this  amount  must  go  to  the  provident
 fund.  What  exactly  is  the  provision?
 Anything  beyond  the  minimum  ahould
 go  to  the  provident  fund.  What  is  the
 Payment  beyond  the  minimum  bonus?
 It  can  either  be  productivity  bonus  or
 profit-sharing  bonus.  How  do  to  pro=
 fita  come?  Profits  come  because  of
 workers’  effort  and  the  production  in-
 crease.  How  does  production  go  up
 under  Section  34?  Because  the  worker
 ह... |  with  the  authorities  to
 Increase  the  production.  Ag  q  cesult
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 of  his  co-pperstivn,  he  collects  money
 either  under  a  formula  of  the  Bonua
 Act  or  under  Section  34  and  you  go  on
 थ च्द्,  ‘Although  you  contribute  your
 effort  to  increase  the  production  of  the
 country,  the  more  money  you  are  get-
 ting,  that  you  put  in  the  provident
 fund’.  What  sort  of  encouragement  it
 will  be  to  the  worker  to  mammise  the
 @roduction  in  the  country?

 There  is  one  particular  aspect  of  the
 matter  which  I  wash  to  emphasise,  and
 that  is,  the  mentality  with  which  you
 epprosch  the  whole  questim.  The
 mentality  3४  thas  The  worker  is  col-

 >  1e  a  hittleo  more  money,  the  wor-
 *  he  living  in  luxury;  therefore

 amz¢  ave  for  the  future.  Is  that  the
 eondition  in  the  country?  Is  it  the
 condition  with  23  per  cent  increase  in
 the  price  level  in  this  country?  Can  he
 afford  to  do  20?  Can  he  afford  to  save
 for  the  future  in  this  condition,  Sir?
 Or,  should  he  have  this  added  money
 in  order  to  meet  his  cmergent  needs?
 They  have  thought  it  proper  to  incor-
 porate  such  a  provision  now  of  all
 years  in  973  when  the  working  class
 Ond  the  fixed  income  group  are  groan-
 ing  under  the  spiral  of  price  increase.
 This  shows  the  mentahty  which  speaks
 volumes  that  they  have  absolutely  no
 appreciation  of  the  difficulties  through
 which  the  working  class  in  this  coun-
 try  is  passing.  It  ia  against  this  men~
 tality  that  we  feel  that  there  will  be  a
 revolt  and  a  feeling  of  protest.  I  know
 it  may  pot  be  posable  to  accept  the
 amendment  immediately  because  the
 matter  may  have  to  be  referred  to
 Finance,  this  that  and  other  Ministriea.
 Nevertheless,  with  cegard  to  1073,  I
 hope  nothing  prevents  the  labour
 Minister  to  accept  this  80  that  large
 chunk  of  wurking  class  may  get  the
 protection  of  this  particular  provision.

 In  this  connection  I  want  to  raise
 my  voite  of  discord  against  the  senti-
 ments  given  out  by  my  hon.  Gtend
 Mr,  Naik.  He  said:  Large  munber  of
 ywounployed  oceople  ate  thare,  है.
 number  of  underemployed  people  are
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 there,  who  is  tebing  care  of  fkem?
 in  order  that  they  may  be

 taken  care  of,  let  the  warking  class
 People  show  ton:e  patience!  To  wham
 are  you  giving  this  advice?  To  work-
 ing  class  people  only?  Theo  what
 about  the  large  number  of  people,  the
 upper  class  people,  including  the  Mem-
 bers  of  Parliament?  What  about  auch
 upper  class  peOple  who  are  living  a
 cosy  life?  No  sermon  to  them?  If  the
 community  wants  production  to  grow,
 they  must  pay  the  due  to  the  worktng
 class.  If  you  want  the  working  class
 to  produce  for  the  community  you
 must  pay  to  the  working  class.  The
 price  of  labour  has  got  to  be  paid.  For
 Petrol  you  pay  the  price;  for  the  price
 of  raw  material  you  don’t  grudge  pay-
 ing.  How  do  you  want  us  to  believe
 that  the  price  of  labour  you  can’t  pay?
 If  you  cannot  pay  the  price  of  labour,
 don’t  spcak  about  socialism.  We  muat
 give  a  fair  dea]  to  labour  and  labour
 {a  the  real  wealth  of  the  nation.  Give
 labour  its  proper  deal.  The  worker
 must  produce  and  what  he  does  _  in-
 creases  our  wealth  Let  us  not  starve
 the  worker.  To  make  the  unorganised
 follow  an  alobl  for  denying  the  right
 to  the  working  class  is  not  the  correct
 approach.  Now,  finally,  I  appeal!  to
 the  Minister.  Kindly  consider  this
 question  of  972  Kindly  make  it  ap-
 plicable  to  the  entire  year  and  if  your
 hands  are  free  kindly  consider  remov-
 ing  this  restrictive  provision  of  the
 P.F.  also  30  that  the  worker  may  be
 enabled  to  face  the  needs  of  the  year
 ‘1073.

 With  these  words  I  congratulate  the
 Minister  for  caming  up  with  thia  Bil
 in  time  go  that  We  can  epproach  the
 Diwali  and  Puja  with  equaninity.  I
 support  the  Bill.

 coming  from  the  Treasury  Ben-
 ches,  I  that  these  are  the  indice-
 tlons  of  fact  that  the  entire  ap-
 proach  of  the  Government  on  the
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 bonus  issues  js  only  8
 appresch.

 elece-meal

 Our  criticism  Ja  that  you  must  have
 a  more  clear  hensive  epproach  to  this
 @roblem.  Instead  of  coming  before
 the  House  everytime  with  such  amend-
 ing  Bills,  tt  is  better  that  you  take  a
 long-range  perspective  There  is  a
 confusion  in  the  mind  of  the  Govern-
 ment  regarding  the  very  concept  of
 bonus.  And  that  is  why,  repeatedly,
 these  controvercies  are  being  raised
 Sometimes  they  describe  the  bonua  as
 an  ex-gvotia  payment  and  at  other
 times  that  is  described  as  a  deferred
 wage  and  things  of  that  aort.  Of
 course,  they  did  not  use  the  words
 ‘deferred  wage’.  They  are  rather  shy.
 The  moment  you  introduce  the  clause
 om  ‘minimum  bonus’  for  the  woiixers
 irespective  of  the  profit  and  loas—we
 have  indirectly  already  accepted  the
 concept  of  deferred  wage—-as  far  as  the
 minimum  wage  is  concerned,  or  that
 also,  there  are  a  number  of  amend-
 ments  that  are  coming  forward  from
 various  Members,  I  think.  they  should
 also  be  respected.  I  know  you  have
 the  brute  mJority  and  50,  most  of  the
 amendments  that  were  moved  can  be
 defeated,  Even  those  who  expressed
 themselves  in  favour  of  a  number  of
 asoendments,  I  am  sure,  at  the  time  of
 voting,  will  say  that  our  mind  is  with
 you  and  our  heart  ia  with  you  but,
 after  all,  our  hands  are  with  the
 Minister.

 That  happened  last  time.  Earlier
 there  was  an  occasion  when  the  leader
 of  the  Railwaymen’s  Federation  mov-
 ed  an  amendment  and  |  pleaded  with
 the  House  that  their  amendment  should
 be  accepted.  I  also  mentioned  that  I
 wes  Prepared  to  aupport  his  amend-
 ment  and  would  remain  in  the  House
 but  I  told  the  Member  that  when  pres-
 sed  for  the  amendment,  he  would  him-
 eelf  ran  away  but  we  would  vote  for
 that  amendment.  That  is  what  is  hap-
 peping  everytime,  Therefore,I  say
 that  the  Minister  should

 rot
 a
 a

 pea
 spective  of  the  eo

 foually.  all  evctions  of  this  Howe
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 have  expressed  themselves  ageinst
 certain  of  the  provisions.  Now,
 everybody  is  coming  forward  40  say
 that  this  provision  for  the  8.33  per
 cent  bonus  should  remain.  Let  us
 have  a  permanent  arrangement.  Every-
 time  you  cannot  go  an  eaying  that  you
 want  to  have  a  Ceiling  of  35  per  cent.
 Repeatedly  al]  sections  of  the  Houae
 have  expressed  that  8  part  of  the  bonus
 should  be  credited  in  the  G,  P.  Fund
 account  of  the  employees.  ‘That  also
 is  being  thought  of  by  every  section
 of  the  House.  Please  take  cognisance
 of  this  more  important  aspect  also.
 Some  Members  have  pointed  out  that
 whatever  be  the  response  of  the  wor-
 kers,  even  in  foreign  countries,  it  bas
 been  established  that  there  has  to  be
 &p  incentive  over  the  production  and
 a  revision  of  wage.  It  may  be  a  direst
 revision  of  wage  or  by  way  of  granting
 of  more  bonus.  This  is  for  just  Sing
 up  the  partial  gap  existing  between
 the  existing  and  living  wages.  A
 country  like  Japan  has  _  conclusively

 tablished  that  the  revision  of  wages
 with  better  conditions  of  the  workers
 has  been  the  greatest  incentive  for  the
 production.  And  when  the  production
 goes  up,  general  developmental  tremds
 also  will  go  up.

 जेहि

 Therefore,  let  us  not  enter  into  an
 academic  discusaion  as  to  whether  it  is
 possible  for  us  to  revise  the  entire
 Bonus  Act  so  that  all  categories  of
 workers,  whoever  suffer  from  that  gap
 between  the  existing  wage  and  living
 wage,  are  to  be  brought  within  the
 purview  of  the  Bonus  Act,  This
 should  be  removed  from  the  Bill,

 There  is  one  more  polnt  which  le
 relevant  to  our  discussion.  I  would
 like  to  make  a  reference  while  passing.
 Repeatedly  we  are  told  and  we  are
 advised  not  to  demand  for  more  bunus
 and  revision  of  wages,  Why  don’t  you
 accept  the  principle  of  linking  up  the
 wages  with  the  productivity?  hia  is
 a  very  dangerous  argument  Appa.
 restly,  it  msy  aPPpeer  that  the  argu-
 ment  is  quite  valid  and  quite  rational.
 But,  many  of  us  are  asking  for  inking
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 up  the  wagea  with  the  productivity
 for  the  very  simple  reason  that  it  is
 the  labour  who  plays  an  important
 part  af  far  as  productivity  la  concern-
 ed.  In  g  number  of  enterprises  and
 in  a  number  of  units,  we  fing  that  the
 labour  hus  piayed  an  iXiportant  iole.
 The  extraneous  factors  like  the  non-
 availability  of  raw  materials,  misma-
 Nagement  of  the  managers  and  a  num-
 ber  of  manipulations  and  other  artifi-
 cial  scarcity  that  is  created  are  all  due
 to  the  incfticiency  of  the  people  in  the
 units.  And  in  spite  of  the  efficiency
 of  labour,  the  pruductivity  may  suffer.
 Therefore,  it  is  a  dangerfus  thing  to
 link  up  the  wage  with  the  productivity
 of  the  labour.  That  argument  has,
 therefore,  aiso  to  be  taken  into  account.
 Rather  than  linking  up  of  wages  with
 productivity,  link  up  the  bonus  to  the
 productivity.  We  would  very  much
 like  that  the  principle  of  deferred
 wage  Should  be  accepted.  I  would
 like  to  make  a  reference  to  one  point.
 I  would  not  like  to  repeat  the  points
 which  have  been  covered.  This  House
 has  to  consider  that  aspect  also.

 6.44  hrs.

 (Me.  Deputy-SpeaKer  in  the  Chair}
 While  passing,  I  would  like  to  make

 a  reference.  Just  as  we  want  various
 eategories  of  work.rs—employces—
 to  be  brought  within  the  purview  of
 the  Bonus  Act,  I  wuuld  algo  like  to
 Point  out  that  there  are  various  cate-
 gories  of  staff  of  Lok  Sabha  and  Ra‘ya
 Sabha  as  also  of  various  State  Legis-
 latures.-suppose  you  accept  the  pro-
 posal  to  include  the  Central  Govern-
 ment  and  Stute  Government  employees
 within  the  purview  of  the  Bonus  Act,
 it  is  lskely  that  as  far  as  the  staff
 of  Lok  Sabha,  Rajya  Sabha,  and  varous
 State  Legislatures  are  concerned,  they
 should  nat  campletely  be  overlooked--
 who  should  not  be  completely  over-
 looked  Therefore,  their  interests  also
 must  be  safeguarded,  I  know  that
 they  do  not  fall  within  the  purview
 of  the  Government,  and  there  js  an
 independent  machinery,  and  it  is  the
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 presiding  authorities  at  the  Cent'al
 and  State  Legislatures  within  whose
 jurisdiction  thig  problem  fails  but  I
 would  like  to  ventilate  their  grievan-
 ees  also  that  due  justice  should  be
 done  also  to  these  men  who  have  prov-
 ed  their  worth,  as  far  as_  efficiency
 and  output  of  work  js  concerned
 Actually,  it  is  a  fact  and  very  often  I
 wonder  how  it  happens,  that  as  far  86
 th's  Secretariat  and  this  Parliament
 and  the  Legislature  are  concerned,
 they  set  a  fine  example  of  cffiriency,
 but  this  efficiency  does  not  percolate
 dawn  to  the  Secretaviat  which  is  only
 next  door,  We  always  praise  their  eff-
 ciency.  But  in  terms  of  cmoluments,  in
 terms  cf  advantiges  of  bonus  and
 other  facilities,  they  are  always  neg-
 lected  Therefore,  {  weuld  take  this
 opportunity  also  to  ventilate  their
 Lrievances.

 I  hope  the  almost  unanimous  view
 of  the  entin.  House  on  various  issues
 which  have  been  formulated  will  be
 taken  notice  of  by  the  Miuister,  and
 he  will  not  insist  that  ‘I  accept  the
 spirit  of  various  amendmenis,  but  at
 the  sume  time,  I  request  the  Members
 to  withdraw  the  amendmento’.  Let
 him  please  give  up  this  idea  of  accept-
 ing  the  spirit  and  rejecting  the  bottle.
 For  God's  sake,  let  him  not  repeat
 that  ritua)  but  try  to  make  cognlsance
 of  the  unanimity  that  exists  in  this
 House  on  various  proposals  regarding
 ceiling,  quantum  of  bonus,  scope  of  the
 Bonus  Act  and  also  debiting  a  portion
 of  the  bonus  to  the  provident  fund
 account  of  the  employees  and  0  on.  If
 all  these  suggestions  are  taken  into
 account,  I  have  not  the  least  doubt
 that  he  will  have  to  amend  this  Act
 and  come  forward  some  other  tme
 with  a  modified  and  more  comprehen=
 aive  Bill.

 SHRI  RAJA  KULKARNI  (Sombay-
 North-®ast):  I  am  glad  that  Goverm
 ment  have  come  forwaté  with  thi
 Bill  to  amend  the  Payment  of  Bonus
 Act,  Taking  the  experience  of  ४७
 year,  the  hon.  Minister  has  no  deubt
 come  at  the  right  tlme  and  did  est
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 667९०  only  en  making  appeals  to  the
 employees  If  be  would  have  done  so,
 the  experience  he  would  have  met
 wtth  would  bave  been  the  same  as
 hat  he  had  the  previous  year.  So,  I
 हम  glad  that  this  Bill  has  come.

 It  is  true  that  the  purpose  of  thia
 Bill  Js  not  tv  change  the  bonus  system
 as  8  whole,  because  the  question  of
 buais  is  sl]  under  ieview  by  tle
 Bonus  Review  Committee.  Last  year,
 it  was  only  minimum  bonus,  and  the
 Umuited  purpose  cf  the  measure  was
 to  make  it  statutory.  So,  last  year,  it
 was  provided  that  the  ycar  should  ७३
 1971.  Now,  instead  of  1971,  the  year  is
 changed  to  1972.  While  we  accept  the
 purpose  of  ihis  Bill,  stili  we  do  feel
 that  a  lot  of  changes  had  taken  place
 during  the  last  one  year  and  a  half,
 and  these  changes  should  have  been
 taken  cognsance  of.  So  year  ag  97]
 was  concemed.  provision  was  made
 statutorily  only  for  one  year.  There  is
 No  necessity  that  for  972  also  it
 shouid  be  only  foz  one  year.  We  would
 like  to  kiwow  whether  the  hon.  Minis-
 ter  is  going  i0  make  it  statutory  from
 year  to  year  and  keep  the  question  of
 muimum  bonus  hanging  in  the  fire
 every  year.  Is  it  because  the  Bonus
 Review  Committee  has  said  in  its
 interun  recommendation  that  the  mini-
 mum  bonus  should  be  8.33  per  cent
 that  the  hon.  Minister  is  making  it
 statutory  only  for  one  year?  The  pur-
 pose,  as  we  have  unéerslood  is  thai
 the  meantog  of  the  word  ‘inter!m’  is
 not  that  the  minimum  of  8.83  per  cent
 &  to  be  changed  or  It  could  be  even
 less  than  that.  but  that  this  mintmum
 will  be  there  for  the  firat  year,  it  will
 be  there  for  the  eecand  year  and  tt  is
 going  to  be  tbe  final  figure  for  all
 the  years  to  come  90  long  as  the  Bonus
 Act  as  there  and  payment  of  bonus  is
 to  be  made

 WM  the  Government  say  that  it  is
 open  to  the  Bonys  Review  Comuittee
 to  raise  the  minimum  quantum  of
 domus  from  8.33  to  30  per  cent  and
 even  higher  than  0  per  cent,  I  have

 to  say.  But  633  per  cent

 BHADRA  A  896  (SAKA)  Bonus
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 means  practically  one  month’s  wage,
 which  means  that  the  principle  Gov-
 ernment  have  acceptéd  ig  that  a  mim-
 mum  of  3  montha  wages  for  42
 months  work.  That  is  the  whele
 basis  of  the  recommendation  of  the
 Bonus  Review  Cammittee.  It  refer-
 red  to  it  as  ‘iterim’  not  becaure  the
 amount  was  interim  but  It  had  under
 considération  «come  other  aspect  of
 the  bonus  scheme,  the  celling  point
 and  «ther  prior  charges  which  were
 to  be  considered.  Therefore,  that
 woid  hag  nothing  to  do  with  the
 quantum  as  such.  I  am  _  sure  the
 Labour  Minister  would  consider  this
 @wect  and  take  into  cognisance  thia
 fact  and  not  restrict  the  minimiwo
 bonus  of  8.33  per  cent  to  972  only:
 it  should  be  for  the  future  also.

 The  second  poont  on  which  mem-
 bers  who  spike  39०८९  are  agreed  is
 on  the  question  of  deduction  and
 deposit  in  the  provident  fund  account.
 Last  year,  this  was  not  acceptable  to
 a  large  number  of  MPs.  This  year  is
 a  very  crucial  year.  would  appeai
 to  Govetnment  to  reconsider  this
 idea  of  making  it  statutory,  deduction
 from  the  bonus  and  asking  the  emp-
 loyers  to  deposit  the  excess,  more
 than  the  previous  year’s,  in  the  provi-
 dent  fund  account.  I  would  caution
 Govetnment  that  if  this  is  dune,  it  is
 likely  to  create  a  criaia,  I  come  from
 Bombay  which  is  the  biggest  textile
 centre,  For  same  reason  or  other,
 972  has  been  for  the  textile  mills  the
 most  profitable  year  during  the  iast
 I0—2  years.  They  have  reaped  a
 harvest  when  the  country  was  going
 through  an  econamic  eriais.  Thay
 have  had  the  biggest  profit  in  972
 Therefore,  it  might  happen  that  if  in
 97I  out  of  52  mills,  40  were  paying
 the  @inimum  bonus,  now  more  of
 them  woud  pey  mofe  than  the  mini-
 mum.

 Now  the  workers  are  likely  to
 buffer,  The  empioyers  have  got  the
 preSts.  The  20408  Act  does  not  ay
 thet  the  cemaisiing  part  of  the  bonus
 will  rematp,  The  employers  will  get
 whatever  they  want,  but  the  workere
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 will  be  deprived  of  their  share  of  the
 bonus.  ismmedietely  they  need  cash.
 If  they  are  likely  to  get  higher  than
 the  minimum,  they  should  be  entitled
 to  it  because  during  972  they  paased
 Mrough  a  hard  cnsis  The  yeor  was
 ad  and  they  need  the  caab.

 Therefore,  instead  of  invitiwg  un-
 reat  in  big  textile  centres  of  the
 country  and  in  other  industrial  cen-
 trea  aleo,  I  would  appeal  to  Govern-
 ment  to  delete  the  provisson  relating
 to  deduction  and  deposit  in  the  PF
 account,  J  am  aure  he  would  consi-
 der  it  the  prog  and  cons  of  it  and
 accept  both  the  amendments  I  have

 -tabled,

 SHRI  PG.  MAVALANKAR
 (Ahmedabad):  Mr  Deputy-Speaker,
 Sir,  while  introducing  this  Bill  in  the
 House,  my  _  esteemed  friend,  the
 Minister  of  Labour,  said  that  it  is  a
 very  simple  Bilk  and  therefore  it
 does  not  require  any  discusslon,  but
 the  fact  that  as  many  as  nine  lists
 giving  36  amendments  which  have
 been  tabled  by  several  of  my  esteemed
 frlends,  Members  from  various  sec-
 tions  of  the  House,  auggests  that  ai-
 though  this  Bill  is  simple,  it  is  not
 adequate.  It  certainly  meets  some
 points  but  does  not  go  far  enough.  It
 is  not,  therefore,  right  for  the  Minister
 to  aay  that  the  dismmzion  is  not  necea-
 sary  and  “let  us  pass  thia  unsnimnoue-
 ly.”  We  want  this  Bill  to  be  diecus-
 sed  in  order  that  several  points  are
 brought  out  ang  the  Minister's  atten-
 tion  is  invited  to  those  points.

 As  all  the  other  Members  who  have
 preceded  me  have  welcomed  this  BI,
 I  too  welcome  this  Bill,  and  I  think
 {t  was  to  be  expected  and  it  was
 {nevitabla,  and  by  the  nature  of
 things  It  was  both  a  logical  and  legiti-
 mete  piece  of  legislation.  It  was  tin-
 fortunate  that  the  Bonus  Review
 Committee  could  not  give  Ita  report
 in  time  and  still  more  wmfortunste

 ‘and  ead  that  one  of  its  esteemed
 members  met  with  a  sad  end  on  ac-
 count  of  the  Boeing  rath,  7  am
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 इफसणड  to  Mr.  Loomba,  But  I  do
 not  know  why  the  Government  have
 not  yet  found  it,  advisable  to  ह...
 another  member  in  bis  place,  Why
 do  the  Government  not  hurry  up  and
 aee  thet  the  report  of  the  Sonus
 Committee  comes  out  80०05  so  that
 8  more  comprehensive  and  better
 legislation  can  come  out  with  cegerd
 to  the  problems  connected  with  this
 issue?

 Sir,  if  my  impression  is  correct,  the
 Government  were,  before  bringing
 this  Bill,  hoping  that  they  will  make
 80  appeal  to  the  employera  and  that
 the  employers  will  then  by  sheer
 good  sense  and  _  understanding,  go
 about  giving  bonus  to  the  workers  in
 1072.  But  what  did  we  see?  We  saw
 that  the  employers  did  not  respond
 to  the  Government's  appeal.  There-
 fore,  the  Government  had  to  come
 forward  with  this  Bill  That  alone
 shows  the  attitude  of  the  employers
 in  this  country.

 Sir,  sometimes  ]  wonder  whether
 We  are  living  m  the  India  of  978  as
 a  part  of  the  world  of  973  Whereas
 in  other  countries  the  employers  and
 industrialists  take  a  long-term  and
 enlightened,  self-interested  view,  un-
 fortunately  in  our  country  I  find  that
 the  habit  of  exploitation,  the  habit  of
 taking  more  profit  than  is  necessary
 and  the  habit  of  taking  all  kinda  of
 exacting  job  from  the  workers  still
 persists.  Therefore,  there  is  no  use
 depending  on  the  good  sense  of  the
 employers  only,  and  the  Government
 must  come  forward,  and  come  for
 ward  quickly  and  swiftly  and  deter-
 minedly  with  a  proper  legislation,
 So,  I  think  from  that  angle  also  this
 particuiar  Bill  is  jnsdequate.

 I  would  suggest  that  the  Sill  ls
 inadequete  in  two  respecte  First  of
 all,  it  «topa  with  i972,  Twen,  it
 procesda  and  stops  with  973  elmost
 at  the  end  of  1973!  I  would  like  to
 mention,  and  a  the  Minister  whe-
 ther  he  really  thinke  he  is  not
 going  to  have  a  bonus  Dill  Sain.  $
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 anus  of  minimum  833  per  cent,  for
 th  yeor  1973,  974  and  3975  and
 further  on.  In  fact  he  will  have  to
 come  forward  with  a  Bill  for  bonus
 not  only  for  fwther  years  but  he  will
 have  to  come  forward  with  further
 ideas,  to  some  of  which  my  friend
 Prof.  Dandavate  referred.  He  will
 have  ४०  come  with  a  very  compfre-
 hensive  idea  anda  comprehensive
 Bill,  but  he  has  not  done  so,  though
 the  Government  can  say  for  the  time
 being  they  have  no  time.  But  I  hope
 that  next  year  they  will  not  bring  a
 Bill  again  for  973  and  stop  there.
 They  must  come  with  greater  ideas.

 Secondly,  I  would  also  like  the
 Minister  to  remember  that  it  ia  not
 only  aome  aections  of  the  workers
 who  fee]  the  pinch....

 MR.  DEPUTY-SPEAKER:  The  hon.
 Membet’s  tune  is  up.

 SHRI  P.  G.  MAVALANKAR:  I
 would  hke  to  make  a  few  more
 points,  Sir.  I  would  not  take  much
 time.  I  want  to  suggest  that  it  is  not
 only  some  sections  of  workers  who
 auffer.  After  all,  even  those  workera
 who  are  not  entitled  to  bonus  wider
 the  present  legislation  are  also  suffer-
 ing  from  the  esme  difficulties.  Men-
 tion  hag  been  made  of  the  private
 sector  eMployees,  public  sector  emp-
 loyees,  the  workers  in  the  railways,
 posts  and  telegraphs,  Defence,  etc.
 My  friend  Professor  Medhu  Dandavate
 rightly  mentioned  the  etaff  of  the
 Parliament  Secretartat,  both  Housea,
 and  the  State  Legislatures.  Indeed,  at
 regatda  the  Parliament  Secretariat,
 ene  can  say  that  they  are  efficient,
 courteous  and  amiling,  and  their  hard
 work  is  not  being  rewarded.  We  want
 (Hie  to  be  rewarded  so  that  their
 efficiency  gets  accelerated  and  conta-
 giows  in  other  Sel@és  of  life.  Why
 wot  extend  this  bonus  to  them?  If
 want  also  to  refer  to  the  municipa)
 efapioyees  like  the  scavengera  who
 ate  9007  0९09४  and  who  should  also
 ry  this  kind  of  benus-as  part  of  their
 ‘Tatinsts  richt,  I  want  the  Govera-
 yoent  and  this  Houta  to  understand

 BEADRA  7,  486  (SAKA)  Bonus  (Amdt.)
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 that  this  bonus  of  833  per  cent  la  not
 8  teksheesh;  it  is  not  a  meherbani.  It
 ia  Dart  of  the  legitimate  right  of  the
 workers  who  have  eatned  this  right
 by  their  hard  and  long  struggle.
 Therefore,  we  must  move  in  that
 direction.  This  problem  also  involves
 certain  larger  aepects,  auch  as  profit
 sharing,  partnership  in  (odustry
 democratlestion  in  industry,  industrial
 democracy  ete.  All  these  ideals  are
 important  and  unless  we  tale  active
 and  concrete  steps  In  the  right  direc-
 tion  and  make  strides  in  that  direction,
 society  will  not  move  forward.
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 Lakhs  of  employees,  whether  they
 get  bonus  or  not  are  suffering  due  to
 the  rise  in  prices.  Only  some  days
 ago,  on  8th  August,  the  hon.  Finance
 Minister  Shri  Chavan  said  in  reply  to
 a  question  in  the  Lok  Sabha  that  the
 value  of  the  rupee,  aa  measured  by
 the  Al)  India  Index  of  consuwner
 prices  for  fndustrial  workers  (|960—-<
 100,  ie.,  with  960  as  the  base  year)
 declined  by  47.82  per  cent  In  a  period
 of  the  years,  The  rupee  value  deciin-
 ed  to  48.3]  paice  in  1972-73  from  9259
 paise  in  1962-63,  This  chows  how  the-
 weaker  sections  and  poorer  people:
 in  our  @cciety  are  suffering.  Hows
 ever  much  they  may  be  paid,  and
 even  though  their  inadequate  wages
 are  coupled  with  increasing  deacvess.
 allowances,  this  makes  it  ridiculous
 The  whole  idea  of  increased  wages
 becomes  useless  and  meaningiese.
 because  of  the  rise  in  prices,  There~-
 fore  I  want  to  sit  down  by  assaying
 that  this  Bill  is  not  adequate.  है...
 though  we  welenme  this  Bil.  we  want
 to  see  that  that  the  Government
 comes  out  with  a  fair  deal  to  Labour
 not  only  in  bonus  evetters  but  else  in
 matsers  like  gratuity,  hours  of  work
 etc.  and  in  regard  to  workers’  right  to
 withdraw  their  Provident  fwnd
 amount  after  20  years  of  astvit®
 because  sich  &  amount  given  back:
 to  ढए्जाडिस5  is  @mtly  what  they  are
 efiitied  to.  Social  justice  and  an
 egelitarlan  eociety  are  two  g0ale
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 which  we  must  realise  if  we  are  true
 to  our  ideals  of  socialism  and  demo*
 cracy.

 SHRI  JAGDISH  CHANDRA  DIXIT
 (Sitapur):  Bonus  is  one  such  dispute
 which  has  accounted  for  the  largest
 number  of  man  days  lost  in  more

 than  half  a  century.  Repeated  efforts
 were  made  to  resolve  the  problems  but

 »even  then  it  could  not  be  resolved.  At
 the  moment  the  Bonus  Bill  which  is
 before  the  House  for  consideration
 lacks  one  thing.  It  relates  to  only  one
 year  Does  the  Ministry  want  that
 the  Bonus  issue  should  become  an
 issue  of  real  bout  between  labour  and
 the  employer  and  this  bout  —  should
 continue  from  year  to  year  so  that
 law  also  is  made  from  year  to  year?
 Let  us  neither  place  a  premium  on
 strikes  nor  give  lease  to  such  people

 who  create  disputes  and  bring  about
 stoppages  of  work.  Let  this  Bill  not
 only  authorise  the  Government  to
 decide  about  the  bonus  for  one  year
 but  also  gives  the  authority  to  the
 Government  to  resolve  this  problem
 amicably  and  in  a  manner  that  ensu-
 res  industrial  peace.

 One  other  point  should  be  taken
 into  consideration  when  a  comprehen-
 sive  scheme  is  prepared  in  regard  to
 bonus.  The  law  that  exists  puts  a
 ‘geal  of  sanctity  on  the  balance
 sheet  and  gives  to  the  employers  a
 number  of  allowances  whether  the
 moneys  are  spent  rightly  or  not.  It
 ehould  not  be  so.

 I  would  plead  with  the  Government
 to  keep  these  two  questions  in  mind
 and:  with  these  few  words  I  support
 the  Bill.

 SHRI  N.  SREEKANTAN  NA2R
 (Quikm):  I  do  not  find  fault  with  the
 hon.  Minister  for  bringing  forward  s
 legislation  whidh  i«  basically  the
 potter  of  the  Government  at  this
 stage,  but  I  do  not  understand  why  he
 found  it  necessary  to  pin  it  down  to
 -th*  jwar  1972.  It  ti  8  well-known
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 fact  that  there  was  an  interim  recom-
 mendation.  The  final  recommendation
 wiB  not  go  below  that.  If  the
 minister  had  taken  courage  *o&
 declared  that  this  will  be  the
 minimum  bonus  for  the  next  twe
 years,  he  would  have  done  a  great
 benefit  to  the  workers  and  got  the
 credit  of  establishing  a  minimum
 bonus  foi  India.  It  was  given  to  a
 despot  and  tyrant  like  Sir  C.  P.  Rama*
 swamy  Aiyar  to  declared  deferred
 wage  bonus  as  early  as  l8&46  m  the
 small  State  of  Travancore  It  was

 taken  up  by  the  first  popular  Ministry
 and  the  Labour  Minister,  Shri  C.
 Kesavan,  in  the  second  tripaitite  con-
 ference  also  declared  that  bonus  is  a
 deferred  wage  and  every  industry,
 whether  making  a  profit  or  loss,  must
 pay  a  minimum  bonus  of  4  per  cent.
 It  continued  to  be  in  foroc  m  my  State
 till  97l  when  you  brought  m  a  higher
 rate  But  you  have  this  &stern  of
 set-on  and  set-off.  At  least  if  you  say
 that  it  will  be  for  the  next  few  years,
 then  it  automatically  becomes  a  de-
 ferred  wage.  If  you  do  not  say  at
 least  1973,  as  Mr.  Stephen  pointed  out,
 you  will  be  throwing  out  of  the  ambit
 of  this  Bill  about  lakh  of  cashew
 industry  workers  and  so  many  laJkhs
 of  workers  in  the  coir  and  other  indu-
 stries.

 Another  very  serious  defect  of  this
 Bill  which  you  have  not  thought  about
 and  which  has  not  been  mentioned  by
 others  is  this  You  say  it  must  be
 paid  into  their  provident  fund.  What
 about  those  employers  who  are  de-'
 faulters,  who  have  mis-appropriated
 even  the  share  of  the  workers’  con-
 tribution  to  the  provident  fund,  not
 to  speak  of  the  employers’  share?
 They  have  been  doing  it  for  the  last-
 so  many  years  More  than  Rs  20
 crores  are  new  in  arrears  from  _the-
 employers.  Therefore,  you  will  have
 to  say  that  at  least  in  the  case  of  thoee-
 employees  who  are  defaulters,  the
 money  will  be  paid  in  cash  straight
 to  the  workers.  Otherwise,  these
 rascaUy  employes  wil  misapprapri-
 ate  also  through  their  atroefew
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 ectiona  In  spite  of  all  the  amending
 Bills  brought  in  by  the  Government,
 Do  defaulter  has  been  made  to  Pay  the
 Money.  So,  I  wottd  request  that  at
 leset  those  employers  who  are  defaul-
 ters  should  be  forced  to  pay  this
 straight  to  the  workers  without  hav-
 imag  the  recourse  of  holding  it  back
 and  misappropmiating  it  in  the  name
 of  provident  fund,

 You  cannot  bring  in  8  national
 minimum  wage  in  this  country  be-
 cause  it  will  be  so  smol)  and  90  in-
 aignificant  that  you  will  be  ashamed
 to  declare  it.  But  you  can  have  a
 national  minimum  bonus  because  it  Is
 same  percentage  which  can  be  respec-
 table  even  if  the  cash  that  is  get  in
 hand  will  be  insignificant.  So,  you
 must  take  the  earliest  opportunity  of
 declaring  q  national  minimum  bonus,
 Which  must  apply  to  every  sector  ald
 every  industry.

 About  the  Bonus  Review  Commit-
 tee,  it  is  your  own  body.  You  have
 put  in  three  major  trade  unions  there.
 I  do  not  understand  the  policy  of
 Government  running  after  a  few  trade
 unions  and  leavine  the  others  in  the
 TIurch.  You  have  to  see  that  some
 thing  is  done  effectively.  Your  own
 trade  union  Icaders  and  even  some
 opposition  leaders  are  limiting  this
 Payment  of  bonus  to  certain  classes  of
 workers  and  denying  it  to  the  railwey
 workers  and  others.  But  teir  repre-
 sentatives  come  here  and  shout  that
 yeilway  workers  and  others  have  not
 been  included!

 Therefore.  the  tripartite  conferenec,
 the  099  Lalsour  Conference  and  the
 Bonus  Review  Committe  have  not
 made  any  recommendation.

 SHaI  DINEN  BHATTACHARYYA
 (Seramnore):  For  the  last  two  vears
 these  hac  been  no  meeting  of  the
 Indian  Labour  Conference,

 ल्म  N.  SREEKANTAN'  NAIR:
 Even  in  the  Indian  Labour  Conference
 neither  INTUC  nor  AITUC  represen-
 tatives  or  any  other  trade  union  Jeader
 Gay  asverted  that  It  should  be  nsid.
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 SHRI  S.  M.  BANERJEE:  The  AITUC
 representative  has  appended  a  minute
 of  dissent.

 SHRI  N.  SREEKANTAN  NAIR:  A
 minute  of  dissent  does  not  mean  any-
 thing.  If  you  ssy  “we  will  not  sign
 the  report”  then  I  can  understand  it,
 The  minute  of  dissent  is  only  for  pro-
 Paganda  purposes;  it  ses  no  other

 significance.  If  they  were  sincere  ahd
 serinus  they  should  not  have  s:gned
 the  report  I  would  request  the  hon.
 Mnnister  to  consider  all  these  pvints
 and  bring  forward  a  comprehensive
 Bill.  Let  him  take  courage  on  both
 hands  and  come  forward  with  a  Bill
 for  minimum  bonus.

 JHE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  Sir,  I  am  extreme-
 ly  grateful  tu  the  hon.  Members  who
 have  taken  such  keen  interest  in  the
 provisions  of  this  Bill,  participated  in
 the  debate  and  made  very  valuable
 suggestions.  It  is  not  my  claim  that
 it  is  a  comprehensive  Bill.  As  I  said
 while  I  moved  this  Bill  for  considera-
 tion,  it  is  a  very  srmple  measure  which
 does  not  even  call  for  a  debate  in  this
 House.  As  hon.  Members  have  al-
 ready  pointed  out.  it  is  indeed  a  simple
 measure  and  the  various  as?€cts
 pointed  out  are  more  in  parenthesis
 than  directly  concerned  with  the

 actual  provisions  of  the  Bill.

 Professor  Dandavate  made  a  very
 important  point  that  wages  should  be
 related  to  productivity.  I  am  quite  9
 afreement  with  the  hon.  Member  that
 there  are  many  factors  in  production
 and  productivity,  It  would  be  wrong
 to  relate  wages  in  relation  to  produc-
 tivity  because,  as  far  ag  minimum

 wages  are  concerned,  they  cannot  be
 related  to  production.  There  are
 many  factors  i  production  such  as
 the  growth  of  monopoly  and  some.
 times  even  the  economics  of  antl-
 growth  would  set  in  and  that  would
 go  against  the  interests  of  the  working
 class,
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 I  am  otte  of  these  who  believe  that

 the  warking  class  ia  the  main  or  pri-
 mary  producer  of  bot  material  and
 non-matazia)]  values  of  life.  There-
 fore,  there  is  necessity  here  to  reite.
 tate  that  the  workers  must  get  their
 due  share  We  expected  that  the  em-
 ployerg  would  comply  with  the  re-
 quirements  of  the  situation  and  pay
 8.38  per  cent  as  the  minimum  bonus
 even  without  any  legislative  enact-
 ment.  But,  then,  we  received  a  num-
 ber  of  complaints  from  the  trade
 union  leaders  and  other  responsible
 persons  that  this  demand  was  not  be-
 ing  complied  with  by  the  employers.
 In  fact,  an  argument  wes  advanced
 by  the  employers  that  they  cannot  do
 it  unless  a  new  enactment  is  brought
 in,  We  have  brought  mm  this  measure
 only  to  remedy  that  situation  We
 have  never  claimed  that  it  is  a  com-
 prehensive  Bill.

 The  bonus  Revision  Committee  ‘s
 yet  to  submit  its  report  Due  to  the
 very  unfortunate  and  sad  demise  of
 a  very  well-known  trade  union  leader
 of  standing,  ability,  courage  and  con-
 viction  the  Bonus  Review  Committee
 could  not  yubmit  its  report  in  time,
 as  expected.  We  still  expect  thet  the
 Bonus  Review  Committee  would  sub-
 mit  its  report  at  the  end  of  this  year,
 or  even  earlier.  Once  that  report  is
 eubmitted,  all  the  points  that  have
 been  raised  by  the  hon  Members
 would  certainly  be  taken  Into  consi-
 deration  with  great  respect  and,  if
 called  for,  a  comprehensive  Bill  would
 certainly  be  moved  in  thia  House  for
 consideration,

 Another  main  point  that  has  been
 made  i  that  there  should  not  be  any
 deduction  or  there  shoulkd  not  be  any
 amount  credited  to  the  provident  fund
 account,  that  is,  the  amount  which  is
 in  emcees  of  8.83  per  cent.  Actually,
 when  It  is  worked  out,  what  it  means
 f  that  the  bonua  upto  8.38  per  cent
 is  tO?  be  paid  in  cash  in  every  case.
 If,  however,  the  benus  beyond  98.98
 ner  cent  was  being  paid  in  wre,  then,
 for  1971-72,  the  percentage  alone
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 would  be  payable  in  cash  and  Viz
 balance  to  be  credited  to  the  Provi-
 dent  fund  account.  In  other  words
 8.33  per  cent  or  the  percentage  of
 bonus  paid  in  1970,  even  if  it  #
 hi@her,  is  to  be  paid  in  cash  and  the
 belance  is  to  be  credited  to  the  pre-
 vident  fund  account.

 This  we  thought  would  act  asa  maa-
 sure  of  saving,  not  in  terms  of  saving
 and  investment  alone,  to  the  people
 so  that  their  wives  and  children  may
 dave  some  satisfaction  that  there  ४
 some  saving  left  by  the  bread-winner,
 This  is  the  main  consideratim:  that
 we  have  in  our  mind,

 A  number  of  points  have  been
 made  by  the  hon.  Members  m  regard
 to  rise  m  prices  and  economic  aitua-
 tion.  Thig  understanding  should  un-
 dergo  some  change  and  certain  modi-
 ficatiows  will  have  to  be  made,  I  have
 had  discussion  with  the  hon,  Meme
 bers  Certainly,  the  points  made  out
 by  them  will  be  kept  in  mind  If
 such  a  situation  arises.  suitable  re.
 medial  measures,  whatever  type  of
 measures,  can  be  thought  of.

 SHRI  DINEN  BHATY'ACHARYYA:
 Why  don’t  you  declare  it  now?  If
 you  have  got  any  power,  you  do  it
 now

 SHRI  RAGHUNATHA  REDDY:  The
 points  made  by  the  hon,  Members
 with  respect  to  transfer  of  excess
 bonus  to  provident  fund  account,  atc.,
 have  been  well  made  out,  As  I  said,
 I  heve  had  discussion  with  the  hom
 Members  and,  certainly,  i?  a  etua-
 tion  arlses,  necessary  steps  wil]  be
 taken.  I  am  fully  conscious  of  ६
 Therefore,  I  need  not  ladour  ahout
 that  paint.  The  hon.  Members  be  com
 assured  that  I  have  understed  the
 question  that  has  been  raleed  svtth
 regard  to  thia  and  the  points  thet  have
 been  made  dy  them.

 About  the  rest  of  the  points  whigh
 have  been  mada  es  I  anid,  this  fa
 very  Mmited  Bill.  It  is  within  the
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 purview  of  the  existe  pariaamters
 Prescribed  by  the  Sonus  Act  that  this
 amendment  has  deen  bzéught  in  and
 not  on  the  consideration  of  various
 igettes  as  ९0  whether  the  bonus  should
 apply  to  the  departmental  undertek-
 ings  or  the  Government  a‘nd  other  un-
 dectakingsa  which  mey  be  relevant  for
 the  pucpose  of  considering  the  genera)
 question  of  bonus.  This  38  a  vey  lmi-
 ted  Bill.  Therefore,  I  ‘am  very  an-
 xjous  that  this  Bill  must  be  passed  so
 that  the  worlers  may  bet  full  bene-
 fit  of  it  before  the  Puja  holidays,  the
 Diwali  holidays.

 All  the  points  that  have  been  raised
 by  the  thon.  Members  will  certainly
 be  take  Into  consideration  at  a  rele-
 vant  stage  and  I  can  say  with  utmost
 respect  and  consideration,

 SHRI  N.  SREEKANTAN  NAIR:  You
 can  bring  :i  for  973  also.  It  wili  be
 passed.  It  is  such  a  simple  thing.  I
 do  not  ask  for  anything  more.  Bonus
 has  been  settled  for  this  vear  in  seven
 yndustries,  as  haa  becn  pointed  out
 by  Mr.  Stephen.

 SHRI  RAGHUNATHA  REDDY:
 You  can  pass  this  simple  thing  about
 1972,  We  will  think  of  simple  thing
 about  1938.

 As  I  said,  this  Bill  has  a  very  limi-
 ted  purpose.  I  do  not  want  to  go  into
 details  any  further.  Though  same
 points  have  been  raise  by  the  hon.
 Members  which  are  outside  the  pur-
 view  of  this  Bill  cerian\,,  they  will
 be  taken  into  consideration  at  a  pro-
 per  time.

 With  thefe  words,  I  commend  the
 Bill  to  the  House.

 wR.  SEPUTY  sPRAXER:
 question  il:

 “Thet  the  Bill  further  to  amend
 the  Payment  of  Bonus  Act,  ‘1985,
 as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The

 The  motion  wee  ido}  a
 87638  L.&—-*”
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 MR.  DEPUre  SPRAWKER:  we  pow
 take  up  elamse-by-claume  consideration
 of  the  ‘Bal.

 There  is  a  plethora  of  amendments
 to  clause  2.

 Clause  2—  (Amendment  of  Section  0)

 SHRI  S,  M.  BANERSEE  (Kanpur):  ]
 beg  to  move:

 Page  l,  lme  9,—

 after  “employee”  :nsert—
 “whether  employed  in  pubhe

 undertaking,  departmental  under-
 taking  or  Central  Government”  (6)

 Page  1,  line  7,—

 after  4972"  insert—
 “and  subsequent  years’  (7)

 Page  l,  line  9-—

 after  “employee”  insert—

 “including  employees  in  all
 public  undertakings  and  cominer-
 Cial  establishments  such  as  Rail-
 ways,  Posts  and  Telegraphs  and
 Telephones,  civilian  Defence  es-
 tablishments  notwithstanding
 whether  departmentally  run  or
 run  by  autonomous  corporations
 notwithstapding  anything  coptasn-
 ed  in  any  of  the  provisions  of
 this  Act,"  (8)

 Page  1  line  47.—

 after  “l972"  insert—

 “and  ever  subsequent  year”  (9).

 SHRI  RAMAVATAR’  SHASTRI
 (Patna):  I  beg  to  move:

 -*  Bage  ,  2NE  a
 after  “employee”  insert—

 “including  these  of  Railways,
 Posts  and  Telegrepits,  Besance
 establishments,  Civil  Aviation
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 (Ghrj,  है: 1 ह  Shastyi)
 Reserve  Bank  of  India,  Hospjtais,
 Corporations,  Local  Bodies,  Uni-
 versities  and  Bidi  industries.”  (12)

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  beg  to  move:

 Page  j,  bne  9,—

 after  “employee”  insert—

 “whether  employed  in  public
 undertaking,  departmental  under-
 taking,  Corporations  of  Central
 and  State  Government”  (13)

 SHRI  DINEN  BHATTACHARYYA
 (Serempore):  I  beg  to  move:

 Page  line  0,—

 after  “employee”  inser?—

 “whether  he  is  working  in  a
 private  aid  or  public  sector  un-
 dertaking  or  establistiment”  ९५४

 "फुर्र  १,--

 after  line  I7,  Ineert—

 Provided  that  the  minimum  bonus
 shall  be  ten  per  cent  or  one  hundred
 rupees,  whichever  is  higher:

 Provided  further  that  for  the  pur-
 pose  of  this  sub-aection,  the  word
 “employee”  shal]  also  inelude  every
 employee  of  the  Central  and  State
 Government  and  ali  public  sector
 establishmente’’’  (18)

 SHRI  RAMAVATAR  SHASTRI:  3
 beg  to  move:

 Page  ,  line  0.—

 after  “employee”  insert—

 “including  those  of  Railways,
 Posts  and  Telegranhs,  Teieghones,
 Defance  establigments,  _  Civil
 Aviation,  Reserve  and  Co-operative
 Banks,  Hospitals,  Corporations,
 Lota):  Bodies,  Univecsitieg  Medical

 Tep@ecntatives,  Bidi  and  Bagineer-
 ing  industries,”  (20)
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 Page  l,  Une  lipo

 after  "1973"  iasert—

 Pica
 fh  the  subsequent  years”

 (a1).

 SHRI  5.  M.  BANERJBE:  fT  beg  to
 move:

 +

 Page  i,  line  9,—

 after  “employee”  tnsert—

 “including  employees  of  all  oub.
 lic  undertakings.  departmentally
 run  undertakinga,  Central  Govern-
 ment,  Banks,  e  Inaurance  Cor-
 poration,  General  Inaurance,  Tea-
 ching  and  Non-Teaching  Staff,  Hos.
 Pitals,  All  India  Radio,  Working
 and  Non-working  Journalists,  State
 Governmente  and  Local  bodies.”
 (27)

 Page  f,—

 Gfter  line  1%  insert--

 “Provided  that  the  minlmum
 bonus  shal]  be  ten  per  cent,  or
 Rupees  one  hundred  and  fifty,
 whichever  is  higher:

 Provided  further  that  for  the
 purposes  of  this  sub-section  the
 word  ‘employee’  shal!  aleo  include
 employees  of  all  publie  usdertak-
 inge,  departmentelly  run  under-
 takings,  Central  Government,
 Bande,  Life  Insurance

 ee
 oration

 General  Insurence,  aching  end
 Non-Teaching  Steff,  Haspitaie,  All
 India  Radio,  working  end  Non-
 working  Journalista,  State  Govern-
 ments  and  Lota]  bodies.”  (2B)

 MR.  DEPUTY-SPEAEER:  Stell  I
 put  the  atsendments  to  the  House?

 SHRI  S,  mM  BANZEJEP:  {  want  to
 speak  on  my  amendments,

 SHRI  RAMAVATAR  SHASTRI:  I
 also  want  to  epee’  +
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 MR  DEPUTY-SPEAKER:  Then  how
 €an  you  Aish  it  by  5.30  pm?

 SHRI  S.  M.  BANERJEE:  The  time
 dyes  been  fixed  for  the  atstement  of
 the  hon.  Minister,  Shr:  Swaran  Singh,
 and  not  for  this.

 MR.  DEPUTY-SPEAKER:  There  is
 eo  Hailf-an-Hour  discussion,

 SHRI  S  M.  BANERJEE:  Then  this
 can  continue  tomorrow.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  The  Half-an-Hour  D{scus-
 sion  may  be  postponed  by  ten  or  5
 minutes.

 SHRI  S.  M.  BANERJEE:  Let  the
 Half-an-Hour  Discussion  be  postponed
 to  some  other  day.

 SHRI  M  6  DAGA  (Pali):  No;  it
 cannot  be  postponed  to  some  other  day.

 SHR1  K  RAGHU  RAMAIAH:  Mr,
 Banerjee,  do  not  bother  about  Half-
 an-Hour  Discussion  now.  Let  wus
 finish  this  Bill.

 SHRI  S.  M  BANERJEE:  We  want
 voting  also.

 SHRI  K.  RAGHU  RAMAIAH:
 Everything  wiil  be  allrizht.  Mr.  De-
 puty-Speaher,  Sir,  I  am  suggesting  that
 we  may  postpone  the  Half-en-Hour
 Diaereion  by  a  few  minutes.

 MR.  DEPUTY-SPEAKER:  I  have
 Bo  objection

 SHRI  5.  M,  BANERJEE:  I  have  algo
 zo  objection,  sir.  ButI  would  like  to
 #peak  on  my  asmendments,  Not  more
 than  two  minutes,

 My  first  amendment  is:  :

 “yam?  4  ie  9००
 after  “empisyee”  insert—

 “whether  employed  in  pubile
 Goéertaking,  departments)  under-
 wakihg  or  Centre]  Governnent”.”

 BHADRA  7,  IB85  (SAKA)  Bonus  (Amd*t.)  448
 ‘Bilt

 My  eecond  amendment  reads  88
 follows:—

 “Page  line  =
 after  ‘'l972"  ineert—

 “and  subsequent  years’’.”

 The  hon,  Minister  has  said  that,
 When  they  bring  a  comprehensive
 legislation,  all  these  things  will  be
 considered.  Even  after  the  publica-
 tion  of  the  interim  cegort,  the  work-
 ers  employed  in  the  departmental
 undectakings  of  the  Central  Govern-
 ment  were  not  considered  at  all.
 Can  he  assure  me,  Sir,  that  this
 Question  of  payment  of  bonus  to
 Central  Government  employees,  in-
 cluding  those  who  are  working  in
 the  departmental  undertakings  like
 Railways,  Defence  and  2.&T.,  will
 also  be  taken  into  consideration?
 Also,  Sir,  this  should  be  made  ap-
 plicable  for  the  subsequent  years
 also.  A  very  meagre  request  waa
 made  by  Shri  Sreekantan  Nair  and
 Stephen  that  this  might  cover  973
 slso,  but  the  Minister  has  rejected
 it  by  saying  that  he  wants  to  bring
 a  comprehensive  legislation.  We  are
 tired  of  this  ‘comprehetsive  legisla-
 tion’.  Let  us  make  this  legislation
 which  is  before  us  a  comprehensive
 one  or  let  us  at  least  amend  cer-
 tain  things.  I  would  request  the
 hon.  Minister  to  give  a  second
 thought  to  this  and  to  hurriedly  pass
 it  Let  bim  eecept  same  of  the
 amendments  which  I  am  moving
 and  which  are  helpful  to  the  em-
 ployees.

 I  would  press  my  amendmerts  to
 the  vote

 i  cre  शास्त्री  (पटना)  :
 ,चपाध्यक  महोदय,  मैं  समेच्हमेंट  नं०  20  के
 न्यारे  में  कहना  बहता हूं हूं  a  रेल  गूजरों,  fro

 सब  tro  एवं  फशिफेन्स  कर्मचारियों  के  बारे  में
 श्री  सजी  कह  यूके  हैं  q  मैं  राजब  शक  सौर

 गेचयग्ररेटिस  अंक  के  कर्मचारियों  के  बारे  में

 कहता  चाहता  हे  --उतकों  भी  बीस  दिया
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 [aft  रामअवतार  शास्त्री]

 जाना  चाहिये।  हॉस्पिटल  कितना  महत्वपूर्ण
 काम  करते  है,  उन  के  कर्मचारियों  को  इस  के

 परन्तु  मे  लाना  चाहिये  ।  कारपोरेशन  लोकल-
 बाडीज  विश्वविद्यालयों  के  कर्मचारी  एव
 मेडिकल  सिप्रेंजेन्ट 7  को  भी  बोनस  म्रिलता

 चाहिये।  अंडिंकल  रिप्रेजैन्टेटिल्ज  मौर  विषय-
 विद्यासय  के  कर्मचारियों  को  नापने  भ्र भी  तक
 एकमत  नहीं  माता  है  t  art  कहते  हैं  कि  हम
 उसके  लिये  कानून  लायेंगे,  लेकिन  सभी  हक

 नही  ला  सके  a  इसलिये  उनके  लिऐ  कोई  कानून
 बनाइये  कौर  उन  को  बोनस  के  पर व्यू  में  ताइपे  |

 बीडी  मजदूरों  की  कायिक  स्थिति  ब्याज

 बहुत  खराब  है  ।  वे  घरा  में  काम  करते  है
 कारखाना  मे  काम  करते  है  लेकिन  उसको  भी
 बोनस  नहीं  दिया  जाता  छोटी  छोटी  इजी-
 नियमित  दृष्डस्ट्रेज़  मे  काम  करने  वाले  लोगो
 को  भी  श्राप  बोनस  देते  की  व्यवस्था  खोजिये,
 क्योकि  राज  सकती  मानवीय  सदस्यों  ने  कहा
 है  कि  स्थिति  बदल  रही  है  महंगाई  बढ़  रही
 है--जब  हैम  धोरों  को  बोनस  देते  हैं  तो  फिर
 इनके  साथ  विमाता  जेसा  व्यवहार  क्‍यों  हौ
 सब  तरह  के  मजदूर रो  एक  कर्मचारियों  को  बोनस
 दिया  जाना  चाहिये  मत  इस  तरह  का  कानून
 'हाइवे  ताकि  तमाम  लगा  का  इसमे  शामिल
 क्या  जा  सके  !

 SHRI  DINEN  BHATTACHARYYA
 My  first  amendment  is  almost  of  the
 tame  nature  as  that  of  Mr  S  M
 Banerjee's  and  others,  wiz,  after  ‘am-
 ployee’  snsert—

 “whbetber  he  (8  working  In  a  pri-
 vate  or  public  undertaking  or  esta-
 bisshment

 Further,  I  have  asid  that  tor  the
 Ourpoee.  of  thy,  section,  the  word
 employee’  shall  also  include  every

 employ#e  6  the  Central  ing  Sifate
 Gove:  nmerts  esd  al]  public  sectors  sa-

 a
 This  i  ve  le

 Why  there  be  any  a

 Hon
 between  de  employs  uid  an-

 ates  war  wide  by  ade  ag  I
 part  abel  sg the  Dar  epee  Fail
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 MR  REPUTY-GPEAKER  You  have
 made  that  point

 SERI  DINEN  BHATTACHARYYA:
 Durgepur  Steel  emtbieyees  will  get
 but  the  persons  Whé  wre  conned
 with  the  Govermment  undertaking
 dinktly,  domég  clerical  er  otber
 jobs,  will  not  get  the  bohus  m_  the
 same  Durgepur  area  In  Calcutta  the
 Government  Press—bhoth  Central  and
 State  Government  presd  workers  sre
 not  getting  There  are

 4
 centive  sy¥s-

 tems  in  same  sections  the
 ad taranjan  Locomotive  factory  ey

 ‘are  not  getting

 MR  DEPUTY  SPEAKER  You  are
 repeatmg  what  you  said  dunng  the
 general  discussion

 SHRI  DINEN  BHATTACHARYYA’
 Again  snd  again  we  have  to  repeat
 For  the  last  75  years  we  hive  been
 repeating  that  tbis  should  be  raised
 to  10  per  cent  but  thst  has  not  been
 done  So,  we  will  have  to  repeat  it
 again  870  again  that  they  should  make
 any  discrimination  between  one  em-
 ployee  and  another

 MR  DEPUTY  SPEAKER  You
 have  done  that

 SHRI  DINEN  BHATTACHARYYA  *
 Yes,  Sir

 MR  DEPUTY-SPEAKER  You  have
 repeated

 SHH]  DINEN  BHATTACHARYYA
 They  are  makmg  discrimination  and
 thet  ia  why  we  are  repeatthé

 MR  DEPUTY-SPERAKER  Yob  have
 done  it

 SHRI  DINEN  BHATTACHARYYA:
 So,  I  come  to  my  pomt,  Beat  the
 Minister  bey  got  steted  regarding  the

 pantum  of  the

 मा

 छह  to  be

 ete

 ६
 aa
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 MR.  DEPUTY-SPEAKER:  Let  nim
 reply.

 SHRI  DINEN  BHATTACBARYYA:
 86  has  not  yet  done.

 MR.  DEPUTY-SPEAKER:  He  will
 reply

 SHRI  DINEN  BHATYSACHARYYA:
 Then  I  will  appeal  to  you  to  ask  him
 to  at  least  reply  to  thie  paint.  Actuslly,
 the  real  wages  are  going  down.  There-
 fore,  he  must  compensate  i€  by  raising
 the  quantum  of  the  minimum  bonus.

 भी  सब  fora  (बांका)  प्रत्यक्ष  महो-

 दय,  मन्त्री  प्रमोद  मे  मेरी  आशंका  है  कि  मे

 हमारी  सभी  बातों  को  बाके  हो  तड़ी  इसलिए

 कुछ  समझौता  करें  q  मेरी  राय  में  तो  सभी

 कर्मचारियों  की,  मजदूरों को  क्रोनर  देता  चाहिए

 बिला शर्त,  लेकिन  गुर  तत्काल  देने  के  लिए

 बयार  नही  है  तो  कम  से  कम  जो  ब्यापर्तरक

 प्रतिष्ठान  है,  कम  शियल  एस्ट्रेडिसफयेन्ट्स,

 उनको  तो  कम  से  कम  बो चुस  देकर  एक  धष्छा

 शुभारम्भ  करे  1  मैंने  कहा  है  कि  रेल  बेड  झगर

 निजी  क्षेत्र  में  होती  ती  बह  मुनाफे  के  लिए

 चलती  भार  बहा  पर  बोला  खिलता  !  भ्रम  टीका
 में  रेलवे'  लिखी  क्रेज  में  हैं  सनौर  हमारे  यहा

 सावंजमिक  खोज  में  हैं  कया  इसलिए  भाप  उसको

 दण्डित  करेगे  ?  तरीका  में  टेलिफ़ोन  निजी

 करमें  है  प्लोर  हमारे  यहा  सा वेग निक  न्र  में

 क्या  इसलिए  उनको  श्राप  सजा  दे  रहे  हैं  ?

 उसी  तरह  से  ख्षबिलियन  डिफेन्स  हस्टेब्सिश-

 मैन्क्स  है।  हथियार  कौर  बारूद  प्रोग्रेस  आर

 बिटन  मे  भो,  साजो  a  &  waar  है  शौर  हमरे

 यहा  सरकारी  क्षेत्र  मे  बनता  है  क्या  इसलिए

 आप  उनको  फासो, झ  ह... ड  2.  एमसीए  मरा
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 BET  कि  इस  छह  रेल,  कूफ्यून  ढाक-
 भर,  तार  धौर  सिविलियन  डिफेन्स  एम्प्लाइज

 के  लिए  झेनड  देखा  झाइमा करे करे  q  प्रो  ईस्ट
 वाले  चूकि  ह ८ (6  लेकर  बादे  हो  जाते  हैं  इसलिए

 ६.6  उन्हे  बोखुम  बेते  हैं।  मैं  कहता  चाहता  हूं

 कि  विगत  साल  ज़्म्यई  महानता  पालिका
 ने

 एक  राय  से  अपने  कमजोरियों  को  बोन  स  देने  का

 कूंललालिया  लेकिन  दमें  धागा  किसने  डाला?

 रहती  पटेल  ते  नही  स्क  पहले
 राज्य  रफ्तार

 ने  शद्ध  हवाला  छह  उसके  बाद  प्रधान  एल्बी  की

 सरकार  ने  'ुडगा  डाला  जब  स्थानीय  निकाय

 अपने  छज्मेबारियों  को  अपनो  शाम दर् ती  से

 बोनस  देते  के  लिए  तैयार  है  तो  उसमें  अडिगा

 डालते  का  काम  किया  गया  है  इसलिए  उस

 पाप  का  क्षालन  करने  के  लिए  बाप  कम  से  कम

 रेलवे  को,  डाक,  टेलीफोन  मौर  सिविलियन

 डिटेल्स  एम्प्लाइज  को  देते  ®  बात  करे  मैं

 मात  लगा  सब तोता  |

 Bonus  (Amdt.) "  att

 SHRI  RAGHUNATHA  REDDY:
 Aa  Ihave  already  stated  thia  ia  a
 very  iimited  measure  tringing,  833
 per  cent  as  bonus  in  tlua  year  ag  it
 was  done  in  the  last  year,  That  is
 why  I  am  not  going  into  the  various
 points  which  have  been  raised,  which
 though  relevant,  are  not  immediately
 voncarned  with  the  Sil]  before  the
 House,  After  the  Bonus  Review  Com-
 mittee’s  recommendaitona  are  avall-
 able,  the  point  raisag  by  Shri  Bhatta-
 charyya  about  raising  this  jo  tan  per
 cent  and  the  point  arsed  by  Shri
 Madhu  Limaye  about  variots  commer.
 cial  establishments  will  be  icoked  into
 and  further  action  taken  in  the  fight
 ०१  their  recommendations.  As  such,
 I  am  not  now  if  a  Posifion  to  acbeps
 the  amendments.

 MR  DEPUTY-SRBAKER(~  Shall  I
 put  them  together?
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 SARIS  M  BANHRIET  Please  pet
 No  8  ०

 MR  DEPUTY-SPEAKER:  Ail  right
 The  question  us,

 SHRI  DINEN  BHATTACHARYYA:
 It  »  the  asme  as  Me.  lt,  We  may
 take  it  up  ajmultaDeously

 MR  DEPUTY-SPEAKER  In  that
 case  no  votilig  can  take  plece,  becouse
 you  canpot  vote  on  a  nwmber  of  am-
 endments  together  You  can  vote  only
 on  one  emenémenst

 Now,  I  am  puttmg  amenément  No
 6  to  the  vote  of  the  House  The  quee-
 ton  38

 Page  l,  Ime  9,  —

 after  “ersployee”  insert—

 “whether  employed  in  public
 underteking,  departmental
 undectamng  or  Central
 Government”  (6)

 The  Lok  Sabha  dtweled

 Diviaon  No  4]  7788  bra

 AYES

 Banere,  Shr:  Hamendra  S8iDgh
 Banerjee,  ह. क  8  M

 Bhagirath  Bhanwar,  Shri
 Bhattacharyya,  Sbn  Difed

 AUGUST  30,  973  Bonus  (Amdt)  Bali

 Noks

 Aopalanssdu,  हा
 Arad,  Shri  Bhagwat  Sha
 Baner,  Shnmah  Mukw
 Basappa,  Shri  K
 Besumatari,  Shri  D.
 Bhagat,  Shri  8  R
 Bhargeva,  Bhr:  Basheswer  Nath
 Bhatia,  Shn  Reghunandan  Lal
 Brahmandandy,  806  Swarnj
 Butta  Smgb,  Shri
 Chakieshwar  Smgh,  Shri
 Chendrsiea  Presad,  555
 Chaturvedi,  Shn  Roban  Lal
 Chaven,  Shr:  Yeshwantrao
 Daga,  Shri  M  C
 Daibir  Smgh,  Shri
 Derbara  Singh,  Skin
 Das,  Shn  Anad)  Charen

 Das,  Shri  Dharnidhar
 Dhamankar,  Shn
 Dwivedi,  Shri  ध डस्क्रिसाए?
 Eogt,  Shri  Biren
 Ganesh,  Shn  K  B&
 Gangsdeb,  Shri  P
 Gommngo,  Gan  Girfdhar
 Gotkhinde,  Shri  Annsashed  ५
 Hensda,  Shn  Subodh
 Han  Kishore  Singh,  Shn
 Inhaque,  Shri  A.  KX.  Mf
 Jafiey  Genet,  Soy  C  K

 wha,  Shri  Cbiranjip
 Kadam,  Shst  J  G,
 Kafiag  Dr
 Kagur,  । 1  Sct  हर
 Kavde,  1... ह  B..2.  ass

 Ent  फिर  के Kotmki,  ह... क  7
 KotsmtewO,  |...  A.  KE,

 364
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 Koga,  कल  C.  H.  Mobamad
 Krishnan,  Shri  G.  Y.
 KuilkaraS,  Shri  Raja
 Kureel,  Shri  B.  N
 Kushok  Bakuld,  Shri
 Lakkappa,  Shri  Kx
 Lakahminarayanan,  Shri  M.  R.
 Maharaj  Singh,  Shn

 Malaviya,  Shri  K.  D.
 Mallikarjun,  Shri
 Mandsi,  Shri  Jmgdish  Nerain
 Maurya,  Shri  8.  P.
 Mirdha,  Sbri  Nathy  Rem
 Mishra,  Shrj  G.  S.
 Mishra,  Shri  Jagannath
 Myra,  Shn  5.  N.
 Mohammad  Yusuf,  Shri
 Murthy,  Shri  B.  S.
 Natk,  Sari  H.  V.
 Negi,  Shn  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Sbri  Karthik
 Pamulh,  Sbm  Parippornanand
 Pandey,  Shr  Demoasr
 Panigrahy,  Shn  Chintamani
 Partap  Singh,  Shri
 Patel,  ह... ८  Netwariel
 Patil,  Shri  zg  V,  Vikhe
 Patil,  Shri  KEmshnarao
 Patil,  Siuj  T.  A.
 Qureshi,  Shri  Mohd.  Shefi
 Raghu  Ramah,  Sbri  XK.
 Rajdeo  Singh,  Shri
 Ramabekhsr  Prasad  Singh,  fri
 Rao,  Shri  M.  6,  Sanjeevi
 Rao,  Shri  P.  Ankbieedu  Prasda
 Rao,  Shri  Puttabii  Rams
 Ratha,  Shri  Umad  Singh
 Ravi,  Shri  Vayalar
 Richhatiye,  Dr,  OwPd  Dep  -

 Sumants,  Ghri  Ss.  C.
 Sankats  Praseé,  Dr.
 Sarkar,  Shri  Sakt:  Kumer
 Sevant,  Shri  Sbankesrao
 Shankaranand,  Shri  B.
 Sharmhe,  Shri  A.  P.
 Shenoy,  Shri  P.  R.
 Shivnath  Singh,  Shri

 Soagh,  Shri  Vistrwanath  है... क

 Sinha  Shr  Nawal  Kishore
 Tewari,  Shri  Ghaoker
 Tula  Ram,  Shri
 Verma,  Shri  Sukfideo  Presad
 Yadav,  Shri  Karan  Singh
 Yadav,  Shn  R  P.

 MR.  D2PUTY-SPEAKER:  The
 result®  of  the  divimon  is)  Ayes:  i5,
 Noes:  95

 The  motion  was  negatived.

 MR.  DEPUTY-SPGAKBR:  Now,  I
 shali  put  ail  the  rest  of  the  amend-
 mente  to  the  vote

 Amendments  Nos  7  to  9,  12,  18,  Wm  18,
 20,  23,  27  and  28  were  put  and  nega-
 ६80०६

 MR  D@PUTY-SPRAEKER:  The
 Question  is:

 “That  Clause  2  stand  part  of  the  Bill”.

 The  notion  was  adopted

 Clause  2  was  added  to  the  Jnl.

 Clause  8—  (Amendment  of  sechon  28)

 MR.  DEPUTY-SPEAKER:  Are  you
 छह  your  emendment.  Shri  Ram-
 avewr  Gags?

 i  नक  लालक  अनन्डेका
 oer

 ‘aed  fe  recorded  ‘his  vols:
 Kou:  कता  Mohidter Mag  den

 '
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 SHRI  RAMAVAPAR  GHAGTRE.  I
 beg  to  move

 “Page  9,  ime  Baw

 after  S979"  iteert—

 "and  m  the  subsequent  yeare”
 (28)

 MR  DEPUTY-SRRARER  I  shail
 now  .put  she  amepdmynt  to  चबाजैके

 Amendment  No  23  was  put  and  ngga-
 tvett

 ME  DEPUTY-SPEAKER  The
 question  ww.

 "That  Clause  8  stand  part  of  the
 Bill”

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bzil

 Clause  4—  (Amendment  of  section  9)

 SHRI  MADRU  LIMAYE  (Banka)
 T  bey  to  move

 “Page  2,  hne  ],—

 after  ‘emplayee’  msert—
 a  ncluding  ployees  in  all

 pubic  undertakings  and
 commercial  establishments  such
 as  Rallways,  Posts  and  “Tele-
 geaphs,  and  Telephones,  “ivflian
 Defence  establishment,  notwlth.
 standing  whether  departmen-
 tally  run  or  run  by  autonomous
 vorfdratiods  frotwithstanding
 anythuig  contained  in  any  of

 »  she  provisions  of  this  Act”  (10)

 SHRI  MADHU  GEMAYER  ट.  to
 move

 ६.  2,  ‘Itye“i8,—
 -

 after  “I972"  {het

 “and  everv  Wd  bstiftieh?.  pear?
 «mer§)}).

 AVIGOUT  S07  Bonus  (Amdt)  Bi  see

 SHRI  SEMASATAR  SHASTRE  7
 beg  to  move:

 Page  2,  line  6,—
 omu  “percentage  of  the”  (i5)

 SHRI  5  M  BANEEOHE.  १  beg  to
 move;

 Page  2  lines’?  and  3,—

 omit  “or,  as  the  cite  may  be,
 partly  by  remsttance  for  cre‘iting
 #  Gis  provitient  ftmd  accommt  and
 partly  in  cath”  5803,

 SHRI  RAMAVATAR  SHASTRI  १३
 beg  to  move

 Page  2,  line  0,—after  ‘l0372’  snsert—~
 ‘and  in  the  subsequent  years’  (26)

 Page  2,  bne  28—cfter  ‘'l972
 tnsert—and  in  the  stébesgeent  years’
 (26)

 SHRI  8  M  BANERJEE  I  beg  to
 move

 Page  3,  nine  I!,—after  ‘employee
 इशरत--  includiag  enployees  of  all
 Publhe  urdertalangs,  departmentally
 run  undertakings,  Central  Govern-
 ment  Bsnks,  Tdfé  Insurance  Corpo-
 ration.  Genera]  insurance,  Teatung
 and  Non-Teaching  etaff,  Hegspittals,
 All  India  Radio  Wortang  and  Non-
 working  Journalists,  State  Govern-
 ments  and  Locs]  bédbes”  (29)

 DR  LASMINARAYAN  FANDEYA
 (Mandsaur)  I  beg  to  move

 Paget,  Ene  l];~far  हद  =uelvyee’
 substitute-—“ail  thase  empiayees
 working  in  Railways,  Posta  and
 Telégrepha,  Telephones  and  Defence
 Industrima.”  (335,

 MR  DSPUTY-SPZAKER  ll
 these  amendmetts  have  been  moved
 I  shal.aidw  pot  them  #0  ह... ड

 Ag  ae
 Sar  8  M  BANERJEE.  I  would

 “*ketignetafeml'No,  48746  be  itut  to
 vote  epAmRing  pe
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 MR  DEPUTY<SEEARRR:  J
 Question  ia:

 “Page  2,  line  7  and  6,

 omit  “or  88  the  case  may  06,  pastly
 by  remittance  fpr  evediting  in  is
 provident  १४००  Account  and  Dartly  in
 cash...  (18).

 Let  the  Lobby  be  eleered.

 MR  DEPUTY-SPEAKER:
 question  8°

 Page  2,  lbeea  7  and  &,—

 omit  or,  as  the  case  may  be,  partly
 by  remittance  for  créditlng  in  -his
 provident  fusd  acaount  and  nacthy  #
 cash”  aa).

 The  Lok  Sabha  devided.

 Division  No  5]  117.45,  hes.

 ATES

 Banera,  Shri  Hamendra  Singh

 Banerice,  Shri  S.  M

 Bhaglrath  Bhanwas,  Shri

 Bhattacharyya,  Shri  Dinen

 Bhaura,  Shri  B.  S.

 Chandrappan,  Shri  C.  K.

 Dandavate,  Prof.  Madhu

 Joshi,  Shri  Jagaonathrao

 Koya,  Shri  C.  BH,  Mohamed

 Limaye,  Shri  Madhu

 Mavaisankar,  Shri  P  G.

 Pandeya,  Dr.  Laxguinarailn,
 -SeUny,  ‘Shat.8.-8. a  x

 x

 ‘Serine.  Ranen

 Shast  |.  Beangtes:

 Singh,  Sbri  0.  N.

 Verma,  Shri,Phoot  Gharid,

 The

 BHADRA  a  4MA5  (§4KA)  Bonus
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 Ahmed,  Shri  ¥.  A.
 Ambenb,  Shri
 Appalanaidu,  Shri
 Asad,  Shri  BRagwat  Jha
 Banerji,  Shrimati  Muky!
 Basappa,  Shri  x
 Basumatari,  ह. 2  D.
 Bhagat,  Shri  B.  R.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghwnaodan  Lal
 Brahmanandji,  Shri  Swami
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri
 Chaturved:;,  Shri  Bohan  hal
 Chhotey  Lal,  Shri
 Daga,  Shri  mw.  C.
 Dalbir  Singh,  Shri
 Darbara  Singh,  S¥ri
 Des,  Shr:  Anad]  Charan
 Das,  Shri  Dharnidhar

 Dhamankar,  Shrl

 Dixit,  Shri  Jagdish  Chandra
 Dwived:,  Shri  Nageshwae
 Engti,  Shri  Biren  —:
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Gavit,  Shri  T,  H,

 Gill,  Shri  Mohinder  Smgh

 Gomango,  Skri  Glridhar

 Gotkhinde,  Shri  Annasaheb

 Gowda,  Shri  Pampan

 Hansda,;  Shti  8७9७५

 Hari  Kishore  Singh,  Shri

 Ishaque,  Shri  A.  K  M.

 daSer  Sharief,  Shri  0.  K.

 his  Bhi  Chirensti
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 Kadam,  Sbri  2.°G:
 Keilas,  De:  *«  ‘.

 Kapur,  Shri  Sat  Pal
 Kavade,  Sbri  8.  R.
 Kedar  Neth  Singh,  Shirt
 Kinder  Lal,  Shrf
 KotoKi,  Shri  Litsdbar
 Kotrashetti,  Shri  A.  Ky

 Kriehnap,  Shri  G,  ्

 Kulkarnt,  Shr  Raya
 Kureel,  Shri  B.  N.-

 Kushok  Bakula,  Shri

 Lakkapps,  Shri  EK.

 Laksturoserayanan,  Shri  M.  R.

 Laskar,  Shri  Niber

 Malaviya,  Shri  हयी  )P.

 Mallikarjun,  Shri

 Mandal,  Shri  Jagdish  Narain

 Maurya,  Shri  28.  P.

 Mirdha,  Shri  ०४४७  Ram

 Mishra,  Sti  Q.  S.

 Mishra,  Shri  Jagannath

 Misra,  Sari  S.  N.

 Modi,  Shri  Shrikishan

 Mohammad  Yusuf,  Shri

 Murthy,  Shri  ‘B.S.

 Naik,  ShriB.V.  +

 Nem,  Shri  Pretap  Singh

 Nimbelkar,  Shri

 Oraon,  Shri  Kartik

 Painuli,  Shri  Pampaornananda
 Pandey,  Gist  Qader.  ,
 Panagratd,  487  CRintamant  oe

 Paréap  Giagh  ,:Shri

 The
 eo

 aie  ऊ "The
 2

 Noss:  Shri  zg  @urysilasdyehe "etd

 'WOGORT  i073.  Bonus  (Aide)  Bit  ge

 Patel,  ्  Natwat  rai:
 Patil,  Shri  EB.  ¥.  Vikhe
 Patil,  Shri  Krisnsrso

 |

 Patil,  Shri  T,  A.
 Qureshi,  Shri  Mohd  Shas
 Raghu  Ramatah  Shri  x,
 Rajdeo  Singh,  Shri
 Ram  Dhan,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rao,  Sbri  M.  5,  SanSeevi
 Rao,  Shri  P.  Ankineedu  Fraseda
 Rao,  Shri  Pattebhi  Rama
 Rathia,  Shri  Umed  Singh
 Ravi,  Shri  Vayalar
 Reddy,  Shri  K.  Kodsnda  Rami
 Reddy,  Shr:  M.  Ram  Gopal
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sain:,  Shr:  Mulkj  Ra;
 Samanta,  Shri  8.  5
 Sanketa  Prasad,  Dr.
 Sarkar,  Shri  Sekti  Kumar
 Savant,  Shri  Shahkerrao
 Shambhu  Nath,  Shri
 Shankaranend,  Shri  B,
 Sharma,  Shri  A  ?.
 Shenoy,  Shri  P.  R,
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Nawdt  Kishor
 Swaminathan,’Shr?'R.  Vt  '

 Tewari,  Stiri  Shankar
 ‘  '

 Tula  Ram,  Shri
 Verma,  Shri  Gukhdeo  ह / 1. ह  *

 Yadav,  Shri  Keri  Singh  ve

 Yadav,  1... ली  WE  '  ५

 MR,  DEPUTY  -GPRAEER>  The  २७.
 aultf:  of  the  Gixisign  ia;  Ayes:

 ah

 Pe. cg  a
 hia

 Ghri  WigenS  ‘vaateeel  =
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 MR.  DEPUTY  -&PEAKER:  4  च् DoW  put  all  the  rest  of  the  emnd-
 ments  to  vote.

 Amendments  Nos.  10,11,15,  28,  28,  29
 and  35  were  put  and  nagaticed.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 a
 Clause  ६  stand  part  of  the

 3 a Zz
 The  mation  was  adopted.

 Clause  4  was  added  to  the  Bill,
 Clause  1,  the  Enacting  Formuia  ond

 the  Title  were  added  to  the  BAN.
 SHRI  RAGHUNATH  REDDY.  I

 move:

 “That  the  Bill  be  passed”.
 MR.  DEPUTY-SPEAKER:  Motion

 moved;

 “That  the  Bi)  be  pamed”.

 wf  रामावतार  शोधों  बोनस  देने  के
 बारे

 में  बिल  सदत  में  पास  होने  जा  रहा  हूं  1
 मैं  समझता  हू  कि  सरकार  दोहरी  देती  अपना

 रही  है,  कुछ को  सौतन  दे  रही  है,  देने का  फैसला
 कर  रही  है  कौर  कुछ  को  नही  देने  का  फैसला

 कर  रही  हैं।  यह  मुनासिब नही  है  |  जब  आप
 पब्लिक  सेक्टर  के  फर्मे णा रियों  को  बोनस  देते

 हैं  सो  कोई  बजह  नही  है  कि  सरे  जो  धापके ही
 पब्लिक  सेक्टर  मे  हैं,  रेलवे  में  है,  to  एण्ड
 टी०  में  हैं,  शिफेत्स में  &  सिविल  एविएशन  मे
 हैं  या  राज्य  सरकारों  के  कर्मचारी है ंहैं उनको
 बोनस  न  विधा  जाए  y  इसी  तरह  से  तमाम

 मजबूर  बने  को  चाहे  तरह  की काम  करता
 हो,  राजकीय  क्षेत्र में करता हो  g  tt  खजकीय

 क्षेत्र  थें  करता  हर,  दिल्ली  क्षेत्र  में  करता हो,  सभी
 को  बोनस  दनि  का  सिद्धान्त  स्वीकार  किया
 जाना

 =

 q  यहाँ  वह  कहा  हम  बका है कि दे कि  दे
 बारह  चहीते  काम  करते है  कौर  उनको  तेरह
 मीलों  की  Rif  wa  ते  कम  मिलनी  ध.  |
 वह  उनका  हर  Sep  अधिकार  है  +  ह. ६  «
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 का  कमाया  हुमा  पैदा  मालिकों  के  यहा  या
 सरकार  के  यहाँ  जमा  है  जो  उनको  मिलना
 चाहिये ।. '

 मी  एक  मानवीय  सदस्य  ने  कहा  कि
 सतरह  भारतीयों  के  बोट  से  बोनस  नहीं
 सिलता  |  यहां  हम  जाकर  तरह  हैं  सेकी
 बाहर  करोड़ों  कोश  लोने  हैं।  रेल  कर्मचारियों

 में  बहुत  बेचती  है  इस  सवाल  को  लेकर  t  भाल
 इंडिया  रेलदे मस  फेडरेशन  थौर  एन०  एफ०
 कराई  धौर  ने  होती  के  सवाल  को  लेकर
 स्ट्राइक  बैलट,  हडताल  का  बैलट भी  सिया  था
 कौर  लोग  को  बडो  उम्मीद  थो  कि  ये  लोत
 हडताल  करेंगे  ।  साल  इण्डिया  रेलवे-मैंन
 फेडरेशन  ते  27  ध्वस्त  की  तारीख  भी  इसके
 लिए  हिविभधियत  कर  दी  थी  t  लेकिन  हू  हुई  नही  t
 जिससे  सर्व/  को  निराशा  हुई  सौर  हमे  भी  तक-
 लीफ  हुई  कि  हंस  तरह  की  बात  हाल  इडिया
 रेस बै वैन  फैडरेशन  ने  क्‍यों  की  ौर  तारीख
 को  क्यों  हाल  दिया  या  स्ट्राइक  को  नवनीत
 र्क्पों  कर  दिया  q  में  रहता  चाहता  हू  कि  बोनस
 की  लडाई  एक  जबर्दस्त  लड़ाई  होते  जा  रही
 है।  रेले  जबूर  इसकी  तैयारी  कर  रहे  है  q
 झा  इंडिया  रेलवे  एम्प्लाइज  फानफेडेरेशन
 शौर  मान्यता  प्राप्त  कुतिया  बौर  लिबास

 घंटे  मरीज  के  मजदूर  इस  बाठ  पर  विचार
 कर  रहे  हैं  कि  वे  एक  कानेवेन्‍्सन  बुला
 कर  पहले  एक  हिन  की  प्रोजेक्ट  हुद तात
 करने  की  तेयारी  करेंगे  |  फैडरेशन  के  लोम
 पिछड़  गये  हैं।  हम  लोग  आयेंगे  ॥। उ  उनके  पीछे

 बसने  बाले  सोग  भी  हमारा  साथ  दें  शौर  सब
 मिल  कर  यह  शैथारी  करे,  ताकि  ह्य  बोनस
 जरूर  लें  t  में  चाहता  हू  कि  वह  नौबत  न  धाये
 भर  सरकार  रेल  कर्मचारियों  को  बोनस  देने
 का  एस् तन  कर  दे  ।

 प्रदान  मली  कौर  राष्ट्रपति  अपील  करते
 हैं  कि  हड़ताल  मे  करो,  लेकिन  'चमस्यारधों  #
 समाधान  नहीं  किया  जाता  है।  मैं  'चक्इता हैं ।  fr

 ह.
 ्

 सहित  तमाम  कर्मचारियों  कौर
 अन्द्रो, थो हलचल हने.

 पीस  हो.  हो,  सयदस्थी करे करे
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 कद  बह  फेम  नही  करेगा,  नो  ्यदोल्ड इब्यल
 का  मुकाबला  करता  पहनेगा,  जिसको  जनाब
 देही  सरकार  पर  होगी  |

 काता  RAGHUNATHA  REDDY:  Sir,
 these  are  not  new  points  that  have
 been  made  just  néw.  Thete  paints
 wetr  rassed  in  the  espin  debste.  Thase
 Points  have  been  answered  and,  a3
 I  seid,  this  ls  a  very  limited  megaure.
 Thotigh  thése  points  may  de  relevant,
 they  are  9०58०  the  scope  of  he
 very  \imited  rpeasure  that  is  .before
 the  House.

 नम

 DERUTY-SPEARER\  The
 Be  |  Mm  ig:

 at  the

 ser ay

 to  nd
 the

 ns  ty

 at

 प्  कण  व् passed  Bajy&  Sabha  \  be
 into  consifleraGon:

 MR.  DEPUTY-SPEAKER-  The
 question  is:

 ‘That  the  Bill  be  passed”
 The  motion  was  adopted.

 MR  DEPUTY-SPEAKER:  Now,
 ~we  have  got  seven  minutes  to  go.  Can
 you  finish  in  seven  minutes?

 SHRI  M.  0.  DAGA  (Pah):  How
 can  it  be  finighed  m  seven  minutes?
 It  has  to  be  extended.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAJAH):  It  may  be  extended
 by  the  time  we  last.

 MR-DEFVUI'Y-SPEAKER:  Yes,  we
 take  up_the  half-an-hour  discussion
 Mr  Daga.

 ~w

 1.  53  hra.
 HALF-AN-HOUR  DISCUSSION

 QUERTME,  \ALLOWANCR  PAID  IN
 vanous  Muvistares  anp  DrrARTMENTS

 "or  Cmetrat  “Governiitr  |  1
 a pee

 sie

 a  bere:

 re

 7  eX 7,  7
 ह)  | । ह  हगा  (वाली);  उपाध्यक्ष

 ४]  1  ¥
 प्रकट

 ‘4  ह
 कौ

 a
 महोदय,  27  ..  i873  कौ  मेरे

 Govt.  (HAN  DIA)

 फक अश है.  द...“  हे  रुपे  किरण  है
 wert  था  कि.  97I~78  में-सरकार  ने
 $3.37  साख  रुपया  स्प्गोपति  भत्ते,

 भोकाड़ज़ल  दाल,  के  रुप  के  बीया  t

 !  872-74  मैं, बह, एसस  शक कर
 90  29

 लाख  पाये  हो  गई  ।  एक  दूसरे  प्रश्न के  उत्तर

 में  मं  की  मौका  मे  बसाया  कभी  अेशसरमाइज्ड

 बको  थे  i969  में  405  64  लाख  नस्या

 970  में  488  43  साख  रुपया  =  1971

 2  664.63  लाख  गया  धौर  972  %

 7.36  वज़, बपय  प्रो वर टाइम  ए्ाउत्र

 के  रूप  लेना  गया  |

 रोवर  टाश्म  एलाउन्स  के संबन्ध  मे  पे

 कमीशन  ने  पुत्री  रिपोर्ट  ओनिडा  हूँ

 ‘The  total  expenditure  on  OTA
 in  al]  departments  including  the
 civilion  edtabli#shments  of  thé  Min-
 istry  of  Defence  came  to  Ra.  4i.59
 crores  in  9%i-.72,"

 पे  निवेश  ने  यह्  भो  लिख  है  फि  952

 ¥97]  तक  सेंट्रल  यवतंमेट  के  विभिन्न

 विभागों  का  परसेट  बढ़  गमा  t  इस  के  साथ  ही

 सर्वोपरि  भत्ता  की  धनराशि  भी  बढ़  गई  ।

 95i  में  हमारी  कुल  रैवेन्य  आमदनी

 4800  करोड  शप्  थो।  उस  करे  से  सरकार  ने

 nse.  करोड-दफ़ा  अर्वा  25  परसेंट,

 केवल  संविधि  क्य  |  कर  दिया,  जो  करे

 देश  की  पाए ले शन का  हनबल  0  6 परसेंट  हैं।

 बिल  यह  है  कि  सरकार मे  देश  की  रात

 परयुनेशठ ,  पर,  गानों  -में  रहने  बालों  भौर

 देशी  बना कूदो  पर,  किसका  काले  किया  है.

 नजिस  नेशनल  पहगिकम का का  50  बस्स  भाग

 पिलाता ही:
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 ar  यह  भो  पूछा  वा  कि  ध्ोपरटाइस

 एलियंस  देनें  को  कारण  1 1 अ  हूँ  कौर  वह
 क्वीं  दिया  जीती &  ।म  ज़ी  महिदेव  इंध  का  होम

 उत्तर  नही  दे  सके  ।  उन्होंने  बताया

 “THe  work  tn  officds  should  be  so
 organised  as  ordfharily  to  ४९
 capablé  of  being  done  during  the
 normal  office  hours.”

 Who  will  organise  that  work?

 ag  काम  किस  तरह  धाय ना इज  हता

 है  *  क्‍या  उस  को  करने  के  लिये  ज्यादा

 स्टाफ  रखो  गया  है।  में  कमीशन  ने  कहा

 है  कि  सेंट्रल  चवन मेट  के  रफ्तार  5  वरस:

 झोवरस्टारुड  है।

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  rise  on  #  point  of  order.  The  re-
 commendations  of  the  Pav  Commis-
 sion  are  under  study  by  the  Govern-
 ment  and  the  Goverament  employees
 are  meenng  a  group  of  Muusters  to-
 morrow  at  l2  o'clock  and  after  that
 the  decision  will  be  announced  Mr.

 Daga  ts  taking  advantage  of  the  most
 retrograde  recammendations  of  the
 Pay  Commission  Report,

 _MR.  DEPUTY-SPEAKER;  What  is
 thé  point  of  order?

 हाज़िरी  3s  Mf.  RANERJEE:  When  we
 aise  quéstioits  on  the  floor  of  the
 ouse,  Finance  Min{ster  sdys  that  the

 Governsperit  is  still  considering  the
 mattér  arid  he  did  nét  at  gil  commit
 anything  on  bedilf  of  the  Govern
 ment  ether  tits  why  dr  that-  way
 My  905६  a  Gree  id  that  ifiis  matte:

 Stir  fhe  decisit  on
 the  repdit  ह्  Cf)  Pah  Comniniétion
 has  '

 MR.  DEPUTY-SPEAKER:  ]  think
 we  have  to  interrupt  this  business
 for  @  tittle  while.  There  {  an  im-
 portant:  business,  which  bas  inter

 Tepercussions.
 al  te  his  speech  after  7

 7  eement  betioéen  378
 oves.  of  India  and

 Pok:  (8t.)

 Focti¢n  Mintstiér  bas  thade  his  state-
 dhetit  Cmterruptionis).  There  is
 nb  90866  of  3066  tn  that.  It  is  fis  point
 of  vidw,  ot  a  point  of  order.

 6  bre

 STATEMENT  RE.  AGRREMENT
 BETWEEN  GOVERNMENTS  OF
 INDIA  AND  PAKISTAN  SIGNED

 ON  THE  28TH  AUGUST,  973

 THE  MINISTER  GF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)-
 As  thé  House  ia  aware  a  Delegation
 led  by  the  Special  Emuasary  of  the
 Pnme  Mmistdr  of  India,  Shri  P  xX
 ftaksar,  visited  Rawalpindi  and  Ista-
 mated  and  held  discussions  with  the
 Pakistan  Delegation  led  by  Mr.  Aziz
 Ahmad,  Pakistah's  Minister  of  State
 for  Defence  and  Forelgr,  Affairs.
 from  24th  to  3lst  July,  1973,  During
 the  course  of  these  talks  questions
 relating  to  simnultaneous  ;ePatnation
 of  three  categories  of  persons  men-
 tioned  in  the  Jaint  Indo-Bangladesh
 Decilarstion  of  April  1%,  ‘1973,  were
 discussed  in  ful!  detail.  The  Painstan
 side  acknowledged  the  fact  that  the
 Joint  Indo-Bangladesh  Declaration,
 which  had  separated  political  con-
 siderations  from  the  humanitanan
 issues,  was  a  step  forward  and  paved
 the  way  for  an  early  resolution  of
 these  issues.  Some  progress  was
 made  in  defining  these  issues  and  it
 was  agréed  between  the  two  Delega-
 tions  that  a  point  had  been  reached
 where  further  consideration  by  both
 sides  wads  necessary.  In  pursuance  of
 this  detisinn.  the  discussions  wete
 resumed  at  New  Delhi  trom  8th
 August,  1978  and  continued  till  fhe
 है  August,  i973  Thiése  disruskions
 took  place  with  the  full  knowledge
 b¢  and  ith  consultdon  with  the
 Bangladesh  Government.

 Asa  result  of  these  tale,  an  agree-
 ment  was

 i

 Yesterday,  the  28th
 between  x  Govérn-

 dents
 ef  टल

 Pakietan,
 Ge  the  Table  of  the  House,  a  copy  of
 this  Agreement.
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 [Shrf  @¢ys20  Singh]
 The  Agreement  provides  for  the

 raaglution  of  the  humanttarian  pro-
 blema  resulting  from  the  canflict  of
 W971,  The  Agreement  envisages  the
 simultaneous  repéetriation  of  all  Pak-
 istani  prisoners  of  war  (excegt  195),
 the  repatriation  to  Bangladesh  of  all
 Bangalees  in  Pakistan  and  initially  a
 substantial  number  of  Pakistanis  now
 in  Bangladesh  to  Pakistan,  The
 time-schedule  for  the  completion  of
 repatriation  of  these  three  cate-
 garies  of  persons  will  be  worked  out
 by  India  in  consultation  with  Bangla-
 desh  and  Pekistan  as  the  case  may  be.
 It  is  further  sgrekd  that  the  Prime
 Minister  of  Bangladesh  and  Pakis-
 tan  or  their  deslgnated  represeanta-
 tives  will  thereafter  meet  to  decide
 what  additional  number  of  Pakistanis
 in  Bangiadesh  may  be  permitted  to
 return  to  Pakistan,  Bangladesh  has
 made  it  clear  that  it  will  participate
 in  such  a  meeting  only  on  the  basis
 of  sovereign  equality.

 The  immediate  implementation  of
 the  solution  of  these  humanitarian
 problems  is  without  prejudice  to  the
 reapective  positions  of  the  parties
 concerned  relating  to  the  case  of  95
 Prisoners  of  war.  In  the  meantime
 these  95  prieonet,  of  war  shall  re-
 main  in  India  and  no  trials  shall  take
 place  during  the  entire  period  of  re-

 atriation.  It  is  further  agreed  that
 angladesh,  India  and  Pekistan  in  a

 tripartite  meeting  will  arrive  at  a
 eettlement  of  the  question  of  these  95
 prisoners  of  war.

 In  arriving  st  this  Agreement  all
 three  countries,  Bangladesh.  India
 and  Pakistan,  made  constructive  con-
 tributions,  It  is  our  gamest  hope
 that  this  Agreement  shall  be  Oe
 More  step  towards  the  goal  of
 establishing  durshle  peace  in  the
 sub-continent,

 AGREEMENT

 The  Specfal  Reprezsentotive  of  the
 Prime  Minister  of  Indis,  Shri  P.  N.

 -Hakear  and  thé  Pakistan  Bfintster  of
 State  for  Defence  and  Foreign  Affatre,

 Govts.  ef  India
 and  Pak.  (St)  =

 Ris  Eeetienty  Mz.  हम  Abmed.
 held  talke  in  Rawalpind{  fum  July
 ”  ै...  July  3t,  073  and  in  New  Delhi
 from  August  8  to  August  28,  18973.
 Shri  P.  N.  Hakser  was  assisted  by
 Foreign  Secretery,  Shri  Eewal  Singh,
 Secretary  to  the  Prime  Minister,
 Sbrl  2.  N.  Dhar  Joint  Gecratarizs  in
 the  Ministry  of  Zxternel  Affairs,
 Shri  K,  P.  8.  Menon,  Shri  A  8.  Chib
 and  Dr.  S.  P.  Jagota,  and  Deputy
 Secretaries,  Sbri  K.  N.  Balighi  and
 Shri  Naresh  Dayal  The  Leader  of
 the  Pakistani  Delegation  was  assisted
 by  the  Foreign  Secretary,  Mr.  Agha
 Shahi,  Director  General  tn  the  Min-
 istry  of  Foreign  Affairs,  Mr  Abdul
 Sattar  and  Directors,  Mr.  Abdul
 Waheed  and  Mr.  Khalid  Saleem
 These  talke  were  held  in  the  context
 of  solving  the  humanitarian  problems
 set  out  in  the  Joint  Indo-Bangladesh
 Declaration  of  Aprii  1,  1973.
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 2.  During  the  course  of  the  talks
 both  at  Rawalpindi  and  at  New
 Dethi,  which  were  marked  by  mutual
 understanding  the  delegations  of
 India  and  Pakistan  reviewed  the  pro-
 gress  so  far  made  in  the  implementa-
 tion  of  the  Simla  Agreement  since
 they  met  Jast  in  New  Delhi  in
 August  ‘1972.  The  Spécial  RePresen-
 tatives  reaffirmed  the  resolve  of  their
 respective  Guvernments  expressed  in
 the  Simla  Agreement  that  "the  two
 countries  put  an  end  to  the  conflict
 and  confrontation  that  have  hitherto
 marreg  their  relations  and  work  for
 the  promotion  of  a  friendly  and  har-
 monious  relationship  and  the  estab-
 lishment  of  durabla  peace  in  the  sub-
 continent.”  In  this  cunasction  the
 Specia}  Represa@Matives  were  con-
 fident  that  the  repetriation  of  priso-
 nets  of  wer  and  nationals  of  Bangla-
 desb  and  Pakistan  wi]  generate  an
 stmosphere  of  renanciliatiam  and  thus
 contribute  to  the  bullding  of  a
 structure  of  durable  peace  in  the  sub-
 cootinent.

 3,  Destrous  of  solvitig  the  humani-
 tarfan  problemyg  restiting  from:  thei
 conflict  of  l97!  and-thti'  enabling  tie
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 vast  enajority  of  human  beings  re-~
 ferrég  in  the  Joint  Indo-Bangladesh
 Deckretian  ta  go  to  their  respective
 countries,  {ndia  and  Pakistan  have
 reaghed  the  following  agreement:

 (i)  The  immediate  implementa-
 tion  of  the  solution  of  these
 humanitarian  problema  is
 without  prejudice  to  the  res-
 pective  positions  of  the
 parties  concerned  relating  to
 the  case  of  95  prisoners  of
 war  referred  to  in  clauses
 (vi)  and  (vii)  of  this  para-
 graph;

 (ii)  Subject  to  clause  (I),  re-
 patriation  of  al]  Pakistani
 prisoners  of  war  and  civilian
 internees  will  commence  with
 the  utmost  despatch  as  soon
 as  logistic  arrangevents  are
 completed  and  from  a  date
 to  be  settled  by  mutual
 agreement:

 (iii)  Simultaneously,  the  repatri-
 ation  of  all  Bengslees  m
 Pakistan,  and  all  Pakistanis
 in  Bangladesh  referred  to  in
 clause  (v)  below,  to  their
 sespaoNve  countries  wil!
 commence;

 (fv)  In  the  matter  of  repatria-
 tion  of  all  categories  of  per-
 song  the  principle  of  sunulta-
 neity  will  be  observed  throu-
 ghout  as  far  as  possible;

 (v)  Without  prejudice  to  the  rea-
 pective  positions  of  Bangla-
 desb  and  Pakistan  on  the
 question  of  non-Bengalees
 who  are  stated  to  have  “opt-
 ed  for  repatriation  to
 Pakistan",  the  Government
 of  Pakistan,  guideg  by  एस-
 derations  of  humanity
 agrees,  initially,  to  receive  a
 e@xtntantial  number  of  such

 v-tian-Bengalsey  from  Bangle-
 फिल.  Bt  is  foster  agreed

 and  Pak.  (5६)
 tbat  the  Prime  Minis-
 ters  of  Bangladesh  and  Pakis-
 ten  or  their  designated  repre-
 sentatives  will  thereafter
 meet  to  decide  what  addi-
 tiemal  number  of  persons  wbo
 msy  wish  to  migrate  to  Pa-
 kistan  may  be  Perniitted  to
 @o  so.  Bangladesh  bas  made
 It  clesr  that  it  will  participate
 in  auch  a  meeting  only  on
 the  basis  of  sovereign  equa-
 lity;

 (vi)  Boengladesh  agrees  that  no
 trials  of  the  95  prisoners  of
 war  ahali  take  place  during
 the  entire  period  of  repatria-
 tion  and  that  pending  the
 settlement  envisaged  in
 clause  (vii)  below  these
 prisaners  of  war  shall  remain
 in  India;

 (vil)  On  completion  of  repatria-
 tion  of  Pakistani  prisoners  of
 war  and  clviian  internees  in
 India,  Bangalees  in  Pakis-
 tan  snd  Pakistanis  in  Bangh-
 d@esh  referred  to  in  clause
 (v)  above.  or  earler  if  they  so
 agree,  Bangladesh,  India  and
 Pakistan  wil]  discuss  and  set-
 tle  the  Question  of  95  priso
 ners  of  war.  Bangladesh  has
 made  it  clear  that  it  can
 participate  in  such  a  meeting
 only  on  the  basis  of  sovere-
 igD  equality.

 The  Special  Representatives  «re
 confident  that  the  completion

 -of  repatriation  provided  for
 in  tbis  Agreement  would  make
 a  signal  contribution  to  the
 promotion  of  reconciliation  in
 the  subcontinent  and  create
 en  atmospbere  favourable  to
 ७  constructive  outcome  of  the
 meeting  of  the  three  coun-
 tries;

 (vili)  The  time  schedule  for  the
 completion  of  repatriation  of
 the  Pakistani  छा1इण्ण्लह  of
 war  and  eiviian  §  internecs
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 ond  Pak.  (at)

 from  India,  the  sangalees  (ix)  झगा  the  gucpoge  Of,  tgeilitating
 from  Pakistan,  and  the  the

 कु  ca
 डि

 ride
 et

 Pakistanis  referred  to  in  in  this
 a3,

 tha proves  re-
 qlause  (v)  above  from  Bang-

 present  stives
 of  tha  Swiss

 ladesb,  will  be  worked  out  ]  Government  and
 by  India  in  consultation  with  any  international  huma-
 Basgladesh  and  Pakistan,  as
 tbe  case  my  be.  The  Govern-
 ment  of  India  will  male  the
 logiatic  arrangements  for
 the  Pakitani  prisoners  of
 war  and  civilian  anternees
 who  are  to  be  repatriated  to
 Pekisten.  The  Goverrement
 of  Paxtstan  wii]  make  logis-
 tic  arrangements  within  its
 territory  upto  agreed  points
 of  exit  for  the  repatriation
 of  Bangladesh  naticnals  to
 Bangladesh.  The  Govein-
 ment  of  Bangladesh  will
 make  necessary  arrangements
 for  the  transport  of  these
 persons  from  stith  agreed
 Pomts  of  exit  to  Bangladesh.
 The  Gevernment  of  Bengla-
 desh  will  make  logsztic  ar-
 rangemente  within  its  terri-
 tory  up  to  agreed  points  of
 exit  for  the  movement  of  the
 Pakistanis  referred  to  in
 clause  (v)  above  who  will
 go  to  Pakistan.  The  Govern-
 ment  of  Pakistan  will  make
 necessary  arrangements  for
 the  transport  of  these  per-
 sons  from  such  agreed  points
 of  exit  to  Palastan.  In
 making  logistic  arrangements
 the  Governments  cencerned
 may  seek  the  asaistance  of
 inter-national  huspanitarian
 Oorganations  afd  others;

 Sd/-  (P.  N.  Haksar)

 Special  Representative  of  the  Prime

 Minivter  60  India.

 itarlan  OrgaMiaatlon  ertrus-
 “ted  with  this  tas  tall  have

 unrestritteg  access  et  ail
 times  to  mgplees  in
 Palistan  and  to  ‘Pekistanis
 in  Bangfadesh  referred  to
 in  clause  (४)  dbove.  The
 Government  of  Bangladesh
 and  the  Govathment  of
 Pakistan  will  provide  all  as-
 sistance  and  facilities  to  such
 representativas  inthis
 regard  nciydtng  facilities
 for  adequate  publicity  for
 the  bendft  of  the  persons
 entitied  to  repatriatlon  under
 tie  Agreement;

 4.  The  Government  of  India  and
 m  accordance  with  this  Agree-
 ment  will  be  treated  with
 humanity  and  congidefation.

 4.  The  Government  of  Incia  and
 the  Government  of  Pakistan  have
 concurred  in  this  Agreement  The
 Special  Representative  of  the  Prime
 Miruster  of  India,  having  consulted
 the  Government  of  Bangladesh,  has
 also  conveyed  the  concurrence  of
 Bangladesh  Government  in  _  this
 Agreement.

 DONE  in  New  Delhi  on  Auguat  28,
 4973  in  three  originals,  all  of  which
 are  equally  authentic.

 80/-/  (Atiz  ‘Abned)

 Minigttr  of  Stute  fr  UOefence  and
 Forelgn  Aftsire,  Gevernment  of
 Pakieén,
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 MR.  DEPUTY-SPEAKER:  Copies
 of  the  Agresment  have  been  placed
 in  the  publications  counter  and  Mem-
 bers  may  collect  their  copies  from
 there.

 SHRI  SAMAR  GUHA  (Contai):
 Tomorrow  or  thereafter  it  should  be
 discuxved.  i

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalies):  We  have  given  notice  of

 a  motion  for  discussian.

 MR.  DEPUTY-SPEAKER:  That  will
 be  looked  into,  |

 ——

 8.05hrs,

 HALF-AN-HOUR  DISCUSSION-~Contd,
 QVERTERE  ALLOWANCE  PAID  IN  VARIOUS
 Mumesrawts  any  Derartcents  or  CER

 TRAL  GOVEREMENT—  Contd,
 भी  मूल  क  डाला  :

 “The  Government  informed  the
 National  Commission  on  Labour
 in  968  that  there  was  a  6  to
 20  per  cent  excess  of  staff  engaged
 in  routine  duties  like  typing  and
 despatch.”

 i968  मैं  वह  बताया  ि  ब्र नह  से  बीस

 प्रतिशत  धोकर  स्टाफ  भी  काम  कर  रहा  है

 all
 the  other  departments,  during  the
 four  years  from  1988-69  to  107
 73  the  over-time  expenditure  went
 Up  from  Rs.  9.78  crote;  to  Rs.
 26.0¢  crores,  an  increas  of  "a2",

 SHERI  S  M.  BANERJEE:  What  i¢
 he  quoting  from?

 SHRI  MC.  0808:  The  Pay  Com-
 ६...  Repott,

 I708  L684

 of  Central  Govt.  (HAH  Diz.)
 SHRI  6  M.  BANERJEE:  Sir,  are

 जो  आप  के  भोवर  टाइम  एलाउंस  में  डा  क्या

 यह  रुपया  देने  के  बाद  गप  उन  लोगों  से  पूरा
 काम  ले  लेते  हैं  या  नहीं  लेते  हैं?  सवाल यह  है
 कि  कर  प्राय  के  लोग  काम  करने  में  ट्क्िश्येंट

 नहीं  हैं  या  काम  करता  नहीं  चाहते,

 श्री एश  ह  हेनथीं  :  कौन  नहीं  करता

 चाहते  ?

 भरी  भूल  ्र  कण ४  देखिये, इस  तरह

 से  सस्ती  दाह  वाही  लेने  से  कोई  फायदा  नहीं

 है।  (व्य क्य पए),  .  बह  बिलकुल

 बे-बुनियाद जो  चाहते  हे  कहते  हैं  यह  शीप

 पॉपुलैरिटी  के  पीछे पड़  वालों का  कोई  कहता

 नहीं  चलेगा  ।  जहां  करोड़ों  दिया  इस  का

 जा  रहा  है  भ्  दस  चाहते  है  कि  बह  काम  करें
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 ~  “SHRI’S.  M.-  BANERJEE:®  Sir,  the
 ‘hon’.  Member  is  referring  only  tothe
 ‘same  Pay  Comnfission™:  Report.  ..
 (Interruptions)

 MR  DEPUTY-SPEAKER:  He‘  is
 making.a,speech  and  you  have  a  Giffe-

 ent  point  of  view.  The  Minister  -  ‘is
 there  to  reply.  You  mfay  not  like
 what  Shri  Daga  says’  but  there  is  ho
 point  of  order.

 sry  we  Sy  Te  v
 श्री सल  चन्द  डागर  :  “उपाध्यक्ष  महोदय,

 -  यह  झाड़कर  तो  सरकार  का  भी  है  कि  वह  लोग

 काम  नहीं  करते  :  सरकार  ने  खुद  कहा  है  कि

 वह  काम  नहीं  करते  +

 “MR.  DEPUTY-SPEAKER:  ce  He
 “should  ‘conclude  now.  oe  =

 A

 SHRI  M.  C.  .DAGA:  The  Pay  Com-
 mission  Report  says

 \VFany  of.  -  the  -/witnesses  .  have Sart
 strongly  «apposed  :they  very  system
 of  overtime  working.,  In  their  view
 the  attraction  of  overtime  has  led

 <.to  work  being  deliberately  delayed
 and  to  the  accumulation  of*  heavy
 arrears,  ‘  with  consequent  loss.  of
 efficiency;  On  the  other  hand,  some
 other  -witnesses  felt  that  the  system
 had  existed  for  a  long  time*  and  it

 ~would  be  very  ‘difficult  5  to  .da.  away
 with  dt.....They  felt  that  the  grant
 of  a.  compensatory  off  for  overtime
 work’  was’  not  the  ideal  substitute
 for  a  person  obliged  to  stay  on  be-
 yond  .-the  prescribed  hours  in  the
 public  interest.”

 ©

 MR.  DEPUTY-SPEAKER:  You  are
 ‘quoting  too:  much;  |  please  -  conelude

 now.

 ‘*SHRI  M.  C..DAGA:  Even  the  em=
 ployees  have  appeared  before  the  pay

 2  Commission

 MR.-  -  DEPUTY-SPEAKER  Mr.
 .Daga,  you,  have  taken  more  than  15.
 minutes  now.~Please’  corclude

 AUGUST  29,  4978  Paid.in  Min.  &  .Deptts
 of  Central  Govt.  (HAH  Dis.)
 SHRI  M..  ££  .DAGA:.  Every  «time

 there.  is  interruption...  n  .¢ Tas ्
 MR..DEPUTY-SPEAKER:  What  am

 I  to  do?  That  is  no  excuse

 388

 SHRI  M.  ro  DAGA:.  What.  are  the
 sreasons?.  Even,  the_  Minister  has.  ad-
 mitted—I  quote

 “More  than  normal  absenteeism,
 Agitation  approach....”  |  ८

 e  wis,
 MR.  DEPUTY:  SPEAKER:  You  go

 on  quoting  from  this  document  and
 that  ~  document  ere

 SHRI  S.  M.  BANERJEE:  Ona  point
 of  order,  Sir.

 SHRI  SHIV  NATH  SINGH’  (Jtun-
 Jhunu):  Why?  The  Minister  is  there
 to  ‘reply:  -  (interruptions).  If  you  ‘have
 got  ‘a’  right  to  say;  we  have  also.  got
 a  right  to’  say.  ad  ‘a

 being fae  /

 MR.  DEPUTY-SPEAKER:+  Mr.  Daga,
 you  are  quoting  too  copiously

 SHRI  M.  C.°DAGA:  T-am:  ‘only
 quoting  the  answer’  of  ‘thé’  Minister.

 “MR.  DEPSTY  “SPEAKER:  I  am
 concerned  with  the  time.  You  should
 build  your  case.  within-the  time  given
 to  you.  You  go  on  making  ‘too  long
 quotations.  “=  Se  et  | See

 SHRI  M.  ८.  DAGA:  “How  will  I
 -build  a_case?  ce

 MR.  DEPUTY  SPEAKER:  But  there
 is  a  time-limit  eh)

 श्री  मूल  चन्द  डागा  :  उपाध्यक्ष  जी

 जॉं  कमियां  ..:  उन्होंने:  बतलाई  है-ज्वेल  इस

 प्रकार  ी  प्र fo  roe  59.0

 L.  सामान्य  काम  से  अधिक  ग्र नप स्थिति

 का  हीना,  a

 2.  काम  के  घन्टों  में  कर्मचारियों  हारा

 क्यें  गये  आन्दोलन,  were

 ——



 ||

 3.  कर्मचारियों'  'की  शरीर  से  सहयोग  न

 दिया  जानों,'  तथा

 4  चार  .नग्न  जीवित  किये  गये  कर्म  चारियों |
 *  ©  द्वारा  कुशलता  से  काम  करना  I

 >
 यें  वें  कारण:  जो  “मिनिस्ट्री  द्वारा  दिये  गये

 &  |  मैं  श्रीवरें  टाइम  'एला उस  के  खिलाफ

 नहीं  हूं  लेकिन  जो  काम  नहीं  करतें/हैं;  -  उनके
 खिलाफ  हूं  ।  जो  सारा  काम  करते रहैं,  जन  को

 कोई  इन्सेन्टिव  नहीं  दिया  जाता  है,  इस  लिये

 पुरस्कार-पूरा  दाम  वह  थ्यौरी  लागू  नहीं

 होती  .हँ  L  कुछ  लोग  तो  एसे  हैं  जो  दो  बन्द

 भी  काम  नहीं  करते  हैं,  ऐसे  निकम्मे  लोगों

 को  ओवरटाइम  एला उस  क्‍यों.  मिले,  ?

 MR.  DEPUTY-SPEAKER:~  Shri
 Dinen  Bhattacharyya.

 SHR]  S..M..  BANERJEE,  I  rise  on
 a  point  of  order,  ‘Sir.  F

 zy  हम  का  ह. |  Se  Heer?  13  rite  eet

 att  मूल  -चंद  डागर  :  ये  लोग  केवल

 अपनी  सस्ती  घखापलूसी:  की  बात  करना

 चाहतीं--डस  का  क्‍या  मतलब  हैः?  ये  :सीधे

 पौंलिंटीकल  गेम  खेलना  चाहते  है

 MR.  DEPUTY-SPEAKER:  Shri
 Dinen  Bhattacharyya.  (Interruptions)

 ‘SHRI  S./M’'  BANERJEE!  You  are
 working  ‘under  the  stooge  of  the  em-
 Ployers;  .you.are.  working  under__  the
 dalal  of  employers  (Interruptions)
 He  ‘is  déing  datali

 %  meng  !

 श्री.  शिवनाथ  सिह  :  ज़ो  खुली  दलाली

 करते  हैं,  उन  से  तो  कच्छ  |

 MR.  DEPUTY-SPEAKER:  «Order
 please  I;  havecalled  Shri  Dinen  Bha-
 tacharyya.

 SHR]  ‘DINEN  BHATTACHARYYA
 (Seranporey;.  Sir,.avising.out  .of  _  the
 reply  to  this  question

 SHRI  8.  M.  BANERJEE.  **
 बी
 :  ¥#Not  recorded,

 *
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 MR.  DEPUTY+SPEAKER~  This  will
 Not  go  on  record.  1)  eat

 SHRI  DINEN:  BHATTACHARYYA:
 Arising  out.of  this  Question,.  |  do.-nat
 know  how  Mr.  Daga..

 /  MR.  DEPUTY-SPEAKER  You
 put’  a-question  to,the  Minister,  not  to
 Mr.-  Dagay  No:  speech  -  please}:  only:.a
 questions»  ea

 SHRI°  DINEN  :-BHATTACHARYY-A
 Arising.  out  of  the  Question  arid  arising

 ‘out  of"  the  ‘spéech  rnade:  her  7
 =

 id  7G  cee

 MR.  DEPUTY-SPRAKER:  You  put
 a  question  to  the  Minister.  If  you  “iii-
 volve  yourself  in  @  cross-fire  with  Mr
 Daga,  T’am  ‘not  allowing.*  ‘

 SHRI  .DINEN  BHATTACHARYYA
 Iam,  putting.  a,  question  e  Ques-
 tion  is-regarding  the  payment  of  over.
 time  allowance.  to  the  employees.
 Now,  after  long  three  years,  the  Pay
 Commission  ‘has.  come  férward  with
 their  findings  in  which  that  aspect  has
 also  been’  dealt’  with.  Nobody  ‘wants
 that  there  should  be  overtime  yn-
 necessarily,  May  I  put  a  question  to
 the.  Minister  whether  he  will  make  ‘it
 clear  that  there  are  scheduled  work-
 ing.  hours,  .and..when  .  any  .employee
 works  beyond  the  scheduled  hours,
 he  gets  overtime  allowance  on  the
 basis  of  the  prescribed,  rules.  I  know,
 in  ‘many:  government  offices,  there  is
 discrimination  in  respect  of  payment
 of  overtime  allowance.  Heré  in’  this
 Lek  “Sabha”  some:  technical:  staff,  those
 who.  are.-in  the  Press,  get  overtime
 after  eight  hours,  but  there  are  some
 staff  who’  work  -here’  I0  hours’  ang  l2
 hours  and'do  not  get:  overtime’at.  the
 same  time_at  which  the.technical  staff
 get;  they  get  a  mére  pittance

 MR.  DEPUTY-SPEAKER.;  .  May  ,  I

 say  this  that  the  Minister  is  not  res-

 ponsible  for  payment  of  overtime
 allowance  in  respect  of*the  staff  of

 Lok;  Sabha.  हाक
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 SHRI  DINEN  BHATTACHARYYA:
 You  have  appointed  a  Catnmitien,...

 MR.  DEPUTY-SPEAEER:  That  is
 tewe.  But  this  discussion  relates  to
 the  others.

 SHRI  DINEN  BHATTACHARYYA:

 say
 despite  a  long  eiz-hour  debate.  Why
 was  this  allowed  to  be  raised  here,
 thus  creating  an  atmosphere  in  the
 country  that  gevernment  employees  do
 not  work?  He  has  made  an  allegaton
 that  government  employees  do  not
 work.  My  question  to  the  Minister  is
 whether  it  is  &

 Cte  सहवोगारापण  ग  (मंदसौर)  :
 उपाध्यक्ष  महोदय,  यह  कहता  गलत  होगा  कि
 संचारी  किसी  प्रकार  से  काम  नहीं  करते  हैं,
 ये  वैसे  ही  भत्ता  लेते  हैं।  जब  कर्म  बारियों  ते
 समय  पर  काम  तिरा  जाता  है  तो  उनको  पता
 देता  भी  घतिशां  है!  उन्‍होंने  जो  भी  भत्ता
 सिया  है,  सस  कै  लिये  उन  की  पाता थी  1  कर्स.
 बारी  अगर  अतिरिक्त  सन्  कार्य  करते  हूं
 तो  उन्हे  समझो पा रि  भत्ता  मिलना  चाहिए।

 भार  मे  विभिन्न  विज्ञापनों  में  करोड़ों
 च्फ्या  कर्मचारियों  को  भत्ते  के  प  में  दिया

 है।  पक  wy  कहते  हैं  फि  हमारे  देश
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 में  बेरोजगारी  है,  बेकारी  है,  लोग  एब्यलायगेंड
 थाहते है ंहैं  लेकिन  उनको  एस्यजायमेंट  नहीं

 :  मिलती  है।  दूसरी  भोर  धाए  के  पास  काम

 बहत  ज्यादा  है  कौर  माग  को  भत्ता  दे  कर  अपने
 कर्मचारियों  सें  कोम  कराना  पहला  है,  जिस

 चर धाप की को  करोड़ों  स्प्रे  व्यय  करता
 बढ़ता  है--ऐसी  स्थिति  में  ore  गई

 विदुधितशा क्यों  नही  करते  ?  क्या  शाप  ते
 इस  पर  विचार  किया  है  ?

 जैसा  कि  बाप  ने  अपने  उत्तर  में  कहा  है
 कि  प्राधिकारी  इस  बात  का  लिखवा  करेगा  कि

 काम  इतना  महत्वपूर्ण  है  कि उस  को  अगले  दिन
 तक  वाला  नही  जा  सकता,  उसी  दिन  कराता
 मजबूरी  है--मेरी  बात  इससे  प्रमाणित  हो
 जाती  है  |

 ताकि  वह  कर्मचारी  जो  दिन  भर  मेहनत
 बरते  हैं,  भ्रामरी  पाशा  मानकर  समय  पर  काम

 करके  भ्र पने  उत्तरदायित्व से  दूर  नहीं  लगते

 है ंउसके  ऊपर  कार्यभार ते  बढ़े  कौर  सके  भाई-
 मियां  को  भी  काम  मिल  सके  ।  यदि  प्राय
 अनुभव  करते  हैं  कि  कार्यभार  बहुत  प्रतीक

 है  कौर  प्रायः  सभी  विभागों  में  द्योवर्टाइम
 सदय  होता है  तो  इस  प्राकार  पर  नई  भिक्षु--
 शक्तियों  के  बारे  में  क्या  विचार  है  ?

 शो  हुसभसम्द  weed  (मुरैना)  :  मैं
 मंत्री जी  से  दो  तीन  जानकारी  चाहता  हूं  ।
 पिछले  साल  भर  में  छापने  कितना  झावर-
 टाइम  भत्ता  लोगों  को  दिया  है,  मित्र  कित
 कटेगरी  के  लोगों  को  दिया  है,
 क्लास  एक,  क्लास  हो,  क्लास तौर  धौर
 क्लास  चार में  से  ठीक किल  लोगों  को  दिया

 है?  सो वर टाइम  भत्ता  निर्धारित  करते  के
 लिए  ot  के  पास  कौन  सा  तरीका है  गोबर--

 टाइम  में  काम  करनेवाले  का  ?  जो  शप

 अंखियों के  साथ  दौरा  करते  &  इसको  भी
 धोप  भरा देते  हतों  उनके  प्रौढ़  दि  पर

 जो  काम  करते  हैं  उनमें  कितना  स्तर  है?  eet

 ऐसे  भी  प्रा फिक्र  हैं  जो  दौरे  पर  वर्ड  जग्गी  में

 जाते  हैं  भौर  फिट  क्लास  कह  भत्ता ।  हैं
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 ग्रा खिरी  बात  यह  है  कि  भत्ता  जो  दिया
 जाता  है  इसमें  8घंटे  में  जो काम  न  कर  सके  उसी

 काम  को दो  घंटे  में  करते  हैं  उसके  लिए  भत्ता

 दिया  जाता  है  या  8  घंटे  में  जो  काम  करते

 हैं,  8  घंटे  में  काम  करने  की  उनकी  जो  योग्यता

 है  उससे  बचा  हुआ  जो  काम  होता  है  जो  कि
 8  घंटे  में  समाप्त  नहीं  हो  पाता  है  उसको  करते

 हैं  और  उसके  लिए  आप  भत्ता  देते  हैं  ?

 इस  सम्बन्ध  में  क्या  स्थिति  हूँ  ?

 SHRI  rom  K.  CHANDRAPPAN
 (Tellicherry)  :  There  is  a_  big
 campaign  going  in  this  country  after
 the  Pay  Commission’s  report  that
 overtime  should  be  completely  abo-
 lished.  Sir,  this  is  an  anti-working
 class  move  which  is  launched  by  the
 private  sector  and  which  is  run  by  the
 anti-working  class  elements  and  I
 @m  very  surprised  to  see  that  Mr.
 Daga  has  fallen  a  victim  to  that...

 SHRI  M.  C.  DAGA:  No,  no.  You
 have  not  understood  me.  Those  people
 who  do  not  work  should  not  get,
 Those  people  who  work  should  get.

 SHRI  0  K.  CHANDRAPPAN:  I am
 butting  the  question.  While  ans-

 wering,  I  would  like  the  Minister  to State  certain  things  so  that  Mr.  Daga would  not  succeed  in  misleading  the
 country,  He  has  said  that  Several crores  of  rupees  have  been  spent  by’ way  of  overtime  allowance.  Here  is an  answer.  I  hope  the  Minister  will say  as  to  what  exactly  was  the  am-
 Ount  spent  by  way  of  overtime  allow-
 ances  for  the  Ministries  and  the  De-
 partments  in  1971-72  and  whether  it
 Is  correct  that  it  was  only  Rs.  83.37
 lakhg  of  rupees...

 SHRI  M.  C.  DAGA:  That  I  have
 quoted.

 SHRI  C.  K;  CHANDRAPPAN:  You
 might  have.  8

 Another  thing.  The  Pay  Com-
 mission  report  has  come  out  very
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 much  against  making  overtime  pay-
 ment.  They  have  serveral  arugments
 and  I  am  not  going  into  these  argu-
 ments  because  it  is  essential  that  when
 you  want  the  Government  machinery
 to  run  effectively,  there  must  be  peo-
 ple  to  work  overtime  for  the  Govern-
 ment.  The  Government  should  say
 the  Pay  Commission  have  come  out
 with  a  report  saying  that  overtime
 should  not  be  allowed  but  is  it  not  a
 fact  that  the  very  Pay  Commission
 has  received  from  the  Government

 Rs.  87,000  as  overtime  payments?  The
 Commission  itself  has  received  Rs.
 87,000  as  overtime  allowances.  I  would
 like  the  Minister  to  correct  me  if  I
 am  wrong.

 Then,  I  would  like  to  know  the  reac-
 tion  of  the  Government.  Is  it  in  a  po-
 sition  to  say  what  exactly  will  be  the
 attitude  of  the  Government  to  this
 recommendation  of  the  Pay  Commis-
 sion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  This  Debate  has  arisen
 from  a  reply  which  I  gave.  The  matter
 is  very  simple,  but  certain  extrane-
 ous  matters  have  been  brought  into
 this.

 MR.  DEPUTY-SPEAKER:  That  is
 my  problem,

 SHRI  K.  छू  GANESH:  The  problem
 is  this.  This  issue  concerns  a  very
 large  number  of  Government  employ-
 ees  and  workers.  The  hon.  Member
 will  agree,  I  cannot  take  the  position
 as  he  has  taken  in  matters  of  entitle-
 ment  of  overtime  and  various  other
 things.  Sir,  I  want  to  emphatically  re-
 cord  my  disagreement  with  him  that
 the  Government  employees  are  not
 working  and  yet  they  are  getting  over.
 time.  This  is  not  a  fact.  Any  scheme,
 whether  of  overtime  or  any  other
 thing,  which  is  there,  always  has  some
 loophole  or  other  and  there  is  some
 element  of  misuse  and  it  is  applicable
 to  many  other  schemes.
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 GHRZ  M.  CG.  DAGA:  It  is  from  your
 omy  answer,  You  have  said  that.  Now

 -are  denying  your  ew  anrwer:
 You  gave  it  then  in  writing

 GY  हरम  है (6  eonrt  :  उपाध्यक्ष

 जी,  आना  साहब  का  भाषण  रिकार्ड  से  निकाल

 ॥ बिक  जाये  ।

 SHRI  K.  R  GANRSSH:  The  difficulty
 is  this.  Answers  are  given.  He  takes
 ne  angwer  here  and  one  answer  there
 and  tries  30  make  out  a  picture,  Cer-
 tain  positions  are,  taken  by,  Ministries
 on  certain  aspects  of  the  question.
 Suppose  the  question  छ  as  to  why
 these  is  loss  in  public  undertakings
 Ia  the  answer  they  say,  there  are
 many  other  factors,  managerial  fac-
 tors,  underutilisation  of  capacity,
 labour  relations  etc,  All  these  points
 would  be  brought  in  to  give  a  complete
 picture  and  I  do  not  think  that  the
 Government  has  stated  that  Central
 Govefament  employees  and  workers

 rie
 nét  workisig.  Thet  ig  not  the  poser

 in.  .

 Thefe  [४  #  History  about  ovgstime.
 So  far  88  the  workere  are  concerned
 they  are  entitled  to  it  under  the  Fac-
 tories  Act  Everyebody  who  is  aware
 of  the  Puftery’  of  the  working  cless
 knows  about  7  It  was  got  after  a  very
 serious  struggle  of  the  Indian  working
 clags.  The  Factortes  Act  came  to  being
 and  they  got  overtime  Before  the
 Second  Pay  Commission  overtime  was

 given
 to  the  workets  and  staff  werk-

 in  factories,  industrtal’  esteblizh-
 ments  ahd  various  other  categories
 similar  to  them  Now,  tt  was  only
 after  the  Second  Pay  Commission  that
 this  was  extended  to  the  office  staff.
 And  now  the  Third  Pay  *Cotmnission
 has  given  its  recommendation,  Geov-
 ernfyent  has  not  taken  any  detision  As
 far  af  the  Third  Pay  Commission’s
 recommenddtions  are  concerned.  So

 wilt  not'bé  able  to  express  anything
 as  far  a6  the  policy  of  the  Goverriment
 on  the  Third  Pay  Commission's  te-
 commendation  I,  conceendd,
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 First  of  all,  it  will  be  sevemty  to

 Gazetted  Officers  are  not  entitled  jp
 overtime  allowance.  Einployeea  who
 afe  getting  8  salary  of  over  Ri,  ‘eeay-
 including  Dearneas  Pey  ate  not  द  0१०
 titled  to  overtime  allowance.  The
 supervisory  gtaff  is  not  ineldded  in
 this  category;  unless  they  fulfil  cer-
 tan  other  conditions,  they  are  not
 entitled  to  overtime  Leavmg  ’  the
 gazetted  officers  as  also  the  employees
 who  are  non-gazetted  erfployeed  and
 who  aré  drawing  a  saldty’of  ‘Rs,  628
 and  above—the  hon.  Meinbér,  Sti
 Daga  will  also  come  to  the  ¢oncttision
 thé  overtime  allowance  if  brandly
 @ven  to.  the  staff  who  are  in  the  lewer
 income  brackets  The  figure  4yoted
 by’  the  hon.  MemDersPelutés-¢o"ttre.em-
 ployees  ini  respect  of  Secretariat  se
 ces,  The  Pay  Commussion  itself  has
 given  certain  figurse  in  their  ‘Repert.
 For  instance,  in  l9%y72,  the  total  ex-+
 periditure  on  overtyne  .was  Re.  4.63

 The  break-up  for  that  5  ne-
 cessary  to  understand  where  this
 amount  has  gqne.  Ou}  of  Rs.  41  58
 crores  expenditure  which
 the  Pay  Ccommiiasion  had  indicated  77
 their  Report  for  97I-72,  the  civilian
 establishments  of  the  Defence  Mims
 try  took  about  Rs,  65]  crores.  Gaich

 Then,  Sir,  the  P  &  T’  took  Fie.  20.27
 crores  and  the  Railways  took  Rs.  9.06

 such  works,  they  are  of  a  nature
 ॥ है  Riatingt  “rpm the:  |...  pice

 ataff  work.  I  must  be  fais,in  patting
 these  things  because,  it  is  necessary  to
 Utrderste@idl  tly’  ramMicliens  tf  settle  of
 Ama  ing:



 397  Over  time  Allowance  BHADRA  7,  895  (SAKA)  Paid  in  Min,  &  Deptts.  308

 SHRI  M.  C.  DAGA:  What  are  the
 criteria  for  the  payment  of  overtime?
 This  we  want  to  understand,

 SHRI  K.  R,  GANESH:  If  the  Mem-
 ber  is  asking,  as  to  what  is  the  cri-
 terion  for  overtime,  one  simple  answer
 is  this,  I  do  not  know  what  he  is  ask.
 ing.  I  shall  give  him  both  the  answers,
 Though  he  is  asking  on  what  basis  the
 overtime  ig  given,  I  say  that  it  is  on
 the  basis  of  eight  hours  work  a  day  or
 forty-eight  hours  work  in  a  week.
 That  is  laid  down  in  the  Factories
 Act.  It  is  also  laid  down  by  the
 Second  Pay  Commission.  It  has  been
 laid  down  in  various  other  regulations
 also.  The  Railways  and  P  &  T  also
 have  got  this  laid  down  in  their  regu-
 lations.  If  he  wants  to  know  how  does
 an  employee  work  overtime,  then,
 there  are  very  definite  rules  that  the
 Government  has  got.  Only  the  head
 of  the  department  or  the  very  res-
 ponsible  officer  hag  to  certify  that  an
 employee  is  required,  in  publie  inter-
 est,  to  work  overtime,

 All  the  safeguards  are  there.  It  is
 true  that  the  expenditure  is  very
 Yerge.  It  is  also  true  that  we  have  to
 epply  our  mind  to  some  of  these
 things,  But,  Sir,  certain  concessions
 have  come  to  the  employees;  the
 Indian  workers  have  got  that  through
 various  channels.  The  Secong  Pay
 Cormmission  itself  has  given  that  to  the
 workers,  Now,  it  is  for  the  Govern-
 Ment  to  take  all  these  fectors  into
 account  when  they  come  to  the  con-
 clusion  as  far  as  the  Third  Pay  Com-
 mission’s  recommendations  are  ¢on-
 cerned,

 There  are  various  other  questions
 which  the  Members  have  asked,  I
 have  given  the  break-up  of  the  figure
 also.  I  shall  end  by  saying  that  the

 MGIPND—M-—r762  .डूबना-ननामा0-
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 overtime  figure  is  quite  heavy
 amounting  to  Rs.  40  crores  and  odd.
 There  is  one  more  point  which  I
 would  like  to  answer,  A  question  was
 asked  os  to  why,  instead  of  giving
 overtisze,  we  are  not  taking  the  un-
 employed  persons  in  the  job?  Over-
 time  is  a  contingent  work.  In  factories,
 in  various  other  indastrial  establish:
 ments,  whenever  there  js  need  for  ex-
 tra  work,  overtime  has  got  to  be  taken.
 In  offices,  during  Parliament  session,
 during  budget  preparation,  and  for
 various  other  contingent  work,  over-
 time  has  got  to  be  taken,  If  the  staff
 also  is  to  be  increased  in  the  same
 proportion  as  the  work  ig  there,  then
 with  the  various  economics  that  we
 have  got,  ang  the  various  emergen-
 cies  that  we  have  from  stage  to  stage
 in  our  country,  it  may  not  be  possible
 to  have  such  increase.  That  was  why
 it  was  foung  that  overtimme  to  an
 extent  possible  could  be  taken.

 Finally  summing  up  the  whole
 thing,  I  would  only  say  that  it  will
 be  necessary  in  a  matter  like  this,
 where  large  expenditure  is  involved,
 for  the  employees’  organisations  and
 for  the  workers’  organisations  to
 check  up  wherever  malpratices  are
 there,  apart  ‘from  stricter  contro]  and
 stricter  guidelines  by  the  depertments
 concerned.  As  I  have  already  indica-
 ted,  as  far  as  the  Third  Pay  Commis-
 sion’s  recommendstions  are
 Government  have  taken  no  view  about
 them.  As  regards  some  of  the  obser-
 vations  made  by  Shri  Daga  about  the
 employees  not  working  etc.,  these  are
 matters  which  are  not  accepteble  to
 Government,  ang  they:  are  as  good
 workers  as  one  would  expect

 8.36  hrs.

 The  Lox  Sabha  then  adjourned  til
 Bteven  of  the  Clock,  on  Thursday,
 August  30,  973/Bhadra  8,  2804
 (Saka),


